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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE
NATIONAL GREEN TRIBUNAL PASSED IN O.A.NO. 107/2019 IN RE: SHAH ALAM
VERSUS STATE OF UTTAR PRADESH, WITH REGARD TO VIOLATION OF
ENVIRONMENTAL NORMS BY M/S JUBLIANT GROUP OF INDUSTRIES AT
GAJRAULA, DISTRICT AMROHA IN THE STATE OF UP

%k

Introduction:

Hon’ble National Green Tribunal dealing with the matter of OA No. 107/2019, vide order
dated 05.02.2020 considered the issue of violation of environmental norms by M/s
Jubliant group of Industries at Gajraula, District Amroha, U.P. Vide order dated
01.11.2019 the Hon’ble NGT considered alleged violation of environmental norms by
M/s Jubilant group of Industries at Gajraula, District Amroha, U.P and required actions
to be taken by statutory regulators, in accordance with law for alleged environmental
violations. A joint committee was constituted, comprising representatives of CPCB,
UPPCB, Health Department, District Admin., U.P Jal Nigam, Horticulture Department and
the Krishi Vigyan Kendra, Amroha, which conducted the inspection and submitted its

report to the Hon’ble NGT of 13.09.2020.

1. The news article published in The Times of India dated 28.06.2016 entitled
“Notice to 6 Amroha industries for polluting Ganga tributary Harveer Dabas”,
highlighted that:

a. Pollution Control Board had issued notices to six factories in district
Amroha for allegedly polluting river Bagad, a tributary of the Ganga and
eventually contaminating the Ganga. The industries were also directed to
clean up the river at their own expense.

b. Some villagers had complained to the administration stating that waters of

river Bagad have become toxic due to industrial discharge. Not just the



rivers, the groundwater too had become contaminated because of the
activities of the industries. Many of their hand pumps were rendered
useless as the water was unfit for consumption.

c. The administration and PCB have taken action against industries. UPPCB
issued notices to all 6 erring industries and directed each to clean up river
Bagad. As per the copy of the notices, all erring industries would have to

spend about Rs 5 lakh to clean up the river.

2. The news article published in Business Standard dated 06.12.2019 entitled “NGT
directs CPCB, UPPCB to recover Rs 2.49 Cr from industrial unit in Amroha”,
highlighted that:

a. The Hon’ble NGT directed the CPCB and UPPCB to recover Rs 2.49 crore
from an industrial unit for polluting the Ramganga River and illegally
withdrawing groundwater in Amroha.

b. The industrial unit (C L Gupta Export Ltd, Amroha), as well as its effluent
treatment plant (ETP) and sewage treatment plant (STP),did not comply
with prescribed norms.

c. The hazardous waste was not being properly managed and the unit was
not having a valid agreement for waste transport storage and disposal
facility.

d. The unit was not having permission from Ground Water Board and thus
(is) illegally withdrawing the groundwater. Compensation of Rs
2,49,71,157 has been assessed on account of non-compliance of ETP and
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NGT orders:

In its order dated 01.11.2019 the Hon’ble Tribunal observed the following:



None of the units of Jubilant group of Industries in Gajraula Industrial Complex
has requisite permission for ground water extraction but such extraction is
continuing in violation of law.

Captive power plant is not complying with respect to NO2 standards.

The distillery plant as per the adequacy report of the Joint Committee indicates
that the RO and MEE plants are not installed as per the requirements. Further, the
compost yard is not maintained as per the guidelines of CPCB and also the
compost quality is not ascertained before providing to the farmers.

The effluents of chemical unit 1 and the polymer unit are collectively treated in a
chemical effluent treatment plant and both the units have been consented as Zero
Liquid Discharge. The treated effluents from the chemical effluent treatment plant
should operate on ZLD system and this effluent may not be consented for
utilization for horticulture purpose.

The 400 KLD of sewage after treatment is utilized for horticulture/agriculture. The
treated sewage is not meeting with respect to feacal coliform. After treatment, it
can be better utilized for industrial use so to reduce consumption of ground
water.

We have also observed that there have been several inspections carried out in the
past with regard to all the industries and the actions required to be taken are well
known. UPPCB has not taken any action to ensure compliance nor imposed
environment compensation so far. As regulatory body, entrusted with statutory
functions, has thus failed in its duty so far.

Though we have yet not issued notice to the units in question which is to be
considered in the light of action of the statutory authorities, Shri Sanjay
Upadhyay, Advocate sought to appear for the industrial units to submit that once
applications are filed for permission to extract groundwater, extraction of

groundwater cannot held to be illegal. We are unable to accept this submission.



As held by this Tribunal on several occasions, extraction of groundwater in semi
critical, critical and over exploited areas is required to be regulated in view of
judgment of the Hon’ble Supreme Court in M.C Mehta Vs. Union of India (1997)
11 SCC 312. The report notes that the area in question has deteriorated from semi
critical to over exploited. In such a situation, while extraction of groundwater for
drinking purposes may stand on different footing, there is no absolute right for
such extraction for industrial purposes. Such extraction may lead to further
deterioration of limited groundwater resource depriving the inhabitants of access
to drinking water. The contention is thus rejected. We refrain from dealing with
the merits of further remedial action which is yet to be taken by the statutory
authorities after giving opportunities to the units in question in accordance with
law except that in the light of facts found further action needs to be taken and

report furnished to this Tribunal.”

On 31.10.2019 SPCB has issued show-cause notice to the unit and imposed an EC of Rs
6,19,00,000 for various environmental violations except the illegal withdrawal of
groundwater. The State PCB on 30.10.2019 issued a show-cause notice to the unit along
with levying of environmental compensation of Rs 9.84 Cr for illegal drawl of

groundwater.

Compliance status submitted in Oversight Committee Review Meeting:

The Oversight Committee reviewed the progress of implementation of NGT orders in
the light of the above on 20.8.2020. The compliance received during the meeting is as

follows:



A. CPCB: Dr. D. K. Soni Addl Director, CPCB, Lucknow informed that they have
submitted their written compliance report to the Hon’ble NGT on 16.06.2020.
Summary of brief facts as per their compliance report are as follows:

1. Pursuant to NGT orders dated 03.07.2019 inspection of the unit was
carried out on July 17-18, 2019 by a Joint Team and inspection report filed
before NGT on 13.09.2019.

2. Hon’ble NGT directed on 01.11.20189 filing of further ATR within 2 months.

3. The ATR was filed on 28.01.2019 which was considered by NGT on
05.02.2020. It was mentioned therein that compensation of Rs 6.19 crore
was assessed for various violations. It was also pointed out before NGT
that State PCB had calculated compensation of Rs 9.84 Crore for illegal
drawl of groundwater, for which opportunity of hearing was given to the
unit. In view of the above NGT on 05.02.2020 directed further action to be
taken and a joint report of CPCB and SPCB to be filed.

4. CPCB issued directions under Section 18(1) of Water Act 1974 to SPCB for
issuing directions for compliance of recommendations of Joint inspection
report including recovery of Rs 6.19 crore, statutory action as per their
show cause notice dated 30.10.2019 along with levy of EC of Rs 9.84
Crores and appropriate legal actions including closure and prosecution in
respect of non-complying Distillery Unit. CPCB had forwarded the request
of the unit to represent personally to SPCB on 10.06.2020 for appropriate
action. SPCB was asked to furnish their ATR in 15 days.

5. UPPCB issued closure directions dated 03.06.2020 under Section 33(A) of
Water Act 1974 to the unit and levied EC of Rs 9.84 Crores for illegal
extraction of Ground Water and EC of Rs 6.19 Crores for violation of
environmental norms. In the closure order, it was mentioned that the slop

boiler was under maintenance, pipeline to carry spent wash to bio-



composting yard was found broken at many places and spent wash was found
discharged at the nearby fields and drain along the railway line which is in
violation of consent conditions. Also, concrete lining of the lagoon A and
Lagoon B was not done as recommended in the inspection report of the
inspection undertaken on 17.07.2019 and 18.07.2019.

6. UPPCB vide their letter dated 11.06.2020 disposed the representation of the
unit which was forwarded to them by CPCB on 10.06.2020 and directed the
unit to comply with the closure directions.

7. Further, the unit had filed a writ petition in the high court of judicature at
Allahabad i.e. Civil Misc. Writ Petition (Diary No. 10515 of 2020) (under
article 226 of Constitution of India), M/s Jubilant Life Sciences Limited
(Distillery Unit), Gajraula, Amroha, Uttar Pradesh-244223 Vs. Central
Ground Water Authority of India and 03 Ors. With prayer to pass an ad-
interim stay order on UPPCB’s closure notice dated 03.06.2020 levying
environmental compensation as well as the sealing order of UPPCB dated
06.06.2020. No order has been given yet by the Hon’ble High court,
Allahabad.

Details are annexed as Annexure 1.

B. UPPCB: The representative from UPPCB informed that they have inspected the
unit on 23.06.2020, 30.06.2020 (The inspection report is annexed as Annexure 2)
and 18.08.2020 (The inspection report is annexed as Annexure 3). During the
inspection, unit was found compliant on the issues raised in the report of Joint
committee. In the letter issued by UPPCB on 30.06.2020, they have conditionally
revoked the closure order on the unit. The conditions mentioned therein are as

follows:



. The water consent is restored till 31.12.2020 subject to limit for
groundwater extraction as 125 KL/day. The industry can run on full
capacity post 15.07.2020 once the slop boiler | becomes functional. The
unit shall also inform UPPCB before starting full-scale production.

. The unit shall pay the complete EC within 2 months. In violation of the
order, the closure orders will automatically become operative voiding the
conditional permission to function.

. The collected spent wash in the unit shall never be more than 17800 MT in
any condition.

- The unit shall take permission to withdraw groundwater from CGWA and
present the same to the UPPCB failing which the unit will be closed and EC
will be imposed on it,

. All the recommendations given by Joint Committee constituted by the

Hon’ble NGT in OA 107/2019 shall be followed by the unit.

The details are provided in Annexure 4.

C CGWA: The representative from CGWA mentioned that the consent for drawl of

underground water lapsed on 04.04.2019. The unit has applied for renewal, the details

of the inspection and recommendations made by regional office of CGWA are enclosed

as Annexure 5. Shri Tripathi, CGWA informed that due to pendency of some cases in

OCS blocks no decision has been taken by the CGWA so far. He further mentioned that

they have so far not assessed any penalty for illegal drawl of groundwater as directed by

NGT.

Short Compliance report:

Issues _ J Status

R_emarks

Water consent of SPCB \ On 03.06.2020: consent was

The unit has not received the

7




withdrawn Ib_y the SPCB.

On 30.06.2020: consent was
restored conditionally upto
31.12.2020 subject to quantity
of 125 Kl/day. It will start
working on full capacity
after15.7.20 after the Slop
Boiler starts functioning.

CGWA Permission to extract
groundwater so far.

Environmental
Compensation:

Rs 6.19 Crores for
violation of
environmental
conditions

Rs 9.84 Crores for illegal

drawl of groundwater
without CGWA
permission

So far not paid

Not-complied

Spent wash was limited
to 17800 MT

As per the maximum approved
storage capacity

To be verified in joint
inspection of CPCB and SPCB

Permission of extraction

Permission had already lapsed on

of Groundwater 04.04.2019.
Recommendation from Regional
Director to CGWA has been made
on 26.11.2019
No permission has been given yet
by CGWA
Compliance of [ SPCB has done inspections on
recommendations of | 23.06.2020, 30.06.2020

Joint committee

(The
inspection report is annexed as
Annexure 2) and 18.08.2020 (The
inspection report is annexed as
Annexure 3). As per the
inspection reports, most of the
recommendations have been
complied.

There needs to be a clear-cut
policy of CGWA in the light of
Hon’ble Supreme Court and
Hon’ble NGT orders.

To be verified by the joint
inspection of CPCB and SPCB




Issue of Ground Water:

The Unit had ground water extraction permission which lapsed on 04.04.2019. The unit had

applied for renewal of this permission. The Regional Office of CGWA has sent their

recommendations to their Head Office on 26.11.2019. The application for renewal is pending

with the CGWA Head Office. The Unit has been drawing ground water without permission of

CGWA since 4.4.19 till the closure order on 03.06.2020.

Hon’ble NGT on 20.7.20 in OA 176/2018 had directed that there must be no general
permission for withdrawal of groundwater, particularly to any commercial entity,
without environment impact assessment of such activity on individual Assessment units
in cumulative terms covering carrying capacity aspects by an expert committee. Such
permission should be as per Water Management Plans to be prepared in terms of this
order based on mapping of individual assessment units.

A perusal of the recommendation sent by the Regional Office shows that the NGT
directions have not been complied with. No environment impact study has been done,
nor any water management plans appear to have been prepared.

CGWA must come out with a clear policy on water permission renewals in the light of

orders of Supreme Court and NGT.

Recommendations:

1. The Unit has so far not paid EC of Rs 6.19 Crores for violation of environmental

conditions, nor has it paid EC of Rs 9.84 Crores for illegal drawl of groundwater without
CGWA permission. It has also not yet obtained CGWA permission for groundwater drawl
however their application along with the recommendation to renew is pending before
CGWA. Unit is extracting ground water on the ground that their application is pending.
Pendency of application with CGWA cannot be treated as their consent. We have also
gone through the order of SPCB dated 30.06.2020 regarding conditional restoration. It

needs further clarification that the restoration will be effective from the date these



conditions have been fulfilled. The fulfillment can be verified by a Joint inspection of
CPCB and SPCB.

2. NGT also had directed that a joint report of CPCB and SPCB may be filed. The plea of
CPCB as expressed in their letter dated 18.08.2020 declining to conduct the joint
inspection of the unit on the ground that the case is subjudice in High Court (The letter
is Annexed as Annexure 6) does not appear to be acceptable as there is no stay on
inspection and no order has been passed yet by Hon’ble High Court. CPCB and SPCB may
be directed to conduct a joint inspection once the unit has complied with the conditions
as mentioned in the conditional revocation order of SPCB dated 30.08.2020.

3. CGWA may be directed to consider all relevant factors and decide on the groundwater
permission issue in the light of orders of Hon’ble Supreme Court and Hon’ble NGT on

the subject.

The Member Secretary, UPPCB is directed to send this report to the Registrar General, National
Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble Tribunal
with a copy to the Chief Secretary, Government of UP for necessary action. The report be

uploaded on the website of the committee.

24-08-2020 24-08-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

August 24, 2020

Annexures: As above

Please visit our website: oscngt.upsdc.gov.in for more information.
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Compliance Report in O.A. No. 107/2019 in the matter of Shah Alam vs. State of Uttar
Pradesh
I. The issue raised in this matter is related to violation of environmental norms by M/s Jubilent

group of Industries at Gajraula, District Amroha. U.P., affecting the health of the inhabitants of
the area.

2. In compliance with the Hon'ble NGT order dated 03.07.2019, inspection of M/s Jubilent
[ndustries Ltd., Gajraula, Amroha was carried out on July 17" & 18", 2019 by a joint team
comprising of the Officials from CPCB Delhi, UPPCB (RO Bijnor). SDM Amroha. and
Additional CMO. Professor and Head (Official Incharge). Krishi Vigyan Kendra. Gajraula and
Inspection Report dated 13.09.2019, was filed in Hon"ble NGT. Hon'ble NGT vide its order dated
01.11.2019, (corrected order dated 20.11.2019) considered the report filed by the commitiee and
further directed:

“Further action taken report may be filed by the joint Committee of the CPCB and the
Utiar Pradesh State PCB within two months by email at judicialngla@geov.in. "

3 In pursuance to Hon’ble NGT directions. further Action Taken report was filed by
CPCB. which was duly considered by the Hon’ble Tribunal in its order dated 05.02.2020
(Annexure-I), and it was further directed:

i A Accordingly, a further action taken report has been filed by the CPCB on
28.01.2020 1o the effect thai a meeting was held on 04.12.2019 to discuss the execution of
the order already passed afier considering the reply of the unit in response to the show
cause notice dated 31.10.2019 issued by the State PCB. Compensation amount of Rs.
6,19.00,000/- was assessed for various violations except the illegal withdrawal of ground
water. The CGWA was asked to assess the compensation for such illegal drawl and the
State PCB was asked to take similar action. Learned counsel for the State PCB states that
the State PCB has calculated the compensation at Rs.9.84 crores and a show cause notice
has been issued io the industry on 30.10.2019 for which opportunity of hearing has been
given to the unit.

10. In view of the abave, let further action be taken in accordance with law ... ...

L. A further report may be furnished jointly by the CPCB and the UPPCB by email
at judicial-ngt@gov.in. The CPCB will be the nodal agency for compliance and
coordination.”

4. In compliance to the above said directions of Hon ble Tribunal, CPCB vide its letter-dated
24.02.2020 (Annexure-1I), has requested Member Secretary, UPPCB to provide action taken
report on the observations made by Hon’ble NGT.

5 Subsequently. a videoconference meeting was held with officials of UPPCB & CPCB on
15.04.2020 to discuss the execution of the NGT order dated 05.02.2020 and status of actions taken
by UPPCB in the matter and following observations are made:
i.  Regional Officer, Bijnor, UPPCB informed that UPPCB has not issued any statutory
direction or passed any order till date to the unit as referred in Hon’ble NGT order dated
05.02.2020.
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ii.  Since the inspection report dated 13.09.2019 was filed by the joint committee of CPCB,
UPPCB. Health Department, District Admin. U.P. Jal Nigam, Horticulture Department
and the Krishi Vigyan Kendra. Amroha on the basis of the inspection carried out, actions
required to be taken were well known and also, Hon’ble NGT vide its orders dated
01.11.2019 and 05.02.2020 has directed to take actions against the unit and has not ordered
for any further inspection. hence any further inspection is not appropriate at thi$ stage.

wi UPPCB shall take further statutory actions including issuance of appropriate directions in
response to observations and recommendations made in the report dated 13.09.2019 by
the joint committee, show cause notice dated 30.10.2019, along with environmental
compensation amount of Rs. 9.84 crores (for illegal withdrawal of ground water) issued
by UPPCB within 15 days.

Minutes of the meeting (Annexure-IIT). was issued to UPPCB vide email dated 26.04.2020.

6. [t was evident that UPPCB has neither taken any decision in respect of their show cause
notice dated 30.10.2019 along with environmental compensation of Rs. 9.84 crores nor has taken
any further statutory actions to ensure compliance and recovery of Environmental Compensation
(EC) and inordinate delay has already been made by UPPCB.

7. Therefore, CPCB issued directions dated 14.05.2020 (Annexure-I1V) under section 18(1)
(b) of the Water (Prevention and Control of Pollution) Act, 1974 to UPPCB to comply with the
following:

1. UPPCB shall issue appropriate directions to ensure compliance ol observations and
recommendations made in the joint inspection report dated 13.09.2019 furnished by the
Jjoint committee and decisions of the meeting held on 04.12.2019 & 15.04.2020 in a time
bound manner including recovery of Rs. 6.19 crores calculated as EC by the joint

committee.

2. UPPCB shall take further statutory actions in response of their issued show cause notice
dated 30.10.2019 along with levying EC amount of Rs. 9.84 crores (Calculated by UPPCB
in issued SCN) within 15 days.

3. UPPCB shall take appropriate legal actions which may include closure and prosecution in

respect of Distillery unit which was found non-complying with respect to ZLD norms.

The action taken report by Uttar Pradesh Pollution Control Board shall be furnished to CPCB
within 15 days of recipient of this direction.

8. M/s Jubilant Life Sciences Ltd. through email dated 26.05.2020 and 31.05.2020
(Annexure-V) has requested CPCB give them opportunity to represent their case personally. In
response CPCB vide letter dated 10.06.2020 (Annexure-VI) forwarded their request to UPPCB
for appropriate and necessary action considering directions of Hon'ble NGTs.

9. UPPCB issued closure directions dated 03.06.2020 (Annexure-VII) under section 33 (A)
of the Water Act, 1975 to the unit and levied EC of Rs. 9.84 crores for illegal extraction of ground
water and EC Rs. 6.19 crores calculated by the committee for violation of environmental norms.
in compliance of Hon’ble NGT order dated 05.02.2020 in O.A. No. 107/2019.



In the closure direction dated 03.06.2020 issued to the unit, it has been mentioned that a
Joint inspection of the unit by RO, Bijnor, UPPCB and member of NMCG was undertaken on |
June, 2020 and it was observed that slop boiler was under maintenance. pipeline to carry spent
wash to bio-composting yard was found broken at many places and spent wash was found
discharged at the nearby fields and drain along the railway line which is in violation of consent
conditions. Also, concrete lining of the lagoon A and Lagoon B has not been done as
recommended in the inspection report of the inspection undertaken on 17.07.2019 and 18.07.2019.
Therefore, UPCB has issued closure direction to the unit as above.

10. UPPCB vide their letter no. H49877/c-7/18/20, dated 11.06.2020 disposed the
representation of M/s Jubilant Life Sciences Limited (Distillery Unit), Gajraula. Amroha (which
was forwarded to UPPCB by CPCB vide letter dated 10.06.2020) and directed the unit to comply
with UPPCB closure directions dated 03.06.2020. UPPCB letter dated 11.06.2020 is annexed as
Annexure-VIII.

1. As per the information received from the UPPCB through email, the unit has filed a writ
petition in the High court of judicature at Allahabad i.e. Civil Misc. Writ Petition (Diary No.
L0515 of 2020) (under article 226 of Constitution of India), M/s Jubilant Life Sciences Limited
(Distillery Unit), Gajraula, Amroha. Uttar Pradesh-244223 Vs. Central Ground Water Authority
of India and 03 Ors. with prayer to pass an ad-interim stay order on UPPCB’s closure notice dated
03.06.2020 levying environmental compensation as well as the sealing order of UPPCB dated
06.06.2020. Copy of the Writ petition is annexed as Annexure-IX.

Now, this report is submitted in compliance of Hon’ble NGT’s directions.
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Annexure-I

Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 107/2019
(With report dated 28.01.2020)
Shah Alam Applicant(s)
Verses

State of Uttar Pradesh Respondent(s)

Date of hearing: 05.02.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Respondent(s): Mr. Pradeep Misra, Advocate for UPPCB
Mr. Atif Suhrawardy, Advocate for CPCB
ORDER
The matter has been put up for considering the compliance of
earlier order of this Tribunal dated 01.11.2019 noting that M/s
Jublient group of Industries at Gajraula, District Amroha, U.P was
violating of environmental norms, requiring action to be taken by

statutory regulators, in accordance with law.

The order passed by this Tribunal was based on report dated
13.09.2019 furnished by a joint Committee of the CPCB, UPPCB,
Health Department, District Admin., U.P Jal Nigam, Horticulture
Department and the Krishi Vigyan Kendra, Amroha, based on
inspections carried out site, The violations were noticed in the

report as follows:



3. After examining sources of fresh water, water consumption,
rain water harvesting system and analysis of ground water
samples, the Committee made observations with reference to
the water balance. [t was found that the unit did not have
NOC for drawl of ground water after 04.04.2019. As per
report of the CGWB dated 31.03.2013, District Amroha had
deteriorated from ‘semi-critical’ to ‘over-exploited’ category.
The Committee thereafter made observations with regard to
other different processes.

4. With regard to captive power plant, it was observed that the
plant failed to meet emissions norms with respect to NO>.

5. With regard to molasses based distillery, it was found that
there was no permission of ground water after 04.04.20189.
The raw spent wash generation was 1956.27 KLD and
designed feed capacity of MEE was 1740 KLD which
indicated that MEE was inadequate to concentrate entire
RSW/BMSW. The rain water harvesting system in the
compost area was found to be contaminated by the spent
wash. It was concluded that the unit operated at 90 KLD of
alcohol production, which is more than 44 KLD corresponding
to incinerator operation 3.2 kl/hr as a result of which
accumulated spent wash in lagoons and other storage facility
for bio-composting which was not permitted during monsoon
period as per the consent condition. Hence, there was
possibility of by-pass of such accumulated spent wash during
rainy season which could not be over ruled. Further, area of
the covered bio-compost yard was damaged therefore, bio-
composting during rainy season should be prohibited. In the
adequacy report of Year: 2017 submitted by the unit, as per
the MEE plant performance data (Copy of register data)
(Section-7-11I), showed only 25-30 % Solids in the final product.
So incineration of slop containing such low solid content in the
slop boiler during entire year was questionable. However, as
per analysis resuit, total solids of spent wash at MEE inlet
was 13.81 %, which indicated that, Raw Spent Wash/RO
reject/ mix of Raw Spent Wash and RO Reject was being fed
into MEE for concentration only. No Spent wash from lagoons
A & B was recirculated. It was therefore concluded that the
unit only employed bio-composting route for spent wash
disposal after MEE concentration for total production of 91
KLD even during rainy season which was gross wviolation of
consent conditions. The lagoon was partitioned into two parts
Jor which 12,000 m® volume had been filled up with soil,
howeuver, filled up area was yet to make lined using concrete.
In compliance of the CPCB direction dated 07.12.2015, the
unit should restrict its storage capacity of lagoons for bio-
composting upto 15869 m- 15900 m? and for incineration
through slop fired boiler upto 1841.3 m° - 1900 m’, making a
total of 17800 m’. Whereas the unit was having a storage
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capacity of 32,000 m’ in lagoon A and B and 350 m? for the
slop for incineration. The unit representative informed that the
diluted spent wash generated due to rain from the compost
yard collected through garland drain was being collected and
recycled to the lagoon. However, the same was required to be
recycled to MEE for further concentration. Analysis result of
sample collected from inlet of Lagoon ‘A’ showed pH-6.62,
COD-187206 mg/I, TS-194820 mg/1, which required to be
recycled through MEE for concentration. Possibility of storage
of RO reject also could not be ruled out. The temporary lining
of the sludge storage/ponding area was found damaged.
Leachate Spent wash which was found stored in this
ponding area with COD-14095 mg/1I, BOD-2930- mg/1, Total
Solids-28500 mg/1, which indicates the storage of leachate
spent wash posing threat to ground water quality. The
composting mass should have a certain moisture content in it
Jfor organisms to survive. The optimum moisture content
should be between 50-60 %. The moisture tends to occupy the
free air space between the particles. Hence, when the
moisture content is wvery high anaerobic conditions set in.
However, when press mud as filler material was continuously
mixed with spent wash till it's field capacity before draining
out as liquid ie., upto 96 % moisture content, resulting in
almost no pore spaces available for aeration. In this
crreumstance, the unit may not be allowed to operate its
distillery unit till the stored diluted (24%) spent wash in the
lagoon B (16000 m’) get consumed through slop boiler after
concentrating through MEE. The unit was having total Bio-
composting area of 30.0 Acres. Out of which Covered area is
16.8 Acre & remaining 132 Acres was uncovered. For
utilization of concentrated spent wash generated from 183
KLD molasses based distillery unit (for non-monsoon season),
the total area available was 30.0 acres, which is adequate.
Further, the compost was reported to be given to the
marketing companies. This is also to submit that, prior to the
selling of compost, the distillery unit was required to get the
compost samples analysed and execute marketing with
proper marking / specifications of the compost on the bags.
However, no document was available regarding sell of
compost.

6. With regard to distillery unit, it was observed:

“7.6 Recommendations for the Distillery Unit

As per the observations made above, the distillery plant is
non-complying unit with respect to ZLD norms and the
Jfollowing recommendations are made:

L The unit shall recycle the stored spent wash from the
old ash pond under supervision of the UPPCB to
ensure that no traces of spent wash remain in ash
pond.
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The unit is not operating incinerator/slop furnace as
per design capacity (11.5 KL/Hr) to consume the
concentrated spent wash generated during the non-
monsoeon/ monsoon season which resulted
accumulation of excess spent wash with leachate
(bio-compost area) in lagoons. Since, the lagoons are
almost filled up, only the freeboard is left, incinerator
operates only at 30% of its installed capacity (50% of
the requisite capacity), covered compost yard is
completely filled with press mud having high
moisture content and damaged roof of covered
compost yard which will not allow further disposal of
spent wash for bio-composting, the unit shall be
directed to stop its distillery manufacturing process
and shall consume the already stored spent wash
through further concentration for the use in the
incinerator under supervision of UPPCB. Thereafter
capacity of distillery plant shall be restricted to the
capacity as decided by UPPCB till the incinerator is
commussioned at full capacity.

The wunit shall restrict its storage capacity of
concentrated spent wash upto 17800 m’ including
07 days for incinerator and 30 days for bio-
composting, both separately.

The unit made partition in the lagoon by filling it with
soil and made two lagoons i.e., Lagoon 'A' and
Lagoon 'B’. However, the unit shall make the filled
up area lined, by using concrete.

The unit shall dismantle/fill/level the additional
storage capacity of the lagoon in time bound manner.

The unit is storing spent wash either in Lagoon 'A' or
Lagoon 'B, hence the spent wash found stored in
Lagoon 'A'" and Lagoon 'B' shall have the same
properties. The unit shall operate MEE uniformly
maintaining the quality of the concentrated spent
wash for efficient use in bio-composting as well as in
incineration.

The unit shall restrict the use of excess spent wash
in bio-composting so that the situation of generation
of diluted spent wash does not arise.

The unit shall stop storage of the lagoon sludge in
open area to avolid further dilution with rain water
and shall use the sludge directly for bio-composting.

Spent wash conveyor line from the unit to the
lagoons as well as to the compost yard shall be
rechecked for any leakage. UPPCB shall verify the
same.
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The pipelines for carrying the spent wash to the ash
ponds shall be dismantled after recycling the stored
spent wash from the ash pond to the lagoons.

The unit may be asked to implement the requisite
Jacility as per suggestion of the water audit report so
that detailed study may be carried out to reduce the
withdrawal of the ground water.

The wnit may not be allowed to continue bio-
composting during rainy season as the covered bio-
compost yard was found damaged.

CGWA may be directed to investigate the
infrastructure developed by the unit for rain water
harvesting facilities inside and outside the premises
and may take decision on the renewal applications
of the unit for abstraction of the ground water.

Enuvironmental compensation (EC) for illegal disposal
of spent wash causing potential threat to ground
water where ground water of the area is already
deteriorated to 'over exploited” category. Also EC
with regard to operation of the distillery plant and
disposal of spent wash in violation of consent
condition may also be imposed.

Rain water harvesting system at biocomposting site
may not be aduvisable to avoid contamination of the
ground water with colored effluent.

As per the analysis result, CPU RO Permeate have
pH-9.48, COD-2083 mg/] and BOD-1078 mg/1 is
being utilized in cooling tower which may not be
appropriate for having such high pH. The unit may
install additional system to improve the quality of
CPU permeate.

The unit shall set up proper and separate systems
Jor concentration of spent wash upto 45 % solids
and upto 30 % solids for incineration and for bio-
composting respectively.”

The recommendations of the Committee were noted as follows:

@

7. Finally, the following recommendations have been made:

“18.0 Recommendations based on the above Observations

18.1. Water and Waste water Management
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M/s. Jubilant Life Sciences Ltd., Gajraula has
installed meters at borewells for withdrawal of raw
water, waste water generation, ETP inlet and outlet
Jor measurement of effluent discharge and recycled
water consumption points. However, all the
consumption points are not metered. It s
recommended that all fresh water consumption points
and effluent recycling points should be metered.

All existing meters should be periodically calibrated
and records to be maintained.

a. At inlet (make up water separately for
Jfresh water and recycled treated waste
water) and outlet (blow down) of cooling
towers.

b. Condensate generated from each stream
and recycled;

c. Individual waste 1water streams at
source of generation, effluent treatment
plant and recycling points;

d. Inlet of STP etc.

The existing turbine type water flow meters on
bore wells should be converted to digital magnetic
[flow meters for better accuracy.

All domestic waste water generated from plant
and colony should be accounted for and should be
sent to STP and metering at STP inlet is to be
done.

The wunit shall obtain NOC: from CGWA for
withdrawal of groundwater at earliest as the
CC."1/. NOCs have already been expired on
04.04.20189.

Considering the ground water quality of Gajraula,
CGWA shall assess the renewal applications of all
the plants of M/s Jubilant Industries Ltd.,
Gajraula-complex and shall decide whether the
unit shall be allowed to abstract the ground water
or not. CGWA shall decide in accordance to the
Hon'ble NGT.

Fresh water consumption in cooling towers is
around 50% of total fresh water consumption. It is
recommended to take measures for further
reduction of fresh water consumption in Cooling
Tower through increase in recycling of waste
water/ condensate after proper treatment e.g.-

Attempt should be made to reduce the
quantity of makeup water to each Cooling
Tower by increasing Cycle of Concentration
(COC);
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a. Continuous efforts to be made for reduction
in steam consumption and effluent
generation thereby reducing fresh water
consumption;

b. It is recommended to provide Rain Water
Harvesting system in non-process areas for
water conservation.

18.2 Captive Power Plant

i

The plant failed to meet the emission norms with
respect to NO, (459.9 mg/ Nm’ against the norms
of 300mg/Nm?), hence the unit shall maintain
and operate Atr Pollution Control Systems ESP
on the boilers regularly and ensure that
emissions of all the stacks are within the
prescribed norms.

The unit shall submit the ambient air quality
report and stack report of all the air pollution
sources from MOEF&CC authorized laboratory on
quarterly basis, as mentioned in the consent.

The unit 1s having agreement with M/s. Shree
Cement Lid. to supply entire quantity of fly ash
(8500-9000 MT per month) generated by its
captive  power/boiler plant at Bhartiagram
Gajraula to SCL, however as per the fly ash
disposal data of 2019 provided by the unit, only
5200 MT (average) was sent to SCL. The same
may be increased as per the agreement to avoid
additional ash disposal on ash pond. This will
reduce the water consumption also.

The unit shall keep and maintain Ash generation
as well as disposal record,

18.3 Distillery Plant

I.

The wnit shall obtain NOC from CGWA for
withdrawal of groundwater in distillery plant at
earliest as the CGWA NOC have already been
expired on 04.04.2019.

The distillery plant should take measures to
reduce the spent wash generation from 10.69 to
6-8 KL/ KL alcohol production.

The unit made partition in the lagoon by filling it
with soil and made two lagoons i.e., Lagoon ‘A’
and Lagoon 'B. However, the unit shall make the

filled up area lined, by using concrete.
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The unit shall dismantle/fill/level the additional
storage capacity of the lagoon in time bound
manner.

The unit shall restrict the use of excess spent
wash in bio-composting so that the situation of
generation of diluted spent wash does not arise.

The entire covered compost area was found full of
wind rows of press mud with high moisture
content, hence further composting for utilization of
spent wash could not be carried out.

The unit shall stop storage of lagoon sludge in
open area to avoid further dilution with rain water
and shall use the sludge directly for bio-
composting.

As per the Standard Operating Procedure for Bio-
composting operation of molasses based distillery,
the distillery plant shall provide covered shed
having platform for ready compe4 which was not
available at compost yard.

As per the Standard Operating Procedure for
Bio-composting operation of molasses based
distillery, the entrance of the bio-compost yard
should be paved all-weather road for approach
of vehicles to bio-compost yard. Accordingly the
unit shall take the immediate actions to
implement the same.

The distillery plant shall not be allowed: operate
until the stored spent wash in lagoon 'B’ (Approx.
volume 16000 md) get consumed through slop
boiler after concentrating through MEE.

As per the Standard Operating Procedure for Bio-
composting operation of molasses based
distillery, Bio-compost shall be analyzed for
parameters as per the Fertilizer Control order
with latest amendments and shall be packed as
per the customer requirement. Also, the ready
compost must be weighed and record the same
shall be maintained. However, no document was
available regarding the sell of ready compost.

Chemical Unit-I

The effluent from Chemical unit-I sent to CETP.
The treated effluent from CETP is sent to CTRO.

Reject of CTRO is used for spray on coal stock and
ash for dust suppression. This effluent cannot be
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18.6

18.7

used for ash quenching which should be stopped
immediately.

Chemical Effluent Treatment Plant (CETP)

The industrial effluent generated from Chemical
unit-I and Polymer plant is treated commonly in
CETP for which the unit is having MoU.

The unit should stop discharge of effluent Jor
horticulture and entire effluent should be
recycled/ reused in process and or cooling tower.

Common Cooling Tower Reverse Osmosis
Plant (CTRO)

CTRO reject has characteristics BOD-1294 mg/ I,
COD-3189 mg/l, TDS-6032 mg/I and Colour-147
hazen. This effluent can be used for spray on coal
yard only and not for ash quenching. The unit
should install a dedicated pipeline along with
metering arrangement for carrying CTRO reject
upto coal yard and spray arrangement exclusively
using this effiuent.

Stack Emission Monitoring Results

As per the analysis result of stack at Sulphuric
Acid plant, it was found non-complying w.r.t S02-
2572 mg/Nm? against prescribed standard limit
of 1370 mg/Nm? which indicates uviolation of
norms w.r.to SO2 emission. Hence, the unit shall
maintain the wet scrubber periodically to restrict
SOZ2 emission within the prescribed norms.

To evaluate the performance of the wet scrubber,
the unit shall carry out monitoring of the relevant
stack(s) through EPA recognized laboratory
quarteriy.

As per the analysis result of stack at Captive
Power Plant (90 TPH), Boiler, it was found non-
complying w.r.t NO2-459.99 mg/Nm3 against the
standards limit of 300 mg/Nm’, which indicates
violation of norms w.r.to NO2 emission.

To restrict the NO, emission proper bed height &
proper fuel to air  ratio should be maintained,
and shall carry out monitoring of the relevant
stack(s) through EPA recognized laboratory
quarterly.
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Ambient Air Quality Monitoring Results

As per the analysis result of ambient air quality
monitoring (Refer Table 17) near CDF plant, near
ETP area and near terrace of Admin building,
PMio was found 101.2 pg/m3, 132.1 pg/m’ and
120.6 pg/m’ respectively against notified
standard limit of 100 pg/m?. This indicates the
polluting ambient air near CDF plant, near ETP
area and near terrace of Admin building in terms
OfPMm,

Since, the stack emission monitoring results
are complying with the norms of PM the
increased level of PMy, in ambient air quality may
be contributed by the other sources like due to
crushing and handling of the coal, fly ash
handiing, vehicular movement in factory premises
and heavy vehicular traffic on NH-24 near the
factory premises.

The wunit shall comply with all the consent
conditions mentioned in the valid consent related
to air pollution including submission of the
ambient air quality report of all the air pollution
sources from MOEF&CC authorized laboratory on
quarterly basis.

Hazardous waste

The unit shall sell caustic lye along with other
hazardous waste generated by the unit only to
the authorized utilizer/recycler; and shall
maintain  records and manifest document as
required under Rule 19 of the HOWM Rules, 2016.

The unit shall install automatic water sprinkling
arrangements, fire alarming systems, [flame
arresters, smoke / heat detectors, fire
extinguishers and other necessary provisions as
stipulated under the Guidelines for storage of
incinerable hazardous wasles;

The unit shall maintain date wise record of
quantity and category of hazardous waste
disposed in the captive SLF.

The unit shall maintain date wise record of
leachate generated from captive SLF.

13 o T
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The unit shall install display board outside the
Jactory gate displaying details of hazardous
wastes being handled by the unit.

The unit shall install automatic water sprinkling
arrangements, fire alarming systems, flame
arresters, smoke/ heat detectors, fire
extinguishers and other necessary provisions
which are required in the hazardous waste
storage area as stipulated under the Guidelines
for storage of incinerable hazardous wastes.

The wunit shall maintain record of waste
disposed at SLF and leachate generation from
SLE.”

The Tribunal thereafter observed:

8.

1.

T1l.

.

The above observations and recommendations establish
violation of environmental norins which can be summed up
as follows:

None of the units of Jubilant group of Industries in Gajraula
Industrial Complex has requisite permission for ground
water extraction but such extraction is continuing in
violation of law.

Captive power plant is not complying with respect to NO.
standards.

The distillery plant as per the adequacy report of the Joint
Committee indicates that the RO and MEE plants are not
installed as per the requirements. Further, the compost yard
is not maintained as per the guidelines of CPCB and also
the compost quality is not ascertained before providing to
the farmers.

The effluents of chemical unit 1 and the polymer unit are
collectively treated in a chemical effluent treatment plant
and both the units have been consented as Zero Liquid
Discharge. The treated effluents from the chemical effluent
treatment plant should operate on ZLD system and this
effluent may not be consented for utilization for horticulture
purpose.

The 400 KLD of sewage after treatment is utilized for
horticulture/ agriculture. The treated sewage is not meeting
with respect to feacal coliform. After treatment, it can be
better utilized for industrial use so to reduce consumption of
ground water,

11
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9. We have also observed that there have been several
inspections carried out in the past with regard to all the
industries and the actions required to be taken are well
known. UPPCB has not taken any action to ensure
compliance nor imposed environment compensation so far.
As regulatory body, entrusted with statutory functions, has
thus failed in its duty so far.

10. Though we have yet not issued notice to the units in
question which is to be considered in the light of action of
the statutory authorities, Shri Sanjay Upadhyay , Advocate
sought to appear for the industrial units to submit that
once applications are filed for permission to extract
groundwater, extraction of groundwater cannot held to be
illegal. We are unable to accept this submission. As held by
this Tribunal on several occasions, extraction of
groundwater in semi critical, critical and over exploited
areas is required to be regulated in view of judgment of the
Hon'ble Supreme Court in M.C Mehta Vs. Union of India
(1997) 11 SCC 312. The report notes that the area in
question has deteriorated from semi critical to over
explotted. In such a situation, while extraction of
groundwater for drinking purposes may stand on different
footing, there is no absolute rnight for such extraction for
industrial purposes. Such extraction may lead to further
deterioration of limited groundwater resource depriving the
inhabitants of access to drinking water. The contention is
thus rejected. We refrain from dealing with the merits of
further remedial action which is yet to be taken by the
statutory authorities after giving opportunities to the units
in question in accordance with law except that in the light
of facts found further action needs to be taken and report
furnished to this Tribunal.”

‘Accordingly, a further action taken report has been filed by the
CPCB on 28.01.2020 to the effect that a meeting was held on
04.12.2019 to discuss the execution of the order already passed
after considering the reply of the unit in response to the show
cause notice dated 31.10.2019 issued by the State PCB.
Compensation amount of Rs. 6,19,00,000/- was assessed for
various violations except the illegal withdrawal of ground water.
The CGWA was asked to assess the compensation for such illegal

drawl and the State PCB was asked to take similar action. Learned
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1.

counsel for the State PCB states that the State PCB has calculated
the compensation at Rs.9.84 crores and a show cause notice has
been issued to the industry on 30.10.2019 for which opportunity of

hearing has been given to the unit.

In view of the above, let further action be taken in accordance with
law. It is not necessary to give any hearing to unit at this stage by
this Tribunal as the action has to be taken by the statutory
regulators in exercise of their statutory powers and in the process,
the unit has to be heard. There is a further remedy of appeal for
the unit against any such order. Hearing cannot be sought to pre-
empt a direction to the statutory regulator to perform its statutory
duties, based on objective material showing violations of
environmental norms subject to remedy of appeal of the affected
party. If the Tribunal grants hearing at this Stage, there will be no
relevance hearing by the Regulator. We take note of the
observations in the report of the CPCB that the TPA report by the
IIT Delhi is unwarranted. Even according to the IIT Delhi, it is a
dry report based on information provided by the industry and was

given inadvertently.

A further report may be furnished jointly by the CPCB and the
UPPCB by email at judicial-ngt@gov.in. The CPCB will be the

nodal agency for compliance and coordination.

A copy of this order be sent to the CPCB and the UPPCB by email.

13

16 27



List for further consideration on 21.04.2020.

February 05, 2020

Original Application No. 107/2019

AK

17 2.&

Adarsh Kumar Goel, CP

S.P Wangdi, JM

Dr. Nagin Nanda, EM

Siddhanta Das, EM
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CENTRAL POLLUTION CONTROL BOARD
WERET], ot el ety uliadd guiea arg e

MINIS TRY OF ENVIRUNMENT, FOREAT & CLIMATE CHANGE BOVT Ar IO A

Speed-post/E-mail

F. No. B-190198/NGRBA /CPCB/Distillery/11/2016-17 Dated; 24.02.2020

The Member Secretary,

Uttar Pradesh Pollution Control Board, T.C.-12V,
Vibhuti Khand, Gomti Nagar,

Lucknow-226010

Subject: Hon’ble NGT Order dated 05.02.2020, in the matter of Shah Alam Versus State of Uttar
Pradesh (O.A. No. 107/2019) - reg.

Reference:
. Honble NGT Order dated 05.02.2020. in the matter of Shah Alam Versus State of
Uttar Pradesh (O A No 107/2019)
i CRUB letter dated 25.01.2020 to MS, UPPCB

Sir,
Ihis has reference to the Hon'ble NG T order dated (5.02.2020 (copy enclosed) in the matter of Shah
Alam Versus State of Uttar Pradesh wherein the following is directed:

9. Accordingly, a further action iaken report has been filed by the CPCB on 28.01.2020 to the
cffect that a meeting was held on 04.12.2019 1o discuss the execrtion of the order afready passed afier
considering the reply of the unit in response to the show cause notice dared 31.10.2019 issued by the
State PCB. Compensation aniount of Rs. 6,19,00,000/- was assessed Jor varions violations excepr the
illegal withdraval of ground water. The CGWA was asked (o assess the conpensation for such illegal
drawl and the State PCB was asked to take similar action. Learned counsel for the Siue PCB states
that the Stare PCB has caleulated the compensation at Rs.9.84 crares and a show cause notice has been
issucd to the industry on 30.10.2019 for which opportunity of hearing has been given to the wnii

VLo A further veport may be firnished jointdy by the CPCB and the UPPCS Iy email al judicial-
ngtecgov.n. the CLCB witl be the nodal agency for compliance and coordmaron,

n view of above, it is therefore, requested to provide action when teport on the above
ebservations made by Honble NGT in its order dated 05 07 020 at the earliost, preferably by [ March,
2020.

Encl: As above Yours faithfully

shyjacka
Aylodio
(AK. Vidyarthi)

Additional Director & Divisional Head, WOM-11
Limail: akvidyarthiedgmail.com

‘giEY gaq uE s A, fTeei- 110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
GUHTS/ Tel : 43102030, 223057921 BB/ Website - wwiw.coch. nic.in



Annexure-III

. W oy
. f (mai NGRBA Cell <ngrba.cpcb@gmail.com>

Minutes of Meeting held on 15.04.2020 through Video conference w.r.t Hon’ble NGT order dated
05.02.2020 in the matter of Shah Alam Vs State of Uttar Pradesh in Q.A. No. 107/2019

1 message

NGRBA_Cell (CPCB) <ngrba.cpcb@gmail.com= Sun, Apr 26, 2020 at 3:53 PM
To: MS UPPCB <ms@uppcb.com=, ceo? <ceo7@uppcb.com>, robijnaur robijnaur <robijjnaur@uppch.com>

Ce: Ajit Vidyarthi <akvidyarthi@gmail.com=>, MRINAL KANTI BISWAS <biswasmrinal@gmail.com>

Bee: shivangigoswamid413@gmail.com, Moumita Choudhury <moumita.choudhury@amail.com=, Anshul kumari <anshul0314@gmail.com>,
chetalanu@gmail.com

Sir,

| am directed to forward the Minutes of the Meeting held on 15th April, 2020 (11:00 AM) through video conference w.r.t Hon'ble NGT
order dated 05.02.2020 in the matter of Shah Alam Vs State of Uttar Pradesh in O.A. No. 107/2019.
Kindly find the minutes of the meeting attached herewith.

Regards
Shivangi Goswami
RA-I, WQM-II

Water Quality Management-II Division
Central Pollution Control Board

Parivesh Bhawan, East Arjun Nagar

Shahdara, Deilhi - 110032

Fax.no. 011-22384025

Alternate e-mail: ngrba.cpcbginic.in

j MOM.15.04.20.Zoom.Jubliant pdf
471K
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F.No.B-190198/NGRBA/CPCB/Distillery/11/2016-17 Date: 26.04.2020

OFFICE MEMORANDUM

Subject: Minutes of Meeting held on 15.04.2020 through Video conference w.r.t
Hon’ble NGT order dated 05.02.2020 in the matter of Shah Alam Vs State of Uttar
Pradesh in O.A. No. 107/2019

A meeting was held through Video conference on 15.04.2020 at 11:00 AM with officials of
UPPCB, RO-Bijnor and CPCB to finalize the Action taken status in compliance to Hon'ble
NGT order dated 05.02.2020 in the matter of Shah Alam Vs State of Uttar Pradesh in O.A.
No. 107/2019. The minutes of the meeting is enclosed for kind information and necessary
actions please.

Yours Faithfully,
Sd/-

(A.K.Vidyarthi)

Additional director and Divisional Head-WQM II
Central Pollution Control Board

(Ministry of Environment, Forest & Climate Change)
East Arjun Nagar, Delhi-110032

Copy to,
1. Member Secretary, Uttar Pradesh Pollution Control Board,
Building No. TC-12V, Vibhuti Khand, Gomti Nagar, Lucknow-226010
2. Regional Officer, Bijnor
Uttar Pradesh Pollution Control Board, 108/11, Avas Vikas Colony, Bijnor, U.P.

For Information,
1. PS to MS, Central Pollution Control Board, Delhi

Sd/-

(A.K.Vidyarthi)

Additional director and Divisional Head-WQM II
Central Pollution Control Board

(Ministry of Environment, Forest & Climate Change)
East Arjun Nagar, Delhi-110032

Page 1 of 3
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Minutes of Meeting held with UPPCB and CPCB on 15.04.2020 through Video
conferencing at 11:00 AM for finalization of the Action taken status in compliance
to Hon'ble NGT order dated 05.02.2020 in the matter of Shah Alam Vs State of
Uttar Pradesh in 0.A. No. 107/2019

Due to lockdown situation created by COVID-19 and to comply with the NGT order dated
05.02.2020 wherein it was directed to furnish a report jointly by the CPCB and the UPPCB,
a meeting was convened on 15.04.2020 through video conference at 11:00 AM with
officials of RO-Bijnor, UPPCB and CPCR.

List of the officials attended the meeting is enclosed at Annexure-1.

Disussion were held on the action taken status by UPPCB against M/s Jubliant Group of
Indsutries, Gajraula, Amroha in Compliance to the NGT order dated 05.02.2020 in the
matter of Shah Alam vs. State of Uttar Pradesh in OA no. 107/20109.

During meeting RO, Bijnor informed about the show cause notices issued by UPPCB and
the respective responses given by the unit however, it was told the same and has already
be taken into cognizant by the NGT in its latest order.

It was further confirmed the request made by UPPCB to conduct joint inspection of the
unit for compliance may not be required as action again the unit is yet to be taken by
UPPCB

UPPCB was advised to initiate action and action taken report may formally be submitted
to CPCB so that the same be finalised and submitted to Hon'ble NGT.

Based on the detailed deliberations held, it was decided jointly that, UPPCB shall issue
directions to M/s Jubliant Group of Indsutries, Gajraula, Amroha as directed by Hon’ble
NGT in it’s order dated 01.11.2019 (corrected order dated 20.11.2019) & 05.02.2020 and
then shall submit the point wise compliance status of NGT order dated 05.02.2020 to CPCB
positively by 15.05.2020.

The meeting ended with of vote of thanks.

FEkkkx
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Annexure-1

The list of participants is as below:

Sr. | Name of | Organization Designation  Email-Id

No. | Officer

1; J.P.Maurya UPPCB-Bijnor RO-Bijnor robijnaur@uppcbh.com

2. | A.K.Sharma UPPCB-Bijnor AEE robijnaur@uppch.com )

3. A.K.VIdyarthi CPCB, Delhi DH-WQM I1I akvidvarthi@gmail.com

4. M.K.Biswas CPCB, Delhi Sc.'D biswasmrinal@gmail.com

5. Anu Chetal CPCB, Delhi Sc.B chetalanu@gmail.com

6. Anshul Kumari | CPCB, Delhi RA-II anshul0314@gmail.com

A Moumita CPCB, Delhi RA-I moumita.choudhury@gmail.com
Choudhary

8. Shivangi CPCB, Delhi RA-T shivangigoswami4413@amail.com
Goswami
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Annexure-IV
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{

Speed Post

B-190198/NGRBA/Distillery/ CPCB/1/2016-17 ) 13 May, 2020
7 1Yy

To,
Member SL‘C'%IT}’,
Uttar Pradtsh Pollution Control Board

f No. TC-12v, Vibhuti Khand,
1 Nagar, Lucknow-226010

DIRECTIONS UNDER SECTION 18 (1) (b) OF WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT, 1974

WHEREAS, among others, under section 17 of the Water (Prevention and Control of
Pollution) Act, 1974, one of the functions of the State Pollution Control Board
(SPCB)/Pollution Control Committee (PCC), constituted under the water (Prevention &
Control of Pollution) Act, 1974 is to plan a comprehensive program for prevention, control and
abatement of pollution of streams and wells located in the State /UT and to secure the execution
thereof; and

WHEREAS, the Central Government has notified the standards for discharge of
environmental pollutants from various categories of industries under the Environment
(Protection)Act, 1986 and the rule framed there under; and

WHEREAS, SPCBs/PCCs can stipulate stringent standards for discharge of environmental
pollution from various categorics of industries than those notified by the Central Government,
under the Environment (Protection) Act, 1986 and Rules framed there under; and

WHEREAS, M/s Jubilant Industrics Ltd., Gajraula, Amroha (hereinafter referred as “the Unit’)
have following six manufacturing units in their premises at Gajraula, Dist. Amroha.

a) Coal based Captive Co-Generation Power Plant (48 MW capacity-as per consent to
operate)

b) M/s Jubilant Life Sciences Ltd. (Distillery Unit), Bharatigram, Gajraula, Amroha, UP
(Ethyl Alcohol)

c) M/s. Jubilant Life Sciences Ltd. (Chemical Unit I), Bharatigram, Gajraula, Amroha, UP
(Formaldehyde, Acetaldehyde, Ethyl Acetate, Acetic Acid, Acetic Anhydride, etc,.)
and

d) M/s, Jubilant Life Sciences Ltd, (Chemical Unit II).Bharatigram, Gajraula, Amroha,
UP (Pyridine & Fine Chemicals)

e) M/s. Jubilant Agri & Consumer Products Ltd. (Fertilizer Unit), Bharatigram, Gajraula,
Amroha, UP (Single Super Phosphate, Granulated SSP, Sulphuric Acid)

f) M/s. Jubilant Agri & Consumer Products Lid. (Polymer unit), Bharatigram, Gajraula,
Amroha , UP (Solid PVA & derivatives, Polyurcthane derivatives, Wood Finish,
Estergum); and
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WHEREAS, this industrial complex has common utility services catering to the auxiliary and
process support requirement such as:

i.  Water Management System (DM Water, Process steam, Spent Solvent Recovery
systems)

ii.  Common Cooling Water blowdown effluent management system (CTRO) — 1200
KLD

i, Chemical Effluent Treatment Plant (CETP) — 700 KLD

iv.  Sewage Treatment Plant (STP) — 400 KL.D

v.  Incinerators - 3 nos. for Liquid — 288 KLD &

2 nos. for Gascous/Thermo Oxidizer — 1500 kg/hr.
vi. Secured landfill - 11000 MT
vil. Hazardous waste management; and

WHEREAS, M/s Jubilant Group of Industries at Gajraula, Amroha including common utility
services were jointly inspected on 17.07.2019 & 18.07.2019 by officials from UPPCB. SDM
Amroha, Additional CMO, Professor & Head (Official In-charge) of Krishi Vigyan Kendra,

Gajraula and CPCB, Delhi in compliance to the NGT order dated 03.07.2019 in the matter of
Shah Alam Vs. State of Uttar Pradesh; and

WHEREAS, the joint inspection report was submitted in Hon’ble NGT dated 13.09.2019 by
the joint committee; and

WHEREAS, Hon’ble NGT accepted the joint inspection report and passed order dated
01.11.2019 (corrected order dated 20.11.2019) to take actions against M/s Jubilant Group of
Industries against violation of Environment norms and to submit further action taken report
within two months by the joint committee of the CPCB and UPPCB: and

WHEREAS, CPCB convened a meeting on 04.12.2019 to discuss compliance of the NGT
order dated 01.11.2019 and to discuss the action taken status in respect of the observations and
recommendations made in the joint inspection report with officials of UPPCB so that the joint
action taken report could be filed by the joint committee to NGT by 01.01.2020; and

WHEREAS, based on the detailed deliberations held in the meeting, minutes of the meeting
was issued and UPPCB was asked to comply with the following:

1. The UPPCB shall issue the following directions to the units of M/s Jubilant group of
industries to adhere with the recommendations of the joint inspection committee report
as accepled & referred by NGT in ity order dated 01.11.2019 including closute of the
Distillery unit within 15 days.

M/s Jubilant Life Sciences Ltd., Distillery unit

i. The unit shall stop its distillery manufacturing process till compliance of the
directions issued.

ii. The unit shall consume the already stored spent wash through further concentration
for use in the incineralor.

iii. The unit shall recycle the stored spent wash from the old ash pond to ensure that
no traces of spent wash remain in ash pond

Uttar Pradesh Pollution Control Board for M/s Jubilant Group of Industries, Gajraula, Amroha
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v.

Vi,

Vil,

viil.

1X.

X1,

Xil.

Xiii.

Xiv.

XV.

The unit shall restrict its storage capacity of concentrated spent wash upto 17800
m’ including 07 days for incinerator and 30 days for bio-composting separately by
dismantling /filling /levelling the additional storage capacity of the lagoon within
30 days.

The unit has made partition in the lagoon by filling it with soil and made two
lagoons 1.e., Lagoon ‘A’ and Lagoon ‘B’. The unit shall line up the area by using
concrete,

To maintain the quality of the concentrated spent wash for efficient use in bio
composting as well as in incineration the unit shall operate its MEE uniformly.

To avoid the situation of generation of diluted spent, the unit shall restrict the use
of excess spent wash in bio-composting.

The unit shall stop storage of the lagoon sludge in open area and shall use the sludge
directly in bio-composting.

After recycling the storcd spent wash from the ash pond, the unit shall dismantle
the pipelines for carrying the spent wash to the ash ponds.

The unit shall implement the requisite facility as per suggestion of the water audit
report so that detailed study may be carried out to reduce the withdrawal of the
ground water.

To avoid contamination of the ground water with colored effluent the unit shall
close down the rain water harvesting system at bio-composting site.

The unit shail stop bio-composting during rainy season as the covered bio-compost
yard was damaged.

The unit shall take measures to reduce the spent wash generation from 10.69 to 6-
8§ KL/KL alcohol production.

The unit shall install additional system to improve the quality of CPU permeate.
As per the analysis result, CPU RO Permeate have pH-9.48, COD-2083 mg/] and
BOD-1078 mg/l is being utilized in cooling tower, which may not be appropriate
at such high pH.

The unit shall set up proper and separate systems for concentration of spent wash
upto 45 % solids and upto 30 % solids for incineration and for bio-composting
respectively, :

Captive Power Plant

iii.

iv.

V.

The unit shall maintain and operate Air Pollution Control Systems (ESP) on the
boilers regularly and ensure that emissions of all the stacks are within the prescribed
norms.

The unit shall submit time bound action plan for augmentation/retrofitting of ESP.

The unit shall submit the ambient air quality report and stack report of all the air
pollution sources [rom MOEF&CC authorized laboratory on uartetly basis.

To avoid additional ash disposal on ash pond, the unit shall ensure and increase the
disposal of fly ash as per the agreement.

The unit shall keep and maintain Ash generation as well as disposal record.

Water and Waste-water Management

1.

ii.
iii.

The unit shall install meter on all fresh water consumption and effluent recycling
points,
The unit shall calibrate and maintain records of all existing meters periodically.

The unit shall replace the existing turbine type water flow meters on bore wells with
digital magnetic flow meters.

Uttar Pradesh Pollution Control Board for M/s Jubilant Group of Industries, Gajraula, Amroha

25 3@ Page 3 of 7



iv.  The unit shall send all domestic waste water generated from plant and colony to STP
and metering at STP inlet shall be done.

v. The unit shall obtain NOCs for withdrawal of groundwater from CGWA at earliest
as NOCs already expired on 04.04.2019.

vi. The unit shall take measures for reduction of fresh water consumption in Cooling
Tower through increase in recycling of waste water/condensate after proper
treatment.

vii. The unit may reduce the quantity of makeup water used in each Cooling Tower by
increasing Cycle of Concentration (COC).

vili. The unit may make efforts for reduction in steam consumption and effluent
generation thereby reducing fresh water consumption.

ix. The unit shall provide Rain Water Harvesting system in non-process areas for water
conservation.

Chemical unit-I
i. The unit shall immediately stop the spray of RO reject on ash for dust suppression.

ii.The unit shall set up the incinerator facility to achieve ZLD.

Chemical Effluent Treatment Plant (CETP)
i. The unit shall stop discharge of effluent for horticulture purposes and the entire
effluent shall be recycle/reuse in process or cooling tower.

Common Cooling Tower Reverse Osmosis Plant (CTRO)

i. The unit shall install a dedicated pipeline along with metering arrangement for
carrying CTRO reject upto coal yard and make spray arrangement exclusively for
using this effluent.

Stack Emission Monitoring Results

i. The unit shall maintain the wet scrubber periodically to restrict SO2 emission within
the prescribed norms. To evaluate the performance of the wet scrubber, the unit shall
carry out monitoring of the relevant stack(s) through EPA recognized laboratory
quarterly.,

ii. To restrict the NOx emission proper bed height & proper fuel to air ratio should be
maintained, and shall carry out monitoring of the relcvant stack(s) through EPA
recognized laboratory quarterly.

Hazardous Waste

i. The unit shall install automatic water sprinkling arrangements, fire alarming systems,
flame arresters, smoke /heat detectors, fire extinguishers and other necessary
provisions as stipulated under the Guidelines for storage of incincrable hazardous
wastes

il. The unit shall scll caustic lyo along with other hazardous waste generated by the unit
only to the authorized utilizer/recycler; and shall maintain records and manifest
document as required under Rule 19 of the HOWM Rules, 2016.

iii. The unit shall install display board outside the factory gate displaying details of
hazardous wastes being handled by the unit

iv. The unit shall maintain date wise record of leachate gencrated from captive SLF,

UPPCB shall ask the CGWA to calculate or estimate the EC to be levied on the Jubilant

industrial complex, Amroha, UP for illegal withdrawal of ground water and issuance of

notice to the unit in compliance of Hon’ble NGT order dated 01.11.2019.

3. The Joint committee has also calculated the EC to be levied on the unit for non-
compliance with the ZI.1D norms as well as for violation of Hazardous waste and other

ra
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Waste (Management and Transboundary Movement) Rules, 2016. The determination of
EC, committee has also considered the past violation of the unit. The total amount has
been calculated as Rs. 6,19,00,000/- except EC for illegal withdrawal of ground water,
4. To levy the EC & penalty, UPPCB shall issue suitable directions to the unit within 15
days.
5. Committee also recommended that UPPCB shall initiate procedure for prosecution of the
unit as per the NGT order within 15 days.

AND WHEREAS, CPCB vide a reminder letter dated 26.12.2019 asked the Member
Secretary, UPPCB to take necessary actions as per the decisions held in the minutes of the
meeling di. 04.12.2019 and to ensure filing of the action taken report/compliance report in NGT
by 01.01.2020; and

WHEREAS, CPCB received a letter from MS, UPPCB dated 17.01.2020 with request to
provide suitable date for carrying out joint inspection of M/s Jubilant Industries Ltd, Gajraula,
Amroha; and

WHEREAS, CPCB vide letter dated 23.01.2020 asked Member Secretary, UPPCB that,
“Hon’ble NGT in its order dated 01.11.2019 in OA No. 107/2019 has accepted the observations
and recommendations of the joint inspection report and directed that action has to be taken for
the past violation by way of prosecution and EC. Activities of the unit need to be suitably
regulated/stopped/restricted. The Hon’ble NGT has not directed for any joint inspection.
Further, last date of filing compliance report was 01.01.2020, which was already lapsed and
carrying out inspection at that stage was not be appropriate.”; and

WHEREAS, CPCB filed compliance report of Hon’ble NGT order dated 01.11.2019 on
28.01.2020 to Hon’ble NGT; and

WHEREAS, the Hon’ble NGT again directed to furnish the further report jointly by CPCB
and UPPCB vide it’s order dated 05.02.2020:; and

WHEREAS, the Hon’ble NGT in it’s order dated 05.02.2020 in O.A. No. 107/2019 in the
matter of Shah Alam Vs. State of Uttar Pradesh made following observations:

I. The observations and recommendations of the report dated 13.09.2019 furnished by a joint
committee of the CPCB, UPPCB, Health Department, District Admin, U.P. Jal Nigam,
Horliculture Department and the Krishi Vigyan Kendra, Amroha established violations of
environmental norms which can be summed up as follows:

i. None of the units of Jubilant group of Industries in Gajraula Industrial Complex has
requisite permission for ground water extraction but such extraction is continuing in
violation of law.,

ii. Captive power plant is not complying with respect to NO; standards.

iti. The distillery plant as per the adequacy report of the Joint Committee indicates that the
RO and MEE plants are not installed as per the requirements. Further, the compost yard
is not maintained as per the guidelines of CPCB and also the compost quality is not
ascertained before providing to the farmers.

iv. The effluents of chemical unit 1 and the polymer unit are collectively treated in a
chemical effluent treatment plant and both the units have been consented as Zero Liquid
Discharge. The treated effluents from the chemical effluent treatment plant should

Uttar Pradesh Pollution Control Board for M/s Jubilant Group of Industries, Gajraula, Amroha
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operate on ZLD system and this effluent may not be consented for utilization for
horticulture purpose.

v. The 400 KLD of sewage after treatment is utilized for horticulture/agriculture. The
treated sewage is not meeting with respect to feacal coliform. After treatment, it can be
better utilized for industrial use so to reduce consumption of ground water.

2. There have been several inspections carried out in the past with regard to all the industrics
and the actions required to be taken are well known. UPPCB has not taken any action to
ensure compliance nor imposed environment compensation so far. As regulatory body,
entrusted with statutory functions, has thus failed in its duty so far.

AND WHEREAS, the Hon’ble NGT in it’s order dated 05.02.2020 in O.A. No. 107/2019 in
the matter of Shah Alam Vs. State of Uttar Pradesh has observed that State PCB has caleulated
the environmental compensation of Rs. 9.84 crores for illegal withdrawal of ground water
(from 04.04.2019 to 25.10.2019) and a show cause notice has been issued to the industry on
30.10.2019 for which opportunity of hearing has been given to the unit; and

WHEREAS, a video conference was held with officials of UPPCB & CPCB on 15.04.2020 to
discuss the execution of the NGT order dated 05.02.2020 and status of actions taken by UPPCB
n the matter and following observations are made:
i.  Regional Officer, Bijnor, UPPCB and concemned officials of WOQM-II Division. CPCB
participated in the meeting,

ii.  Regional Officer, Bijnor, UPPCB informed that UPPCB has not issued any statutory
direction or passed any order till date in response to the show cause notice dated
30.10.2019 issued by UPPCB to the unit (which is also referred in Hon’ble NGT order
dated 05.02.2020).

iii.  Since the inspection report dated 13.09.2019 filed by the joint committee of CPCB,
UPPCB, Health Department, District Admin, U.P. Jal Nigam, Horticulture Department
and the Krishi Vigyan Kendra, Amroha based on inspection carried out, actions
required to be taken are well known and Hon’ble NGT in it’s order dated 01.11.2019
and 05.02.2020 has directed to take actions against the unit and has not ordered for any
further inspection, hence any further inspection is not appropriate at this stage.

iv.  UPPCB shall take further statutory actions including issuance of appropriate directions
in response to observations and recommendations made in the report dated 13.09.2019
by the joint committee, show cause notice dated 30.10.2019 along with environmental
compensation amount of Rs. 9.84 crores (for illegal withdrawal of ground water) issued
by UPPCB within 15 days; and

WHEREAS, based on the detailed deliberations held in the meeting, minutes of the meeting
was issued to UPPCB vide email dated 26.04.2020.

It is evident that UPPCB has neither taken any decision in respect of their show cause
notice dated 30.10.2019 along with environmental compensation of Rs. 9.84 crores nor
taken any further statutory actions to ensure compliance and recovery of Environmental
Compensation (EC) so far and inordinate delay has already been made by UPPCB in
compliance of Hon’ble NGT order dated 05.02.2020 in O.A. No. 107/2019 in the matter
of Shah Alam Vs. State of Uttar Pradesh,

Uttar Pradesh Pollution Control Board for M/s Jubilant Group of Industries, Gajraula, Amroha

28 22 Page 6 of 7



NOW, THEREFORE, in view of above observations and in exercise of the power conferred
under section 18(1) (b) of the Water (Prevention and Control of Pollution) Act, 1974, you are
here by directed to comply with the following directions:

1. UPPCB shall issue appropriate directions to ensure compliance of observations and
recommendations made in the joint inspection report dated 13.09.2019 furnished by the
joint committee and decisions of the meeting held on 04.12.2019 & 15.04.2020 in a
time bound manner including recovery of Rs. 6.19 crores calculated as EC by the joint
committee.

2. UPPCB shall take further statutory actions in response of their issued show cause notice
dated 30.10.2019 along with levying EC amount of Rs. 9.84 crores (Calculated by
UPPCB in issued SCN) within 15 days.

3. UPPCB shall take appropriate legal actions which may include closure and prosecution
in respect of Distillery unit which was found non-complying with respect to ZLD
norms.

The action taken report by Uttar Pradesh Pollution Control Board shall be furnished to CPCB

within 15 days of recipient of this direction.
(RAW(: r{«s;\u;

CHAIRMAN

Copy to:

1. Chairman, : for kind information please
Uttar Pradesh Pollution Control Board
Building No. TC-12v, Vibhuti Khand,
Gomti Nagar, Lucknow-226010

2. Joint Secretary (CP Division), : for kind information please
Ministry of Environment, Forests, &
Climate Change
Indira Paryavaran Bhawan, Jorbagh Road,
New Delhi — 110013

3. District Magistrate . for kind information please
Amroha , U.P.

4. Regional Director . For follow up and ensuring
Regional Directorate compliance

Central Pollution Control Board,
1* Floor, PICUP Bhawan,
Vibhuti Khand, Gomti Nagar,
Lucknow — 226 010

\/5./ Incharge, IT Division, CPCB : with request to upload on CPCB
website
6. Guard file/Master file
WQM, CPCB Delhi : va
(PRASI lzl’f GARGAVA)
MEMBER SECRETARY

Uttar Pradesh Pollution Control Board for M/s Jubilant Group of Industrics, Gajraula, Amroha
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Annexure-V

Gmail MRINAL KANTI BISWAS <biswasmrinal@gmail.com>

Fwd: Prayer to give us opportunity to represent our case

Member Secretary CPCB <mscb.cpcb@gov.in> Thu, Jun 11, 2020 at 1;:08 PM
To: Mrinal Kanti Biswas <mkbiswas.cpcb@nic.in>, biswasmrinal <biswasmrinal@gmail.com>

From: "gk raman" <gk.raman@jubl.com>

To: "ccb.cpeb” <cch.cpcb@nic.in>

Cc: "Member Secretary CPCB" <mscb.cpch@nic.in>

Sent: Tuesday, May 26, 2020 11:03:18 AM

Subject: Prayer lo glve us opportunity to represent our case

To,

Shri Shiv Das Meena

Chairman

Central Pollution Control Board

New Delhi

Dear Sir,

This Is with reference to my telecom regarding below mentioned issue, also as per your advice
trying to be in touch with Member Secretary sir with the prayer to have telecon or video call with our team
member to hear out our version of event to give us fair chance to represent our case. Once again | am
sending you detailed note with a prayer to be considered towards the end of this note.

Back ground on the Shah Alam Case

The complainant, Shah Alam owns a Mango orchard located about 2.5 Kms crow fly
distance away from Jubilant’s Gajraula Captive coal power, Distillery, Chemical and
Fertilizer manufacturing complex. Shah Alam tried to claim damages for the poor crop yield
of his Mango Orchard citing pollution from Jubilant factory. When he could not succeed, he
wrote complaint letters to the DM, UPPCB and NGT.

25/03/19- The NGT converted the letter into an OA No. 107 / 2019 and directed that the
DM, Amroha and the UPPCB may investigate the complaint and take appropriate action and
submit a report.

22/4/19- The DM constituted a team of UPPCB, Health department, Agricultural
department, UP Jal Nigam, Krishi Vigyan Kendra, and undertook an inspection of the
Jubilant factory and the Mango Orchard of the complainant. Monitored the stack emission,
treated effluents of Plant and also AAQ of the Mango Orchard.
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28/06/19- DM lead committee, through the UPPCB, submitted the final report along with all

the analysis reports of the samples collected and concluded that the Mango Orchard poor

crop yield was due to poor Horticultural practice and is a common feature in the area for the
particular species. The report categorically said that the loss of crop cannot be attributed to
Jubilant operations.

03/07/19- The NGT registry erred by not placing the UPPCB report (DM’s committee) on
the files of the Bench. Disappointed by the absence of report, NGT reconstituted another
committee to include CPCB and directed them to file a report.

CPCB, declined to take into consideration the entire proceedings and the report submitted by
the DM’s committee Dt. 28/06/19, and decide to undertake afresh a comprehensive
spection and monitoring every operation of the entire chemical complex, with its own
central monitoring teams.

17-19 July 2019 — CPCB team unilaterally undertook a detailed environment monitoring of
all aspects of the operations of the complex, ignoring the presence of other members of the
team including the DM, UP Jalnigam, Health Department, Horticulture Department & Krishi
Vigyan Kendra. CPCB unilaterally drafted the entire report.

The CPCB team completely deviated from the original scope of complaint, Mango Orchard
crop loss, and instead filed a very adverse report with large number of technical deficiencies,
incorrect observations and wrong conclusions.

30/10/19- UPPCB issued notice to jubilant imposing Rs. 30 lakh as EC for gaps found in
operations and issued Show cause for Rs. 9.85 Cr EC for ground water withdrawal with
renewal of NoC pending before CGWA.

01/11/19- NGT took on record the CPCB team report of visit Dt. 17-19 July and directed
CPCB and UPPCB to take action including recovery of Environment Compensation.

15/11/19- Jubilant submitted pointwise reply to Show cause of Rs. 9.85 Cr stating Jubilant
has filed renewal application on time (in Jan 2019) and complied to all NoC conditions.
Delay from CGWA in granting was due to restrictions imposed by NGT against GW
extraction and matter subjudice in another case. Further, EC for Ground Water NoC violation
is under CGWA jurisdiction and therefore not maintainable.

31/12/19- Jubilant deposits the Rs. 30 lakh EC imposed by UPPCB, under protest, to avoid
coersive action.

22/01/20- Jubilant filed a representation before the CPCB for a personal hearing on the Rs.
9.85 Crore EC imposed by UPPCB. No opportunity is granted till date.
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05/02/20- CPCB submitted an action taken report to NGT, wherein it referred to a meeting in
CPCB Dt. 04/12/19 with UPPCB and decided to impose Rs. 6.19 as Environment
Compensation, over riding the Rs. 30 lakh EC that was imposed by UPPCB and was alrcady
deposited on 31/12/19, resulting in double jeopardy. There was no intimation to Jubilant
nor an opportunity of being heard. '

NGT Order dated 05-02-2020 - reiterates in Para 10 (below) that PCB is bound to follow procedure prescribed in
law. Unit to be heard. Unit has right of appeal.

L0, ey vaew' ol (e absoves, el fuethier setion be Galien i acvotdanies wills
B 10 ds ool speeessiann 10 give Sy Feeininig To vl sl thas st iy
thas Priboand wes thie caetwan bisan ter B tinkergn b this miaautosy
replonterrss 1p eXepeise of Lhesir sstaalait e Frovweers sl dry Uhier prresecessasg,
thies wamif bices to bie busiared. ‘Theeere dmo3s Derther vemeidy al svpapreal for
Thic taeaid snprenrned ey endo e wnadoe, Mlowssing voviainot ber potamlat L pebs
et o clirection 1o the stalnttors resiabator 1o perform its sl uatomse
thuatics.,  based ot oliieotive oeiterial showing vielations.  of
crvironinetal norms subngect to reneeds ol el of thie oo ted
Ty, O Thes Traboanl grates besirinngs oot (hiis Stogpee, There will bie e
relevancs hearing by the Regulaoar, We talie note  of 1t
obxervations in the report of the CPOR thiae e TEA report by tije
10T Delhin is vowaormted. Even aceording to the 11T Delbhi, it is oo
dry repor based on joformation grovidedd by e dasddustoy ol wan

piven inadvertently.

08/05/20- UPPCB undertook another inspection of the plant to verify the compliance to the
gaps found by the CPCB team during the visit Dt. 17-19 July 2019. CPCB denies UPPCB
request for another inspection. UPPCB finds no major non-compliance and this report is
ignored by CPCB.

Submission

1. The CPCB has been unfairly investigated the complaint before the Hon’ble NGT and
has unjustifiably gone far beyond the objective in the order issued by the NGT for
investigation. The Principles of Natural justice have been denied and the CPCB has very
adversely presented Jubilant before the NGT based on imaginative extrapolation of the
events discovered during the Distillery unit recovering from a Force Majeure situation.
The CPCB has eventually neither concluded on the issuc of Crop loss pending before the
NGT in the OA 107/2019 not has found any evidence of Environmental damage in its
report. .

2. Jubilant challenging CPCB jurisdiction to levy compensation for ground water drawal.
o Jubilant applied in Jan'2019 for CGWA NOC before expiry in Jun’2019
o CGWB has positively recommended Jubilant’s request for renewal of NOC.
o Decision is pending at CGWA citing matter of NOC renewal is sub-judice at NGT.

o Jublant 1s fulhlling recharge obligations for critical zone.

3. CPCB/UPPCB inspection immediately afer incessant, unprecedented and heavy monsoon rains (1260
mm in 22 rainy days) at Gajraula.

o Jubilant regulatly informed UPPCB of this force majeure by letters Dt. 23-Aug-19, 13-Sep-
19, and 25-Oct-19.
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o Jubilant voluntarily shut distillery for 83 days (Jul-Nov’'2019) to protect environment.

o JIC report extrapolated imaginative consequence of environmental damage, despite
significant Force majeure condition.

4. Procedural gap — providing hearing to Jubilant as it Is mandatory by Law, and NGT order.
1) Water Act mandates a hearing to Unit on principles of natural justice.
2) NGT Order also reiterates that PCB is bound to follow procedure prescribed in law.
o Jubilant to be provided an opportunity of being heard.
o Jubilant has right of appeal.

3) Inquiry widened beyond loss of Mango Crop and health impacts raised by Complainant.

Prayer
1) Provide an opportunity of being heard, without prejudice to the ongoing proceedings

2)  Findings of the CPCB not attributable to the Complaint in the OA 107/2019 may be
delinked from the NGT proceedings

3) Arbitrary calculation of the Rs. 6.19 Crore EC be withdrawn and limited to Rs. 30 Lakhs
already deposited to UPPCB.

4) The Environmental Compensation for withdrawal of Ground water without Renewal of
NoC should be withdrawn, being barred by jurisdiction and therefore not maintainable.

Thanking you

With best regards

G K Raman

Sr. Vice President
Jubilant Bhartia Group

9686412099

CC : Dr. Prashant Gargava, Member Secretary, Central Pollution Control Board

. “Cleanliness is hext 1o Godliness” .
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T Gmail MRINAL KANTI BISWAS <biswasmrinal@gmail.com>

Fwd: Letter to CPCB on Shah Alam matter

Member Secretary CPCB <mscb.cpch@gov.in> Thu, Jun 11, 2020 at 1:04 PM
To: Mrinal Kanti Biswas <mkbiswas.cpcb@nic.in>, biswasmrinal <biswasmrinal@gmail.com>

From: "gk raman" <gk.raman@jubl.com>

To: "ccb.cpeb” <ceb.cpeb@nic.in>

Cc: "Member Secretary CPCB" <mscb.cpcb@nic.in>
Sent: Sunday, May 31, 2020 1:34:34 PM

Subject: Letter to CFCE on Shah Alam matter

** This email has been sent from an external source. Treat hyperlinks and attachments in this email
with caution™

31.05.2020
To:  The Chairman
Centra] Pollution Control board
Parivesh Bhawan, East Arjun Nagar

New Delhi

Ce:  The Member Secretary

Central Pollution Control board

Subject. Seeking personal hearing in the matter of O.A. 107/2019 Shah Alam V/s Govt of UP
before the Hon’ble NGT against the Rs. 6.19 Crore proposed Environment Compensation.

Reference:
a) Joint Committee report of the District Magistrate, Amroha Dt. 28/06/19 submitted before the NGT
b) Joint Inspection (Dt. 17.07.19 & 18.07.19) Committee report of CPCB submitted before the NGT Dt.

¢) CPCB’s Compliance Report Dt. 21/01/2020 of the action taken on Joint Inspection (Dt. 17.07.19 &
18.07.19) Committee report submitted to the NGT

d) 4 Nos. of Showcause notices Dt. 30/10/2019 issued by the UPPCB to JLL in pursuant to the Joint
Inspection (Dt. 17.07.19 & 18.07.19) Committee report observation.

e) Rs. 30 lakh deposited by JLL to UPPCB on 31/12/2019 as Environment Compensation assessed
towards observation by the Joint Inspection Committee.

f) Ltr Dt. 14/01/2020 submitted by JLL to CPCB seeking relief from Rs. 9.85 Cr EC imposed towards
ground water extraction beyond NoC expiry with renewal due.
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Sir,
This refers to the matter before the Hon'ble NGT vide O.A.No. 107/2019 Shah Alam Vs Govt of UP.

We sincerely thank you for the telephonic conversation of our Mr. Anant Pande, Director and Mr. GK

Raman, St. Vice President with Shri Prashanth Gargava, Member Secretary, CPCB on 27" May 2020 and
patient hearing on the matter.

As you may be aware, the matter pertains o a complaint filed regarding the loss of crop in a Mango
Orchard of the Complainant against Jubilant Bhartia Group’s Chemical & Fertilizer Manufacturing
complex at Gajraula. On the direction of the NGT Dt. 28/03/2019, a Joint committee constituted under
the DM, Amroha & UPPCB under took an inspection on 22/04/2019 and submitted its report to the NGT
vide its letter Dt. 28/06/2019 and concluded the loss of Mango Orchard Crop is due to wrong
Horticultural practice and no relation with Jubilant Group company’s operations.

Subsequently, Vide NGT order Dt. 03/07/2019, a reconstituted Jomt Committee, including the CPCB,
was directed to file a suitable report. The CPCB led joint inspection committee undertook the site
inspection on 17-19 July 2019 and submitted a detailed report of its findings to the NGT that was taken
on record on 01/11/2019. As per the direction of the NGT on 01/11/2019, the CPCB subimitted an action
taken report Dt. 27/01/2020 to the NGT that was taken on record on 05/02/2020.

We would like to submit the following with regards to the CPCB’s Joint inspection committee report
submitted to the NGT based on the visit Dt. 17/07/19 to 19/07/19;

a) Observed few operational deviations with incorrect interpretation and ignoring the force
majeure condition caused by incessant rainfall.

b) The inspection visit did not find any evidence of environmental damage caused from the
operational deviations.

¢) Made no observation regarding Mango Orchard of the origimal complaint.
d) Did not find any evidence relating Mango Orchard Crop loss to J ubilant operations.
¢) Overlooked the findings of the DM committees report Dt. 28/06/2019

f) Did not give Jubilant personnel an opportunity of being heard

Within about a month of the inspection, Jubilant set right the operational deviations, observed during the
visit, including voluntary closure of distillery unit and made detailed submission with photographs to the
UPPCB. ITowever, the submissions made on compliance were not considered in the Joint Inspection
Committee report submitted to the NGT on 30/10/2019 for the hearing on 01/11/2019.

In response to a notice from UPPCB Dt. 30/10/2019 to Distillery unit, imposing Rs. 30 Lakh as
Environment Compensation for the deviations observed by the Joint Inspection Committee, we deposited
the amount, under protest, on 31/12/2019. However, the same was not considered in the report submitted
by the CPCB to NGT in its action taken report Dt. 21/01/2020. On the contrary, the CPCB has calculated
Rs.6.19 Crore as EC for the same deviations, without giving us an opportunity to be heard.
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* We herewith submit a point wise compliance to every observation made by the Joint inspection

committee during its visit from 17/07/19 to 19/07/19 for vour kind perusal.
Qur Submission;

1. The CPCB has unfairly investigated the complaint before the Hon’ble NGT and has unjustifiably
gone far beyond the objective in the order issued by the NGT for investigation. The Principles of
Natural justice have been denied and the CPCB has very adversely presented Jubilant before the NGT
based on imaginative extrapolation of the events discovered during the Distillery unit that was
recovering from a Force Majeuse situalion.

The CPCB has eventually neither concluded on the issue of Crop loss pending before the NGT in the
OA 107/2019 not has found any evidence of Environmental damage in its report.

2. Jubilant challenging CPCB jurisdiction to levy compensation for ground water drawal.
o Jubilant applied in Jan’2019 for CGWA NOC before expiry in Apr’19

o CGWB, Lucknow has positively recommended Jubilant’s request for renewal of NOC to
CGWA, New Delhi.

o Decision is pending at CGWA, New Delhi citing matter of NOC renewal is sub-judice at
NGT.

o Jubilant is fulfilling recharge obligations for critical zone.

3. CPCB/UPPCB inspection immediately after incessant, unprecedented and heavy monsoon rains
at Gajraula.

o Jubilant regularly informed UPPCB of this force majeure by letters Dt. 23-Aug-19, 13-Sep-
19, and 25-Oct-19.

o Jubilant voluntarily shut distillery for 83 days (Jul-Nov’2019) to protect environment.

o JIC report cxfrapolated imaginative consequence of environmental damage, despite
significant Force majeure condition.

4. Procedural gap — providing hearing to Jubilant as it is mandatory by Law, and NGT order.
1) Water Act mandates a hearing to Unit on principles of natural justice.
2) NGT Order also reiterates that PCB is bound to follow procedure prescribed in law.
o Jubilant to be provided an opportunity of being heard.
o Jubilant has right of appeal.
3) Inquiry widened beyond loss of Mango Crop and health impacts raised by Complainant.

Prayer
1) Provide an opportunity of being heard, without prejudice to the ongoing proceedings
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2) Findings of the CPCB not attributable to the Complaint in the OA 107/2019 may be dehnked hom
the NGT proceedings

3)  Arbitrary calculation of the Rs. 6.19 Crore EC be withdrawn and limited to Rs. 30 Lakhs already
deposited to UPPCB. .

4)  The Environmental Compensation against withdrawal of Ground water without Renewal of NoC
should be withdrawn, being barred by jurisdiction and therefore not maintainable.

Thanking you,

Yours faithfully,

For Jubilant Life Sciences Limited.,

G K Raman

Sr. Vice President

nE Compllance to JIT recommendatmn-Shah Alam Case-290520 pdf
2565K
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.. ~ Annexure- VI
t weeT fEae arg

=N _E E L POLLUTION CONTROL BOARD
wr AT 7 FEar ufiaad UaTeEa qea qJieEn
r2h T IRGMMENT, FOREST L CLIMATE CHANGE GOVT, OF INDIA
By Speed Post/Email
B-190198/NGRBA (RG)/CPCB/Distillery}2017-18 Date: 10.06.2020

To,

Member Secretary,
Uttar Pradesh Pollution Control Board (UPPCB),
H.N.O. TC-12 Vibhuti Khand,
Gomti Nagar,
Lucknow-226010
Uttar Pradesh
Subject: Representation submitted by M/s Jubilant Group of Industries,
Gajraula, Amroha, UP through e-mail dated 26.05.2020 to provide
them an opportunity to represent their case
Reference: Hon'ble NGT order dated 01.11.2019 (corrected order dated 20.11.2019)
and 05.02.2020 in Q.A. no. 107/2019 in the matter of Shah Alam Vs State
of Uttar Pradesh

Sir,

Please find enclosed representation received from M/s Jubilant Group of Industries,
Gajraula, Amroha, UP vide e-mail dated 26.05,2020, which |s self-explanatory.

You may therefore like to take appropriate and necessary actions at your end in
accordance with the relevant Hon'ble NGT orders please.

Yours faithfully,
Encl: As above
(A.K.Vidyarthi)

Scientist 'E' &
Divisional Head, WQM-TI Division

Copy to:
1. M/s Jubilant Group of ¢ For kind information
Industries, Gajraula, Amroha-
244223, U.P,

dayant =
[A.K.Vidmo}blu

Scientist 'E' &
Divisional Head, WQM-IT Division
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i UTTAR PRADESH POLLUTION CONTROL BOARD
o m-““cts‘q C/TﬁuT/b-\'“m”_\&w?@}ml\lﬂgu e O3~ G-2o
Har 4,

Ao FferT IE HgI,
Rveard afre, Tort
AR

T8 & N SR dEw wE, Rycenl gfie, TR, RE BN 59

A B w9 A IR BT gl av dorgel Uepled @ ST R SR aifa wrer W

fon et (wquer Framor gen o) sRfaw, 1974 @ uR-47 @

Sl T FRET 8

g & A0 fdexvr gRT Sov0 Wo—107 /2019 WME S I T 301

godlo ¥ f&T 03.07.2019 @Y et amdw wiRe fr T

1. The issue for consideration is the remedial action against the air pollution caused by
M/s Jublient Industries Ltd, Gajraula, Amora by discharging chemicals and gas
emissions affecting the health of the inhabitants.

. Vide order dated 25.03.2019, the District Magistrate, Amroha and the Uttar Pradesh
State Pollution Control Board (UPSPCB) were required to furnish a factual and
action taken report in the matter.

3. Report has been furnished vide e-mail dated 26.04.2019 based on inspection carried
out on 22.04.2019. Samples taken were sent for analysis but the report is said to be
awaited. We are surprised that even after more than two months of the samples being
taken, the analysis report is not available. )

4. In the circumstances, we modify the constitution of the Committee to include a
representative of the Central Pollution Control Board (CPCB). The reconstituted
Committee may furnish an appropriate report within one month by e-mail at judicial-
ngti@gov.in. Nodal agency will be State PCB for coordination.

A copy of this order be sent to the CPCB by e-mail for compliance. Counsel for State
PCB may inform others.

List for further consideration on 17.09.2019.
7 f& Mo afedvor g wiRe Saw e ReE 03.07.2019 R SR frdwy

& SATer H S YGEOT v 41, wHodlonHo (ERT arRYEr), Su AW, ot

frms, gf fam, weren e, Sovo weuer frier a1 @ sfeTRat @ e

fréierer < g1 Ho Gftere ARG WIENGT U, oRiE @ gl ud R

gaRoT ¥ Sfceifad oA @ a1 o1 Aderor frar |

7E & wigw e 3w g B Sfio oRe WRRW I orRE @

FIRAl BT T RIS 17.07.2019 T 18.07.2019 Y fm | FrlEr R 3 3

Sffdere 79 @t g Ao GfdeiT e wEw, Redd affe, ToRe, s @

Wﬁmﬁmﬁnﬁﬁwwﬁﬁﬁﬁwaﬂmﬁmﬂﬁfﬁmﬁﬁ%—

'"'7.6 Recommendations for the Distillery Unit
As per the observations made above, the distillery plant is non-complying unit with

ko

respect to ZLD norms and the following recommendations are made:
D-/ 1. The unit shall recycle the stored spent wash from the old ash pond under

supervision of the UPPCB to ensure that no traces of spent wash remain in

ashpond.
o BOYOTO
Al - 24, frgfy wvs T.C. 12 - V, Vibhuti Khand MdTT, AETE-228010
Gomtl Nagar, Lucknow - 226010 TOWIN-272031, 2720828, 2720891
o Phone:2720831,2720828,2720691,2720681 S 0s22-2720784 Fax:
0522 - 2720764 {94~ Info@uppcb.com Emall: info@uppcb.com dww¥e: www.uppeb.com

Web Site: www.uppeb.com
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10.

11,

12.

13.

14.

15.

(2)

The unit is not operating incinerator/slop furnace as per design czllpacity {115,
KL/Hr) to consume the concentrated spent wash generated during the non-
monsoon/monsoon season which resulted accumulation of excess spent wash with
leachate (bio-compost area)in lagoons. Since, the lagoons are almost filled up,
only the freeboard is left, incinerator operates only at 30% of its installed capacity
(503/o of the requisite capacity), covered compost yard is completely filled with
press mud having high moisture content and damaged roof of covered compost
yard which will not allow further disposal of spent wash for biocomposting, the
unit shall be directed to stop its distillery manufacturing process and shall
consume the already stored spent wash through further concentration for the use
in the incinerator under supervision of UPPCB.Thereafter capacity of distillery
plant shall be restricted to the capacity as decided by UPPCB till the incinerator is
commissioned at full capacity.

The unit shall restrict its storage capacity of concentrated spent wash upto
17800m’ including 07 days for incinerator and 30 days for biocomposting, both
separately.

The unit made partition in the lagoon by filling it with soil and made two lagoons
i.e., Lagoon ‘A’ and Lagoon ‘B’. However, the unit shall make the filled up area
lined,by using concrete.

The unit shall dismantle/fill/level the additional storage capacity of the lagoon in
time bound manner.

The unit is storing spent wash either in Lagoon ‘A’ or Lagoon ‘B’, hence the
spent wash found stored in Lagoon ‘A’ and Lagoon ‘B’ shall have the same
properties. The unit shall operate MEE uniformly maintaining the quality of the
concentrated spent wash for efficient use in bio-composting as well as in
incineration.

The unit shall restrict the use of excess spent wash in bio-composting so that the
situation of generation of diluted spent wash does not arise.

The unit shall stop storage of the lagoon sludgein open area to avoid further
dilution with rain water and shall use the sludge directly for bio-composting.

Spent wash conveyor line from the unit to the lagoons as well as to the compost
yard shall be rechecked for any leakage. UPPCB shall verify the same.

The pipelines for carrying the spent washto the ashponds shall be dismantled after
recycling the stored spent wash from the ash pond to the lagoons.

The unit may be asked to implement the requisite facility as per suggestion of the
water audit report so that detailed study may be carried out to reduce the
withdrawal of the ground water.

The unit may not be allowed to continue biocomposting during rainy season as the
covered bio-compost yard was found damaged.

CQWA may be dir?cted to inyestigate the infrastructure developed by the unit for
rain water harvesting facilities inside and outside the premises and may take
dcctzswn on the renewal applications of the unit for abstraction of the ground
water.

Enviro_mnemal compensation (EC) for illegal disposal of spent wash causing
potential threat“ to ground water where ground water of the area is already
d?.te_noraled to over_explmted” category.Also EC with regard to operation of the
dlsuller?! plant and disposal of spent wash in violation of consent condition may
also be imposed.

Rain water harvesting system at biocomposting site may not be advisable to avoid
contamination of the ground water with colored effluent.
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16. As per the analysis result, CPU RO Permeate have pH-9.48, COD-2083 mg/l and
BOD-1078 mg/l is being utilized in cooling tower which may not be appropriate
for having such high pH. The unit may install additional system to improve the
quality of CPU permeate.

17.  The unit shall set up proper and separate systems for concentration of spent wash
upto 45 % solidsand upto 30 % solids for incineration and for bio-composting

respectively.

18.3Distillery Plant
1. The unit shall obtain NOC from CGWA for withdrawal of groundwaterin

distillery plant at earliest as the CGWA NOC have already been expired on
04.04.2019.

2. The distillery plant should take measures to reduce the spent wash generation
from 10.69 to 6-8 KL/KL alcohol production.

3. The unit made partition in the lagoon by filling it with soil and made two
lagoons i.¢., Lagoon ‘A’ and Lagoon ‘B’. However, the unit shall make the filled
up area lined, by using concrete.

4. The unit shall dismantle/fill/level the additional storage capacity of the lagoon in
time bound manner.

5. The unit shall restrict the use of excess spent wash in bio-composting so that the
situation of generation of diluted spent wash does not arise.

6. The entire covered compost area was found full of wind rows of press mud with
high moisture content, hence further composting for utilization of spent wash
could not be carried out.

7. The unit shall stop storage of lagoon sludge in open area to avoid further dilution
with rain water and shall use the sludge directly for bio-composting.

8. As per the Standard Operating Procedure for Bio-composting operation of
molasses based distillery, the distillery plant shall provide covered shed having
platform for ready compost, which was not available at compost yard.

9. As per the Standard Operating Procedure for Bio-composting operation of
molasses based distillery, the entrance of the bio-compost yard should be paved
all-weather road for _approach of vehicles to bio-compost yard. Accordingly the
unit shall take the immediate actions to implement the same.

10. The distillery plant shall not be allowed to operate until the stored spent wash in
lagoon ‘B’ (Approx. volume 16000 m?) get consumed through slop boiler after
concentrating through MEE.

11. As per the Standard Operating Procedure for Bio-composting operation
of molasses based distillery, Bio-compost shall be analyzed for
parameters as per the Fertilizer Control order with latest amendments
and shall be packed as per the customer requirement. Also, the ready
compost must be weighed and records of the same shall be maintained.
However, no document was available regarding the sell of ready

compost.

7% 5 wgad Fréemr & @ Fre RATF 17.07.2019 U9 18.07.2019 | ury
T S B e Reie— 17.07.2019 ¥ 25102019 (B AT 100) T Swigd B
e SR Uy Frime @) @ U fRei®-08.022019 §RT 9N Levying of
Environmental Compensation against Defaulting Industries ® ITHR TaEReg gfergfef
® @ WK wE el ®X @S @ W Ho-
TT43066 / W—7 / TA—88 / BI040 /2019 F3=Tep 30.10.2019 ERT AT @Y 7 |
o YARINAT ST FRT B0U0 WEwYr fraavr a1 | o B & g B
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e & wa gR1 9 (Uguw framor qen framen) s, 197 @
URI-25 /26 & a=iid frfa wed weafa oo & aftRifte vl @1 seorem fbar T
R A B UH 043066 / H—7 / STe—88 / HT0d0N0 £ 2019 f2HTH 30.10.2019
ENT SNl BRUT gardl Afew &1 ff srqurer 8 fFar mar 7| g ugwor fHamr
S gRT AP 04.122019 ®F 710 AfRIBHYOT RT 3NOTO FW0—107 /2019 INME ATerH
T FOW0 XY A UIRA ARy IS 01.11.2019 & A g FHER fam @
T amgd B T R Ao faere e siree ® @E S 6 BYs 19 ARG
B gateRoy el st & 7 R e dard 7 |

7w & =g uygmw g @ @ UF ¥Ho-B-

190198/NGRBA/Distillery/CPCB/11/2016-17 &=t 13 /14 #E, 2020 ERT Wiel (WgyoT
raror g o) aftfrm, 1974 gorgRT B aR—18 (1)d@ @ IId 9 B
FegaR e o R W 8-
NOW. therefore in view of the above observations and in exercise of the power
conferred under section 18(1) (h) of the Water(Prevention and Control of Pollution)
Act, 1974,you are hereby directed to comply with the following directions:

(a) UPPCB shall issue appropriate directions to ensure compliance of observations
and recommendations made in the joint inspection report dated 13.09.2019
furnished by the joint committee and decisions of the meeting held on
04.12.2019 & 15.04.2020 in a time bound manner including recovery of Rs.
6.19 crores calculated as EC by the joint
committee.

(b)UPPCB shall take further statutory actions in response of their issued show
cause notice dated 30.10.2019 along with levying EC amount of Rs. 9.84 crores
(Calculated by UPPCB in issued SCN) within 15 days.

(c) UPPCB shall take appropriate legal actions which may include closure and
prosecution in respect of Distillery unit which was found non-complying with
respect to ZLD norms.
g8 f& SWiEgaR $=09 ygu fFriEm 92 @ w3 Ree 13 /14 78 2020
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43 s

G\Lettars\Lettars\Jubilent Life Sclances Distilery Cloturs, Doy



(6)

7% 5 9a g g 9 frfa word vl o9, 9 3 9 A% 30.10.2019

arT oY 3t g ReiG 17.07.2019 Td 18.07.2019 B Al JAferaor D AR B

seafiurfia Wiy @ Sl &1 Qf oFuTeH 8l fear T @ a1 ugfid SemEE
PY GRIR B i} ReRa frar mar 2

ad A B IF Fo—UT43066 / E—7 / Sei—88 / HT10d0710 /2019 f&=TH 30.10.

2019 ERT WRI SR gamil AfeH BT gfte @=d gy I Ho S[fdele d5s g,
Rl gfie, ToRie, oPRIE @ fieg oTd (IguYr AR qer FEEv) aRfRaE,
1974 B URI-330 B I WeW ARBR & AT A FrErgar =) ey ol
frd md 8-

1— g & e fo Sfece age g, e gfie, TRl IERIE Bl
e @ UA  WH0—50299/UPPCB/Bijnore(UPPCBRO)/CTO/water/JYOTIBA
PHULE NAGAR/2019 f&=i® 19/08/2019 T U= H&AT 31991/UPPCB/Bijnore
(UPPCBROYCTO/water/JYOTIBA PHULE NAGAR/2018 f&+i® 28-11-2018
g forfa el weafyy Sia aepia ya ¥ @fted fasar o 2 |

2— 7§ f& S Ao e dEe wgw, e gfie, ToRldn R Bl
IeATEH UfHTT AepTe WG ¥ g Y O 'Y a1 e SN Rl wrd # |

3— 78 1% wem vl o FERE far onar 2 6 e fo Jfdd< dR%
HE, el gfie, ToRler, REl & Hardd @ b W eg SErT
e faed e vd o gl gieensi $1 dwhe g9 | Ad faar o)

4— 8 & I #o oot ARG AR, ToNe, Rl gRT faFr sy
oral FiforeRel | Sl Ui fBd gU qorel e fRd O @ gfema ®
9,84,00000/- (Rs. Nine Crore Eighty Four Lakh only) &I qafarefiy afergfif
FfeRfT @ orlt @ qeun FERE fFar o 2 5 gafacof afagfd awmifn
B SoYo uguvl e €€ @ g ¥ ome e, fnyfeavs, MedeR,
aas  Red & @ W@l W0-701502010002104  3MEOUHOTHO
Hre—UBIN0570150 ¥ T& UWME & <X AT H%, WHT &1 T &R @
e &A1 Braferd 9 A8 Jray ¥ agd b gl w5y

5— HI0 HABRY gRT H0Y0 0107 /2019 ITE ITAH &=19 JoUp 199 A qiRe
ey fAid 01112019 & IUeH ¥ $= wgEur PAEw @ gwr =0
ARy § wRd (@ 2aA ROE A Sal ¢ Reg sfRIRe waigydiy
arfergfet Hﬂ'\’rﬁT ® 6,19,00000/- (Rs. Six Crore Nineteen Lakh only) Sowo
yaur R 98 @ gfeE 36 e ge, fnffiars, Ml e
Rerd 9% @ @IaT %0—701502010002104 ATEOTBOTHO He—UBINOSTO150 3
TP WCE & W T B, WA BT RN @1 wey A sty e

918 gearery ¥ TR SR gAfad &3
(B T)
& qgiaRvT sy
(3-7)
gfafafy
1. U9 WiYE, gafev, 99 vd uRad faHTT, S0%0 wIge
2 gg@wﬁfa,maﬂﬁ,aowomw; R
3. foft wfig, sreaw, Sovo wgwor frir 41€ |
4. ﬂmaﬁammﬁmaﬁémm%&reﬁﬁwﬁm

B ae |
5. oW Wfw, dia e wiltiwv (@ososeyono), 7 freeh @ e |
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. Rrenfierd, srRier & g9 o kW & Wy 5 S #o Sfia< @Ew
&q e AfET B aravyd wrdard) gq PR v A

. R gfer aieferd / yfera seflerss, SRIET @I §6 AR B Wl B FE Ao
HRY B AU B e AP B MAvdd Hraarer v FRRE @

i
A0 Sfere wgw Ay, e gfe, TRl RIET & HEeE B Ad
O &g faea feden o1 srdard ghlad x|
. &Y afdreTd, Sovo wgwvr freEwr a1, ek @1 39 ke @ w1y 5 s
A0 Sff¥erT wES W, o) gite, ToRldr, FERIE B [Avg WM Sw
frden @ orfurem 2q wefa @ wugy wnfid #Rd g A
Hrdardl gifad &Y

xRy
(Fw-7)
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Q)

Environmental Compensation and Penalty to be Imposed on Jubili
Industrial Complex.

L. Financial Penalty for violation of Hazardous and Other Wastes

(Management and Transhoundary Movement) Rules, 2016

i3 " ? ironmn
As per the methodology prepared by CPCB on Drzternnnansn -2:%&:;;”‘9“
! o o - . ! b
Compensation for viglation of Hazardous waste and other W l_a e qla o
Transboundary Movement) Pules, 2016", the Unit was found ta violale 04 pr

Sr. No. 6(B)c, 6(B)d and 8 far which penalty has been calculated as 1,00,00f
4.,00,000/-

Therefgre, finandial penalty of 4,00,000/- ts levied on the umit.----(1)
2. Environmental Compensation for violation of consent condition

EC has been calculated as per the “Repart of the CPCB In~lhouse Comm:t‘t
Methadology for Assessing Environmental Compensation and Action Plan to Utili
Fund” acknowledged by Hon'ble NGT vide order dated 19.02.2019 in th'e mat
Faryavaran Suraksha Samiti & Anr. Vs, Union of [ndia & Ors. in O.A. No. 93/2017

The Hon'ble MGT aorder dated 01.11.2019 in OA 107/2019 in Para 11 stated that

"Action has to be taken for the past violations by way of prosecution as well as recc
of environmental compensation on ‘Polluter Pay principle., ”

A)In compliance to the aforementidned order, environmental compensation (EC
been calculated for past violation with regard to incinerator operation.
Date of inspection by Special Inspection Committee: 25 04.2019

Date of inspection by CPCB: 17.01.2014

EC= Pallution Index (P)*Nc. of days of violation (N}* Rupees in hundred per day
Factor for scale of aperation (S)* Location factor

(LF)
EC = 1004268+*500%1.5+2 = 4,02,00,000/-............(11)

B) Enviranmental compensation for with re

gard to incinerator operation as observed b
Jnint Inspection Committee an 17-18™

July,2019,

Date of inspection by Joint Inspection Committee: 17.07.2019

EC= Pollution Index (P)*No. of days of violation (N)=

Rupees in hundred per day ®
Factor far scale of aperatian (S)* Location factar {LF)
EC = 100*142+500*1.5*2 = 2,13,00,000/- cenverasolCU L),

Az per the above det ailed talculation, the umit s llable to pay Rs. 6,15,00,000 e
EC far vialation of consent condition with rega

rd to incinerator operation duri
mansaon season.

Total Amount (Environmental Compensation and Penalty)

Fatal Enviranrent al Compensation and penalty tor violation of Consent con
ZLD condition as well as for nat managing hazardous waste as per man
af HOWM Fules, 2016 Is as below:

= (I)+(II)+{III) =

dition ang
agement normys
4,00,000 +4,02,00,000+ 2, 13,00,000 =

6, 19;00,000 /=~
EC for illegal extraction of ground water shall be calculated separately
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By
oo €, ¥ Reeh @& v 2 @1 g of | 99 93 @l ufy 319 ygwy
oo 9 & w3 wo-— B-190198/NGRBA(RG)/CPCB/Distillery/2017-18 f&=rs
10.06.2020 $-Hel B "W W f21F 11.06 2020 B A1E F yrey B3 & |

IX U< UGN FRIF0T 91€ Annexure-VIII
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wedl wem— HYgQ1t/—7 /18 /20 faai® 11.06.2020
gsfred /g A
Ho et TREw sy e,
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IFRIET

Ryz-senn do qRde ars v e, fowead yfe, Todtar,
IUNET BN SR Uqyw Priavr @i 3 ywgd yided R4 26,05,
2020 W aftfa @eal @) wia & Sy yIRET @1 R |

—

W WP 9 3 e 26052020 S f opuE, By LAl
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LR TS

Comments on

the representation of M/s Jubilant Life Sciences Ltd.

(Distillery Unit), Bharatigram, Gajraula, District — Amroha, dated 26-05-
2020, related to the Action Taken in compliance of the Recommendations
made by Joint Inspection Team constituted by Hon’ble National Green
Tribunal in the matter of O.A. No, 107/2019 Shah Alam vs. State of Uttar
Pradesh for disposal of the Representation.

‘Recommendation of joint Inspection Team

Distillery Unit

S.N

Recommendation of
joint committee

Status of
Compliance
submitted by Unit

1

Comments on Reply. i :
|

|

|

The unit shall recycle
the stored spent wash
from the old ash pond
under supervision of
the UPPCB to ensure
that no traces of
spent wash remain
in ash pond.

Complied. Excess
rainwater leachates
was stored in Old
Ash  Pond, 1o
prevent runoff to
River Bagad and
later treated in
Z1LD systems.

The unit has submitted a|
general reply. Unit needs to
clarify ~ the quantity of
spentwash stored in the spent
ponds that has been disposed
through ZLD system. Also
provide the data of MEE inlet
and outlet during that period.

The unit is not
operating
incinerator/slop
furnace as per design
capacity (11.5
KL/Hr) to consume
the concentrated
spent wash generated
during  the  non-
monsoon/monsoon
season which resulted
accumulation of
excess spent wash
with leachate (bio-
compost  area) in
lagoons. Since, the
lagoons are almost
filled up, only the
freeboard is  lef,
incinerator  operates
only at 30% of its

Complied. We
have  voluntarily
reduced the
Distillery operation
below 125 KLD
until  Slop boiler
comes into service.
The Slop Boiler
was de-rated to 8
KL/Hr due to
change in
parameters of ZLD
guidelines,  while
CTO granted for
183 KLD Alc. It
was scheduled for
replacement of
choked tubes and
therefore was
operating at lower

capacity. The Slop |

Unit has not submitted any
comments related to details of
damaged covered compost |
yard. Also no reply has been
given with detailed data
related to covered compost
yard completely filled with
press mud having  high |
moisture content. The reply
does not mention any details
of status of spentwash volume
stored in lagoons.
Unit  must

consideration that the
recommendations made by
Joint Committee are based
upon inspection dated 17 to 19
July, 2019. Keeping in view
that sufficient time has elapsed |
and operation of slop furnace
at full capacity is mandatory, |

take into

1
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Cinstalled capacity
(50% of the requisite
capacity),  covered
compost  yard s

press
high moisture content
'and damaged roof of

| capacity as decided
by UPPCB till the

incinerator is
' commissioned at full
capacity

completely filled with
mud  having

covered compost yard
which will not allow
further disposal of
spent  wash  for
biocomposting, the
unit shall be directed
to stop its distillery
manufacturing

process and shall
consume the already
stored spent wash
through further
concentration for the
use in the incinerator
under supervision of
UPPCB. Thereafter
capacity of distillery
plant shall be
restricted to the

Boiler
shutdown for tube
replacement in Jan

2020. The
Shutdown

originally

scheduled to be
completed  early
April is delayed
due to Covid-19
Lockdown and

would be back in
service by 7 th July
2020.

was |

unit is required to revise lhei
timeline for completion of |
maintenance of slop furnace |
and its operation at full
capacity. The timeline needs
to be more strict. |

(O ]

The unit shall restrict
its storage capacity of
concentrated  spent
wash up to 17800 m3
including 07 days for

incinerator and 30
days for bio-
composting, both
separately

Complied. Due to

Covid  lockdown
the final
completion  was

delayed and will be

completed by 20th

June.

* Now, spare
lagoon is filled
with Earth/Ash

and abandoned.

The Joint Committee
constituted by Hon'ble NGT
has recommended that unit
shall make the filled up area
lined, by using concrete. Unit
has not made any comments
on concreting of the area.
Further unit needs to revise
the timeline of 20-06-2020
keeping in view the fact that
the recommendations made by
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[ The

unit made
partition in the
lagoon by filling it
with soil and made
two  lagoons  te.,
Lagoon 'A'"  and

Lagoon 'B'. However,
the unit shall make
the filled up area
lined, by  using
concrete.

The unit shall
dismantle/fill/level
the additional storage
capacity  of  the
lagoon in time bound
manner.

Lagoon part B is
filled with Soil and
ash

Joint Committee are based |
upon inspection dated 17 to 19
July, 2019. and that sufficient
time has elapsed.

The unit is storing
spent wash either in
Lagoon 'A' or Lagoon
'B', hence the spent
wash found stored in
Lagoon 'A'" and
Lagoon 'B' shall have
the same properties.

The unit shall
operate MEE
uniformly

maintaining the
quality of the
concentrated  spent

wash for efficient use
in biocomposting as

Complied. The
ZLD system s
always  operated
uniformly to
comply with
stipulated volume
reduction of
minimum 60% of
Raw Spent Wash
generated. The
concentrated spent

wash stored was
diluted with
rainwater leachate

to prevent runoff to
Bagad River and

Unit has submitted a general
reply without supplementing
the operation of MEE with
data related to Characteristic
of inlet and outlet feed.

well as in | hence the
incineration properties were
marginally
different.
The unit shall restrict | Complied. The | -

the use of excess

spent wash in
biocomposting so that
the  situation  of

generation of diluted

diluted spent wash
generated was due
to rainwater
leachate mixed into
Concentrated spent

3
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spent wash does not
arise

wash lagoon and |
the same was being
consumed through
bio-composting.

asked to implement
the requisite facility
as per suggestion of
the water audit report
so that detailed study
may be carried out to
reduce the

requisite measures
recommended by
the detailed study
undertaken through
3rd party agency
for reduction in
ground water

8. | The unit shall stop | Complied. The | Unit has made no mention of
storage of the lagoon | sludge storage area open area for sludge storage
sludge in open area to | is dismantled and  and also the duration of such
avoid further dilution | permanently filled | activity has not been made.
with rain water and | with earth and | Unit should undertake ground
shall use the sludge | leveled. About 600 | water quality monitoring of
directly for  bio- | nos. plants have | the area under consideration.
composting. been planted.

Photographs
attached.

9. [ Spent wash conveyor | Complied. ~About | Unit has informed that 1000
line from the unit to | 1000 meters of | meters pipeline from Lagoon
the lagoons as well as | Spent wash line is | to bio-compost area is being
to the compost yard | being replaced and | replaced. No comments have
shall be rechecked for | shall be completed | been made related to Spent
any leakage. UPPCB | in 4 weeks, by 30th | wash conveyor line from the
shall verify the same. | June 2020. The | unit to the lagoons as

10. | The pipelines for | temporary pipeline | suggested by  the Joint
carrying the spent | that was Jaid to | Committee. |
wash to the ash ponds | transfer rainwater 5
shall be dismantled | leachate to Old
after recycling the|Ash  Pond 1o
stored spent wash |prevent it from
from the ash pond to | running  off to
the lagoons. Bagad River was

used to transfer the

rainwater leachate

| back to treat in

ZLD systems and

has been

dismantled _
11. | The unit may be|Complied. All | Unit has not given the Action

Taken in compliance of the
Water Audit Report. Also the
Joint Committee has
recommended for carrying out
detailed study to reduce the
withdrawal of the ground
water for which no reply has

4
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Director, Lucknow
to CGWA, New
Delhi  on Dt.
26.11.2019. Copy
enclosed. The
NOC renewable is
under processing at

withdrawal of the | withdrawal is | been submitted. )
ground water. implemented.

12. | The unit may not be | Complied. Unit is required to reduce the |
allowed to continue | Distillery was shut | Excise verified data related to |
bio-composting down as well Bio-| closure of the unit as
during rainy season | composting  was | mentioned in the reply.
as the covered bio- |stopped till the
compost yard was|damaged covered
found damaged. sheds due to heavy

winds were
repaired. Distillery
was operated at
reduced  capacity
till normalcy after
incessant rains
were achieved.

13. |CGWA may be | Complied. The | Unit has not reduced the NOC
directed to investigate | CGWA has | issued by CGWA for Ground
the infrastructure | undertaken the | Water withdrawal.
developed by the unit | inspection during
for rain water | Dt. 03.05.2019 to
harvesting facilities | 08.05.2019 and
inside and outside the | found our unit
premises and may | fully complied
take decision on the | against our
renewal applications | Renewal
of the unit for|application filed
abstraction of the | manually on
ground water. 04.01.2019 and

Online application
Dt.28.02.2019.
Renewal
application has
been duly
recommended by
the Regional

o]
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T ' the CGWA New
' Delhi citing
restriction imposed

| | bythe NGT

4. IEm'iron'mcnl:.ll Complied. EC of | UPPCB vide its letter dated |
compensation  (EC) |Rs. 30  Lakhs | 03-06-2020 has imposed EC |
for illegal disposal of | imposed by | of Rs. 6.19 Cr. for default by
spent  wash causing | UPPCB vide | the industry as cited in the
potential threat to | Notice Dt. | report of Joint Committee. |
ground water where | 30/10/2019 has | Besides EC of Rs. 9.84 Cr. has |
'ground water of the |been  deposited, | been imposed for illegal |
‘area  is  already | under protest, on |withdrawal of Ground Water. |
 deteriorated to "over | 31/12/2019.

‘exploited"  category.
Also EC with regard
to operation of the
'distillery plant and
disposal of spent
wash in violation of
consent condition
may also be imposed.

15. iRain water harvesting | Complied. ~ Rain | The Joint Committee in its
| system at  bio- | water  harvesting | recommendation has asked for
1cornpcz;sting site may | pit in Bio-compost | permanent closure of Rain
not be advisable to|area is filled with | water harvesting system at
avoid contamination | Soil. bio-composting site. Unit has
of the ground water filled up the structure with soil

. - with colored effluent. which is not a permanent

’ | solution.

' 16. | As per the analysis | Complied. The Joint Committee has

‘result, CPU RO
Permeate have
' pH9.48, COD-2083

mg/l and BOD-1078
mg/I 1s being utilized
in cooling  tower
which may not be
appropriate for
having such high pH.
The unit may install
additional system to
improve the quality
of CPU permeate.

measures 1o control
pH between 7.5
and 8.0 at the inlet

of CPU are
implemented. The
operation

parameters  were

technically viable
and have been in
practice since 12
months. There are
no environmental
damage caused due

desired that unit may install
additional system to improve
the quality of CPU permeate.

Unit in its reply has not given
any details related to
additional system to improve
the quality of CPU permeate.

6
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to the practice nor
any operational
issue with cooling
tower. This has
however helped in
reducing  ground
water extraction.

17.

The unit shall set up
proper and separate
systems for
concentration of
spent wash upto 45 %
solids and upto 30 %
solids for incineration
and for bio-
composting
respectively.”

Complied. The JIT
has in its findings
reported the solids

in MEE
concentrate  was
46.47% The CPCB
guidelines for

distillery does not

mandate upto 45%
and upto 30%
solids for
incineration  and

bio-composting
respectively.
Guidelines
stipulate 60%
volume reduction
and 30% solids
concentration.
Lagoon 28A was
24.18% and
Lagoon 28B was
37.55% shows the
dilution due to
rainwater leachate
stored 1n effluent
Lagoons.

The
only

The submission made by unit
that “The CPCB guidelines for
distillery does not mandate
upto 45% and upto 30% solids
for incineration and bio-
composting respectively. “ is
not correct keeping in view
the fact that the “Guidelines
on Techno-Economic
Feasibility of
Implementation of Zero
Liquid Discharge (ZLD) for
Water Polluting Industries”
of CPCB specify the Solid
Concentration for different
ZLD techniques.

Recommendations based on the above Observations

18.1.

Water and Waste water Management

L.

M/s. Jubilant

Life | -
Sciences Ltd., Gajraula
has installed meters at
borewells for withdrawal
of raw water, waste water
generation, ETP inlet and

[No comments submitted
by unit.

e
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outlet for measurement of

effluent discharge and
recycled water
consumption points.
However, all the

consumption points are
not metered. It s
recommended that all
fresh water consumption
points and  effluent
recycling points should
be metered.

(S

All  existing  meters
should be periodically
calibrated and records to
be maintained.

a. At inlet (make up
water separately for fresh
water and  recycled
treated waste water) and
outlet (blow down) of
cooling towers.

b. Condensate generated
from each stream and
recycled;

¢. Individual waste water

streams at source of
generation, effluent
freatment  plant  and

recycling points;
d. Inlet of STP etc.

No comments submitted
by unit.

The existing turbine type
water flow meters on
bore wells should be
converted to  digital
magnetic flow meters for
better accuracy.

No comments submitted
by unit.

All domestic waste water
generated from plant and
colony should be accounted
for and should be sent to
STP and metering at STP

inlet is to be done.

No comments submitted
by unit.

8
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The unit shall obtain
NOC: from CGWA for
withdrawal of
groundwater at earliest as
the CGWA NOC have
already been expired on
04.04.2019.

In Progress. We
shall pursue the
matter with
CGWA and also
seek remedy as
available  from
competent
authority

30/09/2020

by

Unit has not obtained
NOC from CGWA for
Ground Water
Withdrawal.

Considering the ground
water quality of Gajraula,
CGWA shall assess the
renewal applications of
all the plants of M/s
Jubilant Industries Ltd.,
Gajraula complex and
shall decide whether the
unit shall be allowed to
abstract the ground water
or not. CGWA shall
decide in accordance to
the Hon'ble NGT.

Unit has not obtained
NOC from CGWA for
Ground Water
Withdrawal.

Fresh water consumption in
cooling towers is around
50% of total fresh water
consumption. It IS
recommended to  take
measures for further
reduction of fresh water
consumption in Cooling
Tower through increase in
recycling of waste
water/condensate after
proper treatment

No comments received.

Attempt should be made
to reduce the quantity of
makeup water to each
Cooling  Tower by
increasing ~ Cycle  of
Concentration (COC);

a. Continuous efforts to
be made for reduction in
steam consumption and
effluent generation

No comments received.
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thereby reducing fresh
water consumption,

b. It is recommended to
provide Rain  Water
Harvesting system in
non-process areas for
water conservation.

dismantle/fill/level  the

with  Earth/Ash

18.3 | Distillery Plant

1. The unit shall obtain [ In Progress. We | Unit has not obtained
NOC from CGWA for |shall pursue the | NOC from CGWA for
withdrawal of | matter with | Ground Water
groundwater in distillery | CGWA and also | Withdrawal.
plant at earliest as the |seek remedy as
CGWA  NOC  have |available from
already been expired on | competent
04.04.2019. authority by

30/09/2020

2. The  distillery plant | In Progress. We | Unit has not given specific
should take measures to | have voluntarily | details to reduce the spent
reduce the spent wash | reduced the Spent | wash  generation from
generation from 10.69 to | wash from design | 10.69 to 6-8 KL/KL
6-8 KL/KL alcohol [norms of 11.7|alcohol production.
production. KL/KL norms of

9.13 KL/KL spent
for year 2018-19
and 8.76 KIKL
for FY 2019-20.
The
recommendation
is not feasible due
to  atmospheric
distillation
technology.

3 The unit made partition | Complied. Due to | The Joint Committee
in the lagoon by filling it | Covid lockdown | constituted by Hon’ble
with soil and made two | the final | NGT has recommended
lagoons i.e., Lagoon 'A'|completion was |that unit shall make the
and Lagoon 'B'. | delayed and will | filled up area lined, by
However, the unit shall | be completed by | using concrete. Unit has
make the filled up area | 20th June. not made any comments
lined, by using concrete. |+ Now, spare | on concreting of the area.

4, The unit shall | lagoon is filled | Further unit needs to

revise the timeline of 20-

10
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additional storage
capacity of the lagoon in
time bound manner

and abandoned.

06-2020 keeping in view
the fact  that the
recommendations made by
Joint Committee are based
upon inspection dated 17
to 19 July, 2019. and that
sufficient time has

in open area to avoid
further dilution with rain
water and shall use the
sludge directly for bio-
composting.

area is dismantled
and permanently
filled with earth
and levelled.
About 600 nos.
plants have been
planted.

elapsed.

5. The unit shall restrict the | Complied.  The | -
use of excess spent wash | diluted spent
in bio-composting so that | wash  generated
the situation of |lwas due to
generation of diluted | rainwater leachate
spent wash does not|mixed into
arise. Concentrated

spent wash
lagoon and the
same was being
consumed
through bio-
composting.

6. The entire  covered |- Unit has not submitted any
compost area was found comments related to details
full of wind rows of press of  damaged  covered
mud with high moisture compost yard. Also no reply
content, hence further has been given with detailed
composting far data related to covered
utilization of spent wash Eomp P ard comp IetF ¥

) illed with press mud having
could not be carried out. high moisture content. The
reply does not mention any
details  of  status  of
spentwash volume stored in
lagoons.

7. The unit shall stop | Complied. The | Unit has made no mention

storage of lagoon sludge | sludge  storage | of open area for sludge

storage and also the
duration of such activity
has not been made. Unit
should undertake ground
water quality monitoring
of the area under
consideration.
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As per the Standard
Operating Procedure for
Bio-composting
operation of molasses
based distillery, the
distillery  plant  shall
provide covered shed
having platform for ready
comp which was not
available at compost
yard.

Complied. The
old stock of
unsold bio-
compost that was
stored outside the
covered shed has
been moved
inside the shed.
However, no
environmental
damage was
caused or
assessed due to
the same.

Unit has given no reply
related to the comments
made by Joint Committee
that the distillery plant
shall provide covered shed
having platform for ready
comp which was not
available at compost yard.

As per the Standard
Operating Procedure for
Biocomposting operation
of  molasses  based
distillery, the entrance of
the bio-compost yard
should be paved all-
weather road for
approach of vehicles to
bio-compost yard.
Accordingly the unit
shall take the immediate
actions to implement the
same.

Complied.  The
approach  road
within the
Jubilant property
was an all
weather road
during the visit.
However, the
recommendation
is for areas
outside the
property is a
public road which
falls under the

local authority.

10.

10. The distillery plant
shall not be allowed to
operate until the stored
spent wash in lagoon 'B'
(Approx. volume 16000

m3) get  consumed
through slop boiler after
concentrating  through
MEE.

Complied.
Distillery unit was
voluntarily stopped
for over 81 days
during and post
monsoon and also
was operated at
lower capacities to
handle the large
volumes of
rainwater leachates
generated from
unprecedented
rainfall. The
rainwater leachates

17 “Jo
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mixed with
concentrated spent
wash has been
consumed through
ZLD systems.

i1,

operation of molasses | CPCB, NGRBA | compost.
based distillery, Bio-|Cell and the
compost shall be | UPPCB on 10th
analyzed for parameters | of every month in
as per the Fertilizer|the format
Control order with latest | prescribed.

amendments and shall be
packed as per the
customer  requirement.
Also, the ready compost
must be weighed and
record the same shall be
maintained. However, no
document was available
regarding the sell of

ready compost.

As per the Standard Complied..  The | Unit has not submitted the |
Operating Procedure for | sale records are | required certification
Bio-composting submitted to | related to quality of bio-

S

|- That the Joint Committee constituted by Hon’ble National Green Tribunal
inspected the unit on 17 & 18 July, 2019 and made following Observations
and Recommendations related to the M/s Jubilant Life Sciences Ltd.
(Distillery Unit).

S.No. Recommendation of Joint Committee
I | The unit shall recycle the stored spent wash from the old ash pond
under supervision of the UPPCB to ensure that no traces of spent
wash remain in ash pond.
2 | The unit is not operating incinerator/slop furnace as per design

capacity (11.5 KL/Hr) to consume the concentrated spent wash
generated during the non-monsoon/monsoon season which resulted
accumulation of excess spent wash with leachate (bio-compost area) in
lagoons. Since, the lagoons are almost filled up, only the freeboard is
left, incinerator operates only at 30% of its installed capacity (50% of
the requisite capacity), covered compost yard is completely filled with
press mud having high moisture content and damaged roof of covered
compost yard which will not allow further disposal of spent wash for

13




biocomposting, the unit shall be directed to stop its distillery
manufacturing process and shall consume the already stored spent
wash through further concentration for the use in the incinerator under
supervision of UPPCB. Thereafter capacity of distillery plant shall
be restricted to the capacity as decided by UPPCB till the
incinerator is commissioned at full capacity

The unit shall restrict its storage capacity of concentrated spent wash
upto 17800 m’ including 07 days for incinerator and 30 days for bio-
composting, both separately

The unit made partition in the lagoon by filling it with soil and made
two lagoons i.e., Lagoon 'A' and Lagoon 'B'. However, the unit shall
make the filled up area lined, by using concrete.

The unit shall dismantle/fill/level the additional storage capacity of the
lagoon in time bound manner.

The unit is storing spent wash either in Lagoon 'A' or Lagoon 'B',
hence the spent wash found stored in Lagoon 'A’ and Lagoon 'B' shall
have the same properties. The unit shall operate MEE uniformly
maintaining the quality of the concentrated spent wash for efficient use
in bio-composting as well as in incineration

The unit shall restrict the use of excess spent wash in bio-composting
so that the situation of generation of diluted spent wash does not arise

The unit shall stop storage of the lagoon sludge in open area to avoid
further dilution with rain water and shall use the sludge directly for
bio-composting.

Spent wash conveyor line from the unit to the lagoons as well as to the
compost yard shall be rechecked for any leakage. UPPCB shall verify
the same.

10.

The pipelines for carrying the spent wash to the ash ponds shall be
dismantled after recycling the stored spent wash from the ash pond to
the lagoons.

i

The unit may be asked to implement the requisite facility as per
suggestion of the water audit report so that detailed study may be
carried out to reduce the withdrawal of the ground water.

12,

The unit may not be allowed to continue bio-composting during rainy
season as the covered bio-compost yard was found damaged.

CGWA may be directed to investigate the infrastructure developed by
the unit for rain water harvesting facilities inside and outside the
premises and may take decision on the renewal applications of the unit
for abstraction of the ground water.

Environmental compensation (EC) for illegal disposal of spent wash
causing potential threat to ground water where ground water of the
area is already deteriorated to "over exploited" category. Also EC with

14
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regard to operation of the distillery plant and disposal of spent wash in
violation of consent condition may also be imposed.

15.

Rain water harvesting system at bio-composting site may not be
advisable to avoid contamination of the ground water with colored

effluent.

16.

As per the analysis result, CPU RO Permeate have pH 9.48, COD-
2083 mg/l and BOD-1078 mg/l is being utilized in cooling tower
which may not be appropriate for having such high pH. The unit may
install additional system to improve the quality of CPU permeate.

17.

The unit shall set up proper and separate systems for concentration of
spent wash upto 45 % solids and upto 30 % solids for incineration and

for bio-composting respectively.”

Recommendations based on the above Observations :

S.No.

Recommendations based on the above Observations

}:

The unit shall obtain NOC from CGWA for withdrawal of
groundwater in distillery plant at earliest as the CGWA NOC have
already been expired on 04.04.2019.

(o7

The distillery plant should take measures to reduce the spent wash
generation from 10.69 to 6-8 KL/KL alcohol production.

The unit made partition in the lagoon by filling it with soil and made
two lagoons i.e., Lagoon 'A' and Lagoon 'B'. However, the unit shall
make the filled up area lined, by using concrete.

The unit shall dismantle/fill/level the additional storage capacity of the
lagoon in time bound manner

The unit shall restrict the use of excess spent wash in bio-composting
so that the situation of generation of diluted spent wash does not arise.

The entire covered compost area was found full of wind rows of press
mud with high moisture content, hence further composting for
utilization of spent wash could not be carried out.

The unit shall stop storage of lagoon sludge in open area to avoid
further dilution with rain water and shall use the sludge directly for

bio-composting.

As per the Standard Operating Procedure for Biocomposting operation
of molasses based distillery, the distillery plant shall provide covered
shed having platform for ready comp which was not available at
compost yard.

As per the Standard Operating Procedure for Bio-composting
operation of molasses based distillery, the entrance of the bio-compost
yard should be paved all-weather road for approach of vehicles to bio-

15 7%
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compost yard. Accordingly the unit shall take the immediate actions to
implement the same.

10. | The distillery plant shall not be allowed to operate until the stored
spent wash in lagoon 'B’ (Approx. volume 16000 m3) get consumed
through slop boiler after concentrating through MEE.

[1. | As per the Standard Operating Procedure for Bio-composting
operation of molasses based distillery, Bio-compost shall be analyzed
for parameters as per the Fertilizer Control order with latest
amendments and shall be packed as per the customer requirement.
Also, the ready compost must be weighed and record the same shall be
maintained. However, no document was available regarding the sell of
ready compost.

1
J

Pa

3.

That Hon’ble NGT in its order dated 25-03-2019 in the matter of O.A.
107/2019 Shah Alam vs. State of Uttar Pradesh has specified the scope of
investigations related to the complaint wherein Air Pollution, Discharge of
Chemicals and Emission of Gas affecting the health of inhabitants, Ground
Water abstraction are included. The inspection dated 17 & 18 July, 2019
made by Joint Committee constituted by Hon’ble NGT covered all the
necessary aspects as required for assessing the compliance of pollution
control laws by the unit,

That Hon’ble NGT in its order dated 01-11-2019 in the matter of O.A.
107/2019 Shah Alam vs. State of Uttar Pradesh has decided the issue of
illegal abstraction of Ground Water by the unit, citing the judgment of
Hon’ble Supreme Court in M.C. Mehta Vs. Union of India (1997) 11 SCC
312 as reiterated below :

“10. Though we have yet nol issued notice to the units in question which is to be
considered in the light of action of the statutory authorities, Shri Sanjay Upadhyay |
Advocate sought to appear for the industrial units to submit that once applications are
filed for permission (o extract groundwater, extraction of groundwater cannot held to be
illegal. We are unable to accepl this submission. As held by this Tribunal on several
occasions, extraction of groundwater in semi critical, critical and over exploited areas is
required to be regulated in view of judgment of the Hon'ble Supreme Court in MC
Mehta Vs. Union of India (1997) 11 SCC 312. The report notes that the area in question
has deteriorated from semi critical to over exploited. In such a situation, while extraction
of groundwater for drinking purposes may stand on different footing, there is no absolute
right for such extraction for industrial purposes. Such extraction may lead to further
deterioration of limited groundwater resource depriving the inhabitants of access lo
drinking water. The contention is thus rejected. We refrain from dealing with the merits
of further remedial action which is yet 10 be taken by the statutory authorities after giving

R s
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opportunities to the units in question in accordance with law except that in the light of

Jacts found further action needs to be taken and report furnished to this Tribunal. ™

The Environmental Compensation for illegal abstraction of Ground
Water has been imposed based upon the methodology and mechanism
developed by CPCB and duly accepted by Hon'ble National Green Tribunal
in O.A. No. 593/2017 Paryavaran Suraksha Samiti and Ors. vs. Union of
Iindia and Ors.

4-UP Pollution Control Board vide its letter dated 30-10-2019 issued Show

Cause Notice under section 33A of Water (Prevention and Control of
Pollution) Act, 1974 as amended communicating the above
recommendations of Joint Committee for Revoking the Consent to Operate,
Issuance of Closure order and imposition of Environmental Compensation of
Rs. 9.84 Cr. for withdrawal of Ground Water without permission of CGWA.

S-That the unit was inspected for verification of the compliance status on 08-

05-2020. Subsequently unit was reinspected on 01-06-2020. The compliance
of the unit in reference to the recommendations of the Joint Committee was
found unsatisfactory and unit was found violating the Zero Liquid Discharge
provisions and thus violating the conditions of Consent to Operate under
Section 25/26 of Water (Prevention and Control of Pollution) Act, 1974 as
amended.

6- CPCB held a meeting on 04-12-2019 to consider the reply dated 14-11-2019

of the unit in reference to the Show Cause Notice dated 30-10-2019. The
contents of representation were duly deliberated upon and the representation
of the unit on the Show Cause Notice issued by UPPCB by letter dated 30-
10-2019 was disposed oft as recorded in the minutes of meeting.

7- The unit M/s Jubilant Life Sciences Ltd. (Distillery Unit), Gajraula, District

— Amroha was inspected on 01 June, 2020 by the Joint Team of NMCG and
UPPCB in reference to a complaint received against the unit. During the
inspection it was found that unit has discharged polluted spentwash on
Agriculture fields, thus unit was found violating the Zero Liquid Discharge
norms,

8- Considering the fact that the unit has not taken measures to ensure

compliance of the Recommendations made by the Joint Committee
constituted by Hon'ble NGT as communicated to the unit vide Show Cause
Notice dated 30-10-2019 and the tuct that unit was already given sufficient
opportunity as per law and unit has not complied with the directions given in
Show Cause Notice dated 30-10-2019, UPPCB vide its letter dated 03-06-
2020 revoked the Consent to Operate under Section 25/26 of Water

) —
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(Prevention and Control of Pollution) Act, 1974 as amended, issued Closure
Order under Section 33A of Water (Prevention and Control of Pollution)
Act, 1974 as amended and confirmed the imposition of Environmental
Compensation  for violations of Environmental Provisions and illegal
abstraction of Ground Water has been imposed based upon the methodology
and mechanism developed by CPCB and duly accepted by Hon’ble National
Green Tribunal in O.A. No. 593/2017 Paryavaran Suraksha Samiti and Ors.
vs. Union of India and Ors.

As evident from above, the contents submitted in the representation
for revocation of Closure order issued by U.P. Pollution Control Board vide
its letter no. H49556/C-7/Jal 18/Vol.-2/2020 dated 03-06-2020, are not
satisfactory. The contents submitted by unit are general in nature without
submission of Technical data, assessment of impact of pollution on
Environment due to defaults made by the unit. The compliance made by the
unit vis-a-vis the recommendations of Joint Committee, constituted by
Hon’ble National Green Tribunal, is highly unsatisfactory considering the
fact that the shortcomings were communicated to the unit through Show
Cause Notice for Closure of the unit and imposition of Environment
Compensation under Section 33 A of Water (Prevention and Control of
Pollution) Act, 1974 as amended vide letter dated 30-10-2019 of U.P.
Pollution Control Board,

The representation of M/s Jubilant Life Sciences Ltd. (Distillery
Unit), Bharatigram, Gajraula, District — Amroha 26-05-2020 is disposed off

with the above comments.
6
e !
mit Chandra)

Chief Environment Officer
(Circle-7)
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Annexure-IX

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
CIVIL MISC. STAY APPLICATION NO... .- _ OF 2020

(Under Chapter-XXII, Rule-1 cf the High Court Rules)
IN

CIVIL MISC. WRIT PETITION NO, 2020

(Under Article-226 of the Constitution of India)

(DISTRICT tAMROHA)
M/s Jubilant Life Sciences Ltd, (Distillery Unit), Through

Authorized Signatory Bhartiagram, Gajraula, Distt.

Amrcha, Uttar Pradesh - 244223 Petitioner

Versus
1. Central Ground Water Authority of India ,
Through Member Secretary 18/11, Jamnagar
House, Man Singh Road, New Delhi-110011
2. Regional Director, Central Ground Water Board,
Northern Region,Bhujal Bhawan, Sector-B Sitapur Road

Yojna, Lucknow, Uttar Pradesh - 226021
Pollution Control Board, Through

3. Central
Chairman, Parivesh Bhawan, CB.D—CUM Office
Complex, East Arjun Nagar, Delhi - 110032

4, Uttar Pradesh State Pollution Control Board |,
Through Me’mber Secretary , Building No. TC -12V,

Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh -

226010

Qeanned hy TMamSrannar
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Respondents

To,

The Hon'ble Chief Jlustice and His other companion

Judges of the aforesaid Court.

The humble application of the above named applicant

Most Respectfully Showeth:

given

That, the full facts and circumstances have been
in the accompanying Writ Petitiot.

That, in view of the facts and circumstances stated in

the accompanying Writ Petition (Civil), it is expedient in

the interest of justice that this Hon'ble Court may kindly

be pleased to pass &n ad-interim stay order of the

Respondent No. 4- UPPCB'S notice dated 03.06.2020 for

Revocation of the Ccnsent to Operate, Direction for

Closure & Direction to Pay multiple Environment

Compensation and the sealing order dated 06.(}.6.2020.'j

PRAYER

It is therefore most respectfully prayed that this Hon'ble
Court may kindly be pleased to pass an ad-interim stay

order of the Respondent No. 4, Closure notice dated

03.06.2020, including the environment compensation

I Cranned hu CamSQeannar
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e
as well as the Sealing Order dated 06.06.2020 in the
instant Writ Petition (PIL) before this Hon'ble Court,
and/or pass such other/further orders, which this
Hon'ble Court may deem fit and proper under the facts
and circumstances of the case.
Date: 08.06.2020 K
s
(SANJAY UPADHYAY)
Delhi/78/1995
S
~ _.-:'}_/1./'/ (':kg;“:‘—;‘\h- \%\
(SUJEET I{. UMAR) (CHHAYA GUPTA)
! Advocates,
Counsel! for Petitioner
Adv. Roll No. A/S2361/13,A/
¢0183/2013 Chamber No. 57(Z), High
Court
Mob:0415267248 8808054558
Email- sujeetadvocate@gmail.com
Qeranned by MamSeanner
B
i '\/ 7 ?

E e s

68



JUN-2U4U, anu uespite e reuuviic niualny  sare

shutdown on 3-Jun-2020 itself chose to seal the

Distillery Unit of the Petitioner.

PRAYER

It is, therefore, Most Respectfully Prayed that this

Hon'ble Court may graciously be pleased:

i) to issue a writ, order or direction in the nature of

MANDAMUS to the Respondent No.1 for time bound

manner consideration of the Petitioner renewal

app|icatio'n for NOC for abstraction of groundwater.;

ii) to issue a writ, order or direction in the nature of
certiorari or any other appropriate writ to quash the
Closure Notice dated 3.6.2020 seeking compensation

for groundwater abstraction’ as well as the Seéling

Notice , issued by Respondenﬁ No 4;

Yoo *\@/
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i)

vi)

to Issue a writ, order or QIrZCuoll i e nacure or
MANDAMUS to the Respondent No.4 for atleast

granting an opportunity of being heard before the
statutory authorities i.e. Respondent No 1, CGWA as

well as Respondent No 4,UPPCB in order to explain

the facts and the legal position;

to restrain the Respondent No.3, CPCB and the
Respoadent No. 4, UPPCB for exercising power beyond
the Water Act, 1974.

to issue any other writ, order or direction, which this
Hon'ble Court may deem fit and proper under the

facts and circumstances of the case;

to allow this Writ Petition (PIL) with special costs in

favour of the petitioner, throughout.

Date : 08.06.2020 g
A

(SANJAY UPADHYAY)
~ Delhi/78/1995

. .__,;,5. an O o

Pt D b
(SUJEET KUMAR)(CHHAYA GUPTA)

Advocates,

Counsel for Petitioner

Adv. Roll No. A/S2561/13,A/c0183/2013

Chamber No. 57(Z), High Court

Mob:9415267248,8808054558

Email- sujeetadvocate@gmail.com
lawofficecands@gmail.com

Qrannad huy (TamSranner
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iii)

iv)

V)
Hon'ble Court may deem fit and proper under the
facts and circumstances of the case;
vi) to allow this Writ Petition (PIL) with special costs in
favour of the petitioner, throughout.
Date : 08.06.2020 : 9}
1/’ \'-“-‘

42

to issue a writ, order or diraction in the nature of

MANDAMUS to the Respondent No.4 for atleast
granting an opportunity of being heard before the
statutory authorities i.e. Respondent No 1, CGWA as

well as Respondent No 4,UPPCB in order to explain

the facts and the legal position;

to restrain the Respondent No.3, CPCB and the

Respoadent No. 4, UPPCB for exercising power beyond

the Water Act, 1974.

to issue any other writ, order or direction, which this

(SANJAY UPADHYAY)
" Delhi/78/1995

(SUJEET KUMAR)(CHHAYA GUPTA)

Advocates,

Counsel for Petitioner

Adv. Roll No. A/S2561/13,A/c0183/2013
Chamber No. 57(Z), High Court
Mob:9415267248,8808054558
Email- sujeetadvocate@gmail.com
lawofficecands@gmail.com
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Subject  Regarding Civil Writ Petition No. ......../12020, Mfs Jubilant Life Sciences Ltd.

From clo clo <clo@uppch.com>
To <geo’ @uppch.com>
Date 2020-06-10 15:05

« New Doc 2020-06-10 14.42.45.pdf (~1.5 MB)

Sir,

Kindly find the attached document. This matter is likely to be listed before the Hon'ble
Allahabad High Court on 12.06.2020 as inform by the Board Counsel Dr. H. N. Tripathi.
Therefore may kindly be contact the Board Counsel and provide the instructions regarding the
matter positively tomorrow on 11.06.2020 and please also inform the Law Section.

Regards

-----—- Original Massage ===-=="-

Subject:MNew Doc 2020-06-10 14.42.45,pdf
Date:2020-06-10 14:44
From:Sunil Kumar <sunilkumar.pch@gmail.com>
To:clo@uppcb.com
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC. WRIT PETITION NO. OF 2020

(Under Article-226 of the Constitution of Indjia )

(DISTRICT :AMROHA)

Jubilant Life Sciences Limited Distillery Unit

--------- Petitioner
Versus
ﬁ’/ Central Ground Water Authority. & 3 Others -
e m==-------Respondents
hg(GTo

T l;'articuiars Dated Anx ' }’ages
List of Dates & Events : N 1-8
Civil Misc. Stay Application 9-11 |
(Under Chapter-XXII,
Rule-1 of the High Court
Rules).
Civil  Misc.  Writ Petition 12-42
(Under Article-226 of the
Constitution of India )

Copy of the closure order of
the Respondent No.4,
| UPPCB

Copy of the cover |etter of 03.01.20_13‘ (2)

03.06.2020 (1) |43-52

— ]

53=55
the petitioner's ground

water NOC renewal
application.
ICopy of the Ppe
Press
regardingLicensing
Agreement with Gilead for

Remdesivir, a potential drug
for treatment of Covid-19,

titioner's [ 12.05.2020 (3) 56-59 |
Release

e




Copy of the NOC for
abstraction of ground water

CGWA.

from the Respondent No.1,

19.04.2017

(4)

60-62

Copy of the Petitioner's
compliance report of the
Respondent No.1, CGWA
NOC conditions.

08.06.2017

(%)

63-59

Copy of the Petitioner’s self-
monitoring compliance
report of the Respondent
No.1, CGWA NOC
conditions.

10.12.2018

(6)

70-72

10.

A copy of the
compliance report of the
Respondent No.1, CGWA
NQC conditions.

petitioner

24,12.2018

(7)

73-75

11.

Copy of the Respondent
No.1, CGWA Pubic Notice.

01.02.2019

(8)

76-77

12

Copy of the cover letter of
the Petitioner’s groundwater
abstraction NOC  renewal
application. i

02.03.2019

(9)

78-81

Copy of the Respondent
No.1, CGWA letter.

20.03.2019

(10)

82-83

Copy of the Respondent
No.2's, Regional Director,
CGWB inspection report,

08.05.2019

(11)

84-87

k5,

Copy of the Petitioner letter
to the Respondent No.2,
Regional Director, CGWB

19.08.2019

(12)

88-91

16.

Copy of the Respondent
No.1, CGWA Pubic Notice.

15.10.2019

17,

Copy of the Petitioner
representation/appeal to

the Respondent  No.1,
CGWA.,

31.10.2019

(13)

92-93

(14)

94-98

18.

Copy of the Petitioner letter
to the Respondent No.4,”

14.11.2019

UPPCB.

A copy of the
compliance report of CGWA
NOC conditions.

!

petitioner

19.11.2019 | (16)

(15)

99-104

105-127

-




Copy of the Ld. National
Green Tribunal, Principal
Bench, New Delhi order in
Original Application No. 107
of 2019, Shah Alam vs
State of Uttar Pradesh.

01.11.2019

(17)

128-142

2%,

A copy of the Respondent
No. 2,Regional Director,
CGWB letter to the

Respondent No.1, Member

Secretary, CGWA.

26.11.2019

(18)

143-144

22,

Copy of the Petitioner
reminder letter regarding

11.12.2019

(19)

145-150

23.

renewal of the CGWA NOC,

Copy of the
reminder letter regarding
renewal of the CGWA NOC.

Petitioner

24.12.2019

(20)

151-160

24.

Copy of the Petitioner letter

to the Respondent No. 4,
UPPCB regarding
environment compensation,

30.12.2019

(21)

161-203

25.

Copy of the Ld. National
Green Tribunal, Principal
Bench, New Delhi order in
Original Application No. 107

of 2019, Shah Alam vs

State of Uttar Pradesh.

05.02.2020

(22)

204-218

26.

Copy of the Respondent

No.1, CGWA Pubic Notice.

01.04.2020

(23)

219-220

27.

Copy of the Respondent
No.3, the CPCB direction to
the Respondent No. 4, the
UPPCB.

13/14.05.20

20.

(24)

221-228

28.

A copy of the petitioner
compliance report of the
Respondent No.i, CGWA
NOC conditions.

20.05.2020

(25)

229-233

29,

A copy of the petitioner
representation to  the
Respondent No. 3, CPCB.

26.05.2020

(26)

234-238

30.

A copy cof the petitioner
representation to the
Respondent No. 3, CPCB,

31.05.2020

(27)

239-243

i




3.

Copy of the petitioner letter | 03.06.2020 (28) 244-246
to the Respondent No.4, the
UPPCB regarding
compliance of  closure
notice.

32

Copy of the petitioner letter | 04,06.2020 (29) 247-251
to the Respondent No.4, the
UPPCB.

33

Caopy of the petitioner letter| 05.06.2020 (30) 252-297
for revocation of closure to
the Respondent No. 4, the
UPPCB,

34.

A copy of the Respondent|06.06.2020 (31) 298-299
No. 4, UPPCB Regional
Office report/ sealing order.

35;

Declaration in support of 300-303
Writ Petition

36,

Vakalatnama 304

&

Date: 08.06.2020 (SANJAY UPADHYAY)
;  Delhi/78/1995

7%\// T el

(SUSLET KUMAR) (CHHAYA GUPTA)
Advocates,
Counsel for Petitioner
Adv. Roll No. A/§2561/13, A/c0183/2013
Chamber No. 57(Z), High Court

Mob: 9415267248, 8808054558
Email- sujeetadvocate@gmail.com

Note: Sr, Advocate Mr. Shashi Nandan, and
Mr. Pinaki Mishra, will appear and argue this
matter.

pinakimisra@gmail.com

(SUJEET KUMAR)

Advacate
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

DATES AND EVENTS
IN

CIVIL MISC. WRIT PETITION NO. OF 2020

(Under Article-226 of the Ccnstitution of India)

_(DISTRICT :AMROHA

Jubilant Life Sciences Limited Distillery Unit

Versus

Petitioner

Central Ground Water Authority. & 3 Others

¥

—_Respondents

S.No Date

Particulars

1, 23.03.1974

Water (Prevention and Control of
Pollution) Act, 1974 enacted for the
prevention and control of water
poliution and the maintaining or
restoring of wholesomeness of water.
The Act constituted the Central Pollution
Control Board (CPCB) and State
Pollution Control Board (SPCB) under
Section 3 and 4 of the Act.

2. 14.01.1997

Ministry of Environment & Forest in
exercise of the powers conferred by

| sub-section (3) of section 3 of the

Environment (Protection) Act, 1986 (29
of 1986), constituted the Central
Ground Water Board as an Authority for

|the purposes of regulation and contro

of Ground Water Management and
Development pursuant to an order
dated 21.11.1996 of the Hon'ble

J

Supreme Court of India in W.P (C) No.
4677 of 1984

i
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19.04.2017

Central Ground Water  Authority
(hereinafter CGWA) granted No
Objection Cortificate (NOC) for ground
water withdrawal to Petitioner-M/s
Jubilant Life Sciences Limited (Distillery
Unit). The Unit was allowed to abstract
3000 cu.m/day (and not exceeding
10,65,000 cu.m/year) of ground water
through existing two (2) tube well. The
NOC was valid from 05.04.2017 till
04.04.2019,

08.06.2017

Compliance report of the conditions of

the NOC submitted to theCentral
Ground Water Authority by the
petitioner,

10.12.2018

Petitioner ~ submitted online self-
compliance report in the CGWA portal.

124.12.2018

Response by Petitioner to a letter dated
22.11,2018 by CGWA stating that the
first compliance report was submitted
on 08.06.2017, followed by online self-
compliance report and current
compliance report is annexed alang with
the letter.

03.01.2019

Petitioner submitted offline (hardcopy)
of application to the CGWA for renewal
of NOC No.
CGWA/NOC/IND/ORIG/2017/ 2533
dated 19.04.2017 for ground water
abstraction upto 3000 cu.m/day,

BI

01.02.2019

Central Ground Water Authority’s Public
Notice regarding modification  of
conditions of NOCs of CGWA. That in
view of the difficulties encountered in
the implementation of Water Security
Plan and as this activity is being
covered under various schemes of Govt.,
of India/State Governments, the
mandatory condition for formulation
&implementatior of Water Security plan
is waived off.

02.03.2019

Petitioner submitted online (softcopy) of
application to the CGWA for renewal of
NOC No. CGWA/NOC/IND/ORIG/2017/

2533 dated 19.04.2017 for ground
water abstraction upto 3000 cu.my/day.

qa—
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10.

20,03.2015 | CGWB wrote a letter to the Mr. T.K

Pant, Scientist D, CGWB, Northern
Region, Lucknow to inspect  the
Petitioner’s Distillery  Unit regarding
renewal of the NOC and submit
compliance report.

11 08.05.2019

Inspection Report of the Regional
Director, CGWB regarding renewal of
NOC dated 19.04.2017 for ground water
abstraction upto 3000 cu.m/day with
the remark that the said unit is fully
compliant,

12, 15.08.2019

Petitioner wrote letter to the Regional
Director CGWA providing details of
village ponds adopted for 200%
recharge iequirement in the over
exploited area. The Petitioner in the
said letter stated that the unit has
adopted and established fifty Six (56)
groundwater recharge structures with a
potential  recharge of 21,30,000
cu.m/year thereby meeting its recharge
obligations.

13. 15.10.2019

The CGWA published a Public Notice (
the third in the series of such Public
Notices) extending the time for
application for NOC for all those NOCs
which are not valid as well as for fresh
applications of those units which do not
have NOC. The due date for
submissions of application for grant of
NOC for withdrawal of groundwater was
accordingly extended upto 31.03.2020.

14'

31.10.2019

The Petitioner submitted an
Appeal/Representation to the Chairman,
CGWA regarding delay in processing of
renewal of NOC dated 17.04.2019 for
abstraction of ground water,

15.

01.11.2019

The Ld. NGT registered a letter of
complaint as Original Application No.
107 of 2019 on 28.03.2019, by one
Shah Alam who alleged that the
Industry is causing poor vyield of
mangoes. The Ld. NGT constituted a

Joint Inspection Committee comprising
of District Magistrate, the Central
Pollution _Contro!l Board “hereinafter

G2
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CPCB) and UPPCB for conducting an
inspection and to verify the claims of
the complainant. The Joint Committee
submitted its report to the Ld. NGT that
was considered in the hearing on
01.11.2019 and which did not have any
findings or conclusion on the Petitioner’s
unit having caused any harmful impact
on the Orchard of Shah Alarn, The Joint
Committee, for reasons best known to
them made some additional
observations in the report on the
technical issues of the petitioner’s unit.
The Ld. NGT exonerated the petitioner’s
from the issue of Mango orchard but
started hearing the matter on the
technical issues including renewal of
Ground water NOC and directed the
Respondent No.4, UPPCE to impose
penalty for withdrawal ground water
during pendency of renewal application
before the Respondent No.1, CGWA, a
Statutory Authority.

16. 14.11.2019 | The Petitioner wrote a letterto the
Respondent No. 4., UPPCB informing
them about the status of groundwater
withdrawal renewal application. This is
because the Respondent No. 4 has
imposed  penalty of Rs. Rs.
9,84,00,000(nine  crore eighty  four
lakhs) for withdrawal of ground water
by the petitioner during the pendency of
renewal application. The Petitioner also
submitted details regarding compliance
already made for recharge obligations
for Over Exploited Block. Further, the
petitioner also submitted that the CGWA
has been constituted under the
Environment  Protection Act, 1986
pursuance to the order dated
21.11.1996 of the Hon'ble Supreme
Court and the CPCB and the UPPCB
have been constituted under the Water
Act, 1974 and therefore, the UPPCB or
for that matter the CPCB do not have
any provision or jurisdiction to deal with
Ll either requlation of ground water or

iz




for groundwater abstraction by the
existing industries, infrastructure and
mining projects vide public notice
extended till 30™ June, 2020.

24,

13.05.2020

The CPCB issued direction under Section |
18 (1) (b) of the Water ( Prevention and
Control of Pollution) Act, 1974 to the
Uttar Pradesh Pollution Control Board to
take action agzinst the petitioner for
withdrawal of ground water without
valid NOC and impose penalty of Rs,
9,84,00,000/- (nine crore eighty four
lakhs) among other directiohs.

25,

20.05.2020

Petitioner  submitted  an updated
compliance report in view of NOC dated
19.04.2017 regarding latest data of
Borewell and Piezometer to the
Respondent No.1, CGWA

26.

26.05.2020

Petitioner submitted a representation to
the Respondent No. 3, CPCBgiving
factual background of the Ld. NGT case
0.A. 107/2019 Shah Alam V/s Govt of
UP requesting for an opportunity to
present the case.

27.

31.05.2020

Petitioner submitted a representation to
the Respondent No.3, CPCBseeking
personal hearing in the matter of 0.A.
107/2019 Shah Alam V/s Govt of UP
before the Hon'ble NGT against the Rs,
6.19 Crore proposed  Environment
Compensation. -

28,

03.06.2020

Petitioner receiVed a Notice issued by |
the Respondent No.4, UPPCB, Lucknow
vide letter No. Ltr No. H49556/C-7/Jal-
18/ Value-2/2020 bt. 03/06/2020 for
Closure of Distillery Unit at Gajraula and
also  direction for depositing  the
Environment Compensation (EC) Rs.
9.84 Crore on allegedly illegal
withdrawal of ground water and a
further of Rs. 6.19 Crore clting certain
findings  from inspections of the
Distillery  Unitwithout issuing  any
Showcause or affording any opportunity
to the Petitioner.  The impugned
Closure notice gives reference to an

alleged incident of Spent wash spillage

gzc
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into a farmland, which was supposedy |
investigated by the officials from the
Respondent No.4, UPPCB and the
National Mission for Clean Ganga
(NMCG). This was clearly an accidental
leakage caused by damage of the !
pipeline inflicted supposedly by the '
Indian Railways while undertaking cable
laying work.
The Notice has been issued by the
Respondent No.4, UPPCR without
providing an opportunity of being heard
to the Petitioner and more importantly
bypassing the entire due process under |
the Water Act. I
29. 03.06.2020 | The Petitioner submitted a letter dated
03.06.2020 to. the Respondent No.4,
UPPCB stating: that Petitioner has '
initiated a safe shut down procedure
and as the Distillery unit is operating
through Fed Batch  Fermentation f
Process, the distillation will continue to i
consume fermented wash for next 3-4
days.
30. 04.06,2020 | That on 4.6.2020, the petitioner sent a
detailed  representation Respondent
No.3, UPPCB for review of the closure
order dated 03.06.2020 and waiver of
il the environment. compensation.
g 05.06.2020 | That the Petitioner also submitted a
letter dated 05.06.2020 to the
Respondent No.4, UPPCB for revocation
of the closure notice. The Petitioner in
the letter submitted that the Ethyl
Alcohol Manufactured in Distillery Unit is [
the Key starting material for several
downstream high value key
intermediate for many important Active
Pharmaceutical Ingredients which are
manufactured in Petitioner’s facility at
Gajraula, for supply  globally as
nNecessary ingredients for important life
saving drugs. That the Petitioner's unit
in India has been awarded the contract
to produce one of the Key Starting
material for remdesivir, an important
L drug to treat Covid-19 medicine by M/s.

MRS |'
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Gilead Sciences, USA. Apart from this,
the Petitioner’s subsidiary is a forefront
company to have got the license from
M/s. Gilead Sciences, USA to produce
the drug in India for Covid-19 patients’
treatment and many of the
intermediates for its India requirement
will be produced at Petitioner's units
Gajraula. The closure and sealing of the
distillery unit and imposing of
Environmental Compensation can
adversely impact the supply chain for
making medicine (including for Covid-19
to be made for saving lives in India and
globally), impact the local MSMFE's
engaged in our supply chain that are
struggling to recover from Covid
lockdown and also severely impact the
reputation of Petitioner company
globally.

32,

06.06.2020

That Respondent No.4, Regional Officer,
the UPPCB sealed the unit of the
petitioner in compliance of the closure
order dated 03.06.2020  without
following any due process or law
shutting down essential services of
providing not only raw material for
sanitizer production and other lifesaving
drugs but also affecting the highly
important  collaborative research on
producing the potential medicine for
COVID 19.

Hence the pr2sent Writ Petition.

9,

ol =

(SANJAY UPADHYAY)
Delhi/78/1995
QT

(SUJEET KUMAR)(CHHAYA GUPTA)

Advocates,
Counsels for Petitioner
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC. STAY APPLICATION NO. OF 2020

(Under Chapter-XXII, Rule-1 cf the High Court Rules)
IN

CIVIL MISC, WRIT PETITION NO. 2020

(Under Article~-226 of the Constitution of India)
(DISTRICT :AMROHA)
M/s Jubilant Life Sciences Ltd, (Distillery Unit), Through
Authorized Signatory Bhartiagram, Gajraula, Distt.
Amroha, Uttar Pradesh - 244223 __ Ppetitioner
Versus
1. Central Ground Water Authority of India |,
Through Member Secretary 18/11, Jamnagar
House, Man Singh Road, New Delhi-110011
2. Regional Director, Central Ground Water Board,
Northern Region,Bhujal Bhawan, Sector-B Sitapur Road
Yojna, Lucknow, Uttar Pradesh - 226021
3. Central  Pollution Control Board, Through
Chairman, Parivesh Bhawan, CBD-CUM Office
Complex, East Arjun Nagar, Delhi - 110032
4. Uttar Pradesh State Pollution Control Roard .
Through Member Secretary |, Building No. TC -12V,
Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh -

226010

T




10

Respondents

To,

The Hon'ble Chief Justice and His other companion

Judges of the aforesaid Cou-t.

The humble application of the above named applicant

Most Respectfully Showeth:

1. That, the full facts and circumstances have been given

in the accompanying Writ Petitior,.

2. That, in view of the facts and circumstances stated in
the accompanying Writ Petition (Civil), it is expedient in
the interest of justice that this Hon'ble Court may kindly
be pleased to pass an ad-interim stay order of the
Respondent No. 4- UPPCB's notice dated 03.06.2020 for
Revocation of the Consent to Operate, Direction for
Closure & Direction to Pay multiple Environment

Compensation and the sealing order dated 06.06,2020.

PRAYER

It is therefore most respectfully prayed that this Hon'ble
Court may kindly be pleased to pass an ad-interim stay
order of the Respondent No. 4, Closure notice dated

03.06.2020, including the environment compensation

99




11

as well as the Sealing Order dated 06.06.2020 in the
instant Writ Petition (PIL) before this Hon’ble Court,
and/or pass such other/further orders, which this
Hon'ble Court: may deem fit and proper under the facts

and circumstances of the case, -

Date: 08.06.2020

(SANJAY UPADHYAY)
Delhi/78/1995

’%%// ol il &

(SUJEET KUMAR) (CHHAYA GUPTA)

Advocates,

Counsel for Petitioner

Adv. Roll No. A/8256 113,41/
¢0183/2013 Chamber No. 57(Z), High

Court
Mob:941526724 8,8808054558

Emaii- stjeetadvocate@gmail.com




IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

CIVIL MISC. WRIT PETITION NO. OF 2020

(Under Article-226 of the Constitution of India)
(DISTRICT :AMROHA)
M/s Jubilant Life Sciences Ltd, (Distillery Unit), Through
Authorized ~ Signatory Bhartiagram, Gajraula, Distt.

Amroha, Uttar Pradesh - 244223

Petitioner
Versus
1. Central Ground Water Authority of India |
Through Member Secretary 18/11, Jamnagar
House, Man Singh Road, New Delhi-110011
2. Regional Director, Centrzl Ground Water Board,
Northern Region,Bhujal Bhawan, Sector-B Sitapur
Road Yojna, Lucknow, Uttar Pradesh - 226021
3.Central Pollution Control Board, Through
Chairman, Parivesh Bhawan, CBD-CUM Office
Complex, East Arjun Nagar, Delhi - 110032
4, UttaIIr Pradesh State Poliution Control Board

I

Through Member Secretary , Building No. TC -

12V, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar
Pradesh -~ 226010

Dol

Jol.

90
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Respondents

To,

The Hon’ble Chief Justice and his other companion

Judges of the aforesaid Court,

The humble Writ Petition of the above named Petitioner

Most Respectfully Showeth:

1. That, this is the first Writ Petition being filed by the

Petitioner before this Hon'ble Court for this cause of |'|

action.

2. That, the Petitioner declares that he has not filed any

other Writ Petition earlier for the relief sought and for
the same cause either before this Hon'ble Court,

Lucknow Bench or any other court of law, i

3. That, till today no caveat notice has been recejved by q

the Petitioner with regard to this Petition.

4. By way of the present writ petition, the petitioner prays
for Issuance of a writ of Mandamus or any other

appropriate order or directions directing the Respordent

No.1, Central Ground Water Authority (hereinafter

CGWA) to grant the renewal of NOC for withdrawal of

Lo @iTQE—:«

le2 -
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groundwater within a time bound manner and quash the
closure notice dated 03.06.2020 (Revocation of the
Consent to Operate, Direction for Closure & Direction to
Pay multiple Environment Compensation), as well as the
sealing order dated 6.6.2020 of the Respondent No. 4,
Uttar Pradesh Pollution Control Board (hereinafter
UPPCB) which is issued withsut providing an opportunity
of being heard to the Petitioner or following the
procedure provided under the Water Act, 1974. A copy
of the Respondent No. 4 closure impugned order dated
03.06.2020 is being filed herewith and marked as

Annexure No. 1 to this Writ Petition and a copy of the

cover page of petitioner's renewal application dated

03.01.2019 is being filed herewith and marked as

Annexure No. 2

. That the Petitioner, Jubilant Life Sciences Ltd., a
| globally reputed company, is an integrated Distillery,
Chemicals and Power plant complex employing around
2300 employees (850-permanent and 1450-contract),

located at Bhartiagram, Gajraula, District Amroha

(U.P.).

That presently the Petitioner is in forefront in fight

against Novel Coronavirus-19. The Petitioner presently

Qe

e
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|
producing alcohol based hand sanitizer in massive ;
quantity and immediate closure of petitioner will cause ;
severe shortage of hand sanitiser. Further, the
petitioner s producing fine chemicals which
downstream are required by pharma companies globally
.to make essential drugs/medicines. These chemicals are

also used by the Petitioner’s subsidiary, Jubilant

Generics Limited which is one of the few licensees of

Gilead Sciences, Inc., USA whose product “remdesivir”
and its formulation has been provisionally accepted for |
treatment of Covid-19 by USA FDA, and the Indian

Government has given them éuthorisatfon to market

this injectable in India. A copy of the Petitioner’s Press

Release  dated  12.05.2020 regardingLicensing

Agreement with Gilead for Remdesivir, a potential

therapy for Covid-19 is being filed herewith and marked

as Annexure No. 3 to this Writ Petition,

That the distillery unit at Gajraula, Distt Amroha, Uttar
Pradesh is Operating since 1982 and is presently
employing around 280 employees ( 70 ~Permanent and '
210 -Contract) and the unit s a zero liquid discharge - !
(hereinafter 'ZLD") unit since 2009 and maintains the
same till date. The Unit is operating with valid consents

under the Air (Prevention and Control of Pollution) Act,
ng (A =F = i

- S
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16
1981 and the Water (Prevention and Control of

Pollution) Act, 1974. !

The said Unit has a dedicated Environment, Health and |
Safety Department wherein  detailed protocols on i
emergencies including environmental emergencies have
been enumerated. The Unit also follows a Climate
Change Mitigation Policy as well as a Green Supply _
Chain Policy. It is pertinent to add that the unit is ISO I
9001:2008 and ISO 14001:2004 certified as well as BS
OHSAS 18001:2007, and Rasponsible Care-14001

certified by the global certification agency namely
Bureau Veritas certification. It is humbly submitted that
the unit is mindful of the highest global standards and
practices the same including environmental practices,
Further, this unit has followed Corporate Sustainability
Reporting for over 10 years and has been rated GRI A+
for 7 consecutive years for its environment
Mmanagement systems and it is as per Global Reporting
Initiative  (GRI) guidelines and audited by an
International agency i.e. Ernst & Young.The Petitioner is
not placing the above mentioned Policies and

certificates and craves leave of this Hon'ble Court to

produce the same as and when required,

\Q"mé‘@,
TR
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8.

10,

17

It is pertinent to mention that to operate an industrial
unit such as above a corsent under the Water Act,
1974 is required from the Respondent No. 4, UPPCB
which regulate the effluents sténdards and check the
poliutions. Similarly, for withdrawal of ground water a
NOC is required from the Respondent No.1, CGWA,
which was created on 14.01.1997 by the then MOEF in
exercise of the powers conferred by sub-section (3) of
section 3 of the Environment (Protection) Act, 1986
(290f 1986), constituted the Central Ground Water
Board as an Authority for the purposes of regulation
and control of Ground Water Management and
Development pursuant to an order dated 21.11.1996 of
the Hon'ble Supremé:Court of India in W.P (C) No. 4677
of 1984. The Respondent No.1, CGWA grants NOC by
assessing the water development status of the area and

accordingly, impose conditions for ground water

recharge,

That the Petitioner s operating the facility and
extracting ground water for its operations since
inception and has been complying  with the
requirements of the Respondent No.1, CGWA that was
constituted in 1997. Subsequently, as was required
under the amended CGWA NoC guidelines on

*;QW ™ é“‘
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16.11.2016, the Respondent No.1, CGWA granted NoC !
dated 19.04.2017 for ground water withdrawal to the ‘
petitioner’s unit, following due procedure prescribed for '
Semi-Critical Block., The Unit was allowed to abstract
3000 cu.m/day (and not exceeding 10,565,000
cu.m/year) of ground water thraugh existing two (2)
tube wells. The NOC was valid from 05.04.2017 il
04.04.2019. The Respondent "No.1 imposed certain l‘
conditions such as installation  of piezometer, ‘
groundwater recharge among other things. A copy of
the Respondent No.1 NOC dated 19.04.2017 s being

filed herewith and marked as Annexure No. 4 to this J

|
Writ Petition. _

11, That the Petitioner, as a responsible corporate entity
has been submitting compliance reports and self-
monitoring reports periodically to the competent
authorities and regulatory agencies. The Petitioner has '
submitted the compliance report dated 08.06.2017,
self-monitoring  report dated  10.12.2018 and |
24.12.2018 of the conditions  imposed in the !
Respondent No.1 NOC dated 19.04.2017. A copy of the ig
Petitioner’s compliance report déted 08.06.2017 is

being filed herewith and marked as Annexure No. 5 to

this Wwiit Petition, A copy of the Petitioners self- ’

(077
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monitoring compliance report dzted 10.12.2018 is being
filed herewith and marked as Annexure No. 6 to this
Writ Petition and A copy of the Petitioner's compliance
report dated 24.12.2018 is being filed herewith and

marked as Annexure No. 7 to this Writ Petition.

12.1t is pertinent to mention that Petitioner had applied
offfine (hardcopy of application) for renewal of NOC on
03.01.2019 i.e. three months before expiry of previous
NOC dated 19.04.2017 granted by the Respondent

No.1, CGWA, in accordance with the procedure

prescribed,

13.The Respondent No.1, CGWA'on 01.02.2019 issued
Public Notice regarding modification of conditions of
NOCs of CGWA, That in view of the difficulties
encountered in the implementation of Water Security
Plan and as this activity is being covered under various
schemes of Govt. of India/State Governments, the
mandatory condition for formulation & implementation
of Water Security plan was waived off. A copy of the
Respondent No.1 pubic notice dated 01.02.2019 is

being filed herewith and marked as Annexure No. 8 to

this Writ Petition.
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|

14.The Petitioner on 02.03.2019 again submitted online ‘
(softcopy) of application as latest procedure to the ‘

|

CGWA for renewal of NOC No.
CGWA/NOC/IND/ORIG/2017/ 2533 dated 19.04.2017
for ground water abstraction upto 3000 cu.m/day, A

copy of the Petitioner cover letter of the NOC renewal

application (softcopy) dated 02.03.2019 is being filed

herewith and marked as Annexure No. 9 to this Writ
Petition,

15. That the Respondent No.1, Chairman, CGWA wrote a
letter dated 20.03.2019 to the Respondent No.2,
Central Ground Water Board UpP (hereinafter CGWB) Mr.,
T.K Pant, Scientist D, CGWB, Northern Region, Lucknow
to inspect the Petitioner's Distillery Unit regarding
renewal of the NOC and to submit a compliance report.
A copy of the Respondent No.1 letter dated 20.03.2019

is being filed herewith and marked as Annexure No.
10 to this Writ Petition.

16. The Respondent No.2, CGWB carried out the inspeétion : |
of the petitioner’s unit on 08.05.2019 for renewal of the
NOC dated 19.04.2017 that was valid till 04.04.2019,
by examining the recharge obligations and compliance

of the NOC's conditions. In the inspection report the
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Respondent No.2, CGWB found out the unit to be fully
compliant. A copy of the Respondent No.2% inspection
report dated 08.05.2019 is being filed herewith and
marked as Annexure No. 11 to this Writ Petition,
based on which the recommendation from Respondent
No.2, CGWB Lucknow to Respondent No.1, CGWA Delhi
was submitted on 26.11.2019 which is described and

appended below as Annexure No. 18.

17.That in the Ld. NGT registered a letter of compiaint as
Original Application No. 107 of éﬂlg on 28.03.2019, by
one Shah Alam who alleged that the Industry is causing
poor yield of mangoes. The Ld. NGT constituted a Joint
Inspection Committee comprising of District Magistrate,
the Central Pollution Control Board “hereinafter CPCB)
and UPPCB for conducting an inspection and to verify
the claims of the complainant. The Joint Committee
submitted its eport to the Ld. NGT that was considered
in the hearing on 01.11.2019 and which did not have
any findings or conclusion on the Petitioner’s unit
having caused any harmful impact on the Orchard of
Shah Alam. The Joint Committee, for reasons best
known to them made some additional observations in
the report on the technical issues of the petitioner’s
unit. The Ld. NGT exonerated the petitioner’s from the

Qhior e
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issue of Mango orchard but started hearing the matter
on the technical issues including renewal of Ground
water NOC and directed the Respondent No.4, UPPCB to
impose penalty for withdrawal ground water during
pendency of renewal application before the Respondent
No.1, CGWA, a Statutory Authority.. It is our humble
submission that the said act was extra judicial and the
petitioner thus seeks indulgence of this Hon’ble Court to

remedy such legal anomaly in accordance with law.

That the Petitioner submitted a letter dated 19.08.2019
to the Respondent No. 2- the Regional Director , CGWB,
providing details of village ponds voluntarily adopted for
200% recharge requirement with Photographic evidence
of the recharge structures constructed, as per CGWA
guidelines for ground water extraction in over exploited
area, even without waiting for the Respondent No.1,
CGWA to renew the NoC and impose these mandatory
condition in the renewed NoC and thus exhibited its
responsible behaviour towards environment and the
Law of the land. It is pertinent to mention that the
petitioner has adopted and established fifty Six (56)
groundwater recharge structures with a potential
Eecharge of 21,30,000 cu.m/year. A copy of the

Petitioner letter dated 19.08.2019 is being filed

W
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herewith and marked as Annexure No. 12 to this Writ

Petition.

19. That, further,the Respondent No.1, CGWA published a
Public Notice dated 15.10.2019 (the third in the series
of such Pubhlic Notices) extending the time for
application for NOC for all those NOCs which are not
valid as well as for fresh applications of those units
which do not have NOC. The due date for submissions
of application for grant of NoC for withdrawal of
groundwater  was accordingly  extended upto
31.03.2020. 1t is almost bizarre that on one hand the
Respondent No 1, CGWA is granting extension of time
for fresh application, as well as those up for renewal,
for extraction of grour{d water but on the other hand,
inordinately delaying to renew the pending application
of the Petitioner who is voluntarily fulfilling all the
recharge obligations and Is trying to reduce its
consumption by adopting latest technologies. This is
totally discriminatory and is hit by basic principles
under Article 14 of the Constitution and therefore bad in
law. A copy of the Respondent No.1, CGWA public

notice is being filed herewith and marked as Annexure

No. 13 to this Writ Petition,
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20.That the Petitioner after several requests to the
Respondent No.1, CGWA and Respondent No. 2, CGWB
for  renewal of the NOC submitted  an
Appeal/Representation  dated 31.10.2019 to the
Respondent No.1 regarding delay in processing of
renewal of NOC dated 17.04.2019 for abstraction of
ground water. A copy of the Petitioner
representation/appeal dated 31.10.2019 is being filed

herewith and marked as Annexure No. 14 to this Writ
Petition,

21.The Petitioner also wrote a letter dated 14.11.2019 to
the Respondent No. 4., UPPCB informing them about
the status of groundwater withdrawal renewal
application. This is because the Respondent No. 4,
UPPCB has issued show cause notice proposing to
impose Environment Compensation of Rs. 9.84,00,000
(Rupees nine crore eighty four lakhs) for withdrawal of
ground water by the petitioner during the pendency of
renewal application. The Petitioner also Submitted
details regarding recharge obligations. Further, the
petitioner also submitted' that the Respondent No.1,
CGWA has been constituted under the Environment
Protection Act, 1986 pursuance to the order of the

Hon’ble Supreme Court and the Respondent No.3, CPCB
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and the Respondent No.4, UPPCB have been constituted

under the Water Act, 1974 and therefore, the
Respondent No.4, UPPCB or for that matter the
Respondent No.3, CPCB-do not have any provision or
jurisdiction to deal with either regulation of ground
water or Impose penalty. for withdrawal of ground

water. A copy of the Petitioner letter dated 14.11,2019

is being filed herewith and marked as Annexure No.
15 tfo this Writ Petition

22.That the Petitioner on 19.11.2019  submitted
compliance report to the Regpondent No.1, CGWA
pursuant to the Hon'ble National Green Tribunal order
dated 01.11.2019 in 0.A. No. 107 of 2019, Shah Alam
Vs State of Uttar Pradesh as described earlier., The
petitioner also requested the Respondent No.1, CGWA
to consider the application for.renewal in accordance
with the abovementioned order in Para 6 (13) and

para 7(6) quoted in the above extracted letter reads as

follows:

Para 6 (13) «CGwA may be directed to investigate the
infrastructure developed by the unjt for rain water

harvesting facilities inside and outside the premises and
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may take decision on the renewal applications of the
unit for abstraction of the

ground water”

Para 7 (6) “Considering the ground water quality of

Gajraula,

CGWA shall assess the renewal applications of alf the
plants of M/s Jubilant Industries Ltd,, Gajraula complex
and shall decide whether the unit shall pe allowed to
abstract the ground water or not. CGWA shall decide in
accordance to the Hon'ble NGT”

A copy of the Petitioner's compliance report dated
19.11.2019 on ground water js being filed herewith and

marked as Annexure No. 16 to this Writ Petition,

And A copy of the Ld. NGT order dated 01.11.2019 in
O.A. No. 107 of 2019 is being filed herewith and

marked as Annexure No. 17 to tnis Writ Petition,

23. That it is important to emphasise that the Respondent
No.2, Regional Director, cGwa wrote a letter dated
26.11.2019  to the Respondent No.1, Member
Secretary, CGWA stating that the renewal application of
the petitioner has been Processed and recommended in
reference to the Ld. NGT order dated 01.11.2019 in

O.A. No. 107 of 2019 and specifically in accordance with
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the para 6 (13) and para 7 (6) as extracted above. A
copy of the Respondent No. 2, CGWB letter dated
26.11.2019 s being filed heFewith and marked as

Annexure No. 18 to this Writ Petition.

24, The Petitioner again wrote two reminder letters dated
11.12.2019 and 24.12.2019 to the Respondent No.1 to
grant or take a final decision on the renewal application
and to grant the NOC on abstraction of ground water, A
copy of the Petitioner reminder letter dated 11.12.2019

Is being filed herewith and marked as Annexure No.

19 and reminder letter dated 24.12.2019 is being filed

herewith and marked as Annexure No. 20 to this Writ

Petition,

25. That the Petitioner on 30.12.2019 under protest and in
response to a showcause notice dated 30.10.2019 and
more  importantly, to avoid any  procedural
complications also deposited environment compensation
of thirty lakhs (30 lakhs) and requested the Respondent
No.4, UPPCB to carryout inepection to verify the
compliance on other environmental parameters and
refund the amount accordingly. A copy of the Petitioner

letter dated 30.12.2019 is being filed herewith and

marked as Annexure No. 21 to this Writ Petition.
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26, The Ld. NGT vide order dated 05.02.2020 in Q.A. No.

27,

107 of 2019 ( Shah Alam’s case} considering the report
of the Joint Committee observed that it is not necessary
to give any hearing to unit at this stage by this Tribunal
as the action has to be taken by the statutory
regulators in exercise of their statutory powers and in
the process and the unit has to be heard. A copy of the
Ld. NGT order dated 05.02.2020 in O.A. No. 107 of
2019 is being filed herewith and marked as Annexure
No. 22 to this Writ Petition. It is clear from the above
that there was no opportunity granted to the petitioners
to explain their position on facts and law on the
assumption that the regulators and the statutory
authority would afford an opportunity for the same
which has been totally violated as it would be clear by

the sequence of events described below.

The Respondent Noc.1l, CGWA in view of prevailing
situation of the lockdown in th_g entire country due to
COVID-19, the date for submission of the application
for NOC for groundwater abstraction by the existing
industries, infrastructure and mining projects vide
public notice extended tili 30" June, 2020 . A copy of

the  Respondent No.1, CGwaA public notice dated
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01.04.2020 is being filed herewith and marked as

Annexure No. 23 to this Writ Petition.

28, That the Respondent No. 3, CPCB suddenly during the
lockdown period while the country is grappling with the
pandemic, issued a direction dated 13/14.05.2020
under Section 18 (1) (b) of the Water ( Prevention and
Control of Pollution) Act, 1974 to the Respondent No. 4,
UPPCB to take action against the petitioner for
withdrawal of ground water without valid NOC and
impose  Environmental Compensation  of Rs,
9,84,00,000/~ (nine crore eighty four lakhs) And
recover another Rs. 6,17,00,000/- as Environment
Compensation among other directions. A copy of the

Respondent No.3, CPCB direction dated 13/14.05.2020
is being filed herewith and marked as Annexure No.
24 to this Writ Petition,

29.The petitioner despite of all the persecution again
suBmitted an updated compliance report dated
20.05.2020 in view of NOC dated 19.04.2017 regarding
latest data of Borewell and Piezometer to the
Respondent No.1, CGWA during such lockdown period.

A copy of the petitioner compliance report dated
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31.

32,

30

20.05:2020° 1s: being Mg’ Hsesuith, and marked as

Annexure No. 25 to this Writ Petition.

The Petitioner on 26.05,2020 again submitted a
répresentation to the Respondent No.3, CPCB giving
factual background of the Ld. NGT case 0.A. 107/2019
Shah Alam V/s Govt of UP requesting for an opportunity
to present the case. A copy of the petitioner
representation dated 26.05.2020 is being filed herewith

and marked as Annexure No. 26 to this Writ Petition.

The Petitioner again on 31.05.2020  submitted a
representation to the Respondent No.3, CPCR seeking
personal hearing in the matter of 0.A. 107/2019 Shah
Alam V/s Govt of UP before the Hon’ble NGT against the
Rs. 6.19 Crore Proposed Environment Compensation on
other alleged environmental non-compliance and Rs,
9.84 Crore against Ground water extraction without
renewal of NoC. A copy of the petitioner representation

dated 31.05.2020 is being filed herewith and marked as

Annexure No. 27 to this Writ Petition.

That despite several requests for affording an
opportunity of being heard, the Petitioner received a
notice from Respondent No.4, UPPCB, Lucknow vide

letter No. Ltr No, H49556/C-7/)al-18/ Value-2/2020 Dt.

1 fprp e

108




31

03/06/2020 for Revocation of the Consent to Operate,
Closure of Distillery unit, and also direction for
depositing the Environment Compensation (EC) Rs.
9.84 Crore on allegedly illegal withdrawal of ground
water and a further of Rs, 6.19 Crore citing certain
findings from inspections of the Distillery Unit without
issuing a Showcause or without  affording any
opportunity to the Petitioner to be heard. The impugned
notice Dt. 03.06.2020 gives reference to an alleged
incident of Spent wash spillage into a farm land, which
was investigated by the officials from the Respondent
No.4, UPPCB and the National Mission for Clean Ganga
(NMCG). This was clearly an accidental leakage caused
by damage of the pipeline supposedly inflicted by the
Indian Railways while undertaking cable laying work.
The directions in the Notice has been issued by the
Respondent No.4, UPPCB  without providing an
Opportunity of being heard, which is a statutory
requirement, to the Petitioner and more importantly
bypassing the entire due process under the Water Act,

1974,

33.The Petitioner submitted a letter dated 03.06,2020
stating that Petitioner has Initiated safe shut down

procedure and as the Distillery unit is operating through
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Fed Batch Fermentation Process, the distillation wiil
continue to consume fermented wash for next 3-4 days.
A copy of the petitioner letter dated 03.06.2020 is

being filed herewith and Marked as Annexure No, 28

to this Writ Petition.

34.That on 4.6.2020, the petitioner sent 3 detailed
representation for review of the Respondent
No.4,UPPCB closure order dated 03.06,2020 and
cancellation/waiver of the environment compensation, A
copy of the petitioner letter dated 04.06.2020 is being
filed herewith and marked as Annexure No. 29 to this

Writ Petition,

35. That the Petitioner also submitted a letter dated
05.06.2020 to the Respondent No.4, UPPCB for
revocation of the closure notice. The Petitioner in the
letter submitted that the Ethyl Alcohol Manufactured in
Distillery Unit is the Key starting material for several
downstream high value key intermediate for many
important Active Pharmaceutical Ingredients which are
manufactured in our Chemical unit at Gajraula, for
supply globaily as Necessary ingredients for important
life saving drugs. That the Petitioner’s unit in India has

been awarded the contract to produce one of the Key
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Starting material for an important drug to treat Covid-
19 medicine by M/s. Gilead Sciences, USA. Apart from
this, the Petitioner’s subsidiary is a forefront company to
have got the license from M/s. Gilead Sciences, USA to
produce the drug in India for Covid-19 patients’
treatment and some of the intermediates for its India
requirement will be produced ai‘t Gajraula. The closure
and sealing of the distillery unit and imposing of
Environmental Compensation can adversely impact the
supply chain for making medicine (including for Covid-
19 to be made for saving lives in India and globally),
impact the local MSME's engaged in our supply chain
that are struggling to recover from Covid lockdown and
also severely impact the reputation of  petitioner
company globally. A copy of the petitioner letter dated
05.06.2020 is being filed herewith and marked as
Annexure No. 30 to this Writ Petition,

36.That on 06.06.2020 the Respondent No.4, Regional
Officer, UPPCB sealed the unit' of the petitioner in
compliance of the closure order dated 03.06.2020
without following any due process of law, and this
shutting down essential services of providing not only
raw material for sanitizer production and other Jife

Saving drugs as described in de}taii above in para 6 hut
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also stopped the highly important collaborative research
on producing the potential vaccine for COVID 16., A
copy of the Respondent No. 4, UPPCB, Regional Office
report dated 06.06.2020 is being filed herewith and

marked as Annexure No. 31 to this Writ Petition.

37.1t is humbly submitted before this Hon'ble Court that
the petitioner unit was closed without giving an
opportunity of being heard, which is a mandatory
statutory prerequisite, nor the due process prescribed
under the Water Act, 1974 was followed by Respondent
No.4, which is a clear violation of principles of natural

justice,

38. That the Hon'ble Supreme Court through a catena of
judgments has held that tte two fundamental maxims
of natural justice have now become deeply and
indelibly ingrained in the common consciousness of
mankind as pre-eminently necessary to ensure that
the law is applied impartially, objectively and fairly,
The Hon'ble Supreme Court has held that the maxim
audi alteram partem has many facets. Two of them are
(2) notice of the case to be met, and (b) opportunity to
explain. The rule cannot be sacrificed at the aitar of

administrative convenience or celerity; for, convenience

G s
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and justice are often not on speaking terms. (See
Swadeshi Cotton Mills v Union of India &Ors (1981) 1
SCC 664), That further,l in Ridge v Baldwin 1964 AC 40
(1963) 2 All ER 66 (HL) it was held that breach of
principles of natural justice was in itself treated as
prejudice and that no other “de facto” prejudice needed
to be proved. This has been consistently applied by the
Hon'ble Supreme Court and developed further to
include proof of de-facto prejudice caused. (See K.L.
Tripathi v. State Bank of India, (1984) 1 SCC 43). The
well-established canons controlling the field makes it
clear that the rule of audi afteram partem cannot be by-
passed and hence the impugned order dated
03.06.2020 is flagrant violation of basic principles of
natural justice and hence erroneous in law and hence

needs to be set aside.

GROUNDS

(a) Because, there is gross and inordinate delay on the

part of the Respondent No.1 in granting the NOC in as

much as the petitioner had applied for renewal of the
NOC on 03.01.2019 and inspite of the inspection

dated 08.05.2019 recommendation dated 26.11.2019

A
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by the Respondent No. 2 to Respondent No.1 for grant
<of the said NOC to the Petitioner, the Respondent
No.1 till date has not granted the NOC. That such
inordinate delay is not only a miscarriage of justice
but is also likely to cause huge financial losses and

loss of reputation among others.

(b) Because, for the inordinate delay caused by the
Respondent No.1 is causing ﬁerious prejudice to the
Petitioner, who has been found and certified as fully
compliant with the conditions of ground water

withdrawal by the Respondent No.2.

(c) Because, for the inordinate delay caused by the
Respondent No.1 in granting NOC to the Petitioner is
clear example of gross faf[ure to discharge its
statutory and official functions and amounts to

abdication of power,

(d) Because, the Section 25 (6) of the Water Act, 1974
has a deeming clause, when all conditions for renewal
are met. A parity may be drawn here as well where all
recharge obligations are met by the Petitioner and
also been recommended by the Respondent No.1,
Regional Directorate of the CGWA., it is therefore,

only a technicality which has not been carried out by

> W‘WI@T@”
LS ﬁ

%’_



37

the Respondent: No.1, CGWA. Such inaction cannot be

attributed to the Petitioner.

(e) Because, the Petitioner has applied for the renewal of
the NOC for ground water abstraction on 03.01.2019

much before the date of expiry i.e. expiry on

04.04.2019

(f) Because, the Respondent No. 4, UPPCB issued
closure dated 03.06.2020 without providing an
Opportunity of being heard to the Petitioner and more
importantly bypassing the entire due process under
the Water Act, 1974.That the Respondent No.3 CPCB
has used Section 18 (1) and consequently the UPPCB
has straightaway used section 33A without following
the due process envisaged under the sections 24, 25
and 32 of the Water Act among others which precedes
section 33A and therefore cannot be substituted as
such. This entire procedure followed is bad in law as it
takes away the right of petitioner to appeal of the

petitioner under section 28 of the Water Act,

(g) Because, the Respondent No.1, CGWA has been
constituted under the Environment Protection Act,

1986 pursuance to the order of the Hon'ble Supreme

Court of India and the Respondent No.3, CPCB and
Lowton -
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the Respondent No.4, UPPCB has been constituted
Lnder the Water Act, 1974 and therefore, the
Respondent No.4, UPPCB does not'have any provision
or jurisdiction to deal with either regulation of ground
water or impose penalty for withdrawal of ground
water. This would amount to usurpation of power by
one statutory authority over another which owes its
genesis in different statutes (namely Environment
Protection Act and Water Act respectively) and which

is not permissible in law.

(h) Because,the Hon'ble Supreme Court of India in
Godrej Sara Lee Ltd. v. Commr, (AA), (2009) 14 scc
338 held that it is well known that when an order of a
statutory authority js questioned on the ground that
the same suffers from lack of jurisdiction, alternative
remedy may not be a bar, Further, the Hon’ble.
Supreme Court in Budhia Sivain v. Gopinath Deb,
(1999) 4 SCC 396 observed that a distinction has to
be drawn between lack of jurisdiction and a mere
error in exercise of jurisdiction. The former strikes at
the very root of the exercise and want of jurisdiction
may vitiate the pro;eedings rendering them and the
orders passed therein a nullity. And therefore, the

order of the Respondent No. 4 on ground water Issyue
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which is beyond their Statutory jurisdiction and

therefore not permissible.

(i) Because, it is well settled in State Trade Corpn. of
India Ltd, v. State of Mysore AIR 1963 sC 548 (5
Judge Bench) thata statutory authority cannot

exercise its power which is beyond its Jjurisdiction,

(J) Because, the Petitioner has a fundamental right to
carry on business and the inaction of Respondents in
the granting the NOC amounts to an infringement of

said fundamental right,

(k) Because, tie Petitioner has been broactive for the
renewal of its groundwater withdrawal NOC and from
time to time written letters and emails to the
Respondent No.1, CGWA for grant of renewal of the
NOC. The Petitioner has written Iletters dated
31.10.2015, 11.12.2019 and 24.12.2019 but to no
avail in terms of the final NOC and is stuck at its pen

ultimate stage of “recommendation” for NOC, but no

final NOC,

(1 Because, the Respondent No.1, CGWA vide Public
notice dated 15.10.2019 has extended dye date for
submissions of application for grant of fresh NOC for

withdrawal of groundwater upto 31.03.2020 and has
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been further extended vide public notice dated
01.04.2020 due to the ongoing pandemic uptill 30t
June,2020. That the Respondent No.1, CGWA is
granting extension of time for fresh application as well
as for those who do not have valid NOC on one hand
for extraction of ground water but on the other hand
has refused to renew the pending application of the
Petitioner whao is fulfilling all the recharge obligations.
This is totally arbitrary and beyond any reason

thereby violating Article 14 of the Constitution.

(m) Because, the Petitioner s presently  producing
industrial alcohol in massive quantity which is used in
manufacturing of sanitisers and immediate closure of
petitioner will cause shortage of sanitiser in the

ongoing pandemic. Such closure will amount to

closing down essentiaj services which is not

permissible in [aw,

(n) Because, the Respondent No, 3 deliberately ignored
the order of the Hon'ble NGT dated 5-Feb-2020
(which required the Respondent  No. 3, CPCB and
Respondent No. 4, UPPCB to give due hearing to

Petitioner as per procedure prescribed in law) and
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directed the Respondent No. 4, UPPCB to take

coercive action against the Petitioner.

(o) Because, the Respondent No, 4, UPpPCB deliberately
contravened the Water Act by not disposing-off first
the Petitioner’s application dated 4-Jun-2020 for
rectification of Respondent’s closure notice dated 3-
Jun-2020, and despite the Petitioner initiating safe
shutdown on 3-Jun-2020 itself chose to seal the

Distillery Unit of the Petitioner.

PRAYER

It is, therefore, Most Respectfully Prayed that this

Hon'ble Court may graciously be pleased:

i) to issue a writ, order or direction in the nature of
MANDAMUS to the Respondent No.1 for time bound
manner consideration of the Petitioner renewal

application for NOC for abstraction of groundwater. ;

ii) to issue a writ, order or direction in the nature of
certiorari or any other appropriate writ to quash the
Closure Notice dated 3.6.2020 seeking compensation
for groundwater abstraction as well as the Sealing

Notice , issued by Respondent No 4;
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i) to Issue a writ, order or diraction in the nature of
MANDAMUS to the Respondent No.4 for atleast
granting an opportunity of being heard before the

statutory authorities i.e. Respondent No 1, CGWA as
well as Respondent No 4,UPPCB in order to explain

the facts and the legal position;

iv) to restrain the Respondent No.3, CPCB and the

Respoadent No. 4, UPPCB for exercising power beyond
the Water Act, 1974.

V) to issue any other writ, order or direction, which this

Hon'ble Court may deem fit and proper under the

facts and circumstances of the case;

vi) to allow this Writ Petition (PIL) with special costs in

favour of the petitioner, throughout,

Date : 08.06.2020 E

o —

(SANJAY UPADHYAY)
Delhi/78/1995
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(SUJEET KUMAR)(CHHAYA GUPTA)

Advocates,
Counsel for Petitioner
Adv. Roll No, AfSZj&lilB,A!cﬂlBBQOIS

Chamber No. 57(2), High Court
Mob:9415267248,8808054558
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

KK ok

ANNEXURENO. ( 1 )
IN

CIVIL MISC. WRIT PETITION NO. OF 2020

(Under Article-226 of the Constitution of India )

(DISTRICT :AMROHA)

Jubilant Life Sciences Limited Distillery Unit

.......... Petitioner

Versus

Central Ground Water Authority. & 3 Others

________________ Respondents
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1. SE PR W YARY HIo WA TR0 A A0TOH—107 /2019 WIE SIeH G e
3m7 Godlo A franrdr € R ey REg-02072019 @ WUEA & SF@H # ward @ wyad

frfer faATs 17.07.2019 TH 18072018 W HRIE UTTN PUEv 48, Ged), 9u frmew
TEUT N, THUG~SMIE] Sar B onier. Souo o Frre, apedier, @t R R
e AR, 3iRTET quT Sovo Weuw P @, v g wiged T W e o od e
e e e @IS TEET g W0 ST ¥ gwE @ T red sweres % wuwre
A0 TAOSNOZN0 BT RWH 01112019 W WA AR B IMHH A g@E AWG Sfaeve amdm
e oo (fedierdt gord), oren, Tome—orer § ur T B H gieTa @8 qea @
THE TE 43066,/ Wi—7 / HA—88 / FOF0N0 2019 [BHTE 30102019 §RT FWO A1 Afew qer
TAE—TE 49556 / -7 /W18 /A -2 / 2020 TEAH-03062020 B BN W (qguer Frawmr mey
o) sfifra—1974 @ am-33 @) # o g ARy W Fwmomm £ g sty @
HUISH ST I BEE B TH@E—132/ A-14 / IERWI-2020 RBAB—08.062020 ¥ wE alE
Harrsa e & a2

2wy e & gR1 Sed) gad @ wawd @l SRy A @ @ ash erey @
AaY H el F et @l Rafd Rl —

| o [ g P i et o ot | el e @ e Refy
| wem | @ w4 @ ud e | |
1| The unit shall recyele the stored spent | B  ET TRE QY UG O Sred a0 awens |

‘ (wash from the old ash pond under | grzv =Es gl THOZ0E0 W dIUW U W Ue
| supervision of the UPPCB 10 ensure : wige ox ardrEsifen & gy e R oam 2
. that no traces of spent wash reman in | PR W wwg U9 aive A sgvedtyr 8 g el
I ash pond, | WIETE WA &.‘r[ I
2 The unit is not operating meinerator | 3TM&0 [aan & AT B SIS g
slop furnace as per design c;lpacit}" FRTGl UehEd JoTEs T e RErw 19 ?j;-r.fs}
(1.5 KL/Hr} to  consume the zp019 & 10 AN, 2019 dF g T ;ﬁT:‘:[_{‘r H qgt |
concentrated  spent wash  gencrated | grm Bty weEiy @ 9y UHpZ0Z0 W TR Y |
during  the  non-monseon/monseon | gifty @y auiige / gEiErifen § gyon aw |
season which resulted accumulation of oy | wredie @ st 2 R T ey |
excess spent av;?sh with Ieac}.mrc(blo- W R/ eyE A a@e F T ot e W |
. Ic.umpos: ul‘\.':lll in Ila[g;:;ug:s. .‘smur. :;1: daife 9 2 g @ Fftrrg {cFE gw <o |
: agoens are almost [illed up, only th - : afe @ Feed ¥ wmeR @)
frfcbo:trd is left, mcinemt-.r:r mpc-r'a{ex | G)u' Fjjfa_ ':&ITfE g S s SeR B

I only at 30% of its installed capacity _ﬂ?ﬁ 2029 W W v R i el
I (30% ot the requisite  capacity), i :{jh S g WETF o T e
covered compost vard is completely | TN ERT SIITA gwran &5 15 e 2020 |

filled with préss mud baving high | T 00 SG0R @ 50599 & W P @ fFm

moisiure content and damaged roof of | ST 51g FTRT AT8 T8 2019 ¥ AW, 2020

covered compost yard which will not  T% B A0 GrET @ oide W A o g

| allow further disposal of spent wash | ORIG S9AR @6 o8, 2019 W 16 &5 WIE arre,
| for biocomposting. the unit shall be | 2019 7 20 fa=, 713 R=w 2019 % 14 &5 wE |
dirccted to stop uts  distillery | swEER, 2019 9 28 139 AE e, 2019 A 26 2w |
manufacturing  provess and  shall | qm fvsan, 2019 4 21 29 18 w96 2020 © 26 |

i: consume the already stored spent fes1, #1e wea®l 2020 9 23 B9 9E @rE, 2020 B 23

| wash through further concentration for

= va wie wils, 2020 ¥ 27 3 Ssorest @ fEr

! " the wuse in the memerator under T R T SHIE B Wi oE Jafy ¥ w g1 fo
| DOV S10T F 1TPR e o ; i s 0 T e
} supervision  of UPPCB. Thereatter SeIEE w @ T T # | wei ade ¥ awd)
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capacity of distillery plant shall be
restricted to the capacity as decided by
UPPCB ull  the incinerator is
commissioned at full capacity,

O H HUEH H = F

The unit shall restrict it storage
capacity of concentrated spent wash
upto 17800 m3 mcluding 07 days for
incinerator and 30 days for bio-
composting, both separalely.

The unit made parttion i the lagoon

by filling it with soil and made two

lagoons 1e.. Lagoon 'A" and Lagoon
'‘B". However, the unit shall make the
filled up area lined, by using concrete.

gy H IWeCdiEl WUSRY 2y 44000 EEHTSY YT
T A N om, fored wEte @ = vy ¥
fuifra faan mun 2y o1 o0 WE TR (s
ST 22000 uediew) # wifed Weedfn @ ues
e w1 wEr & Rnni B¥em & g9n @om
11000 TR Weedly HvIRe g 741 | §FE @
W A EET HUBNY HHAT 17450 hosTlo @@ A
?rrfi“a"ﬁ weedtn gihlen wwe &g e fen
By S we @y A Fed sum i o
Y B T 2| R He 2

A AT R0 ¥ [Fed) weg @ Sl @ EE
] T f‘?:m T & | WIETITE Wl & |

The unit shall dismantie fill/level the |

additional  storage  capacity ol the
lagoon in tme bound manner

The unit is storing spent wash either in
Lagoon 'A' or Lagoon 'B'. hence the
spent wash found stored in Lagoon A’
and Lagoon 'B' shall have the same
propertics. The unit 6 shall operate
MEE uniformly  maintaining  the
guality of the concentrated spent wash
tor efficient use in biocomposting as
well as m incineration.

The unit shall restrict the use of excess
spent wash in biocomposting so that
the situation of generanon of diluted
spent wash does not arise,

FURTHITTHR

AT § A AA-A1 @1 UEE Hosos0 ¥ wifd
ATy T BT qvEeor faen o vEl 8

fer—17 ud 18 FeNd, 2019 ® (G F wAA
Foe ATAMEWTEGE & Uteene s 89 @
FRW AW o argremfen favesrs A e OM B
erm fovenw § sfffed amgar weh TR ef
Rrael giems Ta g vl.m..cq T W WA Jenrd
WE B VY B WG F a0 fvems @
FEWEA &Y W & Wediw wm ek @l wi
YR AT T | 3WIE BRI ¥RE W HYRTd ard ge
HE P S gy § daw FEE NS § Of
qravEENTeT W @ e on < B

T e e i

The unit shall stop storage of the
lagoon sludge in open arca to avod
further dilution with ramn water and
shall use the sludge directly for bio-
COMposting.

EETE g9l dde QUIGHIRCT 9S & GAN S
TAG YUENYl Vel TR R el @) Semw
e # ugad @ forgy o an € a2 849
TR UR HXTd AN gERTUS i T R |

Spent wash conveyor line from the
unit to the lagoons as well as to the
compost vard shall be rechecked for
any leakage. UPPCB shall verity the
sime.

3ileg Q¥ GIvs e @THT 1700 Ho B gE a® e
offg=s @ iR arell 98t 4@ W SrSvueTs mgy
| FTET W OHRUE A FeN e UEive 9 ol Tio-28
Lagm @ gW UY UIgy g9 @ g o AR ol

B oz g osmawd e o O S oaw |

WA B @ o i) T30 @i ST 1700
e yUIIITETe mEn wEe @ Rew ax T
WWWT‘HTEWW%UTW?I
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10 | The pipelines for carrying the spent | 513 ERT & Q‘f S W WEdrE B g B Rﬁ
wash 1o the ash ponds shall be | gym & i smerg wey @izt ¢ g fGar
dismantled after recycling the stored | 2
spent wash from the ash pond w0 the
lagoons.

1 The unit may be asked to implement gals @& aer snee Rue EEG G fsrr A “&-’ﬁ
the requisite facility as per suggestion | FEf¥m o o1 e AT b ;;Em‘gl‘ §‘m
of the water audit report so that | arev aiifee @/d sy 1w 2 DR ofy go=
detailed study may be carried out 10 | gemrd grer wearE= wipem # o &1 W BH ﬁﬁ"{
reduce the withdrawal of the ground | 13 & g2y 9 dodlodo @ FWoa0 WT'EFQB
water. FERI B a1 UH0S0%0 Frede Wl \3curﬂ,

ufigar # ?ﬁfm B yE A Frgr o ve 2l |
I 42 The unit may not be allowed to |- FQ'%?T’WT—GT & \i—-“-jwzrrfl
! continue Bio-composting during rainy
| season as the covered bio-compost
! _vard was found damaged.
| 13 | CGWA may be directed to investigate | g&T8 gIa et Fred &g < ”ﬁ[}"v’i’fomrjqu ol
. the infrastructure developed by the | ura s @) Ffifievn B9 o9 &g w9a 9 rrr
| | unit for rain water harvesting facilities | asre ux Ofae far o 2 'T:ﬂTr AEH A
' Cmside and outside the premises and HooZemodio, FETH W wUET wia UEt
' may take decision on the renewal | g m'mﬁ% s Fotfogayono. feweh o
applications of the umit for abstraction | gfy= o5 mofr & rEr o sy AR 2 |
of the ground water.

14 Environmental compensation (EC) for e MOy URTATSEE &5 & Hrd v2d 8

illegal disposal of spent wash causing | se¢ftn @ 4 grar omd wewfa st & sagaa &
| potential threat to ground water where | gftewet wadl g2 ®0-30 @ng &1 gaiaefiy sfagfd
ground water of the area 1s alrcady y'a-:rﬁ;d g mm o R s EWr
deteriorated  to "over exploited” | siqmTey w030 og [RAEG-30122019 @ AT
category. Also EC with regard 10 | Ry ey @ forerat aifiter a1 ey vl 3
operation of the distillery plant and FATET P OUET B A R ql aERES o |
dpost o sy wsh i volaion o | gt 1 e g2 i  freg o
tenpased, - T AR A W0-09 WIS 84 WG W qACIL
afigfd sfrdfes 2 Th & R W B ar @
i I[EA FANT G $H g9 Eier d I aw U
| 48 B ad A |

15 | Rain water harvesting system at | [@9@—17 T9 18 TeUE, 2018 & NG & IHY

| | biocomposting  site  may not  be | gTaTETfeT @@ & @i Rem FareR ZARET @1

| advisable to avoid contamination of | fgwrea oy s & @ § e @ fw au1 2

: [ the ground water with colored

| | effluent. oS el

16| As per the analysis result, CPU RO 3FE B Wodlono WATE § WrE oW @ H0THE0

, | Permeate have pH-9.48, COD-2083 | %) 75 & g0 % ghf¥am @ 2q dogao adews

‘; | mg/l and BOD-1078 mg/l is being | g "{Wﬂ"‘ﬁ vfe = sifoim @ @il 8 gun

Jutitized in couling tower which may Hiodoge & Retge & (Ww=dfy & e tm—.{ 2))

. not be appropriate for having such | goifivg so frosho / Her &5ar & omvosiio ¥ Wi |
|high pH. The unit may install | g coen &) |

I additional  system to improve  the

! quality of CPU permeate, | _ _

[ 17 | The unit shall set up proper and | §@E W1 ud ¥ ¥ THOZ0G0 & Holfagdl @ |

spent wash upto 45 % solids and upto
30 % solids for incineration and for
bio-composting respectively.”

Separate systems for concentration of

w05 @ dew o6 Wy A ol R ey W'
wifen S ¥ @ uged o1 areV AT 45 |
gfererer &= fqr @ ) qd A fRE 17 v 18
G[EfTS, 2019 @1 TAOL0S0 PB~ie @ o T A
q Reeiye & gursr @@ am T W W 46,
47 T AT M, W @A T A 0 ast o o
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13.

P & 30 399 Gaeve digh g (o0 ([STerer S@Te), Toldal, oveSHdR San
-G B IR A g wE T qen = g w2y e ol ol A gewa unlh
LEE!

M UP amwE Tl gEE ) o @mw e O ®T & R @ waw @y
ST USRS / WRoTH0 /g 9 Femned 183 faocho /Re R o &g weR wa /e
frefa & T ofl O T =0 aw @ wry wites oy i o @

vam #  fReaed ufiEw 9 S T @ ogiasw &g ety simosto (@R 50
femoshio / wer), wrododo (ewen 1625 fdoefio /=), wim wad @iwer (wwar 115 frodo s wer),
30 THS ANENRET o, RRel 168 Tww W B9S fhw T ) wmododo gw witem wewdiy
& HUSRY ¥ G 44000 TR T w1 @ @reve o E wenfia faar war on Rn gt @
22000 UHICY &/ & wE @) Redt 9 o R e # s 9y 22000 wEAOY e @ A @B
HUTT A ST O V€T 8| 3OS W OSNE Ol B ST 17,800 wEEex wifed dwdy @ &
HUGRYT fur A sraea 8 fonert Prflerr & we de 11000 ey Wil weedfer i ong
AT | WIETH T Helth £ |

faie—08.062020 w1 Mgy @ wwm sEm # 9 wredtw AW 2y wile few @
WSYIE 585190.7892 TAICY oul [RHE-2306.2020 ® WEIUTH 585190.7892 WEHISY g AL
fows v & s gord O < veeaty wafve == B aa

Rim—oe.06.2020 Ud fRs®-2306.2020 1 wh0g0odn Ps & fex w1 wgw® I 783026 AT
792065 WY Wi man, Oraw wre B & & =) ol 4 g gwr wveiRg ¥ erediw
9,039 Y7l &1 YHogog g1 wifEn famm ) mRi v e & B geld g w o oy o
U wfde T q vvsRa ¥ Weedty @ areTIeRey UF SIR0SI0 g1 It @ Unogodo o
WA Wl Wiyl @) GfE A @ e e uetad G s g T g Al @ wes
qAISIIGNEY Vd (HOZ0Z0 WA Uy AT ST BT AUV HUSKATIvE Wigy g @) gEen
@ R THOS0% T 9T B v Wiud S B S vo—28 A v 7S fam o W |
fa-1iH—06.06.2020 T T4 FAY H ITAET F WAA S T ST 16,000 THAEY MR TwEE
HOGTRE Wil 11 | fe-5-06.06 2020 T8 fami®m—23062020 & Heg gord grel (W=diy @ug Hiew
e ReEiw-06062020 @ 71305 o ReE-23062020 T 76211 HANTR) @ SN
4906 THAIER WIFET ¥ealy 1 argraArited § uga fhm T R

UM W I A @ FeeT gy U uite d graoe @ iy ST 20000 TRHTR
Al B Wiy ohE wfla € wE @ 3 weed @ R ey sy @ ool ¥ 9
T o R | PR &SR0 99 9w SR A S 6,000 TeEey drHte e T
R

L WEM W wie witke wedt # I otE @ eSO U da i 1700 Hlo 61 €@ dw
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14. Prlteror & waa GigA e ard Wl e L R qel T TOEYGT Gos ga
AR P aHERET § yye B o1 e ani Wi W 8| R @ wag aad e @
Ba ® Wil ehodlofo W gewe el wft qen wud se F ardeERen a7 e Bl BST w
T B W g e

15. $OI% A [ A vfda qf mw @had, 2020 9w v wiver & RGERE @1 e 9T @ o
e @ 9o wiveE s et aran man) s wRRR & e g9 s @ 15 AT,
2020 @ YOT B T WA e S T |

16 SR A AR st § ogfew g e i 4 9 siE witer i 01 WA,
2020 W TR | §NIRIE @rmaw a1 -6RRm @ o few o ot 2 R withn deeat
@ ONSNET B G A F W@ B S @ wfiE g0 wredE @ @ 70 WRME am @)
SIROM0 @ A i WhE A wer & R o @ s0 wfAYE sMRosio Relee @ e I
30 wfvr wredte & P T whodode gr witeE fam wiar & | wifen S @ ead e B
SRV FOTdT Tel e 168 UHE & AR aREERE T 9N e WS ¥ wqE 5
ST ¥ 2 -

17. @0 uguv P @€ g @ T Standard Operating Procedure (SOP) & s
aNFERE Y siEme A o P & -

T F gemree S 115 [Boalo /24 (41400 fBoetto /&) & ameme wy worn Prew il —
T W wiE Wt @ 9KL/KLysses qreaer==1035 froso / frs

WRo30 ¥ wyed Sears=1035x0,70=724.5fk0e0 / B

wRoafio | wra Rowge (s0 wfird) =362.25 frosfo / R

wH0g0%0 A Brs Aq Fel TR =310.5+362.25 =672.75 --673 fosio / o

gHogodo aT T Tale (40 wRIE)=673%0.40=269.2 f5oio /=

T Wi wiE s 269.2x360=96912 frosho /a4

HEYIH FH UG @ 1.6 MT/KL=96912/1 A=60570 MT

IITETRET P el wH-5 /9,

yEd Gwe ufd 95)=60570 MT / 5=12114 MT

TGRS &g MTEIE AFFA=12114 MT / 850-14.25 s

SUIET | e £ gard # adue 8 e Suee woe S I FAEHEE oRar 168 tE A W
25 U8 W FIEFHE g UHHS HUSNY o] Y 14.3 UHES H§ Anreie BN T 115
fesosfo / o=t womrea Tearest @ wifta veate @ PrRaRer B IUYFT wei g @)

T IUAF 7T ) gl W g g e st e wotevia e aftens oen
fF 91 g gw1g # e e T AR WO Gve S B @ 2 @9 a9 ToE @ sam
AUFARET 9 B FTH0 @ Toblesl I fBH G A WE B WA & T 7@ A o
(reyer Frarwr qur faesm) sfafrm—197a @ URT-33 (1) @ s o= ardw &I TR
as-Nd! / faite qfemigera fHafe fva wer sfig 5o
IH FAC B TE A0 wpAeE woede d ahoug A0-107 /2019 ¥ AW W wE

S Jotito # RunEa 21 vovw 1w anrell qEd 9 Y fim—26 082020 B 2|
TN SRR IS ST 1d AT TS w8y AT TG & |
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Compliance status of the industry M/s Jubilant group of Industries, Bhartiagram, Gajraula,
District Amroha, U.P in the matter of OA No. 107/2019 Shah Alam Vs State of Uttar Pradesh.

The industry was inspected on dated 30.06.2020 and 18.08.2020 by the official of Regional Office,
UPPCB, Bijnor. The point wise compliance status of the industries is as follows.

The Distillery Unit

Recommendations of Joint committee

Compliance Status

1 | The Status of recycling of the stored spent | Unit has recycled all spent wash from the old ash
wash from the old ash pond UPPCB | pond in lagoon for concentration in MEE and the
should supervise and ensure that no traces | concentrated spent wash has been used for bio
of spent wash remain in ash pond. composting.

2 | Status of incinerator/slop furnace as it was | Slope  boilers installed  for incineration of
not functioning as per design capacity | concentrated spent wash was under shutdown from
(11.5 KL/Hr) to consume the concentrated | January 2020 to 30™ July 2020 due to damage of
spent wash generated during the non- | boiler tubes and it has been restarted from
monsoon/ monsoon season which was | 31.07.2020 after repairing/refurbishing. At the time
resulting in accumulation of excess spent | of inspection, slope feed rate was observed 5.5
wash with leachate (bio-compost area) in | KL/Hr.
lagoons. Presently. aleohol  production is being done in

accordance with the bio composting and
incineration capacity of the boiler. (Alcohol
production data and concentrated spent  wash
consumption report from 01.04.2020 to 31.07.2020
is attached as annexure-1).

3 | Status of already stored spent wash and its | The unit had a 44000 m” capacity lagoon installed
processing  done  through  further | for concentrated spent wash storage. which was
concentration for the use in the incinerator | divided into two parts. One lagoon, Part-A has been
under supervision of UPPCB. filled with earth and closed.

Status  of restricting the capacity of | Before closure of Lagoon-A. all spent wash was
distillery plant to the capacity as decided | recycled and used in slop incineration and bio
by UPPCB till the incinerator is | composting after concentration in MEE.
commissioned at full capacity. Presently.  concentrated  spent  wash is  being
collected in Lagoon Part-B, in which around 13000
m” concentrated spent wash was found stored at the
time of inspection.
Unit has installed web camera on Concentrated
Spent Wash Storage Lagoon for online continuous
monitoring of the status of the lagoon condition
which is connected to UPPCB server and monitored
by the Ganga River Monitoring Cell, (Kumbh
portal) Lucknow.
4 | Status of restricting storage capacity of | As above,

concentrated spent wash upto 17800 m’
should (07 days for
and bio-

include
30 days for

and it
incineration
composting. both separately.
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The unit had a 44000 m” capacity lagoon installed

bio-composting during rainy season as the
covered bio-compost vard was  found

damaged.

5 | Status of dismantling/filling/leveling of
the additional storage capacity of the | for concentrated spent wash storage, which was
lagoon in time bound manner. divided into two parts. One lagoon, Part-A has been

filled with earth and closed.

6 | Status of operating MEE to uniformly | MEE is being operated uniformly to maintain the
maintain the quality of the concentrated | quality of the concentrated spent wash to efficiently
spent wash to efficiently use spent wash | use concentrated spent wash in bio-composting as
bio-composting as well as in incineration. | well as in incineration.

7 | Status of restriction on the use of excess | At the time of inspection on 17 and I8 July, 2019,
spent wash in bhio-composting to prevent | excess moisture was found in the windrows due
the dilution ot spent wash. heavy rain fall and damaged rool sheets of the

covered compost yard shed, due to the above
condition consumption of spent wash in windrows
was stopped immediately by the unit.

After completing the repair work of the shed by the
unit. currently bio composting is being done only in
the covered shed. Verified during inspection.

8 | Has unit stopped storing the lagoon sludge | The unit has lifted the sludge from open sludge
in open area to avoid further dilution with | storage arca and used the same in bio composting,
rain water and is using the sludge directly | and after that the area was filled with earth and
for bio-composting plantation has been done.

9 Spent wash conveyor line from the unit to | The pipeline carrying the spent wash from the
the lagoons as well as to the compost yard | distillery unit premises to the lagoon has been
shall be rechecked for any leakage. | completely replaced with new pipeline and verified.
UPPCB shall verify the same.

10 | The pipelines for carrying the spent wash | The temporary pipeline used by the unit for
to the ash ponds shall be dismantled after | pumping the spent wash from the ash pond has been
recveling the stored spent wash from the | removed.
ash pond to the lagoons.

11 [ Have unit implemented the requisite | The unit has submitted the water audit report, a
facility as per suggestion of the water | copy of which is attached. Unit is using RO
audit report to reduce the withdrawal of | permeate in  fermentation process and MEE
the groundwater and what is status of | condensate for cooling purposes to reduce the
detailed study to do so. withdrawal of the groundwaltcer.

Unit has also installed re-boiler for further
reduction of the spent wash generation. (audit report
attached as annexure la).

12 | The unit may not be allowed to continue | At the time of inspection on 17 and 18 July. 2019,

excess moisture was found in the windrows due
heavy rain fall and damaged roof sheets of the
covered compost yard shed. due to the above
condition consumption of spent wash in windrows
was stopped immediately by the unit.

- After completing the repair work of the shed by the

unit, currently bio composting is being done only in
the covered shed. Verified during inspection.

4




CGWA may be directed to investigate the
infrastructure developed by the unit for
rainwater harvesting facilities inside and
take

outside and may

decision on the renewal applications of the

the premises

unit for abstraction of the ground water.

As informed by the industry, the Unit has submitted
application to CGWA which is presently under
consideration.

(EC) for
illegal disposal of spent wash causing

Environmental compensation
potential threat (o ground water where
around water of the area is already
deteriorated to "over exploited" category.
Also EC with regard to operation of the
distillery plant and disposal of spent wash
in violation of consent condition may also
be imposed.

Due to rrnn::_nmpliance of consent issued by the
board and illegal disposal of spent wash in ash
pond. The board Environmental
Compensation of Rs. 30 Lacs on the Distillery Unit

has imposed

which is paid by unit.

The unit may install additional system to
improve the quality of CPU permeate.

The unit has started chemical dosing to improve the
quality of CPU discharge.

The unit shall set up proper and separale
systems for concentration of spent wash
upto 45 % solids and upto 30 % solids for
and bio-composting

incineration for

respectively.”

The unit has already increased the number of
M.E.E. Calendrias from 05 Nos. to 06 Nos., thereby
maintaining about 45 percent concentration of
solids in MEE concentrate.  The analysis of total
solids content was found 46.47% in the sample
taken for MEE concentrate on 17 and 18 July, 2019,
The concentration of solids in lagoon A and B was
found 24.18% and 37.55% respectively due to
mixing of the rain and Bio-compost leachate water,
The same was taken back by the unit by reverse
pumping from Lagoon A (24.18%) to MEE for
concentration and the concentrate from MEE used
in Bio composting/slope fired. Presently unit has
separate concentrated spent wash storage facility for
bio composting and incineration.

As per the Standard Operating Procedure
for Bio-composting operation of molasses
based distillery, Bio-compost shall be
as per the
with  latest

analyzed for parameters
Fertilizer Control order
amendments and shall be packed as per
the customer requirement. Also, the ready
compost must be weighed and record the
same shall be maintained. However, no
document was available regarding the sell

of ready compost.

Unit has monthly analyzed their bio compost
quality through third party NABL approved lab
(copy enclosed as annexure-2).
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Water and Waste water Management

1

All the consumption points are not
metered. It is recommended that all fresh
water consumption points and effluent

recycling points should be metered.

Unit has already installed magnetic digital flow
meter on all fresh water consumption points and
effluent recycling points.

All existing meters should be periodically
calibrated and records to be maintained.
e At inlet (make up water separately
and recycled
treated waste water) and outlet
(blow down) of cooling towers.
e Condensate generated from each

for fresh water

stream and recycled;
e [ndividual waste water streams at

source ol generation,  elTluent
treatment  plant and recycling
points;

e Inletof STP etc.

Industry is using calibrated water meters. (copy
enclosed as annexure-3).

Separate water meters are installed and maintained.

Separate water meters are installed and maintained.

Separate water meters are installed and maintained.

Separate water meters are installed and maintained.

s

The existing turbine tvpe water flow
meters on bore wells should be converted
to digital magnetic flow meters for better
accuracy.

Complied. Digital magnetic flow meters (Krohne
make) have been installed.

All domestic waste water generated from
plant and colony should be accounted for
and should be sent to STP and metering at
STP inlet is to be done.

Complied. Digital magnetic flow meter (Krohne
make) has been installed at inlet of STP.

Lh

The unit shall obtain NOC: from CGWA
for withdrawal of groundwater at earliest
as the CGWA NOC have already been
expired on 04.04.2019.

As informed by the industry, the Unit has submitted
application to CGWA which is presently under
consideration.

Considering the ground water quality of

Gajraula, CGWA shall assess the renewal
applications of all the plants of M/s
Jubilant Industries Lid., Gajraula-complex
and shall decide whether the unit shall be
allowed to abstract the ground water or
not. CGWA shall decide in accordance to
the Hon'ble NGT.

Concerned to CGWA.

It is recommended to take measures for
further fresh  water
consumption in Cooling Tower through
waste

reduction  of

increase in  recyeling  of
water/condensate after proper treatment.

CETP treated water and MEE condensate is being
recycled by the industry for further reduction of
fresh water consumption in Cooling Tower.
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for horticulture and entire efTuent should
be recycled/reused in process and or
cooling tower.

8 | Attempt should be made to reduce the
quantity of makeup water to each Cooling
Tower by increasing  Cycle  of
Concentration (COC);

« Continuous efforts to be made for | The industry has installed re-boiler in distillation
reduction in steam consumption | column for reducing of effluent generation thereby
and effluent generation thereby | reducing fresh water consumption.
reducing fresh water consumption;

e It is recommended to provide Rain
Water Harvesting system in non- | Industry has adopted 56 ponds in near-by villages
process areas for water | area for rain water harvesting,
conservation,

Captive Power Plant

9 | The unit shall maintain and operate Air | Complied. The unit has already installed online
Pollution Control Systems ESP on the | continuous stack monitoring system on the stack
boilers regularly and ensure that emissions | and connected with the server of CPCB.
of all the stacks are within the prescribed
norms.

10 | The unit shall submit the ambient air | Complied, latest ambient air monitoring report is
quality report and stack report of all the | enclosed as annexure-4.
air pollution sources from MOEF&CC
authorized laboratory on quarterly basis,
as mentioned in the consent.

11 | The supply of the fly ash to the M/s. Shree | Entire fly ash generated from power plant unit is
Cement Lid. may be increased as per the | being supplied to M/s. Shree Cemenl Lid. (copy
agreement to avoid additional ash disposal | enclosed as annexure-5).
on ash pond. The unit shall keep and
maintain Ash generation
as well as disposal record,

Chemical Unit-1

12 | The effluent from Chemical unit-1 sent to | Complied.

CETP. The treated effluent from CETP is
sent to CTRO.

13 | Reject of CTRO is used for spray on coal | Complied. Reject of CTRO is not being used for
stock and ash for dust suppression. This | ash quenching,
effluent cannot be used for ash quenching
which should be stopped immediately.

Chemical Effluent Treatment Plant (CETP)

14 | The industrial effluent generated from | The unit has already Mol between Chemical unit-|
Chemical unit-l and Polymer plant is | and Polymer plant for common treatment in CETP
treated commonly in CETP for which the | (copy enclosed as annexure-6).
unit is having MoU.

15 | The unit should stop discharge of effluent | The unit has stopped discharge of effluent for

horticulture and  entire  effluent is  being

recycled/reused in process and or cooling tower.
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Common Cooling Tower Reverse Osmosis

Plant (CTRO)

10

CTRO reject has characteristics BOD-
1294 mg/l, COD-3189 mg/l. TDS-6032
mg/l and Colour-147 hazen. This effluent
can be used for spray on coal yard only
and not for ash quenching. The unit
should install a dedicated pipeline along
with metering arrangement for carrying
CTRO reject upto coal yard and spray
arrangement using  this
effluent.

exclusively

Reject of CTRO is not being used for ash
gquenching.

CTRO reject is being collected in a common
collection tank along with metering arrangement.
which is used for coal vard dust suppression
through Verified  during
inspection.

water  sprinklers.

Stack Emission Monitoring Results

17

The unit shall maintain the wet scrubber
SO,
within the prescribed norms.

periodically  to - restrict emission

The unit is being maintained the wet scrubber
periodically in sulphuric acid plant to restrict SO,
emission within the prescribed norms. (copy of
monitoring report enclosed as annexure-7).

To evaluate the performance of the wet

scrubber, the wunit shall carry out
monitoring of the relevant stack(s)
through EPA  recognized laboratory

quarterly.

As above.

To restrict the NO,, emission proper bed
height & proper fuel to air ratio should be
maintained, and shall carry out monitoring
of the relevant stack(s) through EPA
recognized laboratory quarterly,

The industry is being maintained proper fuel to air
ratio for controlling NO» emission level.

Stack  monitoring is being carried by
MoEF&CC approved lab on regular interval and
results were reported  with in
monitoring report enclosed as annexure-4).

out

norms(copy of

Ambient Air Quality Monitoring Results

20

The unit should get an ambient quality
check of all the air pollution sources from
MOEF&CC  authorized and
submit a report on quarterly basis.

laboratory

The industry has submitted quarterly ambient
monitoring report to the Board from MOEF&CC
authorized laboratory. (copy of monitoring report
enclosed as annexure-4).

Hazardous wasie

21 | The unit shall sell caustic lye along with | The unit is selling it's caustic lve to end users.
other hazardous waste generated by the | Details of disposal (Form-10 enclosed as annexure-
unit only to the authorized | 8).
utilizer/recycler;  and  shall  maintain
records and manifest document  as
required under Rule 19 of the HOWM
Rules, 2016.

22 | The unit shall install automatic water | The unit has installed manual water sprinkling

sprinkling arrangements, fire alarming

systems, flame arresters.  smoke  /heat
detectors, fire extinguishers and other
necessary provisions as stipulated under

the Guidelines [or storage of incinerable

arrangements,  fire  alarming  systems, fire

extinguishers ete.
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hazardous wastes.

23 | The unit shall maintain date wise record | Detail enclosed as annexure-9.
of quantity and category ol hazardous
waste disposed in the captive SLF.

24 | The unit shall maintain date wise record | Detail enclosed as annexure-10.
of leachate generated from captive SLF.

25 | The unit shall install display board outside | The unit has installed display board outside the
the factory gate displaying details of | factory gate displaying details of hazardous wasles
hazardous wastes being handled by the | being handled by the unit. (photograph enclosed as
unit. annexure-11).

Status of EC

26 | Status of EC of Rs. 6,19.00.000/- assessed | Not yet submitted by the industry.
for various violations except the illegal
withdrawal of ground water.

27 | Status of EC of Rs.9.84 crores and a show | Not vet submitted by the industry.

cause notice issued to the industry on
30.10.2019.
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Regional Officer
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Annexyre- )

Alcohal Production Data from 1st April'20 to 18th August 2020
August'20 July'20 June'20 May'20 April'20
Total Alcohol Total Alcohol Total Alcohol Total Alcohal Total Alcohol
Date Production Date Production Date Production Date Production Date Production
(KL/day) [KL/day) (KL/day) (KL/day) (KL/day}
01-Aug 0 01-Jul o] 01-Jun 90.24 01-May 53.71 01-Apr 8]
02-Aug 0 02-Jul 0 02-Jun 81.93 02-May 110.93 02-Apr a
03-Aug ] 03-Jul 14.24 03-Jun 856 03-May 132.66 03-Apr 0
04-Aug 0 04-Jul 120.67 Da-lun 85.93 04-May 81.7 04-Apr 23487
05-Aug 76.45 05-lul 12067 0S-Jun 70.97 05-May 65.21 Os-Apr | 8468
06-Aug 64.45 06-ful 120.67 O6-Jun 0 a6-May 68.95 06-Apr 77.95
07-Aug 70.45 O7-dul 121.42 07-Jun Q a7-May 123.67 O7-Apr £8.95
08-Aug 83.94 O8-Jul 104.93 DE-Jun 1] 08-May 140.16 08-Apr 56.71
08-Aug 1128 09-4ul 124.42 (J8-Jun 0 Q9-May 12067 09-Apr £65.96
10-Aug 88.22 10-Jul 107 8 10-Jun | O 10-May 120.67 10-Agr 79.45
11-Aug 97.06 13-Jul 118.31 11-Jun 0 11-May 77.2 11-Apr 76.45
12-Aug 10192 | 129ul | 118.24 12-Jun 0 12-May 50,96 12-Apr 58.95
13-Aug 105.87 13-Jul 107.46 13-Jun L8] 13-May S2.87 13-Apr 93.69
14-Aug 126.25 14-Jul 118.99 14-lun G 14-May AD47 ) 14-ppr 87.69
15-Aug 122.51 15-Jul 106.68 15-Jun ] 15 May 38.97 15-Apr 7405
16-Aug 133.41 16-jul 100.76 16-Jun 0 16-May 104.18 16-Apr 652:21
17-Aug 122.92 17-Jul 553.62 17-Jun 1] 17-May 100.67 17-Apr 58.95
18- Aug 81.7 18-Jul 34.83 1E-jun o 18-May 10017 18-Apr 69.7
- 19-Jul 51.87 19.un 0 19-May 79.45 19-Apr 69.7
20-Jul 90.69 20-Jun 0 20-May 47.97 20-Apr 64,46
21-Jul 124.42 21-Jun 0 21-May 61.46 21-Apr 56.21
22-1ul 123.67 22-Jun 4] 22-May €8.95 22-Apr 76.45
23-Jul 96.69 23-Jun 4] 23-May 144.92 23:-Apr 101.92
B 24-Jul 74.66 24-Jun 0 24-May 140.09 24-Apr 110,93
25-Jul 491 25-Jun (b 25-May 30.77 25-Apr 105.68
. 26-Jul 48 35 26-jun ] 26-May 100.43 26-Apr 102.68
. 27-4ul 39.14 27-lun 0 27-May 148.79 27-Apr 10867
28-Jul 47.06 28-Jun 0 28-May 139.82 28 Apr 5505
29-Jul 2932 28-Jun 0 29-May 108.68 29-Apr 86.92
A0-Jul 1] 30-Jun 0 30-May 109.15 30-Apr 82.45
TOTAL 1388.05 31-lul 0 TOTAL 423.67 31-May 106.92 TOTAL 2116.4
TOTAL 2380.66 TOTAL 2389.79
Avg. production 39.14 BE.17 84.73 93.22 78.38
—
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Bronesd re..- 4

Jubilant Life Sciences Limited, Gajraula

MEE concentrate consumption in Bio-compost

MEE Concentrate | MEE Concentrate to
Month Generated Bio-compost
(MT) (KL)

Apr-20 12177 12420
May-20 12615 12647
Jun-20 7269 7545

Jul-20 B886 5658

Total 40947 38270
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AES
LABORATORIES

7N Aywng xUre — 2.

TC-6308

TEST CERTIFICATE

AES Laboratories (P) Ltd.

analyzing today for an assured tomorrow ...
Laboratory: B-118 Phase-ll, Noida, U.P. 201305
Ph.: 0120-4646700,4646711, 4646731, 011-45066390

E-mail: support@aeslabs.com

GSTIN : 09AAACP0857B12Q

MSME No. : UP28E0011437

CIN No. U74899DL1991PTC045168

Issued To: Jubilant Life Sciences Ltd Report No: 50-270720-02
Bhartiagram, Distt. Amroha, J.P. Nagar, Report Dale. 02/08/20
Gajraula,Uttar Pradesh - 244223 Sample Received On: 27107120
Sampled By: Customer
Description: Said to be EiO‘ComFJOSY (Bio Gas Plant), Sample gty. 1.5kg Analysis Start Date: 27107120
{Eppraic) picked un ol e vkl Analysis End Date: 03/08/20
Page 1 of 2
STANDARDS AS PER FCO SPECIFICATION OF ORGANIC FERTILISERS
Parameter Test Method Results Units Limits Conformity
Physical Analysis N
14 Moisture FCO Sch.lV Part-D 2 (1985) 36.31 % by weight 30-40 Yes
Z Bulk density FCO Sch.ll Part-D 3 (1985) 0.683 glem? <1.0 Yes
< Parlicle Size, FCO Sch.ll Par-B 20 (1885) 9486 % by weight 90 Min. Yes
(4mm IS Sieve Passing)
Chemical Analysis:
4. Crganic carban FCO Sch IV Part-D 5 (1985) *33.80 % by weight 14 Min. Yes
LH Total Nitrogen (as N) FCO Sch.li Part-B 3 (1985) 2.52 % by weight 0.8 Min. Yes
6. Total Phosphate {as P205)  FCQ Sch.IV Part-D 8 (1985) *2.70 % by weight 0.5 Min. Yes
7. Total Potash (as K20) FCO Sch.IV Part-D 9 (1985) 4.95 % by wei-ght 0.8 Min, Yes
B. C:N Ratio FCO Sch.lV Part-D 7 (1985) 13.41 - <18.0 Yes
g, NPK Nutrients By Calculation 972 % by weight 3.0 Min. Yes
10, pH(1:2) FCO Sch.lll Part-D 1 (1985) 7.4 - 685-8.0 Yes
11.  Electrical Conductivity (1:5)  FCO Sch.IV Part-D 4 (1985) 28 msfcm 4 Max. Yes
12.  Gross Calorific Value ASTM D -5865-99a 1834 caligm - -
13.  Heavy Metal Content
a Arsenic (as As203) ICP-OES ND (<1.0) magikg 10 Max. Yes
b Cadmium {as Cd) FCOC Sch.IV Part-D 10 (1985) ND (=1.0) mag/kg 5 Max. Yes
¢ Chromium (as Cr) FCO SchulV Part-D 10 (1985) ] "21.3 ma/kg 50 Max Yes
d Copper (as Cu) FCO Sch.lV Part-D 10 (1985} ‘535 maglkg 300 Max. Yes
e Lead (as Pb) FCO Sch.lV Pant-D 10 (1985) ND (<1.0) malkg 100 Max. Yes
f Nickel {as Ni} FCO Sch.lV Part-D 10 (1985) *16.5 ma/kg 50 Max. Yes
q Zinc {(as Zn) FCQO Sch.IV Part-D 10 (1985) *125.8 mg/ka 1000 Max Yes

Terms & Conditions

= This certificate shall not be reproduced wholly or in part without prior written consent of the laboratory.
» Samples received shall be destroyed after four weeks from the date of issue of the cerfificate unless specified otherwise.

visit us at http:// www.aeslabs.com
+ The results indicated only refer to the tested samples and listed parameters and do not endorse any product.
o Total liability of the laboratory is limited to the invoiced amount.

* This certificate shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.
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AES
LABORATORIES

AES Laboratories (P) Ltd.

analyzing today for an assured tomorrow ...
Laboratory: B-118 Phase-ll, Noida, U.P. 201305

Ph.: 0120-4846700,4646711, 4646731, 01145066390
E-mail: suppori@aeslabs.com

GSTIN : 09AAACP0857B12Q

MSME No. : UP28E0011437
CIN No. U74899D1L1991PTC045168

TEST CERTIFICATE

lssued To: Jubilant Life Sciences Ltd Report No: 50-270720-02
Bhartiagram, Distt. Amroha, J.P. Nagar, Report Date: 03/08/20
Gajraula,Uttar Pradesh - 244223 Sample Received On: 27/07/120
Sampled By: Customer
Description: Said to be Bio-Compost (Bio Gas Plant), Sample gty 1.5 kg Analysis Start Date: 27/07/20
approx.) picked up in polythene packat
(approx) p IRy R Analysis End Date: 03/08/20
Page 2 of 2
STANDARDS AS PER FCO SPECIFICATION OF ORGANIC FERTILISERS
Parameter Test Method Results Units Limits Conformity
Heavy Metal Content

h Mercury (as Hg) Cold Vapor Testing ND (<0.1) mg/kg 0.15 Max. Yes
Microbiological Analysis

14 Viable Cell Count for FCO Sch.lil Part-D 1C (1985) 554 10’ cfulgm 5.0 x 10'Min. Yes
Nitrogen (Azoprillium) (Within 3 months

from the date of
manufacturer)

15, Viable Cell Count for FCO Sch.lll Part-D 1D (1885) 58y 10° cfulgm 5.0 x 10'Min. Yes
Phosphate Solublizing (Within 3 months
Bacteria (PSB) from the date of

manufacturer)

16. Viable Cell Count for FCO Sch.lll Part-D 1F (1985) 54410 cfulgm 5.0 x 10 Min. Yes
Potassium Mobilizing (Within 3 months
Biofertilizers (KMB) from the date of

manufaclurer)

17. Viable Cell Count for Zinc FCO Sch.lll Part-D 1 (1985) 574 10" cfufgm 50x 10 Min. Yes
Solubilizing Biofertilizers {Within 2 months
(Z5B) from the date of

manufacturer)

18. Total Viable Count FCO Sch.lll Part-D (1985) 5.8 10’ cfu/gm 50 % 10'Min Yes

{Within 3 months
from the date of
manufacturer)
Remakrs: " indicates results are reported on “Dry Basis” other resuits are reported on “As Such Basis”.
Note(s): ND means Not Detected. The values enclosed in brackets are the detection limits of the meniioned les! method.
The above remar.{g{;;qfé(cj{}:z?ﬁ_mtgr generated. g
,::"J'.?\.'\ IR S, Fo
S - - ‘..‘j/"-
AUTHORISED-SIGNATORY

Terms & Conditions visit us at http:// www.aeslabs.com

= The resulls indicated only refer to the tested samples and listed parameters and do not endorse any product.

= Total liability of the laboratory is limited to the invoiced amaunt.

» This certificate shall not be repraduced wholly or in part without prior written consent of the laboratory.

= Samples received shall be destroyed after four weeks from the date of issue of the cerfificate unless specified otherwise.

= This certificate shall not be used in any advertising media or as evidence in the court of law without priar written consent of the laboratory.
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: AES
LABORATORIES

Anmexure—~ 2.9

AES Laboratories (P) Ltd.

analyzing today for an assured tomorrow ...
Laboratory: B-118 Phase-ll, Noida, U.P. 201305
Ph.: 0120-4646700,4646711, 4646731, 011-45066390

E-mail: support@aeslabs.com

TC-6308 GSTIN : 09AAACP0857B1ZQ
TEST CERTIFICATE GIN No. U74569D1. 196 17T Conuren
Issued To: Jubilant Life Sciences Ltd. Report No: 50-160620-01
éhar‘liagram, Distt. Amroha, J.P. Nagar, Report Date: 25/06/20
Gajraula,Ultar Pradesh - 244223 Sample Received On: 16/06/20
Sampled By: Customer
Description: Said ta be Bio-Compost(Bio Gas Plant), Sample gty. 1.5 kg Analysis Start Date: 16/06/20
(approx.) picked up in polythena packet Ansiysis End Date: ——
Page 1 of 2
STANDARDS AS PER FCO SPECIFICATION OF ORGANIC FERTILISERS
Parameter Test Method Results Units Limits Conformity
Physical Analysis
F: Moisture FCO Sch.lV Part-D 2 (1985) 31.46 % by weight 30-40 Yes
2. Bulk density FCO Sch.ll Part-D 3 (1985) 0.709 g/cm?® <1.0 Yes
3. Particle Size: FCO Sch.|l Part-B 20 (1985) 96.4 % by weight 90 Min. Yes
(4mm IS Sieve Passing)
Chemical Analysis:
4, Organic carbon FCO Sch IV Part-D 5 (1985) "24.44 % by weight 14 Min. Yes
5. Total Nitrogen (as N) FCO Sch.ll Part-B 3 (1 585) 212 % by weight 0.8 Min. Yes
6. Total Phosphate (as P205)  FCO Sch.|V Part-D 8 (1985) *3.12 % by weight 0.5 Min. Yes
. Total Potash (as K20) FCO Sch.V Part-D 9 (1985) 4.18 % by weight 0.8 Min. Yes
8. C:N Ratio FCQ Sch.lV Part-D 7 (1985) 11.52 - <18.0 Yes
2, NFK Nutrients By Calculation 9.42 % by weight 3.0 Min, Yes
10.  pH(1:2) FCO Sch.lil Part-D 1 (1985) 7.8 65-8.0 Yes
11.  Electrical Conductivity (1:5)  FCO Sch IV Part-D 4 (1985) 2.6 ms/cm 4 Max. Yes
12, Graoss Calorific Value ASTM D -5865-99z 1848 callgm - -
13.  Heavy Metal Content
a Arsenic (as As203) ICP-QES ND (<1.0) mg/kg 10 Max Yes
b Cadmium (as Cd) FCO Sch.IV Pant-D 10 (1985) ND (<1.0) ma/kg 5 Max. Yes
G Chromium (as Cr) FCQ Sch.IV Part-D 10 (1985) *253 malkg 50 Max. Yes
d Copper (as Cu) FCO Sch.lV Part-D 10 (1985) *60.3 malkg 300 Max, Yes
e #Mercury (as Hg) Cold Vapor Testing ND (<0.1) maikg 0.15 Max. Yes
f Lead (as Pb) FCO Sch.IV Part-D 10 (1985) ND (<1.0) marka 100 Max. Yes
g Nickel (as Ni) FCQ Sch.IV Part-D 10 (1985) *16.0 mgrkg 50 Max. Yes
h Zinc (as Zn) FCO Sch.iV Part-D 10 (1385) *194.9 mg'kg 1000 Max. Yes
=
Terms & Conditions visit us at http:// www.aeslabs.com

= The results indicated only refer to the tested samples and listed parameters and do not endorse any product.

+ Total liability of the laboratory is limited to the Invoiced amount.

= This certificate shall not be reproduced wholly or in part without prior written consent of the laboratory.

» Samples received shall be destroyed after four weeks from the date of issue of the cerfificate unless specified otherwise.

* This certificate shail not be used in any advertising media or as evidence in the court of law without prior written consent of

IEG

the laboratory.



AES
LABORATORIES

AES Laboratories (P) Ltd.

analyzing today for an assured tomorrow ...

Laboratory: B-118 Phase-ll, Noida, U.P. 201305
Ph.: 0120-4646700,4646711, 4646731, 011-45066390

E-mail: support@aeslabs.com
TC-5308 GSTIN : 09AAACPOB57B1ZQ
MSME No. : UP2BE0011437
TEST CERTIFICATE CIN No. U74898DL1991PTC045168
Issued To: Jubilant Life Sciences Ltd. Report No: 50-160620-01
Bhartiagram, Distt. Amroha, J.P, Nagar, Report Date; 25/06/20
Gajraula,Uttar Pradesh - 244223 Sample Received On: 16/06/20
Sampled By: Customer
Description: ~ Said to be Bio-Compost(Bio Gas Plant), Sample qty. 1.5 kg Analysis Start Date: 16/06/20
approx.) picked up in polythena packet
{approx;) b P oyl B Analysis End Date: 25/06/20
Page 2 of 2
STANDARDS AS PER FCO SPECIFICATION OF ORGANIC FERTILISERS
Parameter Test Method Results Units Limits Conformity
Microbiological Analysis
14, «  Viable Cell Count for FCO Sch.lll Part-D 1C (1985) 54 x 10 cfu/gm 5.0 x 10" Min. Yes
Nitrogen (Azoprillium) (Within 3 months
from the date of
manufacturer)
15. '«  Viable Cell Count for FCO Sch.ll Part-D 1D (1985) 55 10’ cfu/gm 5.0x 10 Min. Yes
Phosphate Solublizing (Within 3 months
Bacteria (PSB) from the date of
manufacturer)
16« Viable Cell Count for FCO Sch.lll Part-D 1F (1985) 56 x 10’ cfulgm 5.0 x 10" Min. Yes
Potassium Mobilizing (Within 3 months
Biofertilizers (KMB) from the date of
manufacturer)
17. = Viable Cell Count for Zinc FCO Sch.lll Part-D 1 (1985) 55%x 10" cfulgm 5.0 % 10’ Min. Yes
Solubilizing Biofertilizers (Within 3 months
(Z5B) from the date of
manufacturer)
18« Total Viable Count FCO Sch.lll Part-D (1985) 5.9 ywig’  cfulgm 5.0 x 10" Min Yes
(Within 3 months
from the date of
manufacturer)
Remakrs: * indicates resuits are reported on “Dry Basis" other resuits are reported on “As Such Basis”.
Note(s): ND means Not Detscted. The values enclosed in brackets are the detection limits of the mentioned test method.
Parameter(s) marked with = are not NABL accredited.
N e

Terms & Conditions visit us at http:// www.aeslabs.com

= The results indicated only refer to the tested samples and listed parameters and do not endorse any product.

« Total liability of the laboratary is limited to the invoiced amount.

« This certificate shall not-be reproduced wholly or in part without prior written consent of the laboratory.

« Samples received shall be destroyed after four weeks from the date of issue of the cerfificate unless specified otherwise.

+ This certificate shall not be used in any advertising media or as evidence in the court of law without prior writlen consent of the laboratory.

=



ef  AES

LABORATORIES

L

AES Laboratories (P) Ltd.

analyzing today for an assured tomorrow ...
Laboratory: B-118 Phase-Il, Noida, U.P. 201305
Ph.: 0120-4646700,4646711, 4646731, 011-45066390

TC-6308 p| wexure —2.b

E-mall: support@aeslabs.com

GSTIN : 09AAACP0B57B12Q
MSME No. : UP28E0011437

TEST CERTIFICATE CIN No. U74893DL1991PTC045168
Issued To: Jubilant Life Sciences Ltd. Report No: 50-230520-01
Bhartiagram, Distt. Amroha, J.P. Nagar, Report Date: 04/06/20
Gajraula,Uttar Pradesh - 244223 Sample Received On: 23/05/20
Sampled By: Customer
Description: Said to be Bio-Compost (Bio Gas Plant), Sample gty. 1.5 kg Analysis Start Date: 23/05/20
(approx.) picked up in polythene packet
Analysis End Date: 30/05/20
Page 1 of 2
STANDARDS AS PER FCO SPECIFICATION OF ORGANIC FERTILISERS
Parameter Test Method Results Units Limits Conformity
Physical Analysis
1. Moisture FCO Sch.IV Part-D 2 (1985) 33.19 % by weight 30-40 Yes
2, Bulk density FCO Sch.ll Part-D 3 (1985) 0.826 glcm?® <1.0 Yes
3. Particle Size: FCQ Sch.ll Part-B 20 (1985) 96.1 % by weight 90 Min. Yes
(4.0mm IS Sieve Passing)
Chemical Analysis:
4, Organic Carbon FCO Sch.IV Part-D 5 (1985} *27.59 % by weight 14 Min. Yes
5. Total Nitrogen (as N) FCO Sch.ll Part-B 3 (1985) 2.38 % by weight 0.8 Min. Yes
6. Total Phosphate (as Pz0s) FCO Sch.lV Part-D 8 (1985) 06 % by weight 0.5 Min, Yes
7 Total Polash (as K:0) FCO Sch.IV Part-D 8 (1985) 3.84 % by weight 0.8 Min. Yes
8. C:N Ratio FCO Sch.lV Part-D 7 (1985) 11.59 - <18.0 Yes
9. NPK Nutrients By Calculation 8.58 % by weight 3.0 Min. Yes
10.  pH(1:2) FCO Sch.lll Part-D 1 (1985) 7.7 - 65-8.0 Yes
11.  Electrical Conductivity (1:5) FCO Sch.IV Part-D 4 (1885) 24 ms/cm 4 Max. Yes
12, « Gross Calorific Value ASTM D -5865-88a 1859 calfgm -
13.  Heavy Metal Content
a Arsenic (as As203) FCO Sch.IV (Part-D-12):1985 ND (<1.0) ma'kg 10 Max. Yes
b Cadmium (as Cd) FCQ Sch.lV Part-D 10 (1985) ND (<1.0) mg'kg 5 Max. Yes
c Chromium (as Cr) FCO Sch.lV Part-D 10 (1985) *26.1 ma/kg 50 Max. Yes
d Copper (as Cu) FCO Sch.IV Part-D 10 (1985) *46.1 mg/kg 300 Max. Yes
e * Mercury (as Hg) Cold Vapor Testing ND (<0.1) ma/kg 0.15 Max. Yes
f Lead (as Pb) FCO Sch.lV Part-D 10 (1985) 2.6 mg/kg 100 Max. Yes
g Nickel (as Ni) FCO Sch.lV Part-D 10 (1985) *10.3 mg/kg
h Zinc (as Zn) FCO Sch.lV Part-D 10 (1985) *105.8 mg/kg
y N
/’/"a\ i
Lu‘ I: £ - T :
\ L\t
AUTH _IS\ED S!GN’A__TQ Y
\\\_\ e
Terms & Cmdmoﬁ“?&é;./}/ visit us at http:// www.aeslabs.com

« The results indicated only refer to the tested samples and listed parameters and do not endorse any product.
« Total liability of the laboratory is limited to the invoiced amount.

« This cetificate shall not be reproduced wholly or in part without prior written consent of the laboratory.

= Samples received shall be destroyed after four weeks from the date of issue of the cerfificate unless specified otherwise.
= This certificate shall not be used in any advertising media or as evidence in the court of law without prior written consent of the laboratory.

158



AES
LABORATORIES

AES Laboratories (P) Ltd.

analyzing today for an assured tomorrow ...
Laboratory: B-118 Phase-Il, Noida, U.P. 201305

Ph.: 0120-4646700,4646711, 4646731, 011-45066390
E-mail: support@aeslabs,com

TC-6308 GSTIN : 09AAACPOB57B1ZQ
TEST CERTIFICATE GIN No. U74B090L 198 1T Conmray
Issued To: Jubilant Life Sciences Ltd. Report Na: 50-230520-01
Bhartiagram, Distt. Amroha, J.P. Nagar, Report Date: 04/06/20
Gajraula,Uttar Pradesh - 244223 Sample Received On: 23/05/20
Sampled By: Customer
Description; Said to be Bio-Compost (Bio Gas Plant), Sample qty. 1.5 kg Analysis Start Date; 23/05/20
(approx.) picked up in polythene packet Analysis End Dats: 30005130
Page 2 of 2

STANDARDS AS PER FCO SPECIFICATION OF ORGANIC FERTILISERS

Parameter Test Method Results Units Limits Conformity
Microbiological Analysis

14, » Viable Cell Gount for FCO Sch.lll Part-D 1C (1985) 56x10" cfu/gm 5.0 x 10 Min. Yes
Nitrogen (Azoprillium) (Within 3 months

from the date of
manufacturer)

15« Viable Cell Count for FCO Sch.lil Part-D 1D (1985) 54x10" cfulgm 50x% 10TM|'n, Yes
Phosphate Solublizing (Within 3 months
Bacteria (PSB) from the date of

manufacturer)

16« Viable Gell Count for FCO Sch.lll Part-D 1F (1985) 57y 19"  cfulgm 5.0 x 10 Min. Yes
Potassium Mobilizing {(Within 3 months
Biofertilizers (KMB) from the date of

manufacturer)

17. '« Viable Cell Count for Zine FCO Sch.lll Part-D 1 (1985) 5.4 x 10? cfulgm 50x% wymm_ Yes
Solubilizing Biofertilizers (Within 3 months
(ZSB) from the date of

manufacturer)

18. '« Total Viable Count FCO Sch.lil Part-D (1985) 58x10"  cfuigm 5.0 x 10"Min. Yes

(Within 3 months
from the date of
manufacturer)

Remakrs: * indicates results are reported on "Dry Basis” other results are reported on “As Such Basis”
Note(s): ND means Not Detected. The values enclosed in brackets are the deteclion limits of the mentioned test method.

Parameter(s) marked with u are not NABL accredited.
The above remarks are computer generated,

LA
AN

AUTHORISED SIGNATORY

Terms & Conditions _ visit us at http:// www.aeslabs.com

* The results indicated only refer to the tested samples and listed parameters and do not endorse any product.

« Total liability of the laboratory is limited to the invoiced amount.

¢ This certificate shall not be reproduced wholly or in part without prior written consent of the laboratory.

= Samples received shall be destroyed after four weeks fram the date of issue of the cerfificate uniess specified otherwise.

= This certificate shall not be used in any advertising media or as evidence in the court of law Wwithout prior written consent of the iaboratory. -
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4 TEST CERTIFICATE

STACK EMISSION MONITORING AND ANAL YSIS REPORT

Page 1  Of 1
TEST REPORT NO : NCLAJOGB/5417/001/17/07-2020 DATE OF REPORT : 23-07-2020
Name And Address Of Custamer JUBILANT LIFE SCIENCE LIMITED
BHARTIAGRAM | GAL.RAULA, |, DISTT - AMROHA UTTAR
PRADESH, INDIA

SAMPLING DETAIL

Analysis Start Date VAOTI2020 Analysis End Date 230712020
l1ate Of Sampling 15/07/2020 Sampling Done 8y NCL
Sampling Protocol AS PER CPCB GUIDELINES Ouration Of Sampling 30 minute

I auipment Used Vavubodhan Stack Sampler Mo 1 WS5-1(3 Na 321 DTC 01),

DETAILS OF STACK

Stack Attached To WO BOILERS

Capacity G0 THH Fach

Type Of Fuel Used COAL

Quantity Of Fuel Used 18 TON/HR

Stack Height Above The 65 Mir Stack Dia At The Top 3200 mm

Cround level

Attached APCS ESP Material Of Construction RCC

Normal Operation Schadule 24 HRS
PHYSICAL OBSERVATIONS

Ambient Temperature 34 C Flue Gas Temperature 15

Velocity Of Flue Gases 72 MtriSec Sampling Flow Rate Far SPM 20.0 LPM

Sampling Flow Rate For Gases 21 LPM Quantity Of Emission Discharged 208355 328mYhr

TEST RESULT
S No  Parameter Unit Protocol Result Specification Limit (As Per
’ CPCB)
i Particulate Matters (PM) mg/Nm* 1511265 (P 1} 36 50
i Suiphur Dioxde {.‘SO_I ) mgiNm? 1511255 (P 2} 153 600
B Carbon Monoxide (CQ) ) %o by Vol 15113270 0.82 1% By Volume
CGarbon 1Misside |'_C-T',‘-_‘ Yeby Vol Crsat Gas Ans yser Te Mot Specified
5 IMydro Carbon (HC) ' ' mg/Nm? GC Mathog) 20 Mol Specified
3] Man Methanic Hydra Carbon (NMHC) mgfNm* GO Methor 07 Mot Specified
Mercury (Ha) - mg/Nim?* ANS Methed <0 01 0.03

4 Oxide of Niirogen mg/Nm? IS 11255 (1P 7) 128 300

$eack allached 1o two 90 TPH Bailer (Commeon Stack i At the time of monitoring both boiler were n nming at load of 58 TPH
== End O Reporl®**

FOR NEWCON CONSULTANTS & LABORATORIES

g wi - e
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/ UBILANT
LIFESCIENCES
JLL/EHS/ENV/2020/139 July 07, 2020

To,

The Chief Environmental Officer,
Circle-7, UP Pollution Control Board,
TC-12 V, Vibhuti Khand,

Gomti Nagar, Lucknow- 226010 (U.P.)

Subject: Fly Ash Management data for Quarter- 1 {from April’20 to June’20) for
Jubilant Life Sciences Limited, Gajraula, U.P.

Dear Sir,

We are submitting herewith Fly Ash Management data for the period from April’20 to
June’20 (Qtr — 1) as Annexure — 1 for your ready reference,

This is in continuation of our regular updation to the board time to time.
We assure you of our commitment for the compliance of statutory requirements all the times.

Thanking you,
Yours faithfully,
For Jubilant Life Sciences Limited,
F il (}
G Ry? )
L./
(Authorlzcd Slgmtory)

Radheshyam Singh
Site Head

Enclosures: As mentioned above

CC: Regional Officer, UPPCB, Bijnor (U.P.)

Disclosure: All information provided/submitted herewith is comwercial confidential data/information,
trade secrets and/or intellectual property(s) ete. of the Compuany or its group Companies. The
Company humbly requests you to trear the data/information submitted herewith as “Strictly
Confidential”, and not to provide/disclose/share any date/informetion to any third person/party as the
same is exempted from disclosure wneler Section 8 of the Right to Information Act, 2005 (“'RTT Act ).
In the event of any person makes any application to you seeking ony information about the Company,
the Company requests you to please issue a prior wrilten notice to the Company along with
reasonable opportunity of representation to the Company as envisuged under Section 11(1) of the RTI
Act. No disclosure of any data/information can be made to any third person/party without Company's

A lub
Jubilant Bhan'q;};fl’("ﬁ’f'ﬁﬂdt?‘ fhep-'0| USTOMNS Offhe RTT Aet. >
Corporate Office: Read Office:
aﬂ. Sector 16-A, Bhartiagram, Gaijraula
MNoida-201 301, UP india Distt Amroha - 244 223
Tel: 491 120 4361000 UR India '
Fax: 1 9] 120 4234895-96 CINC L2441 16UR1978PLCO04624

Ry
TN NATHIN
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3¢ 9291 UTTAR PRADESH

Awnoure — £

FEFFLUENT TREATMENT AGREEMENT

Thi. Effluent Treatment Agreement (“Agreement”) is made on 17'" March 2020 at Noida.
BETWEEN

JUBILANT LIFE SCIENCES LIMITED, a company incorporated under the Companics
Act 1956 having its registered office at Bhartiagram, Gajraula, District Amroha — 244 223,
{ittar Pradesh and corporate office at Plot No. 1A, Sector 16-A, NOIDA — 201 201, Unar
Pradesh (“JLL”, which expression shall mean and include its successors and perimitted

assigns) of the one part
AND

JUBILANT AGRI AND CONSUMER PRODUCTS LIMITED, a company incorporated
under the Companies Act 1956 having its registered office at Bhartiagram, Gajraula, District
Amroha — 244 223, Uttar Pradesh and corporate office at Plot No. 15, Knowledge Park — 11,
Greéiter NOIDA — 201 306, Uttar Pradesh (“JACPL", which expression shall mean and
include its successors and permitied assigns) of the other part.

JLL and JACPL may hereinafter individually be referred to as “Party” and collectively
referred to as “Parties™.

Effluent Treatment Agreement Page 1 of 13 Confidential

el
JLL

£f

‘:\' j\‘%’\ .
S “.L/-'




WHEREAS:
A, Both Parties are group companies of Jubilant Bhartia Greup.

B. JLL is having the facilities for treating effluents and disposing of waste materials
generated during the manufacturing process and is also having required capacity to
treat the effluents and dispose-off the waste materials generated at Bhartiagram.,
Gajraula, District Amroha — 244 223, Uttar Pradesh (“Premises™).

C. JACPL has requested JLL to share with it the facilities of control room and workshop
at the Premises for treating effluents and disposing of waste materials generated
during the manufacturing process, and JLL has agreed to do the same, on the terms
and conditions herein contained. JACPL has been using cantrol room and workshop
facilities with effect from 01.04.2020 and now wants to cnier into a written agreement.
Ferms of this agreement shall be effective from 01.04.2020 till date of its expiry or
until or unless it is terminated in accordance with the terms of this agreement,

NOW, THEREFORE, IN CONSIDERATION OF THE MUTUAIL COVENANTS
CONTAINED HEREIN, THE PARTIES HERETO AGREE AS FOLLOWS:

ARTICLE - 1: QUANTITY OF EFFLUENTS, SOLID AND LIQUID WASTE
GENERATION

1.1.  The estimated details of solid and liquid waste generation from JACPL are as stated at
Annexure — 1 to this Agreement (“Waste Material”).

ARTICLE —2: EXECUTION OF SERVICES

2.1.  The JLIL. shall during the Term of the Agreement provide the services. i.e.. processing
of all the consignments ol Waste Material of JACPL delivered to the manulacturing
plant ol the JLL. which conform to the specification set out in Annexure — 1 to this

Agreement (“Services”).

2.2. JLL undertakes and confirms that it shall provide the Services in such manner as not
to cause or potentially cause the pollution of the environment, danger to the health and
safety of the public or to animals and vegetation, or loss, wrong handling, improper or
incorrect treatment, processing and disposal of the Waste Material.

ARTICLE - 3: QUANTITY AND SCHEDULE OF DELIVERY
3.1. JACPL shall deliver the Waste Material to JLL through pipelines from its
manufacturing plant, which will then be treated at the effluent treatment plant

(“ETP”) of JLL. On the first day of every month, JLL will intimate JACPL, the total

Effluent Treatment Agreement Page 2 of 13 Confidential
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3.4,

quantity of liquid waste treated at its F'TP in the previous month.

All risks and liabilities associated with the Waste Material shall lie solely with JACPI.
till the Waste Material provided by JACPL is accepted by JLL.

JLL shall provide an orientation to the designated transporters, their employees and
agents and the representatives of JACPL on the applicable statutory provisions and
regulations and security, health and safety rules as applicable at the Premises, prior to
commencement of dispatch of any consignment of Waste Material by JACPL to the
TP, Provided that. JACPL shall be solely responsible for ensuring compliance of all
applicable statutory provisions and regulations and security, health and safety rules
applicable at the Premises, by its transporters, their employees and agents and the
representatives of JACPL involved in the loading, transportation and handling of the
Waste Material.

JLL shall at its own cost and risk arrange for unloading, storage and handling of the
Waste Material delivered by JACPL to the storage area(s) at its Premises in
accordance with the risk assessment and crisis management plan to be prepared before
the delivery of the Waste Material to the Premises, in consultation with JACPL, on the
basis of material safety data sheet (“MSDS”) agreed to between the Parties.

ARTICLE — 4: NON-CONFORMING WASTE MATERIAL

4.1.

4.2,

JIACPL declares and conlirms that all Waste Material delivered at the storage area(s)
of the Premises pursuant to the Agreement shall conform to the specilications as set
out in Annexure — | to the Apreement, and any other requirements as informed to
JACPL by JLL.

JACPL. further declares and confirms that the Waste Material shall not contain any of
the items listed in the banned item. However, in the event JLI. is in receipt of any
consigniment of” Waste Material at the Premises that does not conform 1o the said
specifications or contains banned items, JLL shall be entitled to refuse acceptance of
such consignment of Waste Material and inform in writing to JACPL its refusal to
accept such consignment of non-conforming Waste Material and a copy the said
intimation shall be forwarded to the Pollution Control Board by JLL. if applicable
under law.

ARTICLE - 5: GENERAL RESPONSIBILITIES

5.1.  JACPL shall submit MSDS to JI.I. prior o the commencement of dispatch of Waste
Material to the Premises.

5.2.  JACPL shall provide all relevant information relating to safe handling and storage of
the Waste Material, provide reasonable assistance, such as, supervision of the safe
handling and storage of Wastc Material and confirmation of the suitability of the
storage arrangement to be made by JLL to store the Waste Material.

Effluent Treatment Agreement Page 3 of 13 Contidential
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5.5.

5.6.

JACPL shall be solely responsible to take all precautionary measures to avoid any
cmergency situation or accident during the transfer of Waste Material from JACPLs
manufacturing plant to the ETP of JLL.

JACPL shall be solely responsible for the compliance of all statutory regulations and
guidelines as applicable to its employees, agents or representatives engaged in storage,
handling and loading of Waste Material at JACPL's manufacturing plant for onward
transfer to the ETP of JLL.

JLL shall be solely responsible 1o arrange for all tools, tackles, equipment and
laboratory facilities necessary (o provide the Services.

JACPL shall be solely responsible to depute its representatives and senior executives
to attend the meetings and answer any queries raised by JLL relating to the Services.

JLL shall permit JACPL’s designated persons to inspect the co-processing of the
Waste Material at the ETP. provided JACPL shall give prior intimation in writing of
such inspection to JLL.

JACPL shall obtain a third party insurance policy to cover all risks during loading,
transportation and delivery of the Waste Material from its manufacturing plant to the
storage area(s) of JLL, within ten (10) days from the Effective Date. JACPL shall
within five (5) days obtaining the abovementioned insurance policy, provide a copy of
the said insurance policy to JLL.

In the event JLL is required to comply with statutory regulations and guidelines
framed by the concerned authorities or Government agency relating to emission
monitoring for demonstrating the performance of co-processing of the Waste Material
pursuant to the Agreement, the same shall be complied with by JLL. However. all
costs towards the same shall be solely borne by JACPL..

ARTICLE - 6: CHARGES AND PAYMENT TERMS

6.1,

6.2.

6.3.

6.4.

Effluent Treatment Agreement Page 4 of 13

In consideration of the JLL providing the Services, JACPL shall pay JLL the charges
as stated at Annexure - 2 to this Agreement (“Charges”).

JLL shall raise a monthly invoice for the Charges, and the same shall be paid by
JACPL within seven (7) days from the date of the invoice. Failure to make payment of
Charges by the payment date shall attract interest @ 15% p.a. from the date of invoice.

At the end of every three (3) months commencing from the Effective Date, the
Charges shall be reviewed and if deemed appropriate revised by the Parties in writing
and signed by both Parties.

The Charges shall be exclusive of all taxes, duties and statutory dues, as the case may
be and the same shall on case to case basis be charged to JACPL in addition to the

Charges.
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6.5

Goods And Services Tax [i.e. (i) The Central Goods And Services Tax Act, 2017, (i1)
The Goods And Services Tax (Compensation To States) Act, 2017, (iii) The Union
Territory Goods And Services Tax Act. 2017, (iv) The Integrated Goods And Services
Tax Act, 2017), and (v) The State Goods and Service Tax Act, 2017 (for the relevant
state)] (“GST™) as applicable, from time to time. would be chargeable exra.

ARTICLE - 7: STATUTORY COMPLIANCE

Ll

Talols

7.1.2.

T2,

72.1.

1.2.2:

Except for the compliances stated under section 7.2 of this Agreement, JACPL shall
be solely responsible and liable for all compliances in relation to Waste Material and
Services, including but not limited to the following;:

obtain statutory registrations, clearances, license no objection certificate, writings and
confirmations from the concerned authorities and Government agencies. file returns,
if required, relating to the loading, transportation and delivery of the Waste Material
to the Premises.

Pay all applicable taxes, cesses, duties or other levies on (i) the supply of Waste
Material to JLL and (i) transportation of Waste Material from JACPL’s
manufacturing plant to the Premises.

JLL shall be responsible only for the following compliances:

Obtain statutory registrations, clearances, license, no objection certificate, writings
and confirmations, if required, from concerned authorities and Government agencies
for the provision of the Services to JACPL. File returns with the concerned authorities

or Government agencies, if required, relating to the provision of the Services.

Pay all applicable taxes, cesses, duties or other levies on the Services.

ARTICLE - 8: CONFIDENTIALITY OF INFORMATION

8.1.

8.2.

Effluent Treatment Agreement

All information disclosed by JLL to JACPL in connection with this Agreement and
other related trade secrets, specifications, technology, know-how and other
confidential and proprictary information of JLL (“Confidential Information™) will be
kept confidential by JACPL and will not be used by JACPL other than in connection
with this Agreement. Such Confidential Information shall be maintained in confidence
and shall be subject to reasonable safeguards with respect to the protection of
Confidential Information, at least as extensive as JACPL normally observes with
respect to its own confidential and proprietary information. JACPL shall make no
disclosure of the Confidential Information which is not expressly authorized by this
Agreement or otherwise approved in writing by JLL.

The obligations of JACPL with respect to Confidential Information shall not apply to
information that: (i) is at the time of the disclosure hereunder, available to the public

Page 5 of 13 Confidential
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or otherwise legally in the public domain; (ii) legally and properly comes into the
public domain after the disclosure hereunder through no breach or fault by JACPL of
its obligations herein contained, but the obligation of JACPL shall cease only after the
date on which such information has become available to the public: (iii) can be shown
to have been in JACPL’s possession at the time of disclosure hereunder; (iv) is
acquired by JACPL from a third party who is not subject to a contractual or fiduciary
relationship to JI.LL. and who legally and properly received the confidential
information; (v) is independently developed by JACPL without reliance on the
Confidential Information; or (vi) is required to be disclosed by law, or by the order of
a court of competent jurisdiction or governmental agency or regulatory authority;
provided, however, that JACPL shall provide JLL with notice as soon as may be
practicable so that JI.I. may contest such potential disclosure. In case if in any such
event, JACPL is required to disclose Confidential Information, it shall disclose only
that part of the Confidential Information that JACPL. is legally required to disclose.

8.3.  Confidential Information shall not be deemed to be within the foregoing exceptions
merely because it is: (i) specific and merely embraced by more general information in
the public domain or JACPL’s possession or (ii) a combination which can be pieced
together to reconstruct the Confidential Information from multiple sources, none of
which shows the whole combination, its principle of operation and method of use,

8.4. If JACPL makes an invention, improvement or discovery as a direct consequence of
the disclosure of Confidential Information by JLI, JACPL shall immediately notify
JLL and grant to JLL a royalty-free, perpetual, irrevocable, non-exclusive, world-wide
license to use such improvement, invention or discovery.

8.5. JACPL acknowledges that monetary damages alone shall not be an adequate remedy
for breach of JACPL’s obligations under this Article 8. In addition to any other
remedy, which may be available in law or equity, JLL shall also be entitled to seek
injunctive relief to prevent a breach of this Article 8.

8.6. Notwithstanding the expiration or early termination of this Agreement, JACPL’s
obligations, including but not limited to, maintaining confidentiality of the
Confidential Information, as stated under this Article 8 of the Agreement, shall
continue in full force and effect, and shall survive in perpetuity.

ARTICLE —- 9: REPORTS

9.1. JLL shall submit to JACPL statements, reports, etc., which are required under various
statutes for the Services, in the forms prescribed by the applicable authority.

ARTICLE - 10: DURATION OF THE AGREEMENT AND RENEWAL
10.1. This Agreement shall commence from April 01, 2020 (“Effective Date™) and shall,

unless terminated earlier in accordance with the provisions hereof, be valid for a
period of one (01) year (“Term”), till March 31, 2021.

Effluent Treatment Agreement Page 6 of 13 Confidential
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16.2.

The Partics may agree to rencw this Agreement on such terms and conditions and for
such further periods as may be agreed upon by mutual consent in writing.

ARTICLE - 11: TERMINATION

11.1.

11.1.1.

1y.1.2

1 .2

11:2.1.

1L3.

11.3.1.

11.3.2.

Termination with cause

If a Party breaches any of its duties or obligations hereunder and such breach is not
cured to non-breaching Party’s sole satisfaction, within {ifteen (15) days from the date
of the written notice of the breach. then the non-breaching Party may terminate this
Agrecment with immediate effect by further written notice to the breaching Party.

A Party will have the right to terminate this Agreement with immediate effect if: (i)
the other Party becomes the subject of a bankruptcy or any other proceeding relating
to insolvency, receivership, liquidation, or composition for the benefit of creditors, (ii)
the other Party makes an assignment for the benefit of creditors, (iii) the other Party
does not pay its third party debts substantially as they become due or admits in writing
its inability to pay its debts when due, and/or (iv) an application for a receiver, trustee,
or custodian is made by anvone for the other Party.

Termination without cause

JLL has the right to terminate this Agreement at any time without assigning any
reason, upon giving thirty (30) days prior written notice to JACPL.

In the event of termination. each Party will fulfill all its respective obligations that
accrue up to the date of such termination. Further, JACPI. shall:

Immediately remove from the Premises, at its sole expenses and liability, all the
untreated effluents generated and sent to JLL for treatment by it. In case JACPL fails
to remove the untreated effluents within seven (7) days from the Premises, JLL
reserve its right to claim the expenses for such storage besides any penalty or costs
impesed by any authority; and

Forthwith return all Confidential Information and copies thereto to JLL.

ARTICLE - 12: FORCE MAJEURE

12.1.

12.2.

Effluent

JLL shall be free from all responsibility for any breach, non-performance or delay in
performance either wholly or in part if such breach, non-performance or delay in
performance is occasioned by strike, riots, civil commotion, war, act of God, act of
Government or any other cause beyond JLL’s reasonable control,

In any such event, JLL shall immediately notify JACPL in writing of the occurrence
of any such cir¢cumstances and the likely period of its continuance with all pertinent
facts relating thereto. On receipt of such information, the Parties shall discuss and in
good faith decide on the course of action to mitigate the effect of the force majeure.

Treatment Agreement Page 7 of 13 Confidential




12,3,

Notwithstanding the above, JACPL. shall always have the right to make alternative
arrangements if JLL is unable to fulfil its obligations under this Agreement by reason
of force majeure circumstances continuing beyond a period of thirty (30) days.

ARTICLE 13 - INDEMNITY

3.1,

13.2.

JACPL agrees to indemnify, and keep indemnified, JLL and its officers, directors,
agents, employees or affiliates against any and all liability, loss, fines, penalties, fees,
damages, costs, amounts and expense arising from its or its personnel’s negligence,
fraud, misconduct, misrepresentations of its obligations, and/or breach of any of terms
and conditions of this Agreement.

Notwithstanding anything contained in this Agreement, neither Party shall be liable to
the other Party for any indirect. special. remote, punitive or consequential damages,
including, without limitation, loss of anticipated profits, loss of time, loss of
opportunity or any other economic loss suffered or incurred as a result of this
Agreement.

ARTICLE - 14: AUDIT AND INSPECTION

14.1.

14.2.

JACPL hereby grants JLL the right to audit or to appoint third parties 1o audit the
documentation demonstrating JACPLs satisfactory performance of its obligations
under this Agreement. Further, JLL or its duly appointed third party auditor shall have
the right make copies of any and all documents it may deem fit.

JLL shall notify JACPL in writing at least one (1) day in advance of such an audit.

ARTICLE 15 - REPRESENTATIONS AND WARRANTIES

151,

Each Party represents and warrants to the other that (i) it has all requisite power and
authority to enter into this Agreement and to perform its respective obligations
hereunder, and (i) execution of the Agreement will constitute valid and binding
obligation and be enforceable against it in accordance with its terms.

ARTICLE 16 — DISPUTE RESOLUTION, GOVERNING LAW AND JURISDICTION

16.1.

Any and all disputes, controversies and differences arising out of or in relation to this
Agreement, including a dispute relating to the validity of existence of this Agreement
shall be referred to and resolved by arbitration conducted at Plot No. 1A, Sector 16-A,
NOIDA - 201 301, Uttar Pradesh, in accordance with the provisions of the Arbitration
and Conciliation Act, 1996. The arbitration proceedings shall be conducted by a sole
arbitrator jointly appointed by the Parties within fifteen (15) days from the date of first
recommendation for an arbitrator in written from a Party to the other. If the Parties fail
to agree on the appointment of the sole arbitrator, each Party shall appoint one (1)
arbitrator each within a further/additional period of fifteen (15) days and the two (2)
arbitrators so appointed shall appoint the third arbitrator within a further additional

Effluent Treatment Agreement Page 8 of 13 Confidential

B _[_nitials___-:_ ——
JLL _ JACPL _

|

Nry




16.2.

period of ten {10) days. The language of arbitration shall be English. As part of the
terms of appointment of the arbitrator(s), the arbitrator(s) shall be required to produce
an award within twelve (12) months from the appointment of the arbitrator(s). Parties
shall use their best efforts to assist the arbitrator(s) to achieve this objective, and the
Parties agree that this twelve (12) month period shall only be extended in exceptional
circumstances, which are to be determined by the arbitrator(s) in its/their absolute
discretion. The arbitral award passed by the arbitrator(s) shall be final and binding on
the Parties and shall be enforceable in accordance with its terms. The arbitrator(s)
shall state its/their reason(s) for its/their finding(s), in writing. The Parties agree to be
bound thereby and to act accordingly. All cests of the arbitration shall be borne
equally by the Parties.

This Agreement shall be governed by and construed in accordance with the laws of
India. Subject to foregoing, the courts at NOIDA, Uttar Pradesh only shall have
exclusive jurisdiction in all matters arising out of or in relation to this Agreement.

ARTICLE 17 - MISCELLANEOUS

17.1.

17.2.

17.3.

17.4.

Notice: All notices issued under this Agreement shall be in writing and shall be served
personally or sent by registered post (with acknowledgment of receipt requested) or
speed post, to address given below. Either Party may change its address to receive
notice by serving written notice to the other Party in accordance with this provision.
Any notice shall be deemed to have been duly given (i) on the day of receipt if
delivered in person, (ii) if sent by registered post with acknowledgement of receipt
requested, then on the date of such receipt, (iii) if sent by speed post, then four (4)
days from the date of posting the same.

Attn.:

Address: Plot No. 15, Knowledge Park —
11, Greater NOIDA — 201 306, Uttar
Pradesh

Atin.:
Address: Plot No. 1A, Sector 16-A,
NOIDA — 201 301, Uttar Pradesh

To JLL: " To JACPL:
|

Waiver: The failure by either Party to enforce at any time or for any period of time the
provisions of this Agreement shall not be construed as a waiver of such provisions or
of the right of such Party thereafter to enforce any provision of the Agreement.

any of the terms or conditions hereof, shall be valid or binding unless made in writing
and signed by both Parties.

No third party rights: This Agreement is not intended and shall not be construed to
confer on any person other than the Parties hereto, any rights and/ or remedies herein.
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¥7.5:

17.6.

17.7.

17.8.

17.9.

17.10.

17.11.

Non-exclusivity: Parties are cntering into this Agreement on non-exclusive basis and
either Party hereto shall be at liberty to enter into similar agreement with any third
party.

ntire agreement: This Agreement along with its Annexure’s shall form the entire
agreement and understanding of the Parties with respect to the subject matter and
supersedes all prior understandings, agreements, proposals, communications, etc..
between the Parties. '

Relationship: Nothing in this Agreement shall constitute or be construed as
constituting an agency, partnership, master-scrvant or employer-employee relationship
between JLL and JACPL.

Severability: If any portion of this Agreement shall be declared invalid, unenforceable
or void by order, decree or judgment of a court of competent jurisdiction or other
competent authority, then such provisions shall be deemed to have been severed or
removed from this Agreement, except when such construction would constitute a
substantial deviation from the general intent and purpose of the Parties as reflected in
this Agreement. In the latter case the Parties shall replace such invalid provision with
another provision which least deviates which keeping in view the purpose of the
Parties.

Subcontracting and assignment: JACPL shall not assign or sub-contract any of its
rights or duties or obligations under this Agreement without the prior written consent
of JLL. In any event JACPL shall be solely responsible and liable for any act or
omission of sub-contractors or assignees.

Costs: Each Party must pay its own costs and expenses in relation to the negotiation,
preparation and execution of this Agreement. The Parties agree that any stamp duty
assessed or payable or in relation to this Agreement shall be equally born by the
Parties.

Counterparts: This Agreement is executed in two counterparts and each of them
together shall continue one and of the same.

IN WITNESS WHEREOF, the Parties have executed this Agreement through their duly
authorized representative, and caused it to be effective from the effective date at the place on

the day, month and year written respectively below.
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Jubilant Lifc Sciences Limited

f‘!\g \
Signature. .. \I\‘\ A
Name: Radhuh\ am Singh
Title: Unit Head

Place: Gajraula

Date:

In presence of

Signature _¢\‘“ "q
Name: Dharmendra Mehra

Address: Bhartiagram, Gajraula,

Pradesh

Slgnatur«.-:6 N\/\G\MM\_ @\\

Name: Amit Chaudhry”

Address: Bhartiagram, Gajraula,

Pradesh

Effluent Treatment Agreement

Jubilant Agri And Consumer Products
Limited

SAEHALNE o sou v B givas .
Name: Seshagiri Rao holh
Title: Head Manufacturing
Place: Gajraula

Date:

[n presence of

Signature (( 9&%{}(_

Name: Devendra &ansal
Address: Bhartiagram, Gajraula, Uttar Pradesh

s £ N

kz‘“— \

/ “\

Signature L<

Name: Kir p.ilbm;_,h

Uttar Address: Bhartiagram, Gajraula, Uttar Pradesh

Page 11 of |3 Confidential
Initials o
L | JACPL
; /. : ,...-f,'/f."




Annexure — 1

Estimated quantity of waste generation

Effluent Treatment Agreement
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S.N. | Plant/ Unit Process | Cooling Total  |Remarks
Eftluent | tower (KLD)
(KLD) | Blow
Down
(KLD)
1 | Polymer Unit (SPVA and | 73.0 7.2 80. I'reatment in CETP and
derivative) [inal disposal within the
premises of JLL
2 | Estergum Plant 1.0 27.0 28.0 Treatment in CT RO
and  final  disposal
within the premises ol
JEL;
1. List of Hazardous Waste
S.N. | Plant Name of Waste Category of Wasle Authorized | Storage/Disposal
Quantity | Method
(TPA)
I SPVA/  PVA | ETP Sludge 343 36 Incineration in
Plant JLL/ TSDF site,
2% PVA Plant Waste Materials from | 23.1 04 Rates as per
PV A Plant Requirement
3 Solid PVA | Rotoformer Waste 21.2 25
Plant
4. Solid PVA | Catalyst Waste ATFE | 23.1 2 Disposal in SLF
Plant Condenser of JLL/ TSDF
Site. Rates ; as per
Reguirement
Asbestos Gasket and | Asbestos containing 7 Disposal in SLF
other Asbestos | material category No of JLL/ TSDF
containing material - B21 (as per Site. Rates : as per
authorization)/ Bl as Requirement
. er The Hazardous
= FOlyai L End Other Wastes
(Management  and
Trans boundary
Movement)  Rules,
2016, Schedules I1.
Confidential



Annexure — 2

Charges
| Type of waste - | Rate per unit |
- Catalyst Waste ATFE Condenser o N FOC
Asbestos Gasket and other Asbestes containing material | FOC
 Spent Catalyst [ Foc
| Process Effluent | Rs. 230/
Effluent Treatment Agreement Page 13 of 13 Confidential
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Annexure - 7

JACPL/EHS/ENV/2020/%9
5% Aug'2020

To,

The Member Secretary,

U.P. Pollution Control Board,
Building No. TC-12V, Vibhuti Khand,
Gomti Nagar, Lucknow, 226010, (GP)

—Sub:-Progress/Compliance report of Consenttn der Alr{Prevention & Controlof Polluttory Act ————
1981, for Jubilant Agri & Consumer Products Limited (Fertilizer Unit),

Dear Sir,
We are lorwarding herewith the following Analysis report ou Compliance of Consent conditions for the
month of July'2020,

* Ambient Air Quality Report as Annexure 1,2 &3.
»  Stack Monitoring Report as Annexure 4,5 .6 & 7.

All Condition mentioned in Air Consent are being Complied.

Thanking You,

Yours Faithfully
For l”bil“}tﬁg_ﬁﬁ\ﬁonsumer Products Limited,

2ot
Authorizecgiiﬁ y

C_C:/Chief Environment Officer, Circle -7, UP Pollution Control Board, Lucknow (U.P})
\_-EC: Regional Officer, UP Pollution Control Board, Bijnor (U.P.)

Nete: - All information provided /subimitted hevewilli is comimecial anfidential datafinforination, trade serrers and/or
inteliectnal property(s) ctc. of the Company or its group Companies. The Company humbly requests you to troat the
data/information submitted herewith as “Strictly Confidential”, and not 1o provide/disclose/share any data/information 1o any
third person/party as the same is exempted from disclosurve under Section 8 ol the Right to Information Act, 2005 ("RT] A"} In
the event ot any person makes any application to you seeking any information about U Cotnpany,
please issue a prior written notice 1o the Compuny along with reasonable ORPErRINIEY ofardnrds :
envisaged under Section 11({1) of the RTI Act. Ne disclosure of any data /infor! 10f7CaIN:
without Company's consent under the provisions of the RTI Acl i

Jubilant Industries Company o R TR, FET
——— DUk VALUES —_— i At a
Jubilant Agri And Consumer Products Limited SIBY :
Bhartiagram, Gairmiln, Regid. Office:
Dhstt. Amroha - 244223, Btwartiagram, Gajrowly,
LUttar Pradesh, India Distt. Armraha - 24 223
Tel + 91 5924 257351, 252753-60 UP, India
Fax 91 5924 252352 CIN : USZ100UR 005 PLCOA 361

www jacp.con

| 80



S LTI 5 3 e

AMEBIENT AR QuaLTY MONITOR

BRI T i

e .J&A‘ﬁaruﬁrw“h},' 34

Wi sy ﬁh!:_\'h":*— . Curstegig

-.m.[u AND AMBLY Sis RE F‘C‘HT
Fapa Q8

st
UL TS u‘r.':
AFRGHA, AR PRALL Si3

R OF REPOET . &
ALK CONGUNER py

< LT By lF\?'Angf‘LI

T-2024

HEABEE A
[EERTI IFER
IMUA

SavpLme LETAIL

ArlayN Start D e Avaiguis End R T e
S DR Sampling BT i Smpting o By e .
Virnn £ Uainpiine e LI "'7-’. IR H Vigene Brgiey
Bamptiteg Lacition 13 i O e .
.‘j.-:r'.'rj'}.irrg Prigrar 41 ; SIS i SE LT s
'ﬂmﬁﬂ Ty Rage IS it e Sty Macin. TorenE
fieze:g Wit Averace) "l..#c% A Heanht (P
Fample P Haie Far B G W
G Samiple isation Yexeds
PRy s ey SRR T S PRI ity Mo Bt e STt Mg sy
PHYSICAL QESERVATIONS
Aikigeiy, f'i=-"r-:'*€'-‘-'f"ur""£' ¥ WINd Dirs et fraist Triyng
Weathor Candiign e
TEST Rt g
TfMa :‘:;l'ar:'rzlﬂ‘: iepne -.bn'o:or.r.‘_}' Ayt -ﬁ,,‘.‘}_,,ﬂ.[q‘“w;.;; Linn vhe (e
it T
! wher e (B g " 5 1L T Sy o) w5 g
i Eg i (T 5 hi W PR z Ay R e 3G
Y B : i Pt T
Y Lolisy et N Ll (el LS ! ] oCaY L e
< = £y A, ' %)
t i fRfify O i) .
- (52 — i Skl e ki pozr't ) o
Faim i i (X 1T TR e } T
TR e 3 L300 25hlmst B At
O T VAN S iemas I P i i s
| AT Ry AT M Py s Mol <thi
Nurovn s o Frar di
e Loy w* S
FORNEWECON coMgu TANTS & LanorATORIES
CE ST BIMAEN LA R ok »
e b a9 1 -
i : “fﬁ.'?.'-' o] \ {9 I //
..Hiuﬁrn i3y BREPARED (1 AUTHOUMNE s SIGNAT Gy
S e L S e " AT e e
- Labnraml:;_;m‘ 1Wﬁwmoﬂmm; Kavi Waar tndustren; Ansy FHAZIABAD - 561002 (7 7

Mobite : SBIA30545, 3”4%1‘9‘?0“‘5’&?5”« S LGN in
Eemaiy Jnﬁj@npm:m}ﬂb A et aeEyrna v, ACGOURLS ey wEnlat e

181



Npbes § GRS e e B it als

AMBIENT AIR QUALITY MONITORING AND ANALYSIS R

{ YEIS REPORT
!‘4'-_1"_:.'_\ 51

HEST REFCRT W0 NSk HASG O PGB 30T 2 LATE O RESGRT » 2t a0
" " b L | T e At o o T I
FOR NEWCON CORSULTANTS L LAROS -'«rm.gf@rj .

b { ?. ‘\.

A

_ SREPARED &Y il .n; ORIZED SIGRATIRY

i< - " wapdbcs T '1"‘ L8]

e e e,

'f.:'n‘}nratriry 4 ub Sevior-7 vam{‘&sha i“mn;mnu}hdw Magar Insghistea] Saoa hl’ir’\!f“ﬁF D - L0 0oz LLPY
Hobile : 210430545, 5744051920 | Websie [ wars owior

ek
femalf @ mifoidrawesniat i, neweaniab@amath com, sesounts

ArEwnnniED W

|82



5 ;] PR RN R BT B YR (S 4 LRI I TS T G TS
AMSIENT AN QGUALITY MONITORING AND AN/ ALYEIS REPGRTY
| B TP ] [ ¢ T
TERT H‘f‘“l':ﬂT NOY L MTLiEAS GO 150304 .'J" D{: TE QY REPCT A R T
Mame Ane Address OF Spsdomer” T UBILANT AG GRI S, CONSUMER PROSUCTE (15 ™
FERELIZER U BHARTIAGREAM | Ameon AUITAR PHADERH,
A '
' ' SAMPUNG DETAIL '
Arabysis Wt fias . ALENSTS Elcl ate e TP o
Lol OF Simntizig Exingting Dose by v
Tine 2 Samni /T it {2 ZEE Toe Jreag L H ALl e [ -
CSAmpIng Lonsan o oE AR
Liatmphing Meotong! RPN FUBLIEL FGin e
Sample Flow Rate VM -Sg.mp:'mg Mzotne 0
o SPMiAvarnge) Plaged At Kerght tFrom
. Sranny
Single Pl fate Eog 600 e SreLAg)
Gos Sample Duration NCHE T
Eadmdianis dspg RETS DL VS e i DULLAI A Se T 0 b R I
PHYSICAL ©OBSEN VATIONS
Alutdent Ferporaiune A% Wit Birecdion sl TRy A et
Weatlar Domgiiion f by

TEETRESULT

SN Parameto Uit Fratosol Resilt  Specifications Linit (s par

T o 1o e e TN T - -1} it = = ne = e e
LT - YiimE, =y A wwy - LR T
- E L 1=x o kg L I P N | & = 1=s
% - ; -y, S
(™ U S =¥ - = ali
. o A L o - - o
= A al o Ty P
. -
itz DRt iz o R AT
%41 475 '3 RERRS LR S S
Sht [l [Ein i I 2 h;_:-._-.;:'._lpn,-,r..r bife S R Tl A
AL 15 liigieee s Moz Ty
! LS G H CH AL i e b ba iy
1] -
- i DE2 AT - Ny
! FERL ',.. e ¥ r
i e AR Wi e ey : T
s e i
S Wl G w

FOR I‘tﬁ“"-“..@n“& x-t’,'.'«L:IJ‘F FANTS & LABGRATORIES

% -
g - \ '\}w’_r’,-" . .
o - \‘-\! ‘3:3»,1 - o
PREPARED BY RIELD BISHATORY
Wk r e iR F LA R 0
Labara ey A A, sc-fﬁ(sr-?r'-. wWadesh »,L,ns,muw:n Kavl Magar 3.4‘11|“lrh.+.nmd GHAZIABAL - 203 Ang 1) 3
' Mobils : SEI0I30%48, 8744051920 | Websita : winvs teweonia b
Emall L infofnisvconiat in resconlzUBgmail eom, seusemsiinewoonliaban

183



I" % .
vy 3 AN ENURUOPL DV e 1ah R, vty hom g SN | Pt
AIR QUALITY MONITORING AND ANALYS!S : REFPORT
Pay o
w0201 f'wu‘n REPORT . Z0-07.2030
{3t e -
FOR thg*a;f;DW CUNSULTANTS & LABORATORIE
s 5‘3! sriAn) '{.‘}r: \r' o
o Ly LA
n?ﬁk/ B
CHECKED BY RGTHORIZED SIGNATORY i
] ."-ii_.'-}:-n)-‘:}r"-"{_"'{'.'—a:‘ i - 1
Labaratary : A-10456, Seclue- 7, {nveard .._mg SNt F\’avl Nagzr Indisirial Araa, GHAZ :f\i':.ﬁ.... - ?. 1802 fa By
Mobls : 5B 0430345, i‘-?-r-*-f'mc“"i Website - ey !'L‘WJ«;T‘IHJJ A,
E-tngil Fr}fcwremmn‘nb.m

wweconlalgigralt eom, accounts@newegnial in

| 84



AMBIENT AIR QUAL

Wi i I‘m

Anaiyses Sl Ligte
Dide 3F Sanspling

\;"'.,PC";" M NFL-‘JA-.;‘L'., il Kt oMl ’J i A e J{J.UU
'hdﬂm‘.s Of Clislamar

FMONITORING AND AHALYSIS REPOR

ATE OF RERGRTY 2072027

(FERTILIZER LT BHARTEN

- JUBICANIT AGR £ CONSUMER PRODUCTS LT,
GHAM . jAMRONA

Timg Of Sl
Sampting Locution
Saeiplipig Protoaot
Sampie Fiea fate

fise SPAMIAvesga
Baivpie Flow Hais For
Gas

Ehuigmienis Usen

Armiriod: Termusstese
Weaather Candilian

Pasiinate:

“.Nn

H

B e O
kll:_".]"

¥ Rk

G Hapesme

07 By {mkj}"u-agw_ 1Rt

3 "Nt 1_;.

L T 2

S A

FOR NEWEON POP»ISULTAN TS L LABDRATORIES

s T P I o
FStinat i HEL DSR2 HG

ASTNIRT u

INDIA
BAMPLING DETAL o o
Aratynis Ead Date FLerpidrcy)
Sampling bone By N
5 By 7 0 S S o o

BERING "-'.i_.,e"J-v—n--rl: AR TR RO

15 562

LR S i Sampitg faching Vet oyt

Placiad AL roighi (Fram
Sroynd

Sawple Duration

RS GEA-ANTOI-8 e 1 1 TP 23 Swmiplor Al TH2 M@0 DAz
FHYSICAL OBSERVATIONS

Ry i Wind Dlraciion T T Vo

A

FEST HESULT

Uit Protann fHaealt
s Hean i ;;"I-,' 1 Hizn? i
Tomn 38 #0R (&
S .
"(',;--.-"‘-1 s
M Ry <3
TARE St e
N & P At ater
Ll ) 2N
' i€ ) T
- R
C3
. frudd .
et i
g -

F
N

PREPARED BY

Thernti, ¥ Sgta IBiaVy ared

CPle
Fop Tqkgy=ji

b2 et

14 mrige 50

e b= 11D By s T

Far 23 eI

T ST

AR F oy

T

e Bt - F

Sk i

AUTHORIZED SIGNATORY

.’_aboratw}' A6 Sactor ?, \Gwadasni Contpninds Kaur hayar |tidustnal Mg, GHAZINEALD -

E-mall : Infenfn

Mobite 19811430545, 4244061520 | Wabsite t wann nevieaniabiln
HEweaniabun, neweonlabigsmel com, ducounis@inewsgoniaiin

| 85

203 002 (U F)

UTEAR BRaLiEsH

Spedification! Lot (A0 Pee



i R IREN S i TR B I Toor LR AT
AMEIENT 410 QUALITY MOMNITGRING ANE aps) VELR REPORY
Py pE 2
h;'u_ CJ" P zf:r U <2072 u
FUR MEWCON CONSUL TART: 34 LABORATORIES _
- = 1 t" 1, ]
{ ; o
7 i Fid :{.! / i
AT L S el EA I T
fur VA S ‘..f-ﬂs .
t CH)):'.;K?:D BY F’RE?.P'A?L’EDB( ITHORIZED 16 TATCR Y
=ural nd HCLOSILIR TE 2 SREPENITNE Arav oy e 18 HEOTE —
Labarstory : Ao 11155, Sector. 17, mearm shi Cernpound) Kavi Nagar Industrin A 03, GHATIABAD - 201 072 (U.R)
dobile | 9510480245 STA3051820 [ WebsHe : v feknoniab tn

Lemalf e a@rawc'mta’ N, mewcosiab @ gmaEl oo, erxomi;anemcoﬂmb b



H e S S L S NS S teaag) =, - Y
S&CIREOUGIR 2 SRR S DB 0 35S GRS S EREn s an Ll Uit abivy

STACK Ei '5 ON MONITORING AND ANALYSIS REPORT
H:‘HT i:fL"HF; fi(:a [?'_L/m*,@f‘wli_;f 1}0?)‘"’1"’1 ) t

ATE E
AR ——— Atdrass o Cagtamer : Ju,;_I_LA EYaCTr f,f,_ REPORT: ?’J Q.J-J:.u.;’i}

HANT AGRIE €D ONSL VIER FRODUCT ST,
{FERTH f2R L fl BHARTAGE A0 ARROHA
U RN A, f
SAMPUNG DETA!

Al ¥ -
i i i3y
ni . L35 |!’:-°: n-i'E.‘__-f Tt D (R EL R
. DETAILS OF STATK
whith W el o
3 " iie 4 . fobis it Lk fiffetbes s vy D 1pasines 1A
1 i Sl WINTrigh o g inery “iina 2isie
i SERALSEET SeRUBRER MNuvmal i : LY
| PHYSICAL osszw TI!""h '
" Ik SMNENES  E Frezelfa: §ond il 2
: R e b S SRS AL T T I SRS R T
. VEST RESULY
NG - Paraolbs VIR ' ' )
W oy Ut Pratogs:! boolEsT | Spedifications Linat ;r-;r..
; pes CICh)
N ¥ R e e 1 AT e T % st :
Bl vl % L
] =pizk 5 Iy !.' e o i -
LLighah RV 51 [P S ES 7 8 e . I ‘ .
L nbhmpeprer
FOR MNEWCON CONSULTANTY i ;
W‘{»“é‘ﬁ{? B
¥ .~1‘Y‘r - Lk iﬂi'
CHECkBING, DOienta)
SRR S KON TGS FXT-40 Rizw. v 1d T2 87077201

Laboratory At /155, Snctor 17, (Swadesh: Cempound) Kivl Magar e sl Ao, GHABATATD - 207 00 [UF
Molale . BRVIA30345, 8744051820 | Webisite : veaw nawooniah [
E-nall - nfoiirewesniab.in, newnonlab@orneil cam . aaceunlsEpswoania

P&



5o f RIRCT L < S, BT - il SRS LR T e 0 s i
==
STACK EMISSION MONITORING AND ANBLYFIE REPORT
VEST BEPGRT MO 20 WATRHGIA T sag dnag LUATE OF RepaR
Mg Amd Aalvess O Clistoimeor JUBMLANT &GH] & CONSUMER :
(FERTILIZER UNIT BRARTIAGE T AR T AR
PRAUESH, pia
SAMPLING DETAIL
Aosfitipas St 2 rs Anively B Do S
Uista Q0 Sanptig 1 Simaling Dane By 1374
- Sanlplivg Profess VRS s =k Turiai (e F Say = —
Bapasien, Uses! S DO ST P LAY e
DETAILE OF STACHK
St Anastcn § b T S e
Cagwantity 4
Tome ot Fath ity T lal deua
Buarrngy GF Flasl s ol
Staed MorBt 880 The SR S1dek Phedt T o N g
Expsniis Tyl
Atbaviets AFATy Mmterial O Consbramion hes
Marmal Opeestian Sclhotuls LS
PHYSICAL OBSERVATIONS
Arpbadlst Yeennny e L FlugGas Fempyistie 0
Vot O Pl e P53 By Samnphsig Fluw Hote For S :
FAnpHaG Pl Baw S50 Gaven 1 e LBty 31 Entssioy Bisglng g Fah sy
TEST REGULY
NG Mgt {2E5 113 Brotonet [ EATNS Spunifeitins Limt (A5 e
i dah)

0y R IR R R i onirhim il - 7

Strotor s HY 3 iy S R L, # el

R Ty o =t URTES < L

e 45

T E i e ket

1w by

FOR MIEWCCN CONSULTANTS 21 AROPRATORIES

- s :
s

Pt o ;
(f. \ A ¢ I'
. cHE ORI By PREPARED BY Alsthiorizes sioxaTeRy
- R A ! T - Iy AR T o P, = 5 33
HOTE : 1. Ths Ly farviind ahove. perss 01 fRTEnee il ERthmsnart of the SEME 1y ReiE nened nor el 3 Ar Fep ey aulsant 1y
51 SR T it the prernasien o HENAGING PARTNER: ¢ Qurram Tl 1awinend valis anpy,

GHAZIABA JURISDICTION. 3 The Resut st 0 o s i

g 1

Laboratory : A-1:15¢ Sevtor- 17 (v b Lompound) Kavi Nagar ine il aHAZ i 0% 002
VRBEIOE 1/, {SWwadughi O [N nehistrisl frng, CHAZIARATY - 200% 602 10 )
Mobile : 98104730345, B714051973 | Wobsite : vwwi rEweental. - -
E-rrai) - oiEnewenntan.in, neweanlsb@grrl zom, ACToUME EEnewsoiat 10

188



i }_‘I At EAREUR | SRS TSN LATO £ S00E faR Al pRh - 20 | e e Hrista e &
STACK ERMUSSBICA MONITORING AND ANALYSBIS SEPORY
L0 :‘r“._. ¢
VESEREPTRT WO e NAS AL GG A RATE OF REPORY | 2wz 2075
Wrime A0 Addiesy G ustorner JUBILANT anan & eon ELRATR BROGUG 13 1,
' ' PAGKAM  AMBORALT A
PRAGESH, (o
SAMELING BETAL
Al ents R0t Gisre e e Andivere ke R R0 Fohves
R ot Sunwing = RO Sivgivn Qlon By 5
W R e g i By O Sy e et gngee
S S T T ee e Hifragr St tax b ‘_;I' :
BEIAILS OF STACK

2t Mea e Ta R AT TG St e

fapanny

Tyte OFEie) Jama ST LIS F
ittty I F e Lhyae R RIS T

BB GG Bhaius P il SR D A0 Ty fap fe-Tu

SSELTitg Fape?

Aitarhcl AFOS TSl SREN S g e feratar it O ansyeanae a1y

_:I Vo H 42T o3 _ Mok O etz 8eq)) ity i
BRI SICAL OBSEF!&'ATITJ:‘JS
ALY TRt s Fltag Yoy Tnnipat s :
VR SR Tlue Snyes e 5-;rm-mq; Fipe Bt Foe A0 MR S &
Shmnng Fluv Ra For thisies < R QUL O Envsnios B szt LI A @
TESTRESULT
S M Fatsaatar e Frotiicsg FEasyfE Szt Lt
aren
EHUIUr Ao (R e 1o S4% : o5
P R Py Ay 3 4
2 g SR LN TR

oA W I T
-.\ . Ll

k3

FOR NEWCON CONSHL TAN TS & LABOEATORIES '

¥
~
o

ey

e 4
PREFSRED &Y __AUTHORIZED SISNATORY,

M T

R B i e e = 2 [P MF)

Py g

- v S e ks = i - LA b IR T | B
IRSISILAR 2 PP COBIR L0 R R TR o R " rfustrit Arse, GHAZABAD - 201 200U 1)
: ¥ A:AHIBE. Seclor V7L {Swadzshi Compond) Kaw Magar indust el
i biﬁobf!& D MBICSA0EAT, BTLAD5TEED | Websile © w1 ﬂfr;_w_iﬁﬁ-'"_ 1
Emsil 2 inlo@oewsnnmi. )y ninveeniab@Epmail com acountsi@newaniab i

) 89



A BREE ST SO gm0 pabg fe0s, talEs s STy e hiereine (=

STACK EMISSICN MO eihi"“ AND ANALYSIS REPORT
TEST REPQRT MO, NE‘L/ '.ﬁc\.:f'_m-‘}f”l :.Lmh/ (::ﬁ i‘ ' szcap REFORT: 2077 e_ﬂ"a
Name and Address of Custormer CIUBILANMT AGRI £ f(},’-&b”hﬁcg PR f“f‘L LT

- {FERTILIZER UNIT) BMARTIAGR 2N EMRDHA UTTaz
s _ o Pm‘-’ﬁ“}f:bH

_ SAMPUNG DETAN - )

WAL S R Gt La=re

b il RIS
Sapilh

ST Sl

L T TP P

[

[ R Ty " e T ¥ P L
ST T\ s Ubirat g LSaan

Y, i - -— -_—
Y d U et | 7 Ak

yap| | I .
SHETE e S

RETAIS OF STACK

b R YR L CY _"_'_'.'_.",[ :.’, .

LAY ' i
SN i L i |
wTGHTI L AL gt ihe tng A} 1q7
L dsead o5 coyiemyenian Ty 5
i Wi Atlichmd =pre .y £ FaRE
Atlichsg 20is VENTURYS Rt s &
W [ SrRuDS e
(OO UORE 2 T TR B st 82 SpE .

MRBERT tenpecany

Frjee (Eety Bmat ey
SLotly ot Tlupany

wady b"'I&
Ry 5 Smotlag Hlaw St Lo S HT R
LIINE Vi e e heyeu e i v =
il W ftes e sige Lot Smirsian bl FETLL 26T

SMo.  Parameter Uni Protacol Resuit
P LR My P :',';h{\;--- ey g
e Uit e lbEe o T ' ettt

TTEA ol Qegpa e

FOR HE’WCONCONSULTANTS o N B
BOTRRAN R 2 !

:j Seigncs) ‘IM.JI ol
o AMIEHORILLD BIGNATORY

T
-~
T,
\

*: LS g

S

B o Lagisieza? T=sh 00 Tl e bgfaripg |

Labamrry.n-'l 1455, SEC'O! 17, (.‘,..read:.o;q. m;,\m.g, Knv Magar luch chngl;‘:r‘r;a CHAZIZEAD - 201 02 _i_l;’.'; -
Mobife. 9810450045,

ETA0S 1820 | Welisite : warv ae: woanlal in
E-mafl  info@newennilatuin nows onlabdgmeit oo, a..coums@newr.onlew il

190



STACKE

TEST BESORT NO -

Mhorrse B A gs 51 SO ey

Py

s 4 Sannbing

Srenoling Prafoea) 55

L lf"qﬁ.l;.fb‘lfasi."rb V3072000

sls Bt Dote RHE R

LSy I eI

MISSION MONITORING AMND ANALYSIS REPOST

PATE

A

JUBHANT AGRE & COMELR

[FERTILIZER UNIT) BHASITIA
PRADESH. 1IDiA

GRAN

SAMPLING DETAIL
MnsHysie Bl Date
Sttt ng e Bu

L v e trla b v Tt

Frpapeie e (Jsod

Stuay Artactind Jo
c ifarey
Tyt Bus Usey

Ruaintity SF Fugl wapd

Bhuk Hiaght Ahess T
ErCIA ol
Bitac e HPEEH v
T
v Tosinpmedati g
5,y

vilteily Gf fue Gases

satiatioe Frow Raiy Fos Gigey 2

wotan Sl

SaliENG 1 VEERE M o5 e

DBETALS OF STACK

E Sk D iy The 36y

g T

Mateert OF € gigts
Raerpat Sraniiin Seladun
PHYSICAL OBSERVATIONS

Fiue Goas Tampabnture

Sampling Flow Rate For 57w

(e L

Quartity OF Emissicy Higehariag
TESTRESULT

PREPARED Y

S%u Parameter Linjt st o st
} el el BER T " N nafm = #i
3 A s s 2C 3 CHI Y e
St 3 PG raithy TR L 1
FOR NEWCON CONSULTANTS & LAEOSATORIES -
AN
i N SN "#._.‘;'3" i
fll f I"’uﬁv {;:}4_4.44 N

HE| r* BY
Fhae, peveos, 1y

NaTE &y, me ;?«.3-:%
3T ege:

mmumﬁf r "Es’!&frn?m

Laboratwy s A- 1;166 Samr-? 7,
Kabita
Emaii : Infa@

B i

e e e s

(Swadeshi Compotnd)

# ! of e g
fept

S dRpammenis an, Endecse e

&cedmemnmva‘ﬂwu. A BB
et

Handt e ar ln'ual'rdl Arei, GH-’NZ##.BAD
810430345, 8~1’QG“”2E] { A"i;bsffe wv.r.‘.rnewuun!db in
newveantah in nEweonlab@Gariall sam, sccaunis@nawconiag in

SN I Eedher ifired, poy apled, 2
e of WJQ&GIP-G PARTNER. 4 Oar!:ab‘ ity is

P t iy

W

OF REPORY + 1007 4874
RPRODUCTS LT
SAMRCHA U

ivan

Specafication! Limitfas e
CrER)
Sporiting

o

R B oo

Rl O Saigfrs

dTHQPr._EE} SIGHATORY

Al Hapums subjact 1
ited to ingtiean Val galy

201 007 (U F



Annoxyre — 8

FORM 10

{See rule 18 (1)]

SR. NO.; 005

COPY-1:- To be forwarded by the
sender to the State Pollution Contro|
Board

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing address
(including Phone Ng  and e-mail)

Jubilant Life Sciences Ltd, Bhartia Gram- Gajraua (UP) 05924252351 13
9897028801 harendra_singh@ubl com

2 |Sender's authonisation No

47Aulh-Haz-2010117

3 [Manifest Decument Na

GJD150003834

(including Phone No and e-maily

Transporter's name and  address

SHREE TRADERS, 183 KOTH! ANTAGHAR, CIVIL LINES, BLINOR, U P

5 |y of vehicle

{ Truck / :}-{ker I Special Vehicle)

& |Transporter's regisiralion No

Pary Carrer, (Shree Traderes}_

-~

Vehicle registration No

UPB2C 7365

(including Phone No and e mail}

Receiver's name and mailing address

No 01342 205450205445 2053595 Fax 01342-283051 Through Shree 11aders,
Binor

9 IRecowver's autharisation No

Mohit Paper Mills Ltd |

101 Waste descnplion

Spent Caushic | ye

Total quantity 15.84 MT m3 or MT
11 :
No ot Contamers 01- Tanker Nos r

Maohit Paper Mills Ltd  9TH KM Stone, Nagmna Road, Binor- 2467011 1), I--‘Ejrrr;_-

12| Physical form

"
(Sclid /Semi-Solid / Sludge / Oily IMarry! Siurry/Licuid)

Special handling inslructions and

13 :
Additional information

-

Form 9- Altachea

Sender’s Cerlificale

I hereby declare (hal the contents of the consignment are fully and accurslely
disscribed above by prope shipping name and are categonsed packed, marked,
and labelled, and are in all respects in proper conditions for transport by roard
according to applicable national government reguialions

T4IName and stamp Signature: MONTH DATE YEAR
0 7 8 F) 0 | 9
Transporter acknowledgement of
receipt ol MIastes o 4 sl ge s o]
1E urAdd skt Signature MONTH DATE YEAR
Authore e Signatory 0 7 8 / 0 O

Receners cerlificalion Ior‘:)-.;uipl ol h

azardous and other waste

SRR L

16

MONTH LATE YEAR

T2,




PIY\T\Q_)(LIYQ —CJ

INCINERATOR{ ATFD ASH DISPOSAL _RECOR.J iN-SLF

- FY-2020-21
DATE Vehicle No. incinerator JATFD ASH ary ary ary Qry | ary | Total
Apr-20
01.04.2020 UP2216027 incinerator JATFD ASH 2180 2550 1730 6850
02.04.2020 | RIZ51883,UP23)6022 incineratar /ATFD ASH 1840 2440 A280
03.04.2020 RI261883 incinerator JATFD ASH 1270 4630
04.04.2020 | BR11F2753 RI261883 | Incincrator /ATFD ASH 2890 L1460
05.04.2020 | PJ261883,UP2316022 Incineratar JATFD ASH 2330 b7l |
06.04.2020 | RI261883,UP2316022 Incineratar JATFD ASH 2y 700 05490
07.04.2020 RJ261883 Incinerator JATED ASH 1390 N T T
08.04.2020 RI261853 Incinerator JATED ASH 2850 [ 4 2850
09.04.2020 | UP23)5022,R)251883 Incinerator JATFD ASH 2170 = Tars0
JP23I6022,F1 261883,
11.04.2020 JR26 1853 Incinerator /ATFD ASH | 2240
11.04.2020 RI261883 lncinorator /ATFD ASH | 1830 | 1330
12.04.2020 RIZ61883 Incinerator /ATED ASH | 2750 | 210 '
13.04.2020 RI261883 Incinerator JATFD ASH 070 | 3410
14.04.2020 RI261883 Incinerator /ATFD ASH 2480 | 2540
15.04.2020 RI261883 Incinerator /ATFD ASH 1760 1600 410
16.04.2020 | UP23J6022,RI261883 Incinerator /ATFD ASH 2170 1160
17.04.2020 | UP21J6022,R1261852 Incinerator /ATFR ASH 2550 1530
19.04.2020 RIZ61883 Incnarator JATFD ASt 1800 2650 g
20.04.2020 RIZ618R3 Incinerator /A TED ASH 2250 2420 o
21.04.2020 RI261983 Incinerator ATFD ASH 2300 3040 i 7240
22.04.2020 RI2E1883 Incinerator fATED ASH 2490 | 2550
23.04.2020 Ri261883 Incinerator JATFD ASH 150 270 | 1 7700
24.04.2020 RIZE1883 Incinerator /ATIDASH | 2000 | " 2500
25.04.2020 RIZ61883 Incinerator /ATFD ASH 2600 | 1 . 2600
26.04.2020 RI261883 Incinerator /ATFD ASH 3670 | 1580 | b 5250
27.04.2020 RIZ61883 ncinerator /ATFD ASH w2970 | i 7020 |
28.04.2020 JRZ6 1883 Incineratar JATED AGH 230§ 2290 | | a6ay
29.04.2020 RIZ51883 incinerator JATID ASH 2590 | 2040 | 080
i 154710 |
May-20 e
01.05.2020 RI261883 Incinorator JATFD ASH 3550 | 2040 5050
02.05.7020 RI261383 incinarator JATFD ASH 1 D T
03.05.3020 RI261883 Incinarator JATFD ASH o |
04.05,2020 RIZ61883 Incinerator }'J\TH‘ ASH 4330
05.05.2020 | RI261883,UP23J6022 | Incinerator JATFDASH | i GRED |
06.05.2020 RI261853 Incinerator AITD ASH | B R
07.05.2020 RI261283 necator /ATED ASI [ mac
08.05.2020 RJ261863 Incinerator /ATHD A N
09.05.2020 RI261882 incinerator JATHD ASi- LS R
10.05.2020 RI261883 incinerator SATED ASH 5480
11.05.2020 RIZ61883 Inginerator JATED ASH dn2i
12.05.2020 RI2,1853 Incinerator /ATFD At I 4190 |
13052020 RI261883 Incineratar /ATFC ASH i Csian
14.05 2020 RI261883 InLnGrator JATFD ASH 2200 10180 |
15.05.2020 RIZ61RRA Incineratos JATED ASH 6810 |
16.05.2020 RIZ61883 incinerator AATFD ASH 7560
17.05,2020 RI261883 I|1L.inra.ru_ta_|_,£-'\_EEJ__.ﬂ§+i 3540
18.05.2020 RI26188B3 Incinerator /ATFD ASH G2EO
19.05.2020 RI261883 Incinerator IATFD ASi 350 |
20.05,2020 RIZB1883 Incinerator JATED ASH : ]
21.05.2020 RJIZG1883 Incinerator (ATED ASH poat
22.05.2020 RI261883 Incineratar JATFE ASit 5760
23.05.2020 RI261883 InCreratar /ATFD ASH 4970
74.05.20:0 | RI261883.UPZ3/6C22 | Incineratar /ATFD ASH
25.05.2020 RI261883 Incinerator JATFD ASH |
76.05.2020 RIZ61883 [nzinerator JATFD ASH
27.05.2020 RI261883 UPZ21:022 Inginarator JATFD ASH
28.05.2020 RI261883 incnerator JATFD A5H |
29.05.2020 RI261883 Incinerator /AT !
30.05.2020 /J261383 inei I
31.05.2020 RI2G1883 Incinerator JATFB ASH | 6660 |
| 1960390
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lan-20 | '
1.06.2020 RJ261883 Incinerator /ATFD ASH 3050 [ 1530 o 4550
02.06.2020 RIZ61883 incinarator JATED ASH 2250 | azm0
03.06.2020 RI261883 Incinarator JATFD ASH 2070 2140 1710 5020
04.06.2020 RJ261883 Incinerator JATFD ASH 1540 204 1220 5850
05.06.2020 RI261883 Incinerator JATED ASH 1450 3010 4500
06.08.2020 RI261883 Incinerator /ATFD ASH 2490 3240 e 5770
07.06.2020 R1261883 Incinerator /ATFD ASH 2770 2260 2260 2290 | 3030 2710
08.05.2020 RI261883 Incinerator /ATED ASH 2510 1450 . 3560
09.06.2020 | RiZ61883,UP2316022 Incinerator JATFD ASH 1560 3530 2200 7290
10.06.2020 | BR11F2753,RIZ618%3 incinerator JATED ASH 1650 2820 3090 7560
11.06.2020 | BR11F2753,R1261883 Incinerator /ATFD ASH 1930 2170 2480 BSE0 |
12.06.2020 1261883 incinerator JATFD ASH 2450 2480 930
13.06.2020 RIZ61883 Incinerator JATED ASH 1470 1280 2750 |
14.06.2020 UP24R0409 Incinerator /ATFD ASH 3000 3000
16.06.2020 Ri2ERALBR3 Incinerator [ATFD ASH 3330 3330
17.06.2020 RJ26RA1883 Incinerator /ATFD ASH 2640 2640
18.06.2020 RI2GRA1881 Incinerator JATFD ASH 2670 2100 1340 9030
19.06.2020 RIJ6RA1EES Incinerator JATED ASH 4050 1710 333 10910
20.06.2020 RIZERALEE] incineratar /ATFD ASH 2070 2780 | 6220
21.06.2020 |RIZ5RA1SB3,BRILF2753|  Incinerator /ATED ASHH 4810 2050 1630 8520
22.06.2020 RI26RALES3 Incinerator /ATFD ASH 2950 2010 4060
RIZ5RATRB3,BR11F2753 -
23.06.2020 JRIZ51888 Incinarator JATED ASH 2020 3370 1580 5920
24.06.2020 RJZ6RA1883 Incinerator /ATFD ASH 2720 2120 1550
25.06.2020 RIZGRA1883 Incineratar /ATFD ASH 1340 1340
26.06.2020 RIZERALE83 Incinerator /ATED ASH 2050 2570 2380 7010
27.06.2020 |RIZERA1883,BRI1F2753]  Incinerator /ATFD ASH 2890 2230 1960 3010 10090
28.06.2020 RIZGRAL1283 Incinerator JATFD ASH 3210 2560 5770
29.06.2020 |RI26AAL1883,BRIIFI7S3|  Incinerator /ATFO ASH 3080 2570 1940 2000 9640
30.06.2020 RIZ6RA1883 Incinerator /ATED ASH 1600 1450 2570 5660
173550
Jul-20 ]
01.07.2020 RI26RA1843 Incinerator /ATFD ASH 7950) 2980
02.07.2020 RI26RN1883 Incinerator JATFD ASH 2510 7510
|03.07.2020 RIZ6RA1883 Incinerator /ATFD ASH 2750 2760 |
04.07.2020 RIZERA1883 Incinerator JATFD ASH 2070 = 2070
05.07.2020 RIZBRA1EB3 Incinerator fATFD ASH 3120 28R0 54580
06.07.2020 RI26RA1E83 Incinerator /ATFD ASH 2120 2130 2680 6930
07.07.2020 RI26RA1883 Incinerator /ATFD ASH 3320 2140 5460
08.07.2020 RJ2GRA1883 incinerator /ATFD ASH 2500 2300 5100 |
09.07.2020 RIZ6RA1883 Incinerator JATFD ASH 2190 | 2260 1210 5660
10.07.2020 RIZERA1883 Incinarator /ATED ASH 1680 3300 2350 1880 4210
11.07.2020 RIZERA1883 Incinerator /ATFD ASH 2670 1580 2710 6360
12.07.2020 RIZGRALSS3 Incinerator JATFD ASH 2250 2130 2240 6620 |
13.07.2020 RI2GRAIERI Incinerator /ATED ASH 2430 3010 5440
14.07.2020 RIZ6RA1883 Incinerator /ATFD ASH 2190 2620 1350 1140 | 2510 9820 |
15,07.2020 RI26RA 1853 Incinerator /ATFD ASH 1980 1320 3260 6550 |
16,07.2020 RIZERA1883 Incinerator /ATFD ASH 2350 | 2770 2030 7210
17.07.2020 RJ26RA1883 incineratar /ATFD ASH 2720 3050 2270 2090
18.07.2020 RI26RA1583 Incinerator /ATFD ASH 2100 2780 1870 6750
19.07.2020 R176RA1883 Incinerator /ATFD ASH 2740 2530 1750 _ 7020
20.07,2020 RI26RALE83 Incinerator /ATFD ASH 1910 21490 2790 6RI0
21.07.2020 | RIZ6RAIBSS,RIZOIBEI | Incinerator /ATFD ASH 2150 2730 3650 8520
22.07.2020 RI26RA1893 Incinerator JATFD ASH 2740 3210 2240 8170
73.07.2020 RIZERALEE3 intineratnr JATED ASH 2790 2230 2230 2820 11060
24.07.2020 RJ26RA1883 Incinerator /ATFD ASH 3130 2030 3010 8170
25.07.2020 RI26RAL883 Incinerator JATFD ASH 2300 2570 2750 7660
26.07.2020 RI26RA1RE3 Incinerator /ATED ASH 2330 2480 24870 7680
27.07.2020 RI2G6RALRA3 Incinerator JATFD ASH 1960 2580 2750 7320
28.07.2020 RIZ6RA1853 Incinerator /ATFD ASH 2600 2460 5060
29.07.2020 RIZ6RA1833 Incinerator /ATFD ASH 2100 2110 4210
31.07.2020 RI26RA1883 Incinerator JATFD ASH 2520 2520
190380
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Jubilant Life Sciences Limited, Gajraula

SLF Leachate Collection Record

Anne xyr

Date Quantity Disposal of Leachate
12,12.2018 4.0 Captive inceneration INC-3
16.12.2018 4.0 Captive inceneration INC-3
09.11.2019 12.0 ATFD
10.11.2019 8.0 ATFD
11.11.2019 6.0 ATFD
12.11.2019 1.6 ATED
13.11.2019 5.0 ATFD
29.11.2019 3.5 ATFD
10.12.2019 8.0 ATFD
11.12.2019 8.0 ATED

196
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Annexure 11

Photographs of Display board displaying details of hazardous wastes being handled by
the Industry
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ANNEXOR E-4
= S Uy ugquv frizor 4l
N7
UTTAR PRADESH POLLUTION CONTROL BOARD

|

el ei— HSo4l0 fW—7 /e—18 / AiH—2 /2020 [R+i®e 30- 6. 2.010

Frar 4,
Ho e asH AERE,
feeear@ yfe. Torden,
HANE]

frog—qld @ ud Go—UH 49556 / W17 /STel—18 / dieyH—2 /2020 f&HT® 03.06.
2020 EIR1 wiel (wenvr frawer aui Frison) sfafrm, 1974 guraatiEG
&) gr-33u @ srarfd Wi @) andw @l PERa B S @ e
|

HEEd,

I guee fwgs 4@ @ ud Ho-U™ 49556, Hi—7 / STHA—18 /
qYH—2 /2020 FAATD 03.08.2020 ERT ST (GOt Prgreu au o) sfSoE, 1974
TorrEeTifi @ I-430 W aetd W aeel angw o fee o or) wed gl
MY & BW H SO gRT U Seyded feE 20062020 UF 27.06.2020 ETXT gfte
et @Y oY &g e wruier, gouo gyl fAsimor @12, Aok @ sRefRal gr
R 23062020 U4 30062020 B wE @ e fam van MREw @ <
SN e Tl AT gen ardr v R QEN gR Wredy UEYEsE B age i
wmtgp%aﬂ%mwfflﬁﬁ&maﬁﬁmwmﬁ} e BT AT SR
o ¥ Ffte wRe dre A voeRe Wit WAy @ S A HEIRET 8
RETT T TET AT SENT W e wrears #1 T 11000 HH #leR aig TR
G =0 sz nfew affy o RO # IR aEEm YUSweT EHGT 17800 ©H
Sray o) A B aerld B ST F it Wi @meR @ Aeaed @ B STET
g0 wfererar gol urg) T Ud FEW @EEN & Haies e 15072020 9 a1 SiTe
B |

TuRTee dedl, el R e Y FUe T2 & SRR, S0%0 Hgl ferer=m
A, o @) Adeos o & gEn g @it d e @ it @ gl wem
gy W JfOER & EEEEm e @ UF  To—Ue49556 / Wi—7 / THA—18
/a2 /2020 Ta=i® 03062020 W A&l (AgUYI Pygreer gen faomon) sy
1974 B HRI-330 B TR W) ad) sy e el R o g

— Uz 5 Sum @ ugw ® oA ® um wEm 31991/UPPCB/Bijnore

(UPPCBRO)/CTO/Mwater/ JYOTIBA PHULE NAGAR2018 f&arF 28-11-
2018, T3 Fwdl 5SR31/UPPCB/Bijnore (UPPCBROYCTOMater” IYOTIBA
PHULE NAGAR2019 f&a 19-08-2019 el a5
Ho—TE41774 /-7 /TE—-18 e 24092019 BT R 31122020 Eal
e w Frtg wed wEER w125 focho /R e anE BY
gAufifaa #1 ol ® | Ser g1 AT 15.07.2020 & TINTE A A
e 9 Refy # Qe w1 wareE gl Seres Sl W OYde: SA '
SO wEA we @) gav e qofem werl BT SEnNT gwi o
ST aHel WY EETer W @ve @ i are @ g b S |

e FOYOZ0
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To,
The Member Secrefary
Central Ground Water Authorily
Ministry of waler Resources, RD & GR
1811, Jamngar House,
Mansingh Road, New Delhi,
110011

ANNEXOR E-S

Speed Post! Registered o
21-4/1181/REN/UPANDI2016 - 54 0,
Government of India

iinistry of Water Resources, RD 8 GR
Central Ground Water Board, NR
Bhujal Bhawan, Sector '8’

Sitapur Road Yojna, Aliganj

Lucknow 226021

Phone: 0522 — 2363812 Fax: 2732478
Dated: f

/b "y

Sub: Renewal of Ground Water Clearance in respect of Mis Jubilant Life Sciences Limited(Distillery

Unit), Bhartiagram, Gajraula, Amroha, Uttar Pradesh-Reg.

Ref: Online Application No: 21-4/1181/REN/UP/IND/2016 dated 28/02/2019.

Sir,

Kindly refer o online application No, 21-4/1181/UP/IND/2016 dated 28/02/2019 for renewal of NOC,

received from M/s Jubilant Life Sciences Limited(Distillery Unit), Bhartiagram, Gajraula, Amroha, Uttar

Pradesh for ground water abstraction for 2,918 m3/day i.e. 10,65,070 m3/fyear, Which has been examined

and is recommended. The hardcopy of duly filled online evaluation proforma and copy of proposal is also

being submitted for necessary action. This application has been processed in reference to NGT order dated

1.11.2019in O.A. No. 107/2019.

Encl. As above

Copy to:

Yours Sincerely
- .
2" J,S'L(W,LJ«

(Y B Kaushik)
Regional Director

M/s Jubilant Life Sciences Limited(Distillery Unit), Bhartiagram, Gajraula, Amroha, Uttar Pradesh 244223



To Lucknow

The Regional Director 02.08.19
Central Ground Water Board
Narthern Region

Lucknow
sub: Submission of Compliance report against NOC granted to /S Jubilant Life Sciences Limited [Distillery Unit), Bhartiagram,
Gajraula, District Amroha, Uttar Pradesh - 244223 (NOC vide letter CGWA/NOC/IND/ORIG/2017-2533 dated19.03.2017)

Sir

The undersigned visited the above plant w.e.f02.05,2019 - 08.05.2019 and inspected the plant premises and field as well for
“nmoliance against NOC issued by CGWA, The following information is being placed for your perusal.
1. (Annexure-1) Site inspection report duely signed, dated 08.05.2019

2. (Annexure-2) Photograph of power plant bore well no.5 & G along with respective flow mete, Piezometer 2 along with location.
3. (Annexure-3) Copy of NOC.

4. (Annexure-4) Copy of Flow chat activity.

5. (Amnexure-5) Copy of the Piezometer data ([power plant) October 2018-May 2019.

6. [Annexure-6) Compliance reportason 01.04.2019

7. (Annexure-7) Photograph of bore well no.5 & 6.

8. (Annexure-8} Water quality data of tube wells pre monsoon and post monsoon 2018

9, (Annexure-9) Photograph and details of village ponds adopted which stage wise construction of recharge shaft and
respective of khasra & khatauni. (Please refer annexure — 9 continued)

10, [Annexure-10) photograph of rain water harvesting structure at primary school village Kankather.

11. (Annexure-11) Photograph of sanitary facility at village Sultanpur.

12. (Annexure-12) Photograph of drinking water facility at village Sivall Jagirpur.

13. (Annexure-13) Photograph of water level recarder.

14. (Annexure-14) Purchase order of flow meter and DWLR.

15. (Annexure-15) Capy of the self compliance sent on 10.12.2018

16. (Annexure-16) Copy of the consent order from UPPCB upto 31.12.2023 along with canditions air and water.

17. (Annexure-17) Ground water abstraction data for the period 2017-2018, 2018-2019.(Please refer annexure — 18

continued)
R, s -'L . b v
18. (Annexure-18) Industry lay out plan. 23 [rreawe 2 Ped ’““"I ()LL 1: = ’f-- 3]1:';:"/5
: . o m s pobintTR, lay Hleu enldasvy oo cs
19. {Annexure-19) Copy of the enline renewal application. LS L«{_Hw\ ! P ’r{ N ‘]/ b6
20, (Annexure-20) Design of Piezometer. N Mo.«..lﬂ{r{gﬂ

21. (Annexure-21) STP & CETP
22. (Annexure-22) Construction deign of tube wells
23. (Annexure-23) Industry Balance sheet as on 31.03.2018
24, [Annexure-24) Copy of the expenses in CSR activity combined.
25. {Annexure—?@(ﬁupy of the Calibration of certificate of magnetic flow meter.
26. {Annexure—zé} Production data for the period 2016-2017, 2017-2018 and 2018-2019.
This is for your kind information and necessary action. ) /\./1:]:' ;:-t/f' .

Yours Faithfully
(T.K.Pant) ,}\g,\\’\

‘/’" g p '75\ S
o
~ "I:'( ﬂY\J p“\ -
] [# ‘i“" Q\\- ‘r\'\\?
5 20]



1412572019 MOCAPIN

Government of India
Ministry of Jal Shakti
Departiment of Waler Resources, River Development and Ganga
Rejuvenalion

Welcome: ECGMNorhi

Cenltral Ground Waler Authority (CGWA) g
et Application for Issue of NOC to Abstract Ground Water (NOCAP) '

Previous Login Date Timo: 25102000 122048 P IP Address: 122105170041 Lagout
(A}, Basic Information
Application Code ! 34510
Application Number : 21 UPANDZ01 0
Datails of Existing NOC COWANOCANDIORIG2D1 712530
(05042017 - 04/04/2019)
Applied For Renewal: 1st
(1), Name of Addittonal Industnal Project MIS JUBILANT LIFE SCIENCES LIMITED{DISTILLERY UNIT)
Locatian *
Addrass: BHARTIAGRAM, GAJRAULA, AMROHA, UTTAR PRADESH, UTTAR PRADESH,
AMROHA, GAIRAULA, Gafraula (NFP)
Area Type: Non-Motified
Area Type Calegory: Somi Critical
{2).  Description of Activily - Industrial
(3, Purpose of Applicaticn . Distitterins
(4).  Whelher the Proposal is for {Furpose ol Renewal) Cafstingindusiry
Data from Application Data Filled up by EO
(5.  Dale of issue of NOC Whether Copy enclosed ©
(6).  Water Requirement for the Additional Activily : 0o 0.00 (m¥day)
0.00 (mMyear)
(7). Break up of Waler Requirements.
a). Ground Walar 201800 2918.00 (mfday)
10B5070.00 (mPhyear)
b). Surface Waler o060 0.00 {m3fday)
). Existing [ Addilional Waler Supply lram Any Agency a40.00 0.00 (m”tday)
d). Reeysled Water Use 3314.00 1209610.00 (m’lyear)
(#), @) Detalls of AR to GW hrough RWH Additional by the Firm: Ralnwaler Harvesting Report Enclosed herewith.
b}, Quantum of Additianal Ground Water Recharge - 2130000.00 {m*lyear)
{9).  Number of Wells
Exisling : 2
Additional : 0

egwa-nocin.govin/internalUset/ForRestrictedUser/industrialf Renew/E valuation/ IndRenewEvaluationProformaView.aspx

= g =
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1142502019 MNOCAPIN

(1), Dataile of Ground Watar Struclres

1). No af Existnng Steaciuras 2
1 Nepth Horse
Type of Struclure Depth lo Waler Level Operalional Whether Whether Permission
(Meter) / Distharge Modde of Lift Power
SNo, Namea | Year of (Metars bulow Ground Hours(Day) / fitted with  Hegistered with CGWAJ I
Diameter {m3fHour) Name of
Construction Lavel) Days(Year) Water Meter sa Details Thereof
{mm}) Pump
1 Borewell f 1981 120,00/ 200 12.00 15000 151 365 Submorsible  GO.00 ACH Yes/Permission taken in
Pump axishing NOC
2 Borpwell [ 1991 120004 200 1200 15000 1 f 365 Submarsible 60,00 Yes Yes(Parmission laken in
Pump axisting NOC
I}, No of Additinnal Structures a
Type of Structure  Depth (Meter) Depth to Water Level Mede Horse Whether Whether Permission
Discharye Operational
SNo.  Name/ Year of | Diamoter  (Meters below Ground of Lift Powerof fitted with  Reglstered with CGWA T I
{m3Hour) Hours{Day)/Days({Year)
Construction () Lavel) Name Pump Water Meter 50 Detalls Thereof
No Recards exist
{B). Evaluation
Data Filled up by EQ
{1} Whether Project Area Falls in the Area Notified by CGWA No
vii), Ground Water Resources Patential and Staga of Groundwater Development in the Area
GWRE Year GW Resources memfyear Stage of GW Development %  GWRE Category Sallent Features
2013 104,28 105.20 Cver-Exploiled The stage of ground waler development is on higher side.
201 13376 a5.87 Semi-Crilical
2009 B7.78 122,69 Over-Exploited
vi). General Chemical Quislily of Groundwalar Quality of water is Fresh in shallow aquifers. Even confined to Sami-confined aquifer below

the depth of 150 m have fresh water.
Iv), Groundwater Level Trend

Name (NHNS) {Pre Monsoon} {Post Monsaon) {All - Annual) |

GWRE, 2013 Falling 21,40 cmiyr Falling 25.20 crofyr

#{a). Compliance to the Condilions prescribed in the NOG

Compliance Compliance

S.No. Condition given in NOC Conditions Status of Compliance Conditions Status of Campliance
Applicable Applicable

1 Area Specific Plantalion Yes Complied- 2000 nos. lroos has Yas Yes

been plamted on World
Environment Day and

Independence Day,

2 Domestic Water School Sanilalion Yes Complied - We have underlaken Yes Yes
' ranovalion of Saniary lacilily al the

Junior School of Sultanpur village

3 Groundwater quality menitoring - Pre monscon Yes CGomplicd- We are regularly delng Yes Ground waler gualily submitied
and Past mensoon Pre-mansoon and Post-monsaon annually.

ground waler moniloring

cgwa-nocin.gov.infinternalUser/ForRestrictedUser/indusirial/Renew/Evaluationf/indRenew EvaluationProformaView.aspx
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11125/2019

4 Mairlenance of recharge struchimes Yes
5 Number of Mizomelers as per NOC and Water Yes
Level Record
G Number of Tubewells Borewales as per NOG Yas
T Praotieter filted with AWLRS with lelameliy as Yes
[Hughielw
B Quantum of Groundwaler as per NOC Yes
] Recharge through ponds Yus
10 Recycle and reuse of water Yas
11 RWH and AR structures implemeniod You
12 Submission of Campliance raport to the Region Yes
13 Water conservalion measuras Yes
14 Water Security Plan of villages Mol Applicable
15 Well monitored around the planl premises Mol Applicable
2 16 Wells fitted with water meter and Its Record Yas
4{b). Compliance to the Conditions prescribed in the NOG - Other
5.No. Condition give in NDC
1 Online compliance submitled,
(3. Whether the Proponent has Submitled Propor Rederral Lellers from the
Statutary Autharily (Central / State / Autonomous Bodios — Agencies /
Others) :

NQCAPIN
Complied-We: have undnraken the
perlodic maintenance of the

slruchure every pra-Tionsoon

Gompticd- We have inslalled lotal
01 no. plezomatar fitled with

Automalic Walter Level Recorder

Camplied- 2 nos. of borewslls [or

abstraction of ground witer

Complied- W bave installed 1otal
1 no. mezometer itled with
Automalic Water Level Hecorider

with tplemetry

Complied- 3000 cumiday (and not
oxcanding 10,65,000 tuwmdyear )
st of grennd water as por

NOC

Complied- Obligation as per NOC
was 10,000,000 cumfyear against
which he have recharged 1155464
cumiyear recharge quantity through

ponds

Complied- we have recyclod 3314

m3iday water.

Complied- We have adopled 23
Nos. of village ponds to construct
suitable rainwater recharging

siruclures

Compliad- We have submitled firsl
compliance report on DT,
08.06.2017 and aiso filled sell-
compliance report on CGWA porfal
an Date 04/04/2018 as por the
formal preseribed for online

compliance report

Complied - Water is being recycled

and reused.

Waived off vitle 25-
2HCCWNNOCAPIZ01E dl 15! Feb
2014

NOT APPLICABLE

Complied- Borewells are fitted with
water meters and records are

mainiained on daily basis,

Yeas

Yau

Yos

Yos

Yos

Yos

es

Yes

Recharge through adopled ponds

{as per inspaclion report),

01 Mumber of Piezometar installed

(as par inspection reporl)

02 Mumbar of Tubowells {as par

inspeolion report)

11 Number of Pinzomeler is filted
willy AWLERS (a5 per inspection

repor)

2018 m¥day Lo 10,656,070 m3fy

Rechsrae by adopling 23 ponds
with one recharge well in each (as

per inspection repar),

3,314 m3iday 1e. 12,00,610 m3/yr

Recharge by adopting 23 ponds
with one recharge well in each (as

per inspection report}

Cniine compliance submilled

Yes

Al fubewells has been fitted with
water meter and data provided fram

April 2017 0 August 2019,

Status of Compliance

Compliance physically verified and inspectod daled on 08.05.2019.

Mo

cgwa-nacin.gov.in/internalUser/ForRestrictedUser/Industrial/Renew/Cvaluation/IndRenewtvaluationProformaView.aspx
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1425/2018
ix). Whether Ihe Additicnal Abstiaction will hava Negative Impact on (he

Ambient Ground Waler Regime in Terms of Quality in the Area,
4. Attachments
a). Hydrograph - Ground Water Level Trend
Sr.No. Attachment Name
No Records exist.
b). Extra Allachment.

Sr.io. Attachment Name

No Records exist,

(C). Recommendation

(1), Whelher the Preposal is Recommendad far Acceptance?
1

Juslilication for the Recommandalion al S1, No. C{1). «

(2).  Is\here any Relaxalion is the Quanlity of Ground Water Withdrawal in
Over-Explolted and / or Quanlity of Recharge being Affected by the Firm
Requirad at the National Interest -

Suggested Condition 1 :

Buggested Condition 2 -

Suggested Condition 3

Sungested Condition 4

Name & Designation of Evaluation Officer

NOCARIN

Moy

File Name View File

File Name View File

Recommended Fully

Tha Project falls in area Gajraula tlock of Amioha District, which has been calegonzed as
over-gxploited as per 2013, The firm seeks renewal of NOC for abstraction of Ground Witer
tathe une of only 2 910 m3fday or 10,65,070 m2#yr for Industrial, Domesticf residential,
green belt and other uses aclivilies. As per guideling of CGWA, Induslry bwing in over-
exploited block has lo recharge 200% of amount of ground water il is wilthdrawirg, Firm has
recharged more than menfioned In NOC and has proposed addilional recharge to meel the
mandatory recharge as per changed category of black to the lune of 21,530,000 m3fyr by
adopting ponds and firm has aso reduced its waler requirement lrom 3000 m3/day lo 2918
md/day, Since, firm has abide by all the conditions laid down in NOT and guidalines of
CGWA, therefore renewal of NOT s baing recommended for abstraction of water to the lune

ol anly 2918 m3iday or 10,65.070 m3dyr through 02 existing lube welis anly.

Mo

The firm shall cantinue (o monltor and provide data of ground water withdrawal 10 CGWA,

The fiem shall continue to manitor ground water level and send data 1o CGWA, New Delhi

and CGWE, NR, Lucknow on regular basis.

Proper maintenance of arlificial recharge structures should conlinue lo be done on regular

basis,
Firm should striclly fullow the terms and conditions specified in NOC issued by CGWA.
Anmol Sharma, Scientisl-C, JHG

Print Close

265

cgwa-nacin.govin/intermalUser/ForRestricledUser/IndustrialiRenew/Evaluation/IndRenewEvaluationProformaView. aspx
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A i ST —A
SITE INSPECTION FOR VERIFICATION OF COMPLIANCE OF CONDITIONS OF NOC BY

INDUSTRIES/ INFRASTRUCTURE/ MINING PROIECTS

=5 ¢ P Lo l. » Foocb
1.  Name of industry/infrastructure/ mining project: Jublieat ’-f--'g”'-- e L ‘\_‘ ‘ w ?I.“’f
2. Village/ Block/ District/State: C-#d EAVLA  Araroich (U ) o it € o
3.  Date of issuance of NOC: C & kf”ljh'l!'h!“l’--—u.""-+—!_“:‘53«-'I"‘"’ 19|21t
4.  Date of latest renewal (if any): g f.y,u— A en. 28|z \2cl) L ¥ e meams )
5. Validity of NOC {Years): L-[,f'—fll_ﬁ__{: 19
6.  Maonitoring of compliance of conditions laid down in the NOC;
S.No. Conditions as per NOC Compliance status observed Remarks
| |
1 Quantum of ground [ ___,_ﬂ 030 ) '-I;’J,udamum < Zaw BT S TPRLAFIS Hazeh ‘q
water withdrawal __m?/dav | withdrawn by m3/day hE :‘F i ’P“}( '
. 10,65 exp )| the firm {Check 41’*’ “L—”“ e,
| o | weer ! | log book) | 4T F232 ne [y
E No.of Tws/BWs | __ 02 No. of TWs/ 62 | _'
| ; BWs '
o | constructed i
E Wells fitted with r All wells to | Check at site 87 'I”* g h ,
digital water flow be fitted ala Veeeasn R LL I -
meter with flow 1/2 ol 1¥ )‘ ' o
meters 201819 ‘
3a Functional status of | All flow Are all flow YESM I
flow meter meters | meters in ‘
should be working ‘
functional condition ? -
3b Submission of data | GW Whether ground | Yes/No. Month T 1> bee
on GW extraction to | extraction water extraction | up to which Apdilb = one
CGWA data to be data submitted | data submitted : © Sﬁf"h - C"‘::)';'_ )
submitted to | to CGWA ‘L/l—p'r') '
CGWA Mawy 2019 .
- periodically _
4 No. of piezometers o N‘o‘ of o | PLJ el
to be constructed piezometers T
constructed (Attach Photograph) N
(Check monthly (atmtelent)
water level data
)
5 No. of piezometers O | No. of O\
to be fitted with o piezometers
AWLR/DWLR with/ | fitted with
without telemetry AWLR/DWLR
with/ without
telemetry B
5a Submission of water | Maonthly WL | Whether Ye&s5/No (H1s Br—é—l
level data to CGWA | datato be monthly water  |= 1dpi ltz—& At hire ) verca—=ll.
! submitted to | level data
CGWA submitted to
L | Regional Office

2eb




SITE INSPECTION FOR VERIFICATION OF COMPLIANCE OF CONDITIONS OF I

INDUSTRIES/ INFRASTRUCTURE/ MINING PROIJECTS

0L L‘Y

Monitoring of GW
quality

GW quality
to be
monitored

Whether quality
data submitted
to Regional
Office

Yes/ING
Year upto which
data submitted:

No. of wells to be
monitored around
the mining area

Both in core
and buffer
zone

No. of wells
monitored

- around the

industry

Nov 2p1 ¥

e

i ;
'r.-,_.“prsl_;zc-es.

/a

Submission of water

level data

Pre- and
post —
mensoon
data

Whether water
level data of
wells monitored
submitted to

Annual quantum of
water to be
harvested/

| recharged

1408250
m?*/annum

0D 0OoT0
[}00,

Regional Office
Quantum of
water
harvesting/
recharge as
implementad by
the firm

I !‘f '&

m3/ann
um

16,99862 (

P

[—_-:.-‘ d .-62 L-!’J}_.',V A
lj\ vil\e q
. &

=
[:T m..—l_.g
= i
rﬂz?'u'_\'\ 5

= ”""“l

ratia o

[~

8a

Ne. and type of
Recharge
structures
implemented
inside the
premises (Attach

photographs)

, U | Fd A
o T e v

o\ 3 U Hiz_f’—-l"lg_

Whether e

structures are
maintained

properly

NA.

8b

No. and type of
structures
implemented
outside the
premises (Attach
photographs)

22 penls. )

e ‘r’-:::c_Lﬂ)"'EF

Wells, .

Locations of
structures

—}l‘\ﬂth_ I‘rzs.am',
ﬂéﬁﬂcskunﬁ't l

o, (Grqrouda
=t e.l'::‘j

Whether All the
structures are
maintained

properly

~ Tupe®

Seore b 4o
'\c_c._aﬂ_ o b&.—

YLZ‘.{_!‘ ;

iy

h\m\.ﬂ"!\

Recycling/ reuse of
water

‘3 s‘:“‘-’ﬂcg

Check at site the
STP/ETP
installed (Attach

photographs)

| Yes/

el 264 onr

L‘:h}c._ (68 w.la_

e i ‘1c.q,¢

etecy ,.}1-.’

Comtin ST

P

y aU—JfUH_L-}
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s

SITE INSPECTION FOR VERIFICA

Water conservation

TION OF COMPLIANCE OF CONDITIONS ¢

INDUSTRIES/ INFRASTRUCTURE/ MINING PROJECTS

1|. Ndr Il‘

Initiatives taken

- dewatering in

mining/
infrastructure
projects to be put
to gainful use

measures (e.g: by the firm
adoption of ponds) (Attach
photographs, it
! any)
Water from i Activity for

which water
from dewatering
project is baing
used

Status of Compliance of NOC Conditions:

Valid reasons for non-compliance, if any :

Signature of Project Proponent

Fully Compliant / Partially Compliant / Non-Compliance

Signature of Inspecting Officer of CGWB

Recommendation of Regional Director
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Photographs of Borewells with Water Meters

Photograph 2: Borewéll No. — 6 Near 3CP Plant
293



Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Deveiopment and Ganga Rejuvenation
Appilcations for lssue of NOC te Abstract Ground Water (NOCAP)

Seif Compliance

! 1. [Name of Applicant / Project [M/S JUBILANT LIFE SCIENCES LIMITED(DISTILLERY UNIT)
.' gAﬁpliééﬁéﬁbEEé'é"" 21-4/118U0PINDI20T8 '
| [NOC Number |CGWANOG/INDIORIG/201 77753 |
| |Applicant / Project Addrass |Address Line 1: [BHARTIAGRAM, GAJRAULA. AMROHA |
B Adirsslnez —[GTTARPRADESH
- oLt S |
b |State: [UTTAR PRADESH :
| [ District: | AMROHA
! Sub-District: _ [GAJRAULA
i Village/Town: |Gajraula (NP)
| 2. |Date of Permission and Quantity 05/04/2017 - 04/04/2010
' 3. [Nofified or Nonnotiied INon-Notified |
4. [Category of Block -OE/Critical/Semi. [Semi Critical '
f[ 5. ;'lf Inspection done earlier, details of the ‘ |
[ 6.  |Date of submission of inspection 10470472018
| lInspection of NOG Conditions:
T [Fresat i o Ea Yes
I ! 1945.00 (m3/day)
N |345107.00 (m3/year)
(i) 'Water Meter fitted or not Yes

|
! ISeparate water meter fiited o calculate the quantity of water
jabstrac_tedf

(i) ‘Ground Water Quality (Pre-Monsoon) |Yes

" f lGround waler quality analysis (Pre-Monsoon) is done by AES

: | \laboratory, approved and recognized by MoEF CC, CPCRB and
J UPPCB. Reports attached.

 (iv) J'R.WH!Art‘iﬁcial Recharge-No, of . Yes

| Istructures and recharging capacity ;‘No' |

L Capacty 4500

I.' o I R !Exgc_l_._a_tt_ed in the Integrated fownship at Gajraula.
! {v) |Photographs Yes

|

RO S - ‘ I* Please Attach file in Attachment(s) section
! (vi) r.lPiezometer with AWLR & Telemetry  |Yes '
. i (Ambient level, in accordance with ground water abstraction

- ) i . i _s_try_ctur_e in compliance m_«’ith the direction of NOC,

 (vil) |Recycle / Reuss Yes

' i 1420.00 (m3/day)

1153300.00 (m3/year)

Distillery RO permeate (around 420 KLD) currentiy being utilized
for molasses dilution in

'process/ horticulture, may also be utilized for cooling towers make
‘up during less

. requirements in process/ rainy season;

_ (vill) ‘Action Taken Report Within 1 Year Yes

§ . (ix) :Remarks

E"Additional Measures - Remarks:

T T T T U 7 T 7T T E TR OO 6ROUP RO EDGE e e O1
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Government of India

Central Ground Water Authority (CGWA)
’ Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for [ssue of NOC to Abstract Ground Water (NOCAP)

b
’ 1). |Adoption of Villages
) |
¥ . i
.
A
2}, FPlantaﬁon of Trees
'
3). |School Sanitation / Drinking Water

N

i
y i

|
I
¥ Attached Files:
Y 1). Photographs
» No Attachment Found |

2). Self Compliance
@ No Attachment Found !
[
®
v
B
w
w
¥
]

Self Compliance

Yes
|
We are constantly engaged in contribuling towards sustainable
development by working with the community in vicinity to its ;
manufacturing locaticn at Gajraula, The Company implements its
community development activities through the non-profit i
organization of Jubilant Group known as “Jubilani Bhartiz
{Foundation” (JBF). JBF initiatives focused on primary education,
basic healthcare and skill development for employability and self- |
sustenance. The efforts ars based on the 4P model of partnership |
{(Peo
iYes !
'Greenery development and tres plantation is our ongoing activity, '
[ln last FY (17-18) total 2000 nos. trees planted as per our
B Egmm_ijmg_r}l_ for the protection of environ_me_qt.
[Yes
We are constantly engaged in contributing towards sustainable
|development by working wilh the community in vicinity to its
‘manufacturing location at Gajraula. Company initiatives focused

~ on primary education, basic healthcare and skill development for

iemployability and seif-sustenance. 200 Hand pumps for individual -
[households were Constructed in 50 fifty villages. |

21S




{1ea A jgw)
0005901 GoissIuued
9218¢ L2l (711 uy) eBesany
629.5F IVLiOL
£7965 vZ6l EIET
gliel LS Aenigeg
CEBB kS fienuer
PrELL 99¢ 1aquzoaq
LGEBS 082z 12quaioN
60088 BEBC 1340100
ZGE6E ZEEL JERTEEES
195% 87l 1snBny
96822 Zel Anp
88685 0002 aunp
LEVOr 86% 1 fein
GETET SLL |Udy
6L-810Z
[ ooog uoissjuiad
yuow/gw  Aepjcuw
nun Asjisig HLNOW

g2 uondwnsuoo 1ajepn

296



({ea ) feui)
000S90L olsaitiiey
LZYbE EELl () uy) ebesany
EZLELY IVLIOL
£28k2 108 [EIET
ZhlLZ Ll fienigay
SZP0E L86 Menuer
£0F9E il lsquiaoeg
OpOEE 10LL IERMELG
0Skkp PEPL 1290120
0905E BOLL Iaquaydag
0zZskz LBL 1snbny
oozZer PBEL Ainp
£6/68 0882 aunr
04£9 8le Aepy
/6887 /B8 |udy
Bi-2102
[ 000 uoissjuag
Yuowygw  Aeprew
nun Asjesig HLNOW

ejeq uondwnsuog 1ayepp

217



21@

b g,
mee Nt Ls) [t oy b} Bezir i o Iem g rvzi
rspuem [ wn “trner s - T - [ peLkivs ! 9iIK | peey TSR | MIIEY | -
7 BB iE T FLI R T L L [5 BOIF | pasg | CORCNER | L T T
13 [ 71 OEAGHS | spez | GL9BLTH WIS | EAICE ] [
7] W - GNEIORE | gee | BASBILR I 0
i G0 s | OWEIORE | ouse | WRLEdSD LR WENICH [ a
ThiE T aRmers | —am T [ [ -
o AgRarE a EaLGiE TR0 | B n a |
TR Fivive oecl TR GRigie | s | g [l
i i [ CLnE | BaiEs LY [ [
] s =1 R Bty | salics ) @
BEILFET B aer | ] DCEILTY A | o | TR |
[ [ T BLAFSTY WCRliEY | scolicE (] 3
[ T ol e [ AT WL r] [
L T T [ECE | oserTy BEIG | wa
ey OEIENIT et Al | GG WEFEE | wuay
o aFEA I 0 TG TEETVEE | WOONISE | yaar
BEETIRE 8 CHOTITY | OECIED | gw |
o LG AT o
B | OAINES | wa0EiE | oon
BEALET | el [ BT | urm
BEETELT | ooy [ WALIor | e
TR | tel o WA | et
EENED ) W |
(L) FEETRES | i & LT
e i) i Lol M ¥ RIS | e
m Ciy Wit LN & EEEEED
— ETi) e ] TIRINEY | oide | me ¥ THITHEE | sowt
| R w TETT TR | SN | g 0 T | st
—a— e - (LU0 TR | SHED | e ] wan
— 1t e Taer | | orEEi e | o ) ] et
e CT) A Fe e T o v Gikaiin | onENY | gt [ LR EEET
wsarmn [Foprs i g |l na Wapaws rera | 41 Aawmns Fivn s | (Lovwmning | Bepeai eat] Sy i | 1 o B | (L0 Fepwan s | (1 Ape Iy Fagray

e BT S ROl TRV A 1R QA - SRR OSSR T SN

—| — B W AR o pacaamar - [JAR)T Mt AN) S - oN A




ELESDT

616193

2,05, 2013

01.05.2019

Inspaction Date  03,05.2019

!ig B EI"|§|| 3i3 H

xi|9|i

.!.;r_gﬂk

o 4 z|*|asmel.g

.'I.. .g—.l |= s .-i.iI. (M

LIS I- il |ii! —I

srEsisls
| { §|!ﬂ

i s;s}égs i

L %%Js%

§ ﬂﬂﬁ’

in | dRaaing

Eupﬁ%ifﬁf

ig!aig

it 'izl izl ARF :zz|i|,§|§
|

iﬁﬁ

Rranee

I\#mai 1 ;{e

T T T
Sl L
ﬂﬁ§k§!;aﬂ§5

| ili%;;*“%iﬁ

[

aupain

g

|
P

I: 1!!1: LE ] §|!.:I= Eomig

Borewell No. - 5 (Near Railway Siding) - Dedicated to Distillery Unit
Water Extraction Details - Jubllant Life Sciences Limited, Bhartiagram, Gajraula
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— ENVIRO-INTERNATIONALI

Lab Recognition. Mingtey of Environment, Farest & Climale Change, Govl of lndii
Under Gazelle Nolilication SO 2850 (F), S Mo 32,
N.ABL, Carificate Mo, TC-6545, UL FPCE. F- 14528 CLMAY Val 11720012-13

i(“ GHAG

ISSUED TO:
Jubilant Life Science Limited SUBJECT : Ground Water Analysis
( Bhartigram-Gajraula) OBJECT : Measuremenl of Waler Quality
Distt ~Amroha-244233 _ PRINCIPLE & METHODS: "APHA"23™ Ed.
| Sample Details - Tube Well No_ -05 Waler Qualily Sample Collection Date 13102/2019
| Sample Reference” EILJLSLO2/19/GW - 547 Sample Reporting Date:  20/02/2019
HY ANALYSHE REPORY
f ! Lhiad W1 S o fegapiable Limir
e ‘I""  Wea, (5
Physical Parameters - -
1 Colour | Hazen <1 5
2 Dissolved Solids f mag/l 312 ‘ 500
& pH Value - 200 6.5-8.5
General Parameters B -
4 Total Hardness (as CaCO3) mg/l 149 B 200
5. Tolal Alkalinity as calcium carbonate mg/l 160 200
6. Iron {as Fe) mg/l BDL 0.3
7 Chlorides (as Cl) mgll 24 250
8 Sulphate (as 504) _ ~ mgll 9 .. 200
9. Magnesium (as Mg) mgil 16 B 30
10. Calcium {as Ca) mg/l 38 75 |
11. | Copperas (as Cu) ) ma/l BDL 0.05 )
|12 Zinc (as Zn) mg/l BDL 5
13, Manganese (as Mn) mg/| BDL 0.1
14. | Fluoride (as F) ma/! BDL 10
15 Phenalic Compound (as CE6H50H) ~ mg/l BDL* 0.001
16, | Selenium (as Se) mg/l BDL 0.01
| 17. | Nitrate ( as NO3) mgl BDL 45
[ O%iC HHoSiana s
18. | Lead (as Pb) i mal BDL ' 0.01
19. | Nickel (as Ni) mg/l BDL 0.02
20. | Cyanide (as CN) mg/l BDL - 0.05
21. | Phosphate as PO4 mg/! BOL -
22, Chromium ( as Cr) N mg/l BDL 0.05
23| Cadmium (as Cd) mgll BDL* 0.003
24. Arsenic (as As) mg/l . BDL 0.1
25 | Mercury (asHg) ma/l BDL? 0.007
Bactericiogical Qua fity of Diir ,.f-:in: [t
| 26| Total Coliform | MPNAOOmI ] il | Nil
BDL: Below Delectable Limil, Std: BIS:10600: 2012, BDL <0.05 BDL"<0.005
Cheglted/By s
R.P o Lo, ek Vi
{*{(3% % ‘| ERVIRO-IRT rR.\.H]UNi’l
\F\\) / -}‘33-,13;! Udyog Kendra-Il Ext., Eco Tech-l
NG '-Tﬁ?aler Moida, Distt, Gautani Buch Nagar-201306
N.B.:-

« The Sample/Samples received shall be destroyed after 2 weeks unless specified otherwise.
« The Resull indicaled only refer to the tesled samples.
+ The Cerlificate shall not be used in any media or as evidence in the court

of law without prior written consent of the laboratory,

St
Pl
HITION “u* T

LR LR

Off, & Lab . 138-139, Udyog Kendra-ll Extn, Eco Tech-lll, Greater Noida-201 306
- 9810008664, 8810725666, 0910233668 IS0 : 9001 : 2008, I1SO : 14001 : 2004

- envirointernationalec@gmail.com
OHSAS : 18001 : 2007

2]
vipul_kumard @rediffmail.com
@ www.envirointerational.in r2__’1.'1"'"
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AES Laboratories (P) Litd.
attalyzing today for an assuted LOMOITOW ...

AES
LABORATORIES

p e N

Laboratory: B-118 Phase-ll, Noida, UL.F. 201306
Ph.: 01204646700, 4646720, 4646731
E-mall; support@aeslabs.com

Office: 122M22-A, Hemkunt Chambers,

89, Nehru Place, New Delhi-110018

Ph. 011-45066313, 45066390, Fax: 011-26219130
CIM No. U74899DL1991PTC045168

TL-6308

TEST DERTIFICATE

jssued To:  Jubilant Life Sciences Lid. Report No: 11-230718-10 ]
Bhartiagram, Distt. Amroha, J.P. Magar, Report Dale: 04108720186
Cajraula, Ullar Pradesh - 244223 Sample Received On : 2300772018
Sampled By: AES Labs (SM 1.4)
Description:  Tube Well Water from Tube Well No. 5 Analysis Starl Dale 2310772018
Analysis End Dale 041082018
Page Tof 2
Drinking Water - Tesis as per IS 10500:2012
RESULTS
S.Mo. Parameter Test Methad Resulis Units Limits Extended
Limits
Bacteriological Quality of Drinking Water
1 Coliform 15 1622:1981 Absent cfu/100ml Absent -
Organoleptic and Physical Parameters
2 Colour IS 3025 pt 4: 1983 <1.0 Hazen Max 5 Max 15
3 pH Value al 25°C 1S 3026 FL 11:1983 7.6 - 5.5-85 No
relaxation
4 Solids Dissclved (TDS) IS 3025 PL 16:2006 285 mg/l Max. 500 Max, 2000
General Parameters Concerning Substances Undesirable
5 Calcium (as Ca) 1S 3025 Pt 40:1991 40 mg/l Max. 76 Max. 200
G Chioride (as Cl) IS 3025 Pt 32:1988 10 mg/l Max 250 Max 1000
7 Copper {as Cu) 1S 3025 P142:1992 ND (<002)  mgll Max. Q.05  Max. 1.5
8 Fluoride (as F) 1S 3025 PL 60:2008 ND (<0.1) mgll Max. 1 Max. 1.5
9 Iron (as Fe) IS 3025 Pt 53:2003 0.05 magfl Max 1.0 No
relaxation
10 Magnesium (as Mg) IS 3025 Pl 4611994 9.72 mg/l Max. 30 Max, 100
11 Manganese {as Mn) 15 3025 PL 59:2006 ND (<0 02)  mg/l Max. 0.1 Max, 0.3
12 Nitrates (as NO3) 1S 3025 Pt 341988 <10 mg/l Max 45 No
relaxation
13 Phenclic compounds( as IS 3025 P143:1992 ND (<0.0008) ma/l Max. 0.001  Max. 0.002
CBHS50H)
14  Selenium (as Se) 1S 3025 Pt 56:2003 ND (<0.005) mgfl Max 0.01  No
relaxalion
15  Sulphate (as SO4) IS 3025 Pt 24:1986 8 mg/! Max 200 Max 400
16 Alkalinity Total (as CaCO3) IS 3025 Pt 23:1986 168 ma/l Max 200 Max 600
17 Hardness Total (as CaCO3) IS 3025 PL 21;20008 140 mg/l Max. 200 Max. 600
15 3025 PL49:1994 ND (<0.05)  mgll Max. 5 Max. 15
.\ AUTHORISED l?l(twoav
£ ,}‘_.'\",I

_ 03 April 2018
T&C Overleaf

Visit us at hitp:/iwww.aeslabs.com
Regd. Office : $-335, Greater Kailash-Il, New Delhi-110048

2.25%

. TRIGEN/TCF 1.0 NL



Lab Recognition; Ministy of Envitoninent, Forest & Climeiter Chiange,

Under Garzatle Natification S0 2850 (L), & No, 37,

MoAGL Cartificate Mo TC-6545, LRI BF-

— ENVIRO-INTERNATIONAL —

CGovl, of India

Jah28 CLMY Vol 201215

somTo = S T e 7
Jubitant Life Sefence Limlted SURLIELT o Dfnking Vater Aualysis ( Fost Monsoun)
{ Bhartigran-Gajraula) THJEGT Measurement ol Watar Hualily
Distt -Amroha-244233 PRINCIPLE 1 MEVHODS: “APHA“ 237" £,
_Sﬁ;m—nna_faﬂ_s_jube_-\ﬂdl No. — 6 Water Quality _PostMorsoon | sample Collection Date:  13/11/201 gt = o
|_Sample Reference: EIL/JLSL/11/18/DV/ — 4840 | sample Reporting Date:  19/11/2018 N .
i - " WATER ANALYSIS REPORT _ B
5. e Parmmctens it | uI-.;v\«'.'nfl“!‘}:]Ialp"_:;:..'{I::-rlr_-l;li"i:.’u_un-.'f:.m) Acceptable Linit®
“Physical Parameters r i ' ) )
L _Colour . - | taen | S i R
i Dissolved Solids 1 men s | 500
b2 i piieios e T B 6585
| General Paramefers i -] pees
4, Total Hardness (as CaCO3) mg/l 13 200
5., Total Alkalinity as calcium carbonate mg/l I - S 200
6. | Iron (as Fe) me/l ' BDL 0.3
7. Chiorides [as Ci) | mp 27 250
8 Sulphate (asSO7) | mgn | 8 bl 200 i
Q. Magnesium (as Mg) | mg/ - 19 30
10, | Calcium (as Ca) Tmgh | 59 75
11 | Copper as {as Cu) mp/l BDL 0.05
12 Zinc [as Zn) mg/l BDL 5
— 43, | Manganese [as Mn] T men BDL 3 0.1
1 Fluoride (as F) N | men BDL 1o
15. Phenalic Compound [as CeHsOH)  m/l BDL* 0.001
16. Selenium { as 5¢) — o mg/l BDL 0.01
17. | Nitrate ( as NO3] el | BDL [
Toxic Substances - S e ;
18. [ Lead (as Pb) N g/l BDL 0.01
19. Nickel [as Ni} mg/l BDL B N 0.02
— 50, | Cyanide (asCN) g/l i BDL 0.05 1
n ‘Phosphate as PO4 mel | BDL - o
o | chromium { as Cr) N meh | BOL 005 |
23. Cadmium (as Cd) - mgl | BDL* 0003
24, Arsenic (as As| - mg/l BDL 0.1
s Mercury (as Hgl = mg/l ) BDL* 0.001
Baeteriological Quality of Drinking Water . S -
26 Total Coliform [ Mesiio0 mi il I

BPL: Below Detectable Limit. Stel: BIS:10500: 20

R.P. ah

N.B.:=

+ The Sample/Samples recelved shall be destroyed after 2 weeks unless spesified otherwise.

. The Result indicated only refer to the lested samples.

- The Certificate shall not be used in any media or as evidence in the court

of law without prior written consent of the laboratory.

12°, BDL<0.05 BDL'<0.005

ar ATER DY)

\ O s
ik O 114941 B LA SEES

Off. & Lab
s} - 0810098664, 9810725666, 9910233668
52 - enwvirointernationalec@gmail.com
svipul_lumard @rediffmail.com
] -www.envirointernational.in

:138-139, Udybg Kendra-ll Extn, Eco Tech-lll, Greater Noida-201 306

1S0 : 9001 : 2008, 1SO : 14001 : 2004

OHSAS : 18001 : 2007
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03 April 2018

AES Laboratories (P) Ltd.

analyzing todiey for an assured tomoerrot ...

Laboratory: B-118 Phase-ll, Noida, U.R. 201305
L4 Nk Ph.: 0120-4646700, 4646720, 4646731
TE-6308 E-mail: support@aeslabs.com
Office: 122/122-A, Hemkunt Chambers,

80, Mehru Place, New Delhi-110019

Ph. 011-45066313, 45066390, Fax: 011-26219130

TEST GERTIFICATE GIN No. U74889DL1931PTCO45168
lssued To:  Jubilant Life Sciences Lid. Report No: 14-2307118-10
Bharliagram, Distl. Amroha, J.P. Nagar Repart Date: 04/08/2018
Gajrauta, Ullar Pradesh - 244227 Sample Received On 2310772016
' Sampled By: AES | abs (5M 1.4)
Description:  Tube Well Water from Tube Well No. 5 Analysis Starl Date 2510772018
Analysis End Dale . 04/08/2018

Page 2 of 2
Drinking Water - Tests as per 1S 10500:2012

RESULTS
8.Mo. Parameter Test Method Resulls Units Limits Exlended
Limits
Parameters Conceming Toxic Substances R
19 Cadmium (as Cd) 1S 3025 Pt 41:1992 ND (<0.001) mg/l Max 0.003 No _
relaxation |
20 Cyanide (as CN) 1S 3025 Pt 271986 ND (<0.01)  ma/l Max. 0.05 No S
relaxation
21 Lead (as Pb) 15 3025 PL47:1994 ND (<0.01)  mg/l Max. 0,01 No
relaxation
22 Mercury (as Hg) 1S 3025 Pl 48:1994 ND (<0.0005) mg/l Max 0.001 No i
relaxation |
23 Nickel (as Ni) 1S 3025 PI 54:2003 ND (<0.01)  mgil Max. 0.02 No
relaxation
24  Arsenic (as As) 1S 3025 PL 37:1988 ND (<0.01) mg/l Max. 0.01 No
relaxalion
25  Chromium (as Cr) IS 3025 PL 52:2003 ND (<0.01)  magll Max. 0.05  No
relaxation
Parameters not covered under above specification
26 Phosphale(as PO4) APHA 4500 (D) ND (<0.01)  mgfl

Remarks :  The Tested Parameters meet BIS Specifications

Nole(s) : ND means Not Detecied. The values enclosed in brackels are the detection limits of the mentioned test method.

The above remarks are compuler generated.

~t
prayhat Set

=

Visit us at hitp:/iwww.aeslabs.com - -
) i s T4 CF 1.0 NL
Reqd. Office : 5-335, Greater Kailash-ll, New Delhi-110048 RIGENTCE 1.0/

2_2.-.5‘ '

T&C Overteaf
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RS PP PRINCINE B METHUOS: AN 287 £
| Sample Detals 1 TubeNell Mo, 05 \)‘-’dit_r Cuality o Sample Collection Date:  23/08/19
Sample Nu.rmr- EILAILSE, for'. rwuw | Sampie Reporting Date:  29/08/19
|
Phasize! fanunieh B ===
77 Colaw | Iivaen ' | . ¥ 5
e ~biolved Solids o nowel [ st L.
Pt Value . | = L 74 ) . oaEY |
ML
i a Intal H.INPHEH (asCacns) T e ks s 2 T
Cos Total Alikalinity as ealciun catbonate [l o T M
& | im:;{as Fe) ) - Tl BoL T
! _._;_Llliurrt‘il’s [as C_J_ N - Lol [ I __ B6 o o f_i':'l __
| i3 suiphate [as ses) il S A S
i-_q ~ Magnesium | fas Ma) == e | ]_ =
i yE( Catcium [as Ca) . m \ i a1 B 3%
A coppecas fasCul | el | __ BDL_ B
' L Jincfms zo) o {wen | 0 BOL ' S
LD manganese (M) el R | il
T4 | Fuoride {as ) e T eoL W
1% | Pncnr.:ln. Cumpound [ars ol JJDH} I I T OBpDw | “(.m i
i L Selenium [asSe) el ~6DbL = L Toal
| Wit asNO3] T e - TR B
T L‘m] . S l_ i Il_lg-"i_" T e BOIL = I bur
— ! Nicket fas i) - Tmen T ool
(y.mldc fus CN} ---- B B BOL I
L r“hmphatt as POT __ o o i _ _:t_ly_i__r__ N - _ _[]_EBI.__ ] _,__ \ ! .
i E i myd BOL
— a3 _—[ Cadmium fas Cd) N, LR mod BDLT
! . | AmsenicfasAs) _ - “wed L - BDL o
e i Mcré:ﬁrﬂns Hal gl i ) BRL
T"‘:: , | Tuté'l'-(:'ﬁi'ffurm _; “ __ __ T Nl
1N g 2ot vl Tl S BB NG00 2002% | BDL <005 BOLY<0.000
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-NVIRO-INTERNATIONA]

. . [ il Recoondion: Misiey of Enviianment. Forest 8 Climede Change Govie of fnd
VT . Under Gazalle Motficalion S0 2800 (1), 5 Mo 32
Coihal MABL Cerificate No. TC-6id4G LLPRGEB, H-1B023CLAIR0TT 18
ISSUED TO: E E— - -
Jubilant Life Science Linited SUBJILET + einking Water Analysis { Pest Monsoon)
{ Bhatigaam-Gajraula) (BJER s Measurement of Water Dulity
Distt ~Amroha-244233 PRINCIPLE & METHODS: *ARHA 237" Ld,
sample Details « Tube —Well No.— 6 Water Quality | Sample Collection Date:  23/08/19 T
sample Reference: ENL/ILSL/OB/19/DVW — 6 Samplc_ RLpﬂrImg Date;  29/08/19
WA I'ER ANALYSIS REPCIRT
S. No. _ I’.'n‘mneter:.\; U!ul - .rhlﬁ;?‘y\:‘:_;;;% n{;‘; Acceptabie Limir*
| Physical Paramcters _ N ) i N .
1. Colour Hazen 1 5
. Dissolved Solids B _m_g,r'i o 393 S0 i
S pH Value _ ESh 7.2 ' 6585
C General I‘ammdcu
I 4— Total Hardness (as CaCQ3) R BT 160 | a0
5, Total Alkalinity as calcium car bonate g/l T 1es | oo
— & Iron (as Fe] N my/l ' BDL 03 i
7. | chiorides (as Cl) Cmgl | 23 L
"5 | Sulphate (a5 SO4] T e |02 200 g
[ s Magnesium [as Mg) _ me/l L 27 30
10, | Caicium [as Ca) B | w70 75
11, Copper as |as Cu) " mgfl I BDL O 00s |
12 zZine (as Zn) - — myl BDL i ) =
13. Manganese [as Mn} — mgll ' BODL 01
14 Fluoride (as Fj 'S - mg/l BOL 1.0
15, Phenalic Cnmpound [as CollsOH| mel EDL* 0.001
16 | sclenium [asSe] mg! | BDL 0.1
_ &r Nitrate { as NO3) mefl | obL 7 15
Toxic Substances NI B
s Lcad [as Ph) il mgfl BDL 001
14, Nickel {as Ni} | mgA BDL e
20. Cyanide (as CN] gl | ~ BDL 00
71, Phosphate as PO mg/l BDL -
23, Chromium [ as Cr) mg/l BOL .05 o
23 Cadmium [as Cd] gl o BDL* 6oy |
T Arsenic [as As) ik o med ~ BDL 00
s Mercury [as Hq) o me/l _BDL” ~0.001
B'lctcrmlugrcat Quality of Drinking Water _
6. | Total Coliform - | senicowl | ) il -3
BDL: Below Detectable Limit. Std: BISz10500: 2012% , BDL<0.05 BDL*<0.005
Chectied By
R.P. Mjkwah
. -
Gt bl\l .ﬂ MR ) E":‘
LTSV e
.u"r.‘.':?;\
"“'\-,_._ -
N.B.:-
. Tha Sample/Samples recaived shall be destroyed aller 2 weelks Hnless specified olthenwse.
« The Result indicated only refer to the lested samples.
. The Cerificate shall nat he used in any media or as evidence in (he coun
of Jow withowt prion written consent of the laboratory. 3
Ofl & Lab  138-139, Udyog Kendra-ll Extn, Cea Tech-lil, Greater Noida-201 306
0 - 9810098664 . Y8 10725666, 9910233668 . (S0 : 9001 : 2015, ISO : 14001 : 2015
=2 -envirointernationalec@agmail.com
> Cvipul umard @orediffmail com 2?__'7 OHSAS 18001 @ 2007

& www envitaintarnational.n



Product 1D

STAG23435

Annexure - 3

Well Name

Jubilant, Gajraula - Behind Noble

Well Location

Industry Narme

(28.826567,78.239334)

Jubilant Life Sciences Limited (Distillery Unit )

e Date Time Depth Type

| 31-08-2019 05:00 PM 14.609m Regular
31082019 0400PM - | 14632m Regular
31-08-2019 12.00 PM 14.628m Regular

| 31-082019 08:00 AM 14.448m Regular
31-08-2018 04.00 AM 14.494m Regular
31082019 12:00 AM 14.49m | Regular
30-08-2019 08:00 PM 14.548m Regular |
30-08-2019 04:00 PM 14.497m Regular
30-08-2019 12:00 PM 14.483m Regular |
30-08-2019 08:00 AM 14.341m Regular
30-08-2019 04:00 AM 14.389m Regular
30-08-2019 12:00 AM 14.442m Regular |

- 29-08-2019 08:00 PM 14.542m Repular
29-08-2019 04:00 PM 14.545m Regular
29-08-2019 12:00 PM 14.494m Regular
29-08-2019 08:00 AM 14 344m “Regular

| 29-08-2019 04:00 AM 14.389m Regular
28-08-2019 08:00 PM 14.389m Regular
28-08-2019 12:00 PM 14.361m Regular
28-08-2019 08:00 AM 14.255m Regular
28-08-2019 04:00 AM 14.313m Regular
28-08-2019 12:00 AM 14.345m Regular
27-08-2019 08:00 PM 14.341m Regular
27-08-2019 04:00 PM 14.259m Regular
27-08-2019 12:00 PM 14.182m Regular |
27-08-201Y9 08:00 AM 13.885m Regular

[ 27-08-2019 04:00 AM 13.889m Regular |

[ 27082019 12:00 AM 14.226m Regular
26-08-2019 08:00 PM 14.21m Regular
26-08-2019 04:00 PM 14.193m Regular
26-08-2019 12:00 PM 14.211m Regular
26-08-2019 08:00 AM 14.128m Regular
26-08-2019 04:00 AM 14.142m Regular
26-08-2019 12:00 AM 14.275m Regular
25.08 2019 08:00 PM 14.299m Regular |
25-08-2019 04:00 PM 14.317m Regular
25-08-2019 12:00 PM 14239m | Regular |

229




25082019 T il0aav | tazum Repular
s 082019 | 0800AM |  14.221m “Regular
2508 2019 04:00 AM a328m | Regular |
| 25.08-2019 T 12:00 AM T 14.492m Regular
24-08-2019 ~08:00 PM T 1as3sm Regular
Il 24-08-2019 04:00 PM 14.352m ] Rugul;\.;'
| 24082019 12:00 PM 14.729m Regular
24-087019 0800 AM  14.688m Ropular |
| 2082019 | 04:00 AM [ 14.691m Regular
24-08 2019  12.00 AM 1a.38am | Regular
| 23-082019 08:00 PM 14.345m Regular
| 23-08-2019 04:00 PM 14.571m Regular
23082019 T y200PM | 14.542m Regulal
23082019 | 08:00 AM 14.504m Regular
23-08-2019 04:00 AM 14.338m Repular
. 23-08-2019 12:00 AM 14.587m Regular
22 08-2019 08:00 PM . 14.493m ~ Regular
22-08-2019 04:00 PM 14.427m Regular
22.08-2019 12:00 PM 14.479m Regular
2208 2019 08:00 AM 14.439m Regular
22-08-2019 04:00 AM 14.434m Repular
22-08-2019 12:00 AM 14.373m Regular
21-08-2019 08:00 PM 14.377m Regular
21-08-2019 04:00 PM 14.409m Regular
21-08-2019 12:00 FM 14.389m Regular
21-08-2019 08:00 AM 14.244m Regular
21-08-2019 04:00 AM 14.305m Regular |
21-08-2019 12:00 AM 14.327m Regular
20-08-2019 08:00 PM 14.016m Regular
20-08-2019 04:00 PM 14311m Regular
20-08-2019 12:00 PM 14.226m Regular
20082019 08:00 AM 13.836m Regular
20-08-2019 04:00 AM 13.835m Regular
20082019 12:00 AM 14.12m Regular
[ 19-08-2019 08:00 Pi\;'[-_- 14.144m Repular
19-08-2019 04:00 PM 14.095m Regular
19-08-2019 08:00 AM 14.081m Regular
19-08-2019 04:00 AM 14.126m Regular
18 08-2019 08:00 PM 13.836m Regular
18-08-2019 04:00 PM 13.916m Regular
18.08-2019 12:00 PM ~ 1409m | Regular
18-08-2019 10:44 AM 14.194m Regular
18-08-2019 04:00 AM 14.298m Regular
18-08-2019 12:00 AM 14.358m Regular
[ 17.08-2019 08:00 PM 14.099m Regular
17-08-2019 04:00 PM 14.259m Regular
17-08-2019 12:00 PV 14.486m ~Regular
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17-08-2019 08-00 AM 14.5m Repular
17082019 | 0400AM | 14.517m " Regular
17-08 2019 12:00 AM ae1/m | Repular
 16-08-2019 08:00 PM 14.591m Regular
T 16-08-2019 04:00 PM 14.541m Regular |
16-08-2019 12:00 PM  14.556m Regular
 1608-2019 08:00 AM 14.551m Regular
16-08-2019 04:00 AM 14.186m Regular
16-08-2019 12:00 AM " 14586m | Regular
15-08-2019 OSEPM = 1 M,-SE!m Repular
15-082019 04.00PM 14.586m Repular
 15.08-2019 12:00 PM 14.586m Regular
 15-08-2019 08:00 AM 14.535m Regular
15-08-2019 04:00 AM 14.6m Regular
15-08-2019 12:00 AM 14614m | Regular
14-08-2019 08:00 PM 14 345m Regular |
14-08-2019 04:00 PM 14.618m Regular
14-08-2019 12:00 PM 14 608m Regular
14-08-2019 08:00 AM 14.523m Regular
[ 14082019 04:00 AM 14.669m Regular
14-08-2019 12:00 AM 14./76m Regular
13-08-2019 08:00 PM 14.916m Regular
13-08 2019 04:00 PM 15.02m Regular
13-08-2018 12:00 PM 15.058m Regular
12-08-2019 08:00 AM 14.921m Regular
13-082019 |  04:.00AM 14 836m Regular
| 13-08-2019 12:00 AM 14.898m Regular
12.08-2019 08:00PM |  14.915m Regular
| 12-08-2019 04:00 PM 14.875m Regular
12.08-2019 12:00 PM 14.842m Regular
| 12082019 08:00 AM 14.746m Regular
12-08-2019 04:00 AM 14.875m Regular
12-08 2019 12:00 AM 14.768m Regular
11-08-2019 08:00 PM 14.852m Regular
11-08-2019 04:00 PM 14.753m Regular
11-08-2019 12:00 PM 14.704m Regular
11.08-2019 10:23 AM 14.733m Regular
09-08-2019 12:00 PM 14.751m Regular
09-08-2019 11:28 AM 14.735m Repular
09-08-2019 08:.00 AM 14.878m Regular
 09-08-2019 04:00 AM 14.681m Regular
08-08-2019 04:00 PM 14.875m Regular
08-08-2019 12:00 PM 14.518m Regular
08-08-2019 08:00 AM 14.776m Regular
08-08-2019 (04:00 AM 14.813m Regular
08-08-2019 12:00 AM 14,732m Repular
07-08-2019 08:00 PM 14.415m Regular
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B (Jz‘—UB)U_l‘-J_ _{_)_I .00 Piﬁ ]«:1-.’%6i1||1_. _P.ieg_',l.rlm

—oea019 | 1200PM | 14.608m " Regular |
T 07082019 TOR00AM | 14.608m " Regular

~ 07-08-2019 00.00 AM Qa71am | Regular |
07-08-2019 12:00 AN’;__; __14—7&;1 Regular T
06-08-2019 08:00 PM | 14.704m Regular |

06082019 TToa00PM | 14711m | Regulas

06082019 12:00 M wm72im | Regular

 06-08-2019 T 08:00 AM T laoom | Regular
06 08-2019 Seoba | 146im | Regalar |
06-08-2019 ~12:00 AM | 1a677m |  Regular
05-08-2019 C08:00PM 14.593m Regular

 05.08-2019 0400PM | 14.621m Regular |
05-08-2019 12:00 PM 14.484m Regular

[ 05082019 0800AM | 14.502m Regular
05-08-2019 04:00 AM 14.634m Regular |
05-08-2019 12:00 AM 14.69m Regular |
04-08-2019 08:00 PM 14.693m ~ Regular

| 04.08-2019 04:00 PM 14.67m Regular

" 04-08-2019 12:00 PM 14.687m Regular

04-08-2019 08:00 AM 14.546m Regular

| 04-08-2019 04:00 AM 14.766m Regular
04-08-2019 12:00 AM 14 735m Regular |
03-08-2019 08:00 PM 14.833m Regular

T 03-08-2019 04:00 PV 14.835m Regular

| 03082019 12:00 PM 14.94m Regular |
03-08-2019 08:00 AM 15.057m Regular
03-08-2019 04:00 AM 15.186m Regular

[ 03.08-2019 12:00 AM 15.196111 Regular

- 02-082019 08:00 PM 14.905m Regular
02-08-2019 04:00 PM 14.909m Regulm___l
02-08-2019 12:00 PM 15.182m Regular
02-08-2019 11:07 AM 15.175m Regular
02-08-2019 08:00 AM 15.193m Regular
02-08-2019 04:00 AM 15.288m Regular
02-08-2019 12:00 AM 15.307m Regular
01-08-2019 08:00 PM 15.313m Regular
01-08-2019 04:00 PM 14.709m Regular
01-08-2019 12:00 PM 15.283m Regular
01-08-2019 08:.00 AM 15.248m Regular
01-08-2019 04:00 AM 15.234m Regular
01-08-2019 12:00 AM 15.241m Regular
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20-04-2019 04:00 PV 13.483m regular
20-02-2019 12:00 PV 13.62m resular
20-04-2019 08:00 AM 13.351m regular
20-04-2019 04:0C AM 13.351m | regular
20-04-2019 12:00 AM 13.459m regular
19-04-2019 08:00 PM 13.83m regular
19-04-2019 34,00 P 13.66m regular
18.04-2019 12:00 PM 13:.745m regular
15-04-2015 0B:00 AM 13.641m regular
19-04-2019 Qa0 AM 13.63m regular
19-04-2019 12:00 AM 13 58Em regular
18-04-2013 08:00 PM 12.632m regular
18-04-2019 04:20 PW 13.726m regular
18-04-2013 12:00 P 13.826m regular
18-04-201% 11:24 A 13.801m regular
18-04-2019 08:00 AMi 13.538m regular
18-04-2015 04:00 AM 13.735m regular
18-04-2019 12:00 AN 12.769m repular

04-2019 Q0800 PM 13.926m regular
17-04-2018 04:00 PM 13.662m regular
17:04-2019 12:00 PM 12.641m regular
17-04-2018 08:00 AM 13.624m | regular
17-04-201% 4.00 AM 13.48m | regular
17-04-2015 12:00 ANV 12.854m regular
16-04-201¢ 08:0C PM 13.85%m regular
16-04-201% 04:00 PM 13.864m regular
16-04-201S 12:0C PM 13:913m regular
16-04-2015 CE:00 AM 13.874m regular
16-04-201% 04:00 Al 14.102m regular
16-04-2012 12:00 AM 14.206m regular
15-04-201¢ 08:00 BM 14.254m regular
15-04-2018 04:00 B\ 14.216m regular
15-04-201% 12:00 PV 14.235m regular
15-04-201% 11115 AM 14.237m regular
15-04-2019 0800 AM 14.165m regular
15-04-2018 04:00 AV 14.18%m regular
15-04-2018 12:00 A 14.085m regular
14-04-2019 08:00 Pra 14.321m regular
14-04-2015 04:00 P04 14.21m regular
14-04-2019 12:00 PV 12.85m regular
14-04-201% 08:00 AM 13.848m regular
14-04-2019 D4:00 AM 13.585m regular
14-04-201% 12:00 AM 14.047m regular

13-04-2019 04:C0 PM 14.116m regular
13-0£-2019 12:00 FM 14.124m regular
13-04-2019 08:00 AM 13.863m ragular
13-04-2019 04:00 AM 13.604m regular
13-04-2019 12:00 AM 13.843m regular
12-04-2019 08:00 PM 14.134m regular
12-04-2019 04:00 M 14.1441m regular
12-04-2012 12:00 PM 13.B33m regular
12-04-2019 11:06 AM 14.122m regular
12-04-2013 QB:00 AM 14042m regular
12-04-2019 04:00 AM 14.022m regular
12-04-2015 12:00 AM 14 03ém regular
11-04-2018 03:00 PM 14 143m regular
11-04-201% 04:00 PM 13.903m regulzr
11-04-2015 12:00 PM 14.182m regular
11-04-2019 CE:00 AM 13.635m regular
1-04-2018 04:00 AM 13:685m regular
1-04-2012 12:00 AM 14.085m regular
10-04-2019 08:00 PM 14.507m regular
10-04-2019 04:00 B0 14.236m regular
10-04-2018 12:00 PM 13.844m regular
10-04-2019 08:00 av 12.882m regular
10-04-2018 04:00 AN 13.645m regular
10-04-2018 12:00 AM 13.965m regular
09-04-2019 08:00 P 14.155m regular
08-04-2015 04.00 Frd 14.017m regular
05-04-201%2 12:00 F 14.02m regular
06-04-201¢ 10:58 AM 13.874m regular
09-04-2018 08:00 AM 13.825m regular
09-04-201% 04:00 Al 12.872m regular
08-04-2015 CE:00 PM 12.784m regular
08-04-2018 04:00 PV 14.013m regular
08-04-2019 08:00 AM 13.905m regular
. D8-04-2019 0£:00 AM 13.94m regular
08-04-2019 12:00 AM 14,054m regular
07-04-2019 08:00 PV 14.302m regJlar
07-04-2019 04:00 PV 14.24bm regalar
07-04-2019 12:00 PM 13.801m regular
07-04-2019 08:00 AM 14.224m regular
07-04-2015 04:00 A 14.096m regular
07-04-2019 12:00 AM 14,199m regular
06-04-2019 08:00 PM 14.013m regular
06-04-2019 04:00 FM 14.473m regular
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02-02-201¢ 08:00PM | 12.823m |  regular
§2-03-2019 04:00PM |  12734m | regular
02-03-2019 12:00 2 13.057m regular
92-03-2018 | 08:00 AM 12.742m regular
02403-2018 | 04:00 am 12,042 regular
02-02-2018 | 12:00AM | 11.514m regular
0103-2012 | ©08:00PM | 12234m regular
01-03-201¢ | 04:00PM |  12.808m regular
01-0 12:00 I 9.155m regular
28-02-2018 08:00 | 12.766m regular
28-02-2018 G4:00%M | 1084a7m regular
28-02-2019 12:00PM | 12.482m regular
28-02-2028 | oR00Am |  13amm regulzr
28-02-2018 | 0400 A regular
28-02-2019 | 1300 AM regular
27-02-31 B# 08:00 PM regular
27-02-2019 04:00 Pty regular
T%.uc. | 12:00 P regular
27-02-2018 | 0800 AM regular
«u.r.m-m_uum i 05:00 &AM regular
27-02-2019 12:00 AM regular
256-02-2019 02:00 P regular
26-02-2019 |  Q4:00 FPM regular
26-02-2019 |  1:00PM regular
26- S 2018 | 08:00AM | i7.2s8m | regular
2-2013 04:00 AM 1268m | regular
MU.S 2019 12:00 AM 12.742m regular
25-02-2018 | 0B.00 PM 12.8m regular
25-02-2018 | oa00em 12.767m regular
25022018 | 1200°M | 13789m | reguiar
25-02-2019 | 08:00AM |  13.0%4m | regular
25-02-2019 | | 11857m | resular
25-02-2013 | | 1258/m | regular
24-02-2013 | 11115m | regular
24-02-2018 10.386m | regular
24-02-2019 12.79m | regular
| 24-02-2019 0B:00 AM 11.178m | regular
24-02-2019 | 04:00 AM 14,323m regular
24-02-2019 | 13:00 AM 11.838m regular
23-02-2019 08:00 PM 13.157m regular
23-02-2018 04:00 Pm 13.074m regular
23-02-2018 12:00 P 12.058m regular
23-02-2019 U8COAM | 13.006m regular

_Mw-uu,m&m 04:00 AM 13.867m regular
23-02-2019 12:00 AM 12.231m regular
22-02-201% 08:00 P 12.811m regular
22-02-2018 04:00 Pvi 13.07m regular
22-02-2018 12:00 M 12.835m regulz
22-02-2019 CB:00 &M 12 897m regular

22-02-2019 24:00 AM 12.783m regular
21-02-2018 08:00 PM 11.179m regular
21-02-201¢9 04:00 Fpa 12.279m regular
21-02-201¢8 12:00 PM 12.797m regular
21-02-201% 08:00 Am 12.566m regular
21-02-2019 04:00 AM 12.864m regular
21-02-2019 12:00 AM 11.793m reguiar
20-02-2019 05:00 PV 12.992m regular
20-02-2019 04:00 v 2.462m reguiar
20-02-2D18 12:00 PM 12.735m regular
20-02-2015 08:00 AM 10.676m regular
20-C2-2019 04:00 AM 12.642m regular
20-02-2018 12:00 AMm 12.732m regular
18-02-201¢ 08:00 em 12.64m regular
18-02-2018 04:00 PMm 12.561m regular
18-02-2015 12:00 PM 12.642m regular
19-02-2019 08:0C am 11.042m regular
19-02-2018 04:00 Am 12.655m regular
18-02-2018 12:00 &AM 13.5%4m regular
18-02-2018 08.00 PM 12.897m regular
18-02-2018 04:00 P 12.413m regular
18-02-2018 12:00 BM 12.417m regular
18-02-2019 08:00 A 10.582m regular
18-02-2019 04:00 A 12.819m regular
18-02-2019 12:00 am 12.821m regular
17-02-2015 08:00 PMmi id.41m regular
17-02-2019 04:00 PM 13.016m regular
17-02-2018 12:00 P 12.971m regular
17-02-2019 08:C0 am 12.421m regular
17-02-201% 04:20 AM 11.826m regular
17-02-2019 12:00 AM 12.738m regular
16-02-201% 08:00 P 10.67m regular
16-02-2019 04:00 Ppv 12.836m regular
16-0z-2019 12:00 P\t 12.681m regular
16-02-2019 08:00 AM 11.255m regular
16-02-201% 04:00 AM 11.975m regular
16-02-2019 12:00 am 12.825m regular
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01-02-2019

13.078m regular
31-01-2019 9.201m regular
31-01-2018 13.037m regular
31-01-2019 12.681m regular
31-01-201¢ regular
31-01-2019 regular
30-01-201¢8 regular
30-01-2018 regular
30-01-2018 regular
30-01-2015% n.guom AM regular
30-01-2029 C4:00 &AM regula
30-01-2018 00 Al reguia
29-01-2019 08:00 20 regular
28-01-2018 24:00 7™ reguiar
29-01-2019 12:00 PV regular
29-01-2019 02:00 AM regular
28-01-201.8 0£:00 AM regular
29401:2018 12:00 &M regular
28-01-201 08:0C PM 12.732m regular
28-01-2019 24:00 PV 12.895m regular
28-G1-2019 12:00 PM 13.166m regular
28-01-2019 DE00 AM 4. 3E5m regular
£8-01-2019 04:00 M 12.136m regular
28-01-2019 12:00 AM 11.8229m regular
27-01-2018 05:00 P 12.786m regular
27401-2018 04:00 PM 13.185m regular
27:01-2018 12:00 FM 12.832m regular
27-01-2019 Q8:00 A 8.75dm regular
27-01-2019 04:00 AM 13.873m regular
27-01-2019 12:00 AM 12.766m regular
28-01-2019 08:00 P 13.088m regular
26-01-2019 04:00 PM 13.0581m regular
26-01-2019 12:00 P 13.327m regular
26-01-2013 08:00 AM 11.428m regular
26-01-2019 04:00 AM 11.077m regular
26-01-2018 12:00 AM 12.198 regular
25-01-2019 08:00 PV 13.15m regular
25-01-20192 04:00 P 13.158m regular
25-01-2019 02:38 B 13.297m trigger
25-01-2018 12:00 PM 10.883m regular
25-01-2019 08:0C AM 13.001m regular
25-01-2019 04:00 &AM 12.652m regular
25-01-2018 12:00 AM 12.842m regular

24-01-2019 08:00 PM 12.987m regular
24-01-2019 0400 PM 12.985m regular
24-01-2019 12:00 PM 12.982m regular
24-01-2019 CB:00 AM 10.282m regular
24.01-2018 24:00 Al 12.621m regular
22-01-201% 12:00 AM 12.728m regular
23-01-2018 08:00 PM 12.297m regular
23-01-2018 J4:.C0PM 13.195m regular
23-01-2019 12.00 PM 2.238m regular
23-01-2018 08:00 AM 13.985m regular
23-01-2019 04:00 AM 12.899m regular
23-01-2012 12:00 AW 12.158m regular
22-01-2018 08:00 PM 10.931m ragular
22-01-2019 C4:00 P 11,285m ragular
22-01-2018 12:00 PM 12.384m regular
22-01-2018 08:00 AM 12.68m ragular
22-01-2019 04:00 AM 11.64m regular
22-01-201% 12:00 AM 14.742m regular

1-01-2019 08:00 PM 14.368m regular
21-01-2019 04.00 PM 12.168m regular
21-01-2019 12:00 PM 11.216m regular
21-01-2018 05:00 AM 10.057m regular
21-01-2019 04:00 AM 14.721m ragular
21-01-2019 12:00 AM 13.524m regular
20-01-2018 03:00 P 13.568m regular
20-01-2018 04:00 M 13.528m regular
20-02-2018 12:00 PM 12.544m regular
20-01-2019 08:00 AM 13.223m ragular
20-01-2019 04:00 AM 14.245m regular
20-01-2019 12:00 AM 13.285m regular
19-01-2015 08:00 PMm 13.583m regular
19-01-2019 C4:00 PM 13.64Em regular
19-01-20128 12:00 M 14.493m regular
19-01-2019 08:00 AM 12.45m regular
19-01-2019 04:00 A 14.242m regular
19-01-2018 12:00 AM 1i.14m regular
18-01-2019 CR:00 P 13.445m regular
18-01-2019 04:00 PM 13.35Zm regular
18-01-2019 12:00 PM 11.687m regular
18-01-2019 02:00 AM 12.252m regular
18-01-2019 04:00 AM 13.2m regular
18-01-20139 12:00 AM 13.343m regular
17-01-2019 08:00 PM 13,352m regular
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04:00 &AM 14.013m regular

14-12-3018 12:00 aM 11.686m ragular
13-12-2018 08:00 P 12.839m regular
13-12-2018 24:00 2 B regular
12:00 regular

08:00 AV “egular

04:00 AM regular

12:00 AM 12.936m regulzr

08:00 PMI 13.104m regulsr

04:00 P 13.013m regular

12:00 PM 13.155m regulgr

03:00 A 2.824m regular

04:00 &M 13.254m regular

A 12.881m regular

00 B 3.317m regular

P 3.321m regular

B 13.257m regular

11-12-Z018 08:00 AN 13.24m regular
11-12-2018 04:00 AM 14.822m regular
11-12-2018 12:00 AM 14.275m regular
10-12-2018 0400 Piv: 13.268m regular
10-12-20:8 12:00 FM 13.228m regular
10-12-2018 08:00 AM 13.158m reguler
10-12-2018 04:00 AM 12.783m regular
10-12-2018 12100 AM 12.378m regular
09-12-201¢8 08:00 PM 13.366m regular
08-12-2018 04:00 PM 13.317m regular
05-12-2018 12:00 PV 12.963m ragular
09-12-2018 08:C0 A 12.808m regular
09-12-2018 04:30 AM 13.245m regular
09-12-2018 12:00 AM 12.835m regular
08-12-2018 08:00 P 13.323m repular
0B-12-2018 04:00 FM 13.28m regular
08-12-2018 12:00 PW 13.267m regular
08-12-2018 0800 AM 9.51m reguler
08-12-2018 C4:00 AM regular
0D8-12-2018 12:00 am regular
07-12-2028 08:00 Fiv1 regular
07-12-2018 0£:00 PV regular
07-12-2018 12:00 PV 13:212m regular
07-12-2018 08&:00 &AM 10.508m regular
07-12-2018 04:00 AM 10,891 ragulzr
07-12-2018 12:00 AW 13.295m regular

06-12-2018 C8:00 PM 12.9%4m regular
06-12-2018 04:00 Fra 13.273m regular
06-12-2018 12:00 PV 13.254m regular
06-12-2018 08:00 AV 13.247m regular
05-12-2018 04:00 A 13.285m regular
06-12-2018 12:00 AM 14.172m regular
05-12-2018 08:00 PM 12.358m regular
05-12-2018 04:00 PM 13.324m regular
05-12-2018 1200 PM 12.324m regular
05-12-2018 C08:C0 AM 13.265m regular
05-12-2018 04:00 &M 12.302m regular
05-12-2018 12:00 AM 13.296m regular
04-12-2018 Q&:00 PM 13.527m regular
04-12-2018 04:00 P 9.758m regular
04-12-2018 12:00 PM 13.324m regular
0£-12-3018 08:00 A 13.542m regular
04-12-2018 34:00 AM 13.354m regular
04-12-2018 12:00 am 13.263m regular
02-12-2018 08:00 P 14.425m regulzr
03-12-2018 04:00 M 13.66m regular
03-12-2018 12:00 PM 13.555m regular
03-12-2018 08:00 AM 13.328m regular
03-12-2018 04:00 AM 13.325m regular
03-12-2018 12:00 AM 13.024m reguar
02-12-2018 08:00 PM 13.562m ragular
02-12-2018 04,00 FM 13475m regular
02-12-2018 12:00 PM 13.494m régular
02-12-2018 08:00 &AM 13.487m regular
02-12-2018 04:00 AM 14.165m reguiar
02-12-2018 12:00 AM 13.414m regular
01-12-2018 08:00 PM 13.658m regular
01-12-2018 04:00 PM 13.565m regular
01-12-2018 12:00 PM 13.524m regular
01-12-2018 0800 AM 12.614m regular
01-12-2018 04:00 A 13.555m regular
01-12-2018 12:00 Am 13.331m regular
30-11-201R 08:00 PM 13.632m regular
30-11-2018 04:00 PM 13.546m regular
30-11-2018 12:00 PM 13.676m regular
30-11-2018 C8:00 AM 13.366m regular
30-11-2018 04:0C AM 13.366m regular
30-11-2018 12:00 AM 13.487m regular
28-11-2018 08:00 PV 13.676m regular
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15-11-2018 04:00 Pv 13.423m regular
15-11-2018 12:00 P 13.415m regular
15-11-2018 08:00 aMm 13.3%3m regular
25-11-2018 04:00 Al 13.382m regular
15-11-201 12:00 AM 13.49m regular
14-11-3014 08:01 PM 13.675m regular
14-11-2018 08:00 PM 13.628m regular
14-11-2018 08:00 P 13.675m regular
14-11-2018 08:02 AM 13.37Im regular
14-11-2018 08:00 AM 13.448m regular
14.11-2018 12:02 AM 13.478m regular
14-11-2018 12:00 AW 13.856m regular
13-11-2018 12:00 PM 13.469m regular
12-11-2018 08:00 AN 13.301m regular
13-11-2018 04:00 AN 13.417Tm regular
13-11-2018 12:00 AM 13.717m regular
12-11-2018 0E:00 #M 13.7923m regular
12-11-2018 04:00 FM 13.463m regualar
12-11-2018 12:00 Pt 13.421m regular
12-11-2018 08:00 AM 13.361Im ragular
12-11-Z018 04:00 AV 13,558m regular
12-11.2018 12:00 AM 13.602m regular
11-11-2018 08:03 14.448m regular
11-13-2018 04:00 1 13.455m regular
11-13-2018 12:00 13.46im regular
11-11-2018 02:00 AM 13.683m regular
11-11-2018 04:00 M 13.38m reguiar
11-11-2018 12,00 &M 13.744m regular
13-11-2018 08:00 PM 13.755m reguiar
10-11-2018 04:00 PM 13.758m regular
10-11-2018 12:00 PM 13.665m regular
10-11-2018 08:00 AM 13.568m regular
10-11-2018 04:00 AM 13.737m regular
10-11-2018 12:00 AM 13.762m regular
09-11-2018 08:00 PMi 13.699m regular
09-11-2018 a8:00 AM 43.565m regular
09-11-2018 04:00 AN 13.588m regular
09-11-2013 12:02 AM 13.672m regular
09-11-2018 12:00 AM 13.671m regular
08-11-2018 04:00 P 13.69m regular
08-11-2018 04:00 PM 13.871m regular
08-11-2018 08:00 AM 13.441m regular
08-11-2018 04:00 AM 13.701tm regular

08-11-2018 12:01 A 13.795m regular
08-11-2018 12:01 AM 13.685m regular
08-11-2018 12:01 AM 13.506m regular
08-11-2018 12:00 AM 13,789m regular
07-11-2018 08:00 AM 13.593m regular
07-11-2013 04:00 AM 13.374m regular
07-11-2018 12:00 AM 13.807m regular
06-11-2018 08:00 PV 13.855m reguler
06-11-2018 04:00 PM 13.815m regular
08-11-2018 12:02 FM 13.569m regular
06-11-2018 12:00 PM 13.776m regular
06-11-2018 04:00 AM 13.681m regular
06-11-2018 12:00 AM 13.679m regular
05-11-2018 08:00 PM 13.726m reguler
05-11-2018 04:00 PM 13.667m regular
05-11-2018 12:00 PM 13.587m regular
05-11-2018 08:0C AM 13.6m regular
05-11-2018 04:00 AM 1£.443m regular
05-11-2018 12:00 AM 13.605m regular
04-11-7018 08:02 Pyt 13.611m regular
0£-11-2018 04:01 B\ 13.611m regular
04-11-2018 04:00 FM 12.598m regular
04-11-2018 08:00 AN 13.522m regular
04-11-2018 04:02 AM 12.648m regular
04-11-2018 04:00 A 13.533m regular
03-11-2018 08:00 PM 12.672m regular
03-11-2018 04:00 PM 13.672m regular
03-11-2018 12:00 PV 13.637m regular
03-11-2018 08:00 AM 15.607m regular
03-11-2018 04:00 an 13.614m regular
03-11-2018 12:00 AV 13.61m regular
02-11-2018 D8:00 PM 13.656m regular
02-11-2018 4:00 PM 13.64m regular
02-11-2018 12:00 PM 12.554m regular
02-1:-3018 08:00 AM 13.583m regular
02-11-2018 04:00 AM 13.627m regular
02-11-2018 12:00 AM 13.651m regular
01-11-2018 08:00 PM 13.736m regular
01-11-2018 04:00 PM 12.684m regular
01-11-2018 12:00 PM 13,581m regulsr
01-11-2018 08:00 AM 13.163m regular
01-11-2018 04:00 AM 13.321m regular
01-11-2018 12:00 AN 13.614m resylar
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Fond No. P-36 [ Longitude 78°16'09.54"
Village Name | ChuchelaKala | Latitude 29°00'01.03"
Date of Construction | 16.06.2018 Pond Area ( in Hectares) | 0.628

Village Land Recard

Fard Document attached

Photo - Initial Stage

25?/



Pond No. P-39 Longitude 78°16'41.45"
Village Name Chuchela Kala Latitude 29°00'21.89"
Date of Construction | 16.06.2018 Pond Area { in Hectares) | 0.510
Village Land Record Fard Document attached

Phota - Initial Stage

55



Pand No. p-42 Longitude 78°13'50.48"
Village Name Neeli Kheri Latitude 29°01'44.44"
Date of Construction | 16.06.2018 Pond Area ( in Hectares) | 0.466

Village Land Record

Fard Document attached

Photo - Initial Stage

25‘1



Pond No. P-43 Longitude 78°13'41.66"
Village Name Neeli Kheri Latitude 29°01'35.99"
Date of Construction 15.06.2018 Pond Area [ in Hectares) | 0.405
Village Land Record Fard Document attached L

Photo - Initial Stage

Suraj cons
truction

5
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Pond No. P-56 Longitude 78°23'29.96"
Village Name Faiyaj Nagar Latitude 28°49'33.,48"
Date of Construction 02.06.2018 Pond Area ( in Hectares) | 0.607

Village Land Record

Fard Document attached

Photo - Initial Stage




Pond No. P-57 Longitude 78°23'42.57"

Village Name Faiyaj Nagar _ Latitude 28°49'36.52"
Date of Construction | 02.06.2018 Pond Area (in Hectares] | 0.506

Village Land Record Fard Document attached

Photo - Initial Stage

_ Suraj cons
..., fruction




‘Pond No. P-65 Longitude 78°17'27.85"
village Name Katai Latitude 28°48'45.93"
Date of Construction | 16.06.2018 Pond Area (in Hectares) | 1.246

Village Land Record

Fard Document attached

Photo - Initial Stage

,}s%



Pond Mo. P-87

| Longitude

78°24'14.85"

Village Name Jihal

Latitude

28°44'35.25"

Date of Construction | 17.06.2018

Pond Area ( in Hectares)

0.822

Village Land Record | Fard Document attached

_ Photo - Initial Stage

Sura) co
it
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PondNo.  [P-97 Longitude 78°17'32.86"
Village Name Chandarpur Khadar | Latitude 28°33'47.30"
Date of Construction | 02.06.2018 Pond Area ( in Hectares) | 2.853

Village Land Record | Fard Document attached

Photo - Initial Stage

9 k0



Pond No. P-114 Longitude 78°15'42.13"

Village Mame Navada Latitude 28°49'20.38"

Date of Construction | 02,06.2018 Pond Area | in Hectares) | 0.401

Village Land Record Fard Document attached

Photo - Initial Stage (Pond no 114)




| Pond No. P-117b | Longitude 78°32'81.26"

| Village Name | Dhanori Mafi Il Latitude 28°81'03.53"
Date of Construction | 20.06.2018 Pond Area ( in Hectares) | 0.117

Village Land Record | Fard Document attached

|

Photo - Initial Stage (Pond no 117h)




Pond No. P-117c Longitude 78°33'34.39"

Village Name Dhanori Mafi 1l Latitude 28°81'84.77"

Date of Construction | 25.10.2018 Pond Area __5 Hectares) 0.049
Village Land Record | Fard Document attached

Photo - Initial Stage (Pond no 117¢)

iy



Pond No. pP-118 Longitude 78°24'66.90"
Village Name Fhattepur sumali/ Latitude 28°90'88.02"
Date of Construction | 20.06.2018 Pond Area ( in Hectares) | 0.939

Village Land Record

Fard Document attached

Photo - Initial Stage (Pond no 118)

?/QU\
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U.P. Pollution Control Board

CONSENT ORDER

Ref Ng, -

3]99]ZLIPP(?BfBijna re{UPPCBRO)/CTOAvater/)
YOTIBA PHULE NAGA R/2018

Dated : 28/11/2018

To,
Shri Rajesh Kr Srivastave .
M/s JUBILANT LIFE SCIENCES LIMITED (DISTILLERY UNIT)
Jubilant Life Sciences Limited (Distitlery Unit)
YYOTIBA PHULFE NAGAR
Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of efflnent to M/s. JUBILANT LIFE SCIENCES LIMITED
(DISTILLERY UNIT)

Reference Application No 12950831 Dated :28/11/2018

[ lFor disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act 1974 as amended (here in after referred as the act ) M/s. JUBILANT LIFE

SCIENCES LIMITED (DISTILLERY UNIT) is hereby authorized by the board for discharge of

their industrial effluent generated through ETP for irrigation/river through drain and disposal of

domestic effluent through septic tant/soak pit subject to general and spectal conditions mentioned in

the annexure ,in refrence to their foresaid application .

This consent is valid for the period from 04/10/2018 o 31/12/2023 :

3 in spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended |
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This consent is being issued with the permission of competent authority

Digitally signed by
AM'T AMIT CHANDRA
CHANDRA Date: 2018.11.28

12:36:46 +05'30
For and on behalf of 1.p. Pollution Control Board

Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer UPPCB Bijnore for information and to ensure the compliance

of the
conditions imposed in the consent order. AMIT

Tihginally snovied by AMT CHEMDIHS

CHANDRA "o

Chief Environment Officer

— B




6. The ather pollutant for which norms have not been prescribed, the same

U.P. POLLUTION CONTROL, BOARD, LUCKNOW

Annexure to Consent issued to M/s JUBILANT LIFE SCIENCES LIMITED (DISTILLERY 1 INIT)
vide

Consent Order No., 2950831/ Water

Dated - 28/11/72018

CONDITIONS OF CONSENT

i This consent is valid only for the approved production
(During Non-monsoon season) 91 KLD (During mons
[50 KLD.

capacity ol Ethyl Alcohol ( 94% ) 183 KLED
oon season} Anhydrous Alcohal (99.5% )

2. The quantity of r@ﬁuﬂdﬂgiﬁ‘ﬂ_l%djﬁg!ﬂge should not be more than the following B '
‘ S — Effluent Dischar e Details 0 _]
': S.No } Kind of Effulani Maximum daily ITreatmem facility and
—f | dischargeKL/day ’_ _discharge point
,;____1__ ~Domestic |  isktp | _STP
S S— —Industial " z7ip | gpp
o

Arrangement should be made for collection of water used |
separately in closed water supply system. The treated
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .
4a. The domestic effluent should be treated in lreatme
the following norms dated treated effluent
st A L L 2

A process and domestic effluent
domestic and industrial effluent if discharged

nt plant so that the should be in conformity with

Domestic Effulant

0 Parameter —_ Standard
—————TotalSuspended Solids | 100 mg/
pa— - BOD_ ] 100menl
S _©e0._ . .| __ _osemgn_
ONGCwnss | _  1omaf
Quantity of Discharge | 15 KLD used in irrigation on
- e — land of unit premises.

4b.  The industrial effluent should be wreated in treatment

plant so that the treated effluent should be in
conformity with the following norms. | '

R _Industrial Effulant

. ndustrial Kifulant ==—p e uwm wiwm___
— . SNp Parameter = | = Standard

S Quantity of Discharge | A
Effluent generated in all the processes, bleed water. cooling etfluent and the effluent gencrated from
washing of Hoor and equipments ete should be treated before its disposal with treated industrial

elfluent so that it should be according to the norms prescribed under The Environment (Protection)
ACL. 1986 or otherwise mandatory .

should not be more than the
LI'HH'}' 1
The method for collecting industrial and domestic effluent and its analysis should be

Indian standards and its subsequent amendments/standards prescribed unde
{Pmlcc[iun_} Act. 1984.

The treated domestic and industrial effluent be mived (as per the provisions of Condition No. 2) and
disposed of on one dispasal point. This common effluen disposal point should have arrangement for
Ow meter/V Notch for measuring effluent and its log book be maintained

norms prescribed for the water used i manulacturing process of the ind

as per legal
t The Enyvironment

;LLL-:
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Specific Conditions:
I The Consent Lo Operate is valid for the production of Ethyl Alcohol (94%) 183 KL.D (During Non-
monsoon seasen) & 91 KLD (During monsoon season) and Anhydrous Aleohof (99.5%) 150 KLD,
2. The unit shall cover entire Big composting yard of 30 acre as per CPCY
compliance report within 03 months.

3. The lined effluent storage capacity shall be restricted 1o 30) days ol spent waslh generation.
4. Unit shall identify rectpient drains/ rivulets and their u/s & d/< location in consultation with
UPPCB and shall carry out monthly monitaring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act,] 986 and shall submit the analvsis
report on monthly basis by 10th of every month to CPCB and LIPPC'B

5.Unit shall use concentrated spent wash: pressmud ratio of 1:1 6 and shall provide documentary
proof support for procurement/ availabity of press mud, sale of compost and compost quality on
monthly basis by 10th of every month to CPCB and UPPCRE.

6. Unit must strictly maintain zero liquid discharge of effluent into dra
land

v gudelines and submit the

nfriver/water body and on

7. Unit must maintain on line connectivity of flow meter and web camera with server of CPCR and
UPPCB.

8. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppch.com.

9.Unit shall provide arrangements (or odor control and (0 control (he mosquitoes in the bio compost
yard,

10.New meters shall be installed within 01 month on the Spentwash pipeline near biocompost vard /
lagoon.

11.Process effluent / any waste water shall not be allowed to mix with storm water, Storm water
drain shall be passed through guard pond.

2. Unit shall regularly operate and maintain mass How meters at inlet of RO/MEE, outlet of MEE
and continuous on-line transmission of spent wash flow measurement/ web camera data through
linkage to CPCB & UPPCB server.

13.Unit shall do the ground water remediation as per the proposal submitted in the District
Administration and in Board and submit quarterly progress report.

[4.Unit shall comply with the conditions imposed in the NOC issued by CGWA for ground water
extraction.

I5.The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures ete. on all sources of nojse
generation. The ambient noise level shall conlirm to the standards under the Environment
(Protection) Act 1986.

16.Unit shall comply the provisions of Hazardous and Other Waste (Management and
Transboundary Movement)Rules 20 0.

[7.Unit shall install the board showing daily environmental statement ie chemicals used in the
treatment of effluent , flow meter reading . hazardous waste generated and send to TSDF etc.at the
main gate of the unit.

[8.Unit shall comply (he provisions of Water (Prevention and Control of Pollution) Act 1974 as
amended and Environment (Protection) Act 1986, and direction 1ssued by Hon'ble National Green
Tribunal, New Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India,
19.Unit shall submit ground water quality monitoring report done by MoEF & CC approved
laboratory within 3 months.
20.This Consent order shal] automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid

21.Unit shall comply to the direction issued by Hon’ble Supreme Court in Writ no. 418/98 Imtiyaz
Ahmad V/s Govt of India and others.

Digitally signed by
AMIT AMIT CHANDRA
Issued with the permission of competent authority CHANDRA Date:2018.11.28

123728 +05'30

For and ou behalf of 1.p. Pollution Control Board .

Chief Enviranment Officer

o b1




g P 1 Govenmment _
.ﬂ{:’}ft{,‘-\-{_.; /U ? Conbrl Ground Watar Authiority

Mhnistry ol Water Resouldrces,

s Developme il & Ganga Rejuvenation

File No:- 21-4/118HUPIINDI2016 - 56 4

NOC No- COWANOC/HINDIORIGI 201 712533 -
Dated:- ¢ bR At
To,

Mis Jubilant Life Sciences Limited (Distillery Unit),

Gharbiagram. Gapravla,

District Amroha, Uttar Pradesh — 244223

Subi- NOGC for ground water withdrawal to Mis Jubilant Life Sciences Limited (Distillery
Unit), in respect of their existing distillery unit located al Bhartiagram, Gajraula, Block
Gajraula, District Amroha, Uttar Pradesh —reg.

Refer lo your application on the above cited subject. Based on recommendations of Regional
Director, Central Ground Water Board, Northern Region, Lucknow vide their recommendations
daled 14/10/2016, presentation made before the commiltee members al COWBE, New Delhi on
10 02 2017 and furlher deliberations on the subject, the NOC of Central Ground Water Authority
is hereby accorded lo M/s Jubilant Life Sciences Limited (Distillery Unit), in respect of their
existing distillery unit located at Bhartiagram, Gajraula, Block Gajraula, District Amroha,
Uttar Pradesh. The NOC is, however subject to the following conditions:-

| The firm may abstract 3000 cuan/day (and not exceeding 10,65,000 cu.mlyear) of ground
water through existing two (2) tubewells only. No additional ground water abstraction structures
lo be constructed for this purpose without prior approval of the CGWA, Firm to ensure the
effluent quality so that no contamination to surface water and ground water takes place. Firm to
prepare a datailed ground waler monitoring report in and around the plant area and impact on
lhe ambient yround water regime alongwith long term water level trends including modelling
which i3 to be submitted within six months,

2 All the wells to be fittad with water meter by the firm al ils own cost and monitoring of ground
water abstraction ta be undertaken accardingly on regular basis, atleast once in a month. The
ground water quality to be monitored twice in a year during pre- monsoon and post- monsoon
perods.

5 M/s Jubilant Life Sciences Limited (Distillery Unit), shall.in consultation with the Regional
Director, Central Ground Water Board, Northern Region, Lucknow implement ground water
recharge measurss atleast to the tune of 10,00,000 cu.mlyear as proposed, for augmenting the
around water resources of the area within six monlhs from the date of issue of this leller. In
addition. the firm shall adopt 1 no. village for Water Security Plan in District Amroha, Ullar
Pradesh. The necessary guideline for the Water Security Plan is available on website of Ministry
of Water Resources. RD & GR (www.mowr.gov.in). Both, the Demand Side Manageiment
/Supply Side Management with maintenance of structures in the said villages to be ensured and
a comprehensive plan to be submitted to Regional Director, CGWB. Firm shall also undertake
periodic maintenance of recharge struclures at its own cost. Firm 1o take up area specific

Wast Riock - 2, Wing - 3, Sector - 1, R.K. Puram, New Delhi - 110068
Tel : 011 26175362, 26175373, 26175379 « Fax 1 D11-26175369
Website © www. cgwa-noc.gov.in

R Fo ey -::TJ;:}il""'-':-‘i e

COMGERNVE YUATER SAVE LIFE
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1
I T wggpranns ol ihe fechargs S uelines aler completion of tha saimis &g o e fumnished
pimedthately o the Radgranal Discior  Central Ground WWater Board, Notbern Region,

| sexnow for veaticaion and under mhireayon 1o s office

. The fm at 18 own cost shall nstall one (1] pezomets) fittert wilh automanus walar lavel
cearitatl Ravig felanetry syslem at auilable lacatton and execule ground walel regine
Fereating e e n and around the praject area on regular basis in consultation with the
Cspeal Grounst Water Board Northern Region, Lucknow

G The ground water monitoring data in respect of SNo. 2 & 5 to be submitted lo Central
Geound Viater Board, Morthern Region, Lucknow on regular basis at leasl onca N & year,

=+ The finn shall ensure proper recycling and reuse of waste water after adequale treatment.
@ Achon taken repolt 0 respect of 8 No 110 7 may be submitted to COWA within one year
pernod.

g The permission is hable to be cancelled in case of non-compliance of any of the conditions as
mentioned 1 5. No. Tto b

10 This NOC s subject to prevailing Central/State Government rules/laws or Courls orders
related 1o construction of tubewsll/ground  waler withdrawalfconstruction of recharge or
conseryation  structure/discharge  of effluents  or any such maller  as applicable.
11 This MOC does nol absolve the applicant / proponent of this obligation / recuirement to
ohiain ather staivtory and admimstrative clearances from other statutory and administrative
atthoites

12 ine MOC does not imply that other statutory / administrative clearances shall be granted to
ihe oroject vy the concerned authorities. Such authorities would consider the: project on merits
A L taking decsions independently of the NOC

©7 Tl RO B8 vatd from 05/04/2017 till 04/04/2019. /

Member Secretary
Copy Lo

| The Member Secretary, Uttar Pradesh State Pollution Control Board, Picup Bhawan, Third
Cinor. B Block, Yibhuti Khand, Gomiti Nagar, Lucknow with a request to ensure that the
conditions mentioned in the NOC are complied by the firm in consultation with the
Oistrict Magistrate, District Amroha, Uttar Pradesh.

© Tee Castrict Magistrate, District Amroha, Utlar Pradesh for necessary action

« The Pogional Diector. Central Ground Water Board, Northern Region, Lucknow.This has
setarenan to your rgcommendation dated 14/10/2015

4 TH o the Chairman, Central Ground Watel Board. Bhujal Bhawan, Faridabad.

&, Agtard Fre 201 18

e wd""";'..-k—-j’
Member Secretary




Jubilant Distillery Unit

Field Photographs taken during Inspection
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To.

The Member Secretary

Uttar Pradesh Poliution Control Roard
HNO. TC-12 Vibhou Khand.

Gomti Nagar, Luchnow-22601()

Uttar Pradesh

Subject: To conduct Joint tnspection of M/s Jubilant ©ite Scicnces 1. td.. (Distillery
Division) Gajraula-U . P-reg,

Rel= UPPCR letter no. HS 468 C-7 JAL - IR2020 Dated 30.07 2020
Sir,

This has reference o your letter no. TS T468/C-7 1AL - 18 2070 dated 3G.07.2020 wherein
request has been made for carrying out joint inspection of M's Jubilant Life Sciences L. It
has been observed through UPPCB's closure direction dated 63 06.2020 issued to M <
Jubtlant Life Sciences (Distillery unit) that 2 joint mspection of Mos Jubilant Life Sciences
has already been carned out by officials of NMCG & UPPCB on 01 06,2020 to verity public

complaint. based on which the closure direction was issued.

[t may be also noted that. joint team of CPCB & UPPCR has already mapected the unit on
177 & 18" July, 2019 and submitied the report to Hon"hle NGT i the matter of Shah Alam
Vs State of Uttar Pradesh m O A na 1072019 and actions hast o be taken by UPPCRB. The

mittter s histed incourt on 26.08.2024).

Further. the unit has filed writ petition in the high court of Allahabad on 08.06.2020 against
the UPPCRB’s closure direction dated 3.6.2020 however. direction from the Hon'ble High
Count is awaited. In view of the above. it is proposed that, at this stage CPCB will not

participate in joint mspection however. UPPCRE may carry out the needful by 1ts own,

Yours taithtully.,
£
16 lo# |10
(ALK. Vidyarthi)
Addl Birector & Incharge WQM-I|

'2_12__.
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